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LOK SABHA DEBATES

LOK SABHA

Friday, March 23, 1990/Chaitra 2, 1912
(Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[Translation]

Development of Tourist Spots

*162. SHRI HARI KEWAL PRASAD:
Will the Minister of TOURISM be pleased to
state:

(a) the expenditure proposed to be
incurred during 1990-91 for the develop-
ment of tourist spots in the country;

(b) the places of pilgrimage in Uttar
Pradeshtobe developed underthis scheme;
and

(c) whetherthe scheme forthe develop-
ment of Pavanagar in Deoria district of Uttar
Pradesh, where Lord Mahavira attained
Mahaparinirvana, is also under considera-
tion of Government?

[English)

THE MINISTER OF COMMERCE AND
TOURISM (SHR!I ARUN KUMAR NEHRU):
(a)to (c). A Statementis laid on the Table of
the Sabha.

STATEMENT

(a) AsumofRs.67.50crores hasbeen
proposed as Budget Estimates
(Plan) for the year 1990-91 for
Ministry of Tourism.

(b) Development of touristdestinations
including places of pilgrimage are
primarily the responsibility of State
Governments. However, based on
specific proposals received from
the State Governments, the Minis-
try provides financial assistance
within available resources for the
development of infrastructure.

(c) Noproposalforfinancial assistance
fordevelopment of infrastructure at
Pavanagar in Deoria District has
been received from the State Gov-
ernment of Uttar Pradesh.

[ Translation]

SHRI HARI KEWAL PRASAD: Sir, in
his reply the hon. Minister had stated that
there is a scheme to spend Rs. 67.50 crores
on developing the places of pilgrimage as
tourist spots whereas at some otherplace he
says that the Ministry considers the propos-
als only when they are received from State
Governments. Through you, | would like to
know from the hon. Ministerthe names of the
States in respect of which such proposals
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are under consideration with him. Secondly,
I would like to know whether the hon. Minis-
ter will call for a report from the states which
have not sent any proposal so that proposals
from such states are also included in the
scheme before spending the proposed
amount of Rs. 67.50 crores?

[English)

SHRI ARUN KUMAR NEHRU: Sir, the
first thing is, the amount of Rs. 67 crores
pentains to the entire budget of the Ministry.

[ Translation)

AN. HON. MEMBER: Iam on a point of
order. He said that a provision of Rs. 67
crores has been made.

MR. SPEAKER: There is no point of
order. The hon. Minister is replying.

SHRI ARUN KUMAR NEHRU: Alloca-
tion of funds to various states is made out of
the total budgetary provision. There was a
scheme from the Government of Uttar
Pradesh to spend Rs. 2 crores between the
2nd and the 6th plan. The proposal they
have now submitted is being examined by us
and we will do whatever is possible in this
regard. The hon. Member has also desired
to know whether such proposals have also

" been received from other states. In this

connection | would like to inform him that
proposals from all the State Governments
have been received by us. We are examin-
ing the proposals and allocation of funds will
be made keeping in view the overall Budget-
ary provision.

SHRIHARI KEWAL PRASAD: Willthe
hon. Minister please also state if there is a
proposal to construct a wall at Pavanagar in
Deoria district which is the birth place of Lord
Mahavir? There is also one more famous
place in the same city where people come
from every nook and corner of the country. |
would like to add that a proposal which
includes construction of a hotel and beauti-
fying the construction site etc. was pending
with the previous Government. Will the
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Government give its clearance to the above
proposal and start the work as per its policy
and programmes?

SHR! ARUN KUMAR NEHRU: Mr.
Speaker, Sir, we have not so far received
any recommendation from the State Gov-
ernmentinregardto Deoria. Now, keepingin
viewthe demand of the hon. Member, we, on
our own, will request the State Government
to include it in the next year's plan.

PROF. PREM KUMAR DHUMAL: Mr.
Speaker, Sir, through you, | would like to
know from the hon. Minister the state-wise
break up of the amount of Rs. 67.50 crores.
In Himachal Pradesh, Chintpurani, Jwalaji,
Naina Deviand Chamunda Devi are some of
the famous places of pilgrimage. Has any
proposal been received from the State
Government to develop these places as
tourist spots; if so, the decision taken by the
Government in regard thereto?

SHRI ARUN KUMAR NEHRU: Next
year's budget figures are with me. | have got
the figures in respect of each and every
State. If the hon. Member so desires, | can
read out the figures or otherwise | can place
the information on the Table of the House.

PROF. PREM KUMAR DHUMAL:
Please tell about Hmachal Pradesh.

SHRIARUN KUMARNEHRU: Wehave
received a number of proposals from Hima-
chal Pradesh and the total expenditure in-
volved is about Rs. 19 crores. We are exam-
ining these proposals. Here, | must say one
thing that an amount of Rs. 20 lakhs was
allocated to Himachal Pradesh from the
centre during the 6th Five Year Plan. During
the last 4 years, an estimate of Rs. 52 lakhs
was submitted to Himachal Pradesh. Pres-
ently, we are holding consultations with the
State Governments about this plan. It is,
therefore, not possible to give details of
individual cases right now.

[English)

SHRI EDUARDO FALEIRO: Sir, often
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due to insufficient infrastructural facilities in
terms of water supply or power or transport
and other insufficient infrastructural facili-
ties, the interests of tourism development
conflict with the interests of the local popula-
tion. This happens, for instance, in the State
from where | myself come. Now, | would like
to knowfrom the hon. Minister, in view of this,
whether he is coordinating or will coordinate
with other Ministries, so that in areas which
are of intense tourist projection like Goa from
where |come, increased water supply, power,
transport will be given so that the local popu-
lation is notinconvenienced as arasultofthe
tourist influx.

SHRI ARUN KUMAR NEHRU: Sir, as
far as Goais concerned, it is one of our most
important tourist areas; infrastructural facili-
ties are of extreme importance to us. We are
not only coordinating with various Ministries
but also with the Ministry of Environment
because environment protection is also ex-
tremely necessary. We have had nearly 250
thousand visitors in Goa. In fact, in the inter-
national map, it is the fourth or fifth most
populous tourist spot in the world. So, every
possible encouragement we can give, we
are giving and | think if you see the Budget
allocation, you will find that both the State
Governmentin Goa andthe Central Govern-
ment are giving all possible encouragement
to all facets of tourism in the State.

[Translation)

SHRI CHHABIRAM ARGAL: M.
Speaker, Sir, there are several backward
State where there is large tourist potential.
The Government of Madhya Pradesh has
sent a number of schemes to Central Gov-
ernment for the development of tourism in
the State. Chambal, Gwalior and Sheopuri
etc. are backward areas. The Government
of Madhya Pradesh has sent a number of
tourism schemes to Central Government
with a view to removing the backwardness of
these areas. So will the Government allo-
cate funds on a priority basis forthe develop-
ment of those backward states, where there
is more potential for the development of
tourism?

CHAITRA 2, 1912 (SAKA)

Oral Answers 6

SHRIARUN KUMAR NEHRU: As | said
earlier, we have received recommendations
from the State Governments and we shall
convey to the State Government, the views
expressed by the hon. Member and if any
scheme for the development of Chambal
comes before us, we shall consider it.

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, through you, I would like to know from the
hon. Minister the amount allocated for the
year 1990-91, for the development of tourist
spots like Sher Shah's Mausoleum, Salim
Shah's Mausoleum, the Shergarh Fort, the
Rohtas Fort, the Gupta Dham etc., situated
in Rohtas District of Bihar?

SHRI ARUN KUMAR NEHRU: The
State Government has to sendtheirschemes
to the Centre. As | said earlier, we are
holding talks with them on this issue. (/nter-
ruptions)

[English)

MR. SPEAKER: Next question.

SHRIGUMAN MAL LODHA: ltisavery
importantquestion and Iwantto ask... (Inter-
ruptions)

MR. SPEAKER: | have already gone to
the next question. You can write a letter to
the Minister.

(Interruptions)

Vijaynagar Steel Plant

*163. SHRI SRIKANTHA DATTA

NARASIMHA RAJA
WADIYAR:

SHRI JANARDHANA
POOJARY:

Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have revised
the estimated cost of the proposed Vijayn-
agar Steel Plant in Karnataka;
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(b) if so, the revised estimated cost;

(c) whetherthe construction work would
be taken up during the Eighth Plan; and

(d) if so, the specific steps taken to
expedite the preliminary work of the Project?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) No, Sir.

(b) Does not arise.

(c) and (d). This will depend cn the
availability of funds in the 8th Plan for this
project.

SHRI JANARDHANA POOJARY: Sir,
the demand of steel by 2000 A.D. will be
around 25 million tonnes. The present pro-
duction is around 12 million tonnes. The
Karnatakapeople were very happy whenthe
hon. Minister made a statement in the month
of December after taking over the charge as
Minister stating that he would go before the
Planning Commission with a proposal of Rs.
2,000 crores for two projects—one for Kar-
nataka and the other for Orissa-—during the
Eighth Plan period. He had further stated
that the capacity of each of the projects
would be 1 million tonnes.

I would like to know whether there is a
proposal to set up these two plants—one in
Karnataka and anether in Onissa. if at all it is
true, is he going before the Planning Com-
mission with the proposal to get Rs. 2,000
crores as stated by him in the Press.

SHRI DINESH GOSWAMI: Sir, I had
the pleasure of answering this very question
inthe last session of Parliament also. | agree
with the hon. Member that today there is a
gap between the demand and the supply
almost to the extent of 2 million tonnes. It is
our projection also that by the terminal year
of the Ninth Plan, there will be a deficit of
more than 2 million tonnes in so far as the
demand and supply of steel is concerned.
Therefore, it is the view of our Ministry that
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we should have two more steel plants and
the ideal sites of the two greenfields sides
are: one in Orissa, that is, Daitari and the
other i1s Vijaynagar.

We asked for a financial allocation this
year of Rs. 2 crore for the two plants. The
Finance Minister has been kind enough to
give us instead of Rs. 2 crore only Rs. 1
crore. But that is not much of a problem
because we can make an adjustment at the
revised estimate stage as necessary.

It is aiso true that we have asked the
Planning Commission for financial alloca-
tion of Rs. 1,000 crore for each of the two
projects in the next Five-Year Plan. Even if
funds are not available, then the Ministry is
prepared to look to an alternatives. The
entire thing is now dependent on the Plan-
ning Commission. If the Planning Commis-
sion includes it in the Eighth Five-Year Plan,
then, we are very keen to go through those
two projects. In fact, it is the Department’s
viewthatthese two steel plants should be set
up so that we may not have any deficit inthe
production of steel and the demand and
supply of steel in the terminal year of the
Ninth Plan.

SHRI JANARDHANA POOJARY: In
orderto avoid the strain onthe State and also
the Central resources, | would like to know
as to whether the Government is going to
think of going in for a joint sector or for rivate
investments or for assistance from foreign
countries.

SHRIDINESH GOSWAMI: Even while
replying to the first question, | indicated that
even if the funds are not available, we can
explore the possibilities of getting funds. Of
course, this is a major decision on which |
cannotdecide alone as to whether we should
invite the private sector for integrated steel
plants or not. But so far as my Ministry is
concerned, these are aspects which are still
under our consideration and we are explor-
ing the possibilities. Primarily, it is now de-
pendant upon the Planning Commission’s
approach as to whether or not the Planning
Commission will include the two steel plants,
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which we want to set up, in the Eighth Five
Year Plan.

SHRIBALGOPAL MISHRA: The people
of Orissa have been expecting a steel plant
from 1977 and the previous Government
had given a pooja gift of a steel plant for
many times. Many poojas have passed after
the gift was given but the steel plant is yet to
materialise. There is an organisation called
Neelachal Ispat Nigam in Orissa. | would like
to know from the hon. Minister as to how
much money has been spent so far on this
Neelachal Ispat Nigam and what are its
achievements and whether it is a fact that
earlier the Hyundai Corporation was pre-
pared to have the second steel plant in
Orissa. Due to some people’s step-motherly
attitudetowards Orissa, this steel plantcould
not materialise. We hope that this Govern-
ment would give us the steel plant at the
earliest opportunity.

SHRI DINESH GOSWAMI: | know that
the people of Karnataka and Orissa are very
keen for these two projects, one at Vijay-
anagar and the other at Daitari. The founda-
tion stone for the Vijayanagar Plant was
even laid as early as in 1970 and 1980. But,
unfortunately, this foundation stone was laid
even without any techno-economic feasibil-
ity report being prepared and without any
allocation of funds. We are spending some
money every year by treating these two
organisations alike. | cannot give any assur-
ance to the hon. Member unless the Plan-
ning Commission clears the two projects. |
am not the Planning Commission but | am
depending upon the Planning Commission.
Theonly assurancethatlcangive tothe hon.
Member is that so far as our Department is
concerned, we are pressurising and plead-
ing with the Planning Commission that these
two steel plants should be set up at the two
green field sites already selected and for
which foundation stones were also laid as
early as twenty or ten years back. These are
the requirements of the country to meet the
demand and supply situation.

SHR!I BHAJAMAN BEHERA: | would
like to know from the hon. Minister as to
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whether the Government of India is ready to
accept any foreign resources, if available, to
start these steel plants.

SHRI DINESH GOSWAMI: The ques-
tion of whether we will go in for foreign
resources or whether we will change our
policy in view of the States’ financial position
and other constraints in the country and
regarding private capital are all matters which
the Planning Commission will take into con-
sideration while formulating its proposals
regarding the Eighth Five Year Plan and
regarding the inclusion of these two steel
plants in the Plan.

SHRI KOTLA VIJAYA BHASKARA
REDDY: The Minister has been repeating
that they have sent the proposals to the
Planning Commission and is awaiting the
reply. The Finance Minister has given only
one instead of two. While waiting for the
Planning Commission’s reply, why don’tyou
take steps to simultaneously think of other
resources for these two plants as you know
that the gap for the Ninth Five Year Plan is
going to be still vast? In view of this, are you
exploring the possibilities of starting these
two steel plants in other sectors?

SHRIDINESH GOSWAMI: The Eighth
Five Year Plan proposals have not been
finalised. Therefore, we have to wait. But itis
not that we are not taking simultaneous
action. We are also approaching the Cabi-
net—I can disclose only this much—regard-
ing the possibility of involving private capital
inthe matter of steel industry consideringthe
resources constraints. Butitis a major policy
decision which must be taken by the entire
Cabinet.

SHRI NIRMAL KANTI CHATTERJEE:
Although other countries have gone beyond
the steel age, we continue to be in the steel
age. The problem with our steel industry in
India is that our steel consuming industries
have to bear a higher cost of iron and steel.
There are many reasons for it. One reason is
the tarriff equalization policy. Additionally,
wa can generate problems by locating our
steel units in areas where natural advan-
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tages do not permit them to be established.
My questionis in connaction with this. Orissa,
forinstance, whichistherichestinresources,
is very backward in terms of per capita
income. Steel units should be established in
Orissa also. But my question is in terms of
cost. What is the unit investment cost in a
new steel factory and what is the unit steel
investment cost when we try to expand an
already established unit, as in the case of
IISCO and Durgapur, they are trying to
expand their present capacity?

SHRI DINESH GOSWAMI: So, far as
the two steel plants are concerned, our
assessment is that it will require an invest-
ment of Rs. 2500 crores. The first phase is
for one million tonnes and from that the hon.
Member can find outthe per unit investment.
He is a letter mathematician than me.

So far as the modernization is con-
cerned, the amounts vary for both the plants.
For Rourkela second phase, we have re-
ceived the tenders. Nothing has been final-
ised for Durgapur also. For Burnpur also, it
has not been finalised. Till that is finalised, it
is not possible to give even the projected unit
investment cost. But so far as Durgapur is
concerned, | will give the figures to the hon.
Member.

SHRIMATI GEETA MUKHERJEE: Sir,
_my question No. 172 relates to Burnpur. It
may kindly be clubbed with this question.

MR. SPEAKER: You could have raised
it in the beginning, not now.

SHRIMATIGEETA MUKHERJEE: Idid
not know that the Minister would mention
about Burnpur also.

MR. SPEAKER: Shri Loknath Ch-
oudhury,

SHR!I LOKANATH CHOUDHARY:
Since there will be shortage of steel to the
extent of two million tonnes, | would like to
know whether the Governmentfeels that the
two steel plants, one in Karnataka and the
other in Orissa will be sufficient to meet the
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needs in the 8th Plan.

Secondly, | would like to know whether
the Orissa Government has examined and
found that the steel industry in the coastal
site would involve less cost of production
due to the import of coal from other coun-
tries. If so, will the Government propose to
change the site from Daitari to Pradeep in
view of the less cost of production?

SHRI DINESH GOSWAMI: Before |
respond to this question, | would like to give
one information in answer to the previous
question. The average cost per installed
tonne of capacity of a new steel plant is Rs.
25000 to Rs. 30000 and for modernization, it
is Rs. 12000 to Rs. 15000 per tonne.

| share the anxiety of the hon. Member
from Orissa that a steel plant should be set
upinQrissa. You also, Sir,come from Orissa
and you have also pleaded for it. The hon.
Chief Minister of Orissa is after me; the hon.
Chief Minister of Karnataka is after me. |
would plead with this House that you raise
your voice so that the Planning Commission
is compelled by the voice of this House to
includeitin the 8th Plan. Nobody will be more
happy than me if they are included in the 8th
Plan.

Appointment of Chief Justice of Indla
and Supreme Court Judges

*165. SHRIGUMAN MAL LODHA: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government propose to
adopt the principle of making senior most
Supreme Court Judge as the Chief Justice;

(b) whether the senior most Chief Jus-
tice of the High Courts is to be considered
first for elevation to Supreme Court; and

(c) the number of senior most Chief
Justice of the High Courts who have been
superseded in the matter of appointment of
Supreme Court Judges since December,
19897
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THE MINISTEROF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) to (c). The
appointment of Judge inthe Supreme Court,
including the Chief Justice of India, is made
in terms of Article 124(2) of the Constitution
of India.

The Government appoints the Chief
Justice of India and other Judges of the
Supreme Court after taking into considera-
tion all aspects relevant to their suitability,
including the relative seniority of the Judge
concerned. Since these appointments are
by selection, supersession is not involved.

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, in the past whenever the sen-
ior-most judges have been superseded like
Justice Grover, Justice Hegde, Justice
Shelat-by the then Government-by appoint-
ing Justice Ray and superseding Justice
Khanna by appointing Justice Beg, isit nota
fact that the entire country's judiciary, the
Bar, the statesmen, the politicians have all
protested against that? Would the hon.
Minister give an assurance that there would
be no supersession in the matter of appoint-
ment of Chief Justices by looking to the past
experience? Particularly, because these
supersessions had taken place on the
grounds which are otherthan merits, namely
political.

SHRI DINESH GOSWAML: It is true
that, normally speaking, the senior-most
judge of the Supreme Court has always
been made the Chief Justice of the Supreme
Coun, except on three occasions, i.e. 1964,
1973 and 1977. In 1964, of course, Justice
Immam was superseded because of the
physical incapacity. In 1973 and 1977—
when Mr. A.N. Ray and Mr. M.H. Beg were
appointed—there were some controversies.
Butthe seniority of the Judge is always taken
into consideration while appointing the Chief
Justice of the Supreme Court. And the rec-
ommendation of the outgoing Chief Justice
is also important. Not only that. When he
sends the recommendations, he also con-
sults the other senior Judges of the Supreme
Count. After this Government came into
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power, one vacancy fell due, when Chief
Justice Venkataramaiah retired. We had
appointed the senior-most Judge Mr.
Sabyasachi Mukherjee as the Chief Justice.
But I do not think that a commitment like this
can be given, i.e., at all times, the senior-
mostJudge willbe appointed. Obviously, the
senior-most Judge will have the strongest
claim for being appointed as the Chief Jus-
tice. But | do not think | am in a position to
give this commitment that the senior-most
Judge will be appointed. | can assure this
House that in the matter of these appoint-
ments, the political considerations will not
play any part whatsoever so far as this
Government is concerned.

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, my second supplementary is
this. This is regarding second part of the
question. While appointing the Judges inthe
Supreme Court, is it a fact that Justice
Mukherjea, Justice Desai and Justice Gokul
Krishan who are the senior-most Judges—
who are working as Chief Justices in Bom-
bay High Court, Calcutta High Court and
Guijarat High Court from 1968-69, respec-
tively—have not been appointed whereas
Judges who are of 1979 batch and have
retired, were appointed after their retire-
ment? Would the hon. Minister consider that
atleast in future, this type of supersession—
a glaring example of appointments other
than merit by ignoring the seniority of the top-
most brilliant Judge Like Justice Mukherjea,
Justice Desai, and Justice Gokul Krishan—
would not happen? It is because when the
new Government came to power, they have
committed for judicial independence and
also for curbing nepotism, favouritism, poli-
ticking in judiciary. Therefore, it could, never
in future, so far as appointment of Judges of
the Supreme Court is concerned, fallto such
practices of politicking or favouritism as it
happened in the past.

SHRI DINESH GOSWAMI: As | said
earlier, because this appointment is by se-
lection and not by promotion, strictly the
word supersession is not correct. It is also a
fact that some of the senior Judges like
Justice Chittatosh Mukerjee whose date of
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initial appointment is 2.4.1969, or Justice
P.D. Desai whose date of initial appointment
is 19.2.19700r even Justice Malimath whose
date of initial appointment is 5.3.1970 has
not coms to the Supreme Court. But the fact
remains that seniority cannot be the only
consideration. In the metter of appointment
to the Supreme Court, even the present the
Chief Justice has laid down certain criteria,
and according to him seniority, ability and to
a certain extent regional balance are also
required to be considered for being elevated
to the Supreme Coun.

Sofaraslamconcerned, | have already
made it public that | am giving the highest
importance to the recommendations given
by the Chief Justices of High Courts, be-
cause that reduces the possibility of political
interference; and in all my appointments so
far, | have always given the highest consid-
eration, | will continue to give the highest
consideration to the opinion of the Chief
Justice of the Court; but as | said, againinthe
case of the Chief Justice of the Supreme
Court we cannot, as a matter of policy, take
up a pnsition that the senior most Judge will
be appointed. The seniority should be given
due consideration, along with the other
considerations.

. SHRIGUMAN MAL LODHA: One more
question, Sir.

MR. SPEAKER: No, no; you have a
right to put only two questions. (Interrup-
tions)

SHRI SOMNATH CHATTERJEE: |
would like to knéw whether this Government
will follow the policy of transfer of Judges
from one Court to another, and specially of
the appointment of the Chief Justice of a
High Court from another High Court. Re-
garding the importance that this Govern-
mentis giving tothe recommendations of the
Chief Justice of a particular High Court,
expearience shows that the Chief Justice of a
particular High Court who does notbelong to
that Court, but has come by transfer to a
particular High Count, is not so well ac-
quainted with the lawyers practising in that
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High Court. Obviously, other considerations
are coming in; that is our unfortunate expe-
rience. Therefore, | would like to know what
is the policy of the Government with regard
to that. No doubt, importance should be
given the recommendations of the Chief
Justice of a High Court regarding the Judges.
What are the criteria which the Government
is going to follow in those cases where
different recommendations are there, com-
ing from different sources?

SHRI DINESH GOSWAMI: So far as
this policy of a Chief Justice being from an
outside State is concerned, | interacted with
members both of the Bench and the Bar
earlier. | found that there are differences of
opinion. There is a very strong opinion in
favour of this policy. There are opinions also
against this policy. But we have decided not
to depart from this policy, and we are follow-

ing this policy.

You know that we have decided now to
set up a National Commission for Judicial
Appointments, a Commission which will
appoint the Judges ot the Supreme Court
and the High Courts. We have asked for, and
got the opinions of the members of the
Bench. | addressed letters to the Chief Jus-
tice of the Supreme Court and the Chief
Justices of the High Courts, and also to the
Bar Associations and the Bar Council. | have
got their responses. We have examined
these responses. We have formulated cer-
tain views on these responses. | hope to
come before this Parliament with a Bill for a
National Judicial Commission for appoint-
ment of Judges. | hope that | will have the
support of this House, because | feel that
many of these grievances which are often
voiced against these appointments will be
removed once we appoint such a National
Judicial Commission.

SHRIMATI UMA GAJAPATHI RAJU: |
would like to draw the attention of the Gov-
ernment to the fact that ladies are being
discriminated against in judicial appoint-
ments. | do not want to mention names; but
‘India Today’ has also mentioned this. Iwould
like to know whether the Minister is prepared
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to give an assurance in the House that this
will not be done, and that character assassi-
nation of women will not take place.

SHRIDINESH GOSWAMI: | am aware
that the number of ladies | will personally like
to see in the Bench is much less than what it
is today. | can tell the hon. member that |
have addressed letters to the Chief Justices
as also State Chief Ministers telling them
that while sending recommendations for
appointment of judges they should particu-
larly take care to see that suitable persons
belonging to the SC&ST, minorities and
women are forwarded. My problem is this. If
the constitutional functionaries including
Chief Justices—Dby constitutional functionar-
ies | mean Governors, Chief Ministers and
the Chief Justices—do not send any recom-
mendations for appointment of a woman
judge and if | appoint some woman as judge,
then I may be accused of making a political
appointment. Therefore, | hope that the
constitutional functionaries will send their
recommendations accordingly; and | can
assure the hon. member that if the re-com-
mendation comes from the constitutional
functionary, this will get the highest priority,
so far as | am concerned. (Interruptions)

SHRIMATIGEETA MUKHERJEE: Itis
necessary. (Interruptions)

AN. HON. MEMBER: How many vacan-
cies existinthe Supreme Court asontcday?

SHRI DINESH GOSWAMI: In the
Supreme Court, when this Government took
over, there were four vacancies; and imme-
diately we filled up three vacancies. One
vacancys till exists in the Supreme Court.

Vacancies of Judges in J & K High
Court

*167. SHRI PIYARE LAL HANDOO:
Will the Minister of LAW AND JUSTICE be
pleased to state:
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(a) the sanctioned strength of judges for
the High Court of Jammu and Kashmir;

(b) the number of vacancies at present;
and

(c) the time by which these posts are
likely to be filled up?

THEMINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
The sanctioned strength of the Jammu and
Kashmir High Court is 7 permanent Judges
and there are two vacancies at present.

(c) Itis not possible to indicate the time
by which these vacancies are likely to be
filled up. The State authorities have been
asked to send recommendations for making
appointments.

SHRI PIYARE LAL HANDOO: | would
like to know from the hon. Minister about the
two vacancies referredtointhe answer.-One
is caused due to the death of Justice Shah
andthe otheris caused as aresultto transfer
of Justice Bhatt.

SHRI DINESH GOSWAMI: Actually |
do not know how these two vacancies did
occur. But | will check up and let you know.

SHRI PIYARE LAL HANDOO: Assum-
ing that it is due to the transfer of Mr. Justice
Bhatt from Kashmir to Allahabad, how is it
that at the time of transfer, there is no re-
placement order? You transfer a judge and
remain content with that.

SHRI DINESH GOSWAMI: Obviously,
this type of vacancies are filled up even by
transfer. There may be difficulties for which
the vacancies may not be filled up. But this
was before actually Itook over; and there are
some difficulties. But I can tell you that so far
as | am concerned, | have written to the
constitutional functionaries and | am waiting
fortheirreplies. Iwillfillup vacancies as soon
as | get replies both from the Chief Justices
and the Governors.
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Loans Given by Public Sector Banks

+
*168. SHRI  VIJAY KUMAR
MALHOTRA:

SHRI PRAKASH V. PATIL:

Willthe Minister of FINANCE be pleased
to state:

(a)whetherthe public sectorbanks have
taken a decision to distribute the loans on
terms framed for the credit camps;

(b) if so, the details thereof; and

(c)the amount of loans distributed so far
under the above scheme?

THE MINISTER OF FINANCE(PROF.
MADHU DANDAVATE): (a) to (c). A State-

ment is laid on the Table of the House.

STATEMENT

Neither Government nor the Reserve
Bank of India have formulated any specific
terms or schemes for distribution of loans by
public sector banks in credit camps. For the
scheme of Integrated Rural Development
* Programme (IRDP) the application forms of
beneficiaries are to be prepared in a camp
attended by the beneficiaries, the block
functionaries, the other concerned depart-
ments includingthe revenue department and
the bankers. The camp system is advisable
to save time and energy of the beneficiaries
in the completion of the applications, and
procurement of requisite documents. The
public sector banks have also been organis-
ing the credit camps in orderto provide credit
assistance to weaker sections. The data
reporting system of banks does not yield any
regularinformation in respect of suchcamps.
However, on the basis of an estimate arrived
at, during 1985 to 1989, the public sector
banks had organised 38702 camps in which
Rs. 1103 crores were disbursed to 28.43
lakh beneficiaries.
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SHRIVIJAY KUMAR MALHOTRA: Mr.
Speaker, Sir, | would like to to know whether
there is any provision for waiving the loans
upto Rs. 5,000 each distributed in the loan
meals, as has been done in case of loans of
farmers upto Rs. 10,0007

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, if you permit me, | can answer
this question, otherwise this question is not
directly related to the main question.

MR. SPEAKER: If it is not directly re-
lated, then leave it.

Shri Malhotra, you please ask the sec-
ond supplementary question.

SHRI VIJAY KUMAR MALHOTRA: |
would like to know whether the Government
proposes to waive the loans of the poorer
and weaker sections of the society, including
artisans, craftsmen and small shopkeepers,
who were given loans upto Rs. 5,000, each
in loan melas on the lines of the provision
made to waive the loans of the farmers?
Some of them had received Rs. 2,500. some
had received Rs. 5,000 and some others
received just Rs. 1,000. it is true that these
loan melas were organised by the Con-
gressmen, with elections in their mind. Yet |
would like to know whether any such pro-
posal is under consideration of the Govern-
ment?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, if you permit, | can answer this
question.

MR. SPEAKER: Yes, you may answer

PROF. MADHU DANDAVATE: It has
been clearly stated in the Budget that we are
waiving the loans, in consonance with the
assurance we had given in our election
manifesto. Accordingly loans upto Rs. 10,000
taken by farmers, weavers, artisans etc.,
which were due upto 2nd October, 1989,
would be waived by the Government, but if
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yougoonincluding other new categories like
petty shopkeepers, businessmen, students,
scholars etc., then Ithink that it would not be
possible for us to do so. First, let us fulfill the
assurances we had given to some catego-
ries. We can think about others later.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, through you, | would like to tell
the hon. Finance Ministerthat on 3rd August,
1989 Vijaya bank distributed loans worth
about Rs. 3 crores at a loan mela organised
by it in the Moti Nagar area and the Minister
of State fo: Finance, who is now sitting inthe
opposttion, distributed those loans, If you
want, | have got proof with me in support of
this At that time also, | had produced evi-
dence to prove that each person was given
40 cheques each, which they deposited in a
bank situated in Janakpuri. Many irregulari-
ties were committed in those loan melas.
The matter was brought to the notice of the
then Prima Minister and Shn Malhotra,
Governor of Reserve Bank, in wrniting. Per-
haps, a brother of the then Minister of State
for Finance was one of the beneficiailes.
Through you, | would like to know whether
the Government would order an inquiry into
the complaints regarding the loan mela that
was organised in Mot Nagar on 3rd August?
| am prepared to provide the necessary
evidence, if required.

PROF. MADHU DANDAVATE: 'n the
light of this question, lwould like to make one
thing clear in the House. | would also like to
read out the provision made inthe law so that
the picture becomesclear. It has been clearly
stated in the law that—

[English]

Section 13 of the Banking Companies Ac-
quisition and Transfer of Undertaking Acts
1870, 1980 require public sector banks to
observe the practices and usages custom-
aty among the bankers not to divulge any
information relating to the affairs of the con-
stituents.

{ Transiation}
Doing away with all secrecy, organising public
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rallies and melas, announcing the amount of
loans distributed to each beneficiary and the
distribution of money in violation of all the
existing laws might be fair from political
angle but it is not fair in the eyes of law. The
only assurance | can give to the House isthat
such things would not take place in future.

SHRI MADAN LAL KHURANA: You
have not said anything about the inquiry. |
would like to know whether any inquiry would
be ordered to ascertain as to why so many
cheques were given to each person at the
loan Mela.

PROF. MADHU DANDAVATE: | would
like to tell the House that we would like to
work wethin the rules infuture. lf onthe basis
of the old complaints, which are there before
us, we start raking them up or constitute a
commission to enquire into them, then we
would get entangled in them and it would not
be possible for us to do anything worth while
during our term of five years. (Interruptions)

SHR! VIJAY KUMAR MALHOTRA: Are
you trying to cover up all the scandals like
this?

PROF MADHU DANDAVATE: What-
ever you are saying, 1s iIncorrect. We are not
trying to cover up any issue.

Mr. Speaker, Sir, what Shri Malhotra 1s
sayingis notcorrect. We do not want to cover
up any scandal. There is no need of appoint-
ing a fresh Commission of inquiry for this
purpose. We will take it up at the level of our
department and see as to what steps should
be taken in this regard.

[English)

SHRI JANARDHANA POOJARY: The
hon. Finance Minister was pleased to state
that he has made a provision of Rs. 1000
crores in the Budget for giving debt relief to
rural people particularly genuine defaulters.

' A¢ stated by him earlier, the dues from the
‘the small and marginal farmers come to
about Rs. 14000 crores. This is what he had
said in a statement outside the Parliament.
There is no limitation for the land holdings.
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Even a person who is owning 100 acres of
land will be covered by this debt relief. Fur-
ther he had stated that there is a condition
that they should not be wilful defaulters. This
amount will not be sufficientto give any relief
to the people there is already a provision in
the existing system to give debt relief by the
banks and already they have been giving
debt relief. There is nothing new in this
procedure.

MR. SPEAKER: What is the question?

SHRI JANARDHANA POOJARY: In-
stead of relief given by the banks now there
is a budgetary allocation. That is the only
difference. May Iknow from the hon. Minister
what exactly is the amount due from small
and marginalfarmers including persons who
are having unlimited land holdings, who
include big farmers? (Interruptions)

PROF. MADHU DANDAVATE:Before |
reply to the question that he has put | will
read out again the original question:

“(a) whether the public sector banks
have taken a decision to distrib-
utethe loans onterms framed for
the credit camps;

(b) if so, the details thereof; and

(c) the amount of loans distributed
so far under the above scheme.”

| wish to make it clear that though |
consider this extraneous to the main ques-
tion if you permit me to reply to the question
| will give the full reply.

MR. SPEAKER: Please do.

PROF. MADHU DANDAVATE: He has
raised a very significant question. He says
that in the budget we have allotted only Rs.
1000 crores for debt relief and he has also
raised the question of wilful defaulters. | wish
to make it very clear that wilful defaulter is
defined as one who has the capacity to pay
but is not paying. Our contention and expe-
rience is that the poor people, those who
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are in distress conditions and who deserve
help and assistance from the Government,
whatever we provide for them, should not be
exploited by those elements which are in
spite of good positions, trying to exploitthem.
On the other hand, those who affect the
credibility of the banking system, | accept
that they should be excluded. Then he has
asked a second question how is it that differ-
entdegree of debt relief has been explained.
Imadeitclear inthe Consultative Committee
meeting and | make it clear here also that
there can be various parameters. in some of
the estimates they have taken into account
the overdues and current dues. They have
taken into account the short term loans and
long term loans. They have taken into ac-
count even those loans of Rs. 10000 and
less while the total size of the loan is Rs.
50,000 or Rs. 60,000. They have also taken
into account various sizes of holdings. If you
have the permutations and combinations of
these factors, you have different estimates.
Imadeitclearinthe Consultative Committee
which 1 will make clear here also that (i) if you
take all the overdues up to 2nd October,
1989; (i) if you take all the loans which are
only below Rs. 10,000; (iii) if you exclude the
wilful defaulters; and (iv) if you take into
account kisans, antisans and weavers, the
whole amountcomestobe Rs. 2,800 crores,
and out of that, the debt relief that is to be
given by the Centre for those banks and
institutions which are under its jurisdiction,
that is, nationalised banks and also the
Regional Rural Banks, it comes to almost
fitty per cent or less than that. That respon-
sibility we will take. For that, this allocated
amount is sufficient. We have also been
writing to the Chief Ministers that a similar
scheme may be followed in the States for
cooperative credit institutions and in that
case if they want some assistance, we are
prepared to negotiate that. Thatis the scheme
that we have.

SHRI RAMESH CHENNITHALA: Sir,
the Minister has rightly pointed out in his
statement that the credit camps are usually
being conducted by the banks with the coop-
eration of the Block officials and others. The
applications which are finalised in the credit
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camps are being forwarded to the banks but
they are lying pending inthe banks. They are
not being cleared by the banks. So, | wantto
know whether the Minister will give strict
instructions to the banks to distribute loans
which are cleared in the credit banks.

PROF. MADHU DANDAVATE: Sir, |
will follow his guidance and necessary guid-
ance will be given. )

[ Translation}

SHRt RATILAL KALIDAS VARMA
(Dhandhuka): Sir, in Gujarat, loans were
granted by the banks for the purchase of
tempos to the labourers, who were rendered
jobless on the closure of mills there. But
because of the increasing inflation, they fail
o pay their weekly instaiments of loan and
resullantly their tempos are impounded by
the banks, which deprives them of means of
their ivelibend. So ! would fike 1o ask the
hon'dle Minister whether some leniancy will
be shown in their cases and they will be
given some relaxation.

PROF. MADHU DANDAVATE: Thisis
a sugges!ion for action and we will alsg think
over it.

(Enghish]

SHRI INDRAJIT GUPTA: Sir, accord-
ing to a statement of the hon. Minister—
statement relating to another question, that
is, question No. 175, not this question—I find
he has said that according to the {atest data,
the outstanding advances of public sector
banks to the weaker sections, which include
agricultural labourers and rural artisans, at
the end of September, 1989, amounted to
Rs. 8,825 crores, constituting 10.9 per cent
of the net bank credit. May | know from the
Minister whether this amount of Rs. 8,825
crores which covers only agricultural labour-
ors and rural artisans and not the cultivating
farmers—the smalt farmers and the mar-
ginal farmers—plus the amount which s
oubdlanding from the small and marginal
farmers—this is only from the public sector
banks, thereiore, I presume this has to be a
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liability of the Government upto Rs. 10,000
loans—-isto be written off? Obviously it cannot
be written off in one year by providing Rs.
1,000 crores which he has provided in this
year’s budget. That falls considerably short
of this figure. So, | would like to know from
him whether there is some sort of phasing of
the whole plan or how it is going to be done.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, it is good that Shri Indrajit
Gupta has raised this question because it
will clarify a number of doubts. As far as the
announcement is concerned, it very cate-
gorically says that dues up to the 2nd Octo-
ber, 1989 are to be cleared. Now, some
loans which are taken, whose current dues
go beyond 2nd October, 1989, | can assure
the hon. Member that we have gone through
these loans also. Out of these loans, that is,
Rs. 8825 crores, the component which falls
under overdues upto 2nd October 1989, will
be covered by the scheme that we are under-
taking and we shall stand by them. (Interrup-
tions) ) '

MR. SPEAKER: Next question. Shri
Hannan Mollah.

SHRI JANARDHANA POOJARY: Sir,
he has not clarified the point.

PROF. MADHU DANDAVATE: Let me
clarify that point. It includes current dues as
well as over-dues.

SHRt EDUARDO FALEIRO: How
much?

PROF.MADHUDANDAVATE: We have
gone thraugh it and we have caiculated the
entire overdues including the artisans, lan-
dless labour and all that and that comes to
Rs. 8200 crores. This includes the overdues
as well as the current dues. As far as the
curent-dues are concemed, we may evolve
some other formula, try 10 find out whether
relief can be givan to them, but the compo-
nent of Rs. 8825 crores which falls in the
category, that is, overdue upto 2nd October
1989, will be completed.
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SHR!I EDUARDO FALEIRO: Mr.
Speaker, Sir, please allow half-an-hour dis-
cussion on this question. The answer is not
satisfactory.

MR. SPEAKER: Next questisn No.
169, Shri Hannan Mollah.

White Paper on Foreign Debt

-+
*169. SHRI HANNAN MOLLAH:
PROF. RUPCHAND PAL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Government are consider-
ing to issue a White Paper on leans taken
from the International Monetary Fund and
other world bodies since 1980 and its utilisa-
tion;

{b) whether Governmant propose to
seek further loans from the International
Monetary Fund in 1990; and

(c) if 50, the details thersof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE_): (_a_) No, Sir.

{b) and (c). No. Sir. Does not arise.

SHRI HANNAN MOLLAH: Sir, asitis
widely discussed, the foreign debt of this
Govemment is to the tuna of one lakh crore
rupees. That is the Government loan. But
there are other loans also, that is, commer-
cisl borrowings are aiso thera, borrowings
fram the International Kinancial institutions
are alsothere. [want to know what are those
amounts and whether the Goverament have
raviewed the last 10 years’ loans from Inter-
national Finance Institutions What are the
amounts of borrowing by both the Govern-
ment and the private sector from the Interna-
tional financial institutions?

PROF. MADHU DANDAVATE: As far
as the total amount which has been given is
concemed, it includes various components
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of loans. We have loans from the World
Bank, we have loans from the WMF, we have
market borrowings and we have also Gov-
ermment fo Government assistance and the
figurs that is given is aggregate.

SHRI HANNAN MOLLAM: | want to
know whetherthe Government has reviswed
ali the loans.

PROF. MADHU DANDAVATE: | have
already said that as far as IMF is concerned,
thera is no fresh application for loans and no
negotiations are going on for the fresh loans
from the IMF at all,

SHR! RUPCHAND PAL: Sir, as you
know, when the IMF contract loan was dis-
cussed in this very House, the hon. Finance
Minister who was at that time on the other
side of the House, had been discussing
about the conditionalitieé¢ imposed by the
IMF. May | know from the hon. Minister
whether those conditionalities imposed by
the IMF which were vigorausly pursued by
the previous Government are standing inthe
way of pro-people budgetl and pro-people
economy pursued by this Government?

PROF. MADHU DANDAVATE: | think it
is a hypothetical question. | have made it
explicitly clear, even when we formulated
aur budget there was no application for IMF
loan, thete were no negotiations and our
budget has remained completely unaffected
by cancellation of IMF loan.

MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
(English}
interest an NRI Depasite
*164. SHRI YASHWANTRAO PATIL:

Will the Minister of FINANCE be pleased to
state:
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(a) whether Government are consider-
ing a proposal for revision of the interest
rates for deposits from Non-Resident Indi-
ans; and

(b) if so, the details thereo! and the
reasons therefor?

"

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
interest rates on depaosits from NRIs remain
under constant review and periodical
changes, as may be considered necessary,
are made by the Reserve Bank of India.

Loan by Bank of Baroda to a Delhi
Hotel

*166. DR. AK. PATEL:
SHRI PYARELAL KHANDEL-
WAL:

Willthe Minister of FINANCE be pleased
to state.

(a) whether the Bank of Baroda is
remitting (to its branch in London) from its
own funds the interest on the Euro-dollars
given as loan to a hotel in Delhi:

(b) if so, the reasons therefor; and

(c) the action proposed to be taken by
Government for safeguarding the public
money?

1HE MINISTER OF FINANCE (PROF.
MALHU DANDAVATE): (a) and (b). It has
been reported by Bank of Barada that they
are leaders of a Consortium of Bankers in
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respect of Euro-Dollar term loans only for
one Hotelin New Delhi, namely Bharat Hotels
Ltd. They have not remitted any amount from
their own funds so far to their London Branch
towards payment of interest in this account.

Minimum Support Price of Coffee and
Cashew

*170. SHRI MULLAPPALLY
RAMACHANDRAN: Wil the Minister of
COMMERCE be pleased 1o state:

(a) the support price fixed for cashew
this year;

(b) whether any representation has
been received from Kerala to increase the
minimum support price of coffee and cashew;

(c) if so, the details thereof; and

(d) the decision taken by Government
thereon?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Central Government does not fix
support price for cashew.

(b)to (d). Thequestion of increasingthe
support price of cashew does not arise in
view of reply to part (a).

Representations have been received
from time to time for :ncreasing the minimum
release price (MRP) of coffee. Based on the
Cost Study Report of the Cost Accounts
Branch the MRP has since been revised
w.e.f. 8th March, 1990 as under.—

Grade

Price
Arabica From Rs. 19.81 to Rs. 20.374g.
Robusta

Composite

From Rs. 15.90 to Rs. 16.64/kg.

From Rs. 10.18 to Rs. 10.57 per point.
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., Formulation of Long Term Policy for
v Development of Cinema

*171. SHRIBALESHWARYADAV: Wil
the Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) the steps taken by Government for
development of cinema;

{b) whether Government propose to
formulate a long term and value based na-
tional policy for the development of cinema;

(¢) whether any decision has been
taken in this regard so far; and

(d) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
.PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) A statement is given below.

(o) to (d). Yes, the matter is receiving
due attention. Long term and value based
national policy for the development of cin-
ema is being evolved.

STATEMENT

The Central Government have taken
several steps for the development of Cin-
ema. Some of these are:

The Government have set up institu-
tions like, National Film Development Cor-
poration, Directorate of Film Festivals, Films
Division, Children's Film Society, India,
National Film Archives of India and Film and
Television Institute of India for promoting the
development of cinema.

The Ministry of Information and Broad-
casting constituted a Committee on
14.2.7989 with a view to studying the prob-
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lems of film industry and making suitable
recommendations to Central/State Govern-
ments for resolution of their problems. The
Committee which consisted representatives
of concemed Departments of Central Gov-
ernment/certain State Governments and fim
industry subsmitted its report to the Govern-
ment in January, 1990. A summary of rec-
ommendations made by the Committee Is
given below as Annexure.

With a view to providing relief to film
industry and combating video piracy, re-
lease prints of features films have been
completely exempted from payment of ex-
cise duty in the budget proposals for 1990-
91.

Annexure
Summary of Recommendations
Entertainment Tax

1. Compounding system of entertain-
ment tax should be introduced by all
State Governments/Union Territory
Administrations on optionalasis. The
rates of entertainment tax under this
system should be very low. The rates
of entertainment tax under compound-
ing system being levied in Andhra
Pradesh and Kerala should be circu-
lated among all State Governments/
Union Territory Administrations for
suitable adoption by them.

2. Inviewofthe serious difficulties faced
by the film industry due to video pi-
racy, cable TV and spread of video,
the show tax being levied on screen-
ing of fiims should be abolished.
However, in case it is not possible to
do so, it should be frozen at the exist-
ing level. While levying show tax, the
State Governments/Union Territory
Administrations should follow some
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methodology in consultation with film
industry.

Certain percentage of the ententain-
ment tax collected by State Govern-
ments/UT Administrations should be
ploughed back for the development
otfilmindustry inthe respective States.
As regards the activities for which this
amount should be utilised and modus
operandi thereof, National Film De-
velopment Corporation should make
a detailed study in consultation with
film industry.

Following categories of films as well
as their dubbed versions should be
ﬁfahted exemption from payment of
entertainment tax by the State Gov-
ernments/UT Administration:

(i) Fims which win nternational,
national or state awards;

(i) Fims which are Included in the
~ Indian Panorama Section of the
competitive as well as non-com-
petitive international Film Festi-
vals; and

(i) Films certified as Children’s films
by the Central Board of Film
Certification.

5. Modalities of exempting films from

payment of entertainment tax shouid
be gone into in detail by a suitable
committee.

Excise Duty on Films:

6. Excise duty on release prints of fea-

ture films should be abolished.

Customs Duty on Cine Equipments and Cine
raw stock

7. With a view to importing the latest
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cinematechnology in the country, the
rates of customs duty on the import of
cinema equipment and spare parts
thereof should be drastically reduced.

Customs duty on (i) Jumbo rolls of
Cinematograph films unexposed
(Positive) imported by Hindustan
Photo Films, {ii) Cinematograph films
unexposed (Negative) being imported
by National Film Development Cor-
poration, and (iii) various categories
of cine raw stock including sound
negative, sound positive and photo-
graphic material being imported by
private individuals should be reduced.

Hindustan Photo Films should pro-
duce cine raw stock indigenously with
the help of collaborators, if neces-

sary.

Supply of film raw stock of film industry by

HPF

10.

11.

12.

Government should encourage set-
ting up of units for manufacture of
cine raw stock indigenously provided
the interested entrepreneurs submit
composite applications for the indige-
nous manufacture of cine raw stock.

HPF should consider distribution of
cine raw stock direct to co-operative
societies constituted by the Film In-
dustry.

HPF should periodically call the
mestings of the Industrial Consulta-
tive Committee to discuss the prob-
lems of film industry.

Incentives for development of film industry

13.

Concessional institutional finance
shouid be extended to areas like
building of theatres, equipment in
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14.

theatres, studios and equipment to
be installed therein.

All State Governments/UT Admini-
strations should provide electricity to
cinema theatres and film studios on
concessional rates which are ex-
tended to industries in the priorty
sector and in the backward areas

Exhibition

15.

16.

17.

18.

19.

Newly constructed cinema theatres
should be exempted from entertain-
ment tax upto the period, till the cost
of construction is recovered by the
theatre owner or for a period of five
years from the date on which a cin-
ema I1s commissioned, whichever is

"earlier

Institutional finance should be avail-
able for construction of theatres. Rate
of interest apphcable in such cases
should be the same as charged by
banks for long term loans extended to
industries in the prionty sector.

Theatre licensing rules should be
amended so as to simplify the proce-
dures for obtaining hcence which
should be vald for a period of five
years at a time in the case of new
theatres and 3yearsforold ones. The
liconsing rules should prescribe a
minimum period of three months for
processing of the application and grant
of the licence.

The current tendency ot conversion
of cinema theatre into commercial
complexes promoted by the big gains
through steep hike in land price, par-
ticularly in metropolitan and other big
cities should be curbed to the extant
possible.

Construction of multiple theatre
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complexes with shopping centres and
recreational facilities should be en-
couraged. For this purpose, financial
participation by non-resident Indians,
Indian industrialists and theatre own-
ers should be enlisted.

The film industry should collect from
the Government of UP the factual
information about surcharge levied
by the State Governments on tickets
for maintenance of cinema theatres.

Royatty for Telecast of Feature Films
Songs Telecast on TV and Songs Broad-
cast on AIR

21.

22.

The rates of royalty paid for telecast
of feature films, songs telecaston TV
and songs broadcast on AIR should
be enhanced. The Ministry of 1&B
should In consultation with Door-
darshan and film industry, evolve
withinthree months, suitable criterion
fordetermining the extent of enhance-
ment.

Film Industry has made a demand
that Doordarshan should allow more
than one song, if the producer so
wants, within the stipulated time for
the purpose of advertisement. The
Committee recommends that Door-
darshan should consider identifying a
suitable slot for the purpose.

Facilities for shooting/co-production of films

23.

The film industry has demanded that
inthe case of foreign exchange sanc-
tioned to film producers to meet ex-
penditure on overseas shootings,
subject to their earnings foreign ex-
change in the prescribed ratio, the air
fare on tickets purchased against
rupee payment and any other ex-
penses connected with foreign shoot-
ings for which payment is made in
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24

25.

Rupees should not be treated as part
ofthe expenditure on overseas shoot-
ings and should not be reckoned for
the purpose of calculating the foreign
exchange to be earned by producers.
The Committee recommends thatthe
Ministry of 1&B should consider this
demand of Film Industry in consulta
tion with Department of Economic
Affairs.

The rules and regulations for shoot-
ing films in restricted areas like de-
tence installations, Railway Stations,
historical monuments etc. should be
liberalised.

Government should permit produc-
ers to avail all facilities for shooting in
railways, airlines, ships etc. on rea-
sonable charges.

Compuisory Screening of films

26.

The scheme of charging from exhib-
tors, 1% of net box office collections
(excluding entertainment tax) for
screening approved films under
compulsory screening of short films
in cinema theatres should be re-
viewed.

Cerntification of films

27. The subject “Caertification of films for

public exhibition” should be trans-
ferred from the Departmentof Culture
to the Ministry of Information and
Broadcasting. (This recommendation
of the Committee has already been
accepted and implemented by the
Govermnment)

National Film Development Corporation

28. Government should provide budget-

ary supportto NFDC by way of invest-
ment.
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Import of Cinematographic equipments

29.

Import of large scale Projection Sys-
tems should be permitted under Open
General Licence. '

Sales Tax on leasing of films and Equip-

ments

30.

Transfer of rights of a feature film
from (i) Producer to distributor, and
(ii) distributor to exhibitor and trans-
actions relating to hiring of cinemato-
graph equipments should not be
subjected to sales tax.

Piracy of Films though Video and Cable TV

Recommendations on Licensing and Regu-
lations of Video Exhibition

31.

32.

Industry representatives have ex-
pressed themselves against the insti-
tution of Video Parlours as according
to them, these Parlours are showing
video cassettes without having the
authority to do so. On the other hand,
there are hundreds of Video Parlours
which have already been licensed in
some States. Since de-licensing of
such parlours may create some diffi-
culties, pariours which are already in
the existence must be made to show
only legal cassettes with commercial
video rights. No new Video Parlours
should be licensed till a climate of
confidence is created in the country.

State Governments, where Legisia-
tionon Video Exhibition does not exist,
should adopt Legislation on the lines
of Tamil Nadu and UP Acts but should
not grant licences unless conditions
as indicated in Recommendation No.
31 are created.

The State Governments should in-
cormporate a provision in their Acts
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35.

dealing with Video Exhibifionthat the
licence to exhibit films will be
granted only for exhibition of those
films/Nvideo for which rights have been
acquired from the genuine copyright
holder and which have been certified
by the Central Board of Film Certifica-
tion.

Adequate guidelines for licensing of
video parlours shouid be evolved
which should inter alia, provide for the
following requirements:

a) Proper hygienic conditions
b) Proper ventilation
c) Precautions against fire hazards

d) Precautions againstpublic health
hazards

e) Adequate distance of seats from
screen

f) Adequate lighting
g) Adequate exists

h) Comfortable seating, and
i) Capacity restriction

The owner of a video parlour should
obtain a No Objection Certificate from
the State Government/Local authori-
ties before setting up a video parlour.

Video Parlours should be made to
give an undertaking that they will
screen only legal cassettes author-
ised for commercial exhibition and
legally obtained from the copyright
holder or his licensed/assignee.
Beach of this condition should entail
cancellation of licence in addition to
other liabilities under Law.
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40.
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it should be obligatory on the pan of
Video Exhibitors to submit to the li-
censing authorities a list of films shown
in the preceding calendar month.

Video Libraries should be licensed.
They should also be made 0 give an
undertaking that they will stock only
legal video cassettes. Breach of this
condition should entail canceliation
ot licence in addition to other liabilities
under law.

For the purpose of commercial video
rights, the censored copy of the video
cassettes should clearly indicate “For
Commercial Viewing only”. Only such
cassettes should be considered as
are duly authorised for screening in
commercial premises.

Rightholders should be careful while
executing Agreemaents for their films
by making distinction between Home
Viewing and Public Exhibition.

Suitable Entertainment Tax should
be levied on Commercial Video Exhi-
bition on per entry basis or on com-
pounding basis. This would not only
form an appropriate source of reve-
nue for the State Government but
would also ensure that State Govern-
ments have an incentive in controlling
Video Exhibition outlets adequately.

No existing theatres should be per-
mitted to switch over to Video Exhibi-
tion unless conditions as indicated in
para 12.8 are created i.e. till the exist-
ing theatres are made to show only
legal cassettes with commercial video
rights and till a climate of confidence
is created in the industry.

The State Governments/Union Terri-
tories should set up Special Police
Cells with a view to enforcing anti-
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video piracy laws. The Cells should
thoroughly study the related legisla-
tion, gather intelligence and take
action against the pirates. This is
necessary because the Police gener-
ally are pre-occupied with other mat-
ters of relatively higher prioritias.

All the State Governments/Union
Territory Administrations should is-
sue necessary Instructions 10 enforc-
ing agencies for vigarous implemen-
tation of anti-video piracy laws.

Film Industry should be persuadedto
arrive at aconsensus on the hold over
period for various rights.

Al duplicating units should be regis-
tered and liconsed and be required to
submit a regular statement to the
appropriate Government agency in-
dicating all titles duplicated as also
the number of casettes duplicated by
them. They should be required to give
an undertaking that their licence would
be cancelled in case they are foundto
be duplicating unauthorised cas-
settes, in addition to any other liability
accruing to them under law.

Government should support and
encourage the Iladian Federation
Against Copyright Theft (INFACT), a
body promoted by National Film
Development Corporation and the
Industry which has been duly reg:s-
tered under the Companies Act, in its
struggle against piracy. The support
can be by way of publicity against
video piracy on Government chan-
nels such as Radio and TV and also
financial support.

Where organisations similar to IN-
FACT exist in other countries it would
be useful for INFACT to become
member of such organisations where
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indian films need help against video
piracy. INFACT should, thus, become -
member of Federation against Copy-
right Theft (FACT), UKin the immedi-
ate future, because piracy in relation
to Indian films in UK is at present
rampant INFACT should examine the
necessity or otherwise of becoming
Member of other arganisations after
proper scrutiny of the situation in the
concerned countries.

in countrias where no Copyright Act
has been promulgated efforts should
be made to have Special Bilateral
Agreements with the Govemnment of
that country to combat piracy of In-
dian films.

Wherever private parties from India

want to proceed in a Court of Law for’
infringement ot Copyright of their films

in foreign countries, adequate foreign

exchange for this purpose should be

made available to these parties for

this purpose.

Amendment in the Central Legislation

Copyright Act:

50.

51.

Definition of “Broadcast” under Sec-
tion 2 (dd) should be amended by
stating that a communication to more
than one family in one dwelling simul-
taneously by wire or otherwise from
one source would be deemed to be
communication to public.

Section 52(1) (a) (i) exempts on
unauthorised copy frombeing infringe-
ment of copyright if the copy is made
for research or private study. Since a
film including a video film is mainly for
entertainment, this exemption is not,
applicable to it. To remove any doubt,
however, this should be so stated
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expressly by an amendment to this
Section.

52. More possession of an unauthorised

Video Cassette for commercial use
i.e. to earn profit by any person at any
place such as commaercial premises
or at Commerciai Exhibition Centres,
@.g. video hbraries, Video Parlours,
Cable TV Networks, Hotels, public
Transport Systems, Pooja Pandals
and Clubs should itself be made an
offence not protected under Secticn
52(1) (&) {1

53. The jnsdiction to try the oftence

punishable under Chapter Xill of the
Copyright Act should be given 10 a
Special Courttobe calied a Capyrnight
Courttobe established in every city ir;
which a High Court s situated The
decision of the Special Coun wili be
final, subject to the nght of revision 1o
the High Court on a question of Law
only.

54. Provision to Section 51 prohibits

import of Cinematograph films even
for private and domestic use of the
importer. Personal Baggage Rules
prescnbed by the Customs, however,
permit 2 copies of Cinematograph
into the country. Since this rule I1s
being misused by unscrupulous per-
sons to utiise cassettes so imported
for piracy, the Customs authorities
need 10 be informed about the legal
position and instructed to ehange
Personal Baggage Rules with imme-
diate effect.

Other Acts:

55. The fee of Rs. 10/- payable for every

duplicate copy of the Certificate un-
der Rule 33 part 5(2) 1s exorbitant,
giving an undue advantage to the
pirates who pay nofees at all. The fee
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on per copy should be abolished and
a suitable, nominal fee on per film
basis should be prescribed.

Criminal Procedure Code:

56.

57.

58.

Civii remedies including suits for
compensation for the infringement of
copynght to make good the loss
caused to the owner of the copyright
by infringement are available. Con-
strasted with the civil remedies,
however, a criminal prosecution is
mecre deterrent and expenditious.
Section 357 of the Criminal Proce-
aure Code 1973 empowers the Court
trying such a criminal prosecution to
award compensation to the aggrieved
person (the owner of the Copyright)
for the loss caused to him by infringe-
ment out of the fine imposed on the
accused, if he is convinced. Attention
of the Courts, may be drawn to this
provision so that a Courts award suit-
able compensation to the aggrieved
party out of the fine imposed on the
accused.

in view of the rapidly changing tech-
nologies, Government shouid review
Legisiation on Video Piracy and Cable
TV every two years.

The Indian Telegraph Act, 1885 and
indian Wirelass Telegraphy Act, 1933
may need o be reviewed in the light
of changec necessitated by video
technology. Besides all Cable TV
opaerators should be licensed. No
Cable TV operator shouid be permit-
ted 10 set up Cable TV Network in any
Group Housing, Co-operative Hous-
ing Society, etc. except after prior
approval of the Competent Authority.
Cable TV Operators should also be
requiredto give an undertaking that in
case they show unauthorised or pi-
rated cassettes ontheir Network, their
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licences would be immediately can-
celled/suspended in addition to any
of the other liabilities accruing under
the Law. These recommendations/
observations shouid be referred to
the Committee constituted in the
Ministry of Information and Broad-
casting for studying the various as-
pects of the Cabls TV Networks and
Antenna System in the country

Miscellaneous

58. The name of the Ministry of Informa-
tion and Broadcasting should be
changed to the ministry of Informa-
tion, Broadcasting and Cinema.

{Engftish)
Modernisation of HSCO

*172. SHRIMATI GEETA MUKHER-
JEE: Willthe Minister of STEEL AND MINES
be pleased to state

(a) whether the Steel Autharity of India
Ltd. (SAIL) had decided 1o modernise the
Burnpur plant of Indian lron and Steel
Company (lISCO) with Japanese Coopera-
tion.

(b) whether an independent consultant
has been appointed to varify the Japanese
detailed engineering report; and

{c) if so, the details thereof?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI). (a) to (c).
Modernisation of Burnpur Wosks of USCO
stands approved in principle by the Govem-
ment. The Report from the Japanese Con-
sulting Companies entails very high capital
costs. Thersfore M/s. Dastur & Co Ltd. have
been entrusted with the task of giving a
second protessional opinion to Govemment
onthe approach to the modemisation invest-
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ment. Government would like 1o have a more
cost effective investment and optimum utili-
sation of indigenous capabilities.

Sponge lron Plants in Orissa

*173. SHRI BHAKTA CHARAN DAS:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) tha number of sponge iron plants in
Orissa;

(b) whether there is any proposal for
setting up some more sponge iron plants in
that State; and

(c) #so, the details thareof?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI)' (a) Thera are
two sponge iron plants operating in Orissa.

{b) and (c). Sponge lron Industry is a
de-licensed industry. Besides the 2 operat-
ing units, 14 more companies have regis-
tered themselves for manufacture of sponge
iron in the State of Onssa

Bank Loans to Agricultural Labourers

*175 SHRIJ. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:

(a) the percentage of loans given bythe
nationalised banks to agricuftural labourers,
rural artisans and labourers in unorganised

sector as compared to big industrial houses
since December 1, 1989; and

(b) the steps being taken by Govern-
ment to improve the percentage of loans to
agricultural labourers and rural artisans and
labourers in unorganised sector?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
present datareponting system of Banks does
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notgenerate information inthe manner asked
for. However, according to the latest data
furnishedby the Reserve Bank of india (RBI),
the outstanding advances of Public Sector
Bank to the weaker sections which include
agricultural labourers and rural artisans, at
the end of September, 1989 amounted to
Rs. 8825 crores, constituting 10.9% of the
net bank credit. Similarly, the outstanding
advances of major commaercial Banks for all
types of medium and large industry, at the
end of September, 1989, was Rs. 35,225
crores.

A number of steps have been taken with
aview 1o increase the flow of credit to small
and marginal farmers and weaker sections
such as congessional rate of interest at 10%
per annum non-compounding of interest on
current dues, non-insistence on third party
guarantee, or collateral security in respect ot
loans upto Rs. 10,000/-. in caseof shortterm
crop loans, the interest debited is not to
exceed the principal amount. in case of crop
failure, amount due is re-scheduled over a
period of 3 to 5 years and fresh loans are
given to farmers.

[ Translation]
CB8I Raids on Bank Sranches

*176. SHRIKALPNATH SONKAR: Will
the Minister of FINANCE be pieasedto state:

(a) the details of the branches of banks
in Bombay, Delhi, Madras and Calcutta,
where CBI raids were conducted during last
six months;

(b) the particulars of the officers and
employees whose premises were raided and
the amount seized from each of them; and

(c) the actionbeing taken againstthem?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) CBI has re-
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ported thatduringthe period 1.9.8910 7.3.90,
residential as well as office premises of 18
bank officers’femployess working at the
branches located at Bombay, Calcutta, Delhi
and Madras were raided by them. The names
of these branches are as follows:—
Bombay

1. Bank of India, Express Towers,
Nariman Point

2. Bank of India, Ballard Estate Branch
3. Bank of india, Churchgate

4. Bank of india, Mandvi Road

5. Central Bank ol india

6. Central Bank of India, Ville Parle (E)
Branch

7. State Bank of india, Churchgate
Branch '

8. State Bank of Mysere

9. Canara Bank, Mandvi Road
Calcutta
10. State Bank of indore
Do!h.i
11. Bank of Baroda, New Delhi
12. Canara Bank, New Deolhi
Madras
13. State Bank of Saurashtra

(b) The information regarding assets

discovered as a result of searches by the
CBi is given below.—
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Sl No.  Designation of Officer whose Amount of assets discovered
premises were searched as a result of search (in Rs.)
Moveable Iimmovable
1 2 3 4
1. General Manager, Bank of India,
Express Towers, Nariman Point,
Bombay 1,35,628 —
2. Branch Manager,
Central Bank of India,
Bombay 784311 -
3. Manager,
State Bank of India,
Bombay 5,77,800 2,55,720
4. Branch Manager,
Central Bank of India,
Bombay ' 61,262 —
5. Branch Manager,
State Bank of Mysore,
Bombay 7.37,694 23,000
6. Chief Manager,
Bank of India,
Bombay 95,000 _—
7. Accountant,
Canara Bank, 1,29,86,858 6 flats in Bombay &
Bombay one in Delhi

No discoveries have been reported by
the CBI from the search conducted at the
premises of following bank officials: '

1. Clerk, Canara Bank, New Delhi.

2. Branch Manager, State Bank of india,
Calcutta.

3. Branch Manager, State Bank of in-
dore, Caicutta.

Officer, Bank of Baroda, New Delhi.

Chief Manager, Bank of india, Bom-
bay.

Officer, Bank of india, Bombay.
Officer, Bank of india, Bombay.

Dy. Chief Manager, Bank of india,
Bombay.
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9. Former Manager, State Bank of
Saurashtra, Madras.

(c) CBI has completed investigation 1in
one case and has recommended to the
concerned bank for initiating regular depart-
mental action. In other cases, investigation
has been taken up.

(English]
Financing of Co-operative Societies

*177. SHRI A. ASOKARAJ: Will the
Minister of FINANCE be pleased to state:

(a) the recommendations made by the
Agricultural Credit Review Committee ap-
pointed by the Reserve Bank of India for
studying the issues relating to financing of
cooperative societies and their functioning:
and

{b) the action taken theraon?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b) The
Agricultural Credit Review Committee
(Chairman, Prof. A M Khusro) has reviewed
the working of the rural financial system in
the country and evaluated the major prob-
lems and issues currently affectingthe same.
it has made wide range of recommendations
for strengthening the credit institutions and
improving the quality of lending. The reportis
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under consideration of Government and the
Reserve Bank of India.

Sponsocred T.V. Serlails

*178. SHRIKAMLUDDIN AHMED: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the names of sponsored TV serials
which are still 1o be telecast during the cur-
rent year with the particulars of the produc-
ers:

(b) the total number of episodes allotted
1o each of these sponsored serials;

(c) whether the Doordarshan Kendras
are having sufficient number of sponsored
TV serials for tne year, 1990; and

(d) if not, the steps being taken toinvite
new proposals from the registered produc-
ers/directors?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). The particulars of
sponsored TV serials which have been ten-
tatively scheduled for telecast till March 1991
are given below. Telecast of these serials
and number of episodes for each is, how-
ever, subject to the approval of the Review
Committee recently appointed by the Gov-
ernment and availability of telecast time:

Si. No.  Title of serial No. of episodes Name of Producer
1 2 ) 3 _ 4
1. Tribal People of North east 13 M/s Omegavision
2. Guniram 13 Ravi Films
3. Sword of Tipu Sultan 40 Sanjay Khan
4, Basera 13 Amarjeet Singh
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Sl. No. Title of serial No. of episodes Name of Producer
5 ; :
5. Panchtantra Se 13 Lens View
6. Paramveer Chakra 15 Chetan Anand
7. Rihas Ke Gawah 13 Pro Video
8. Sunehere Warq 13 A. Hakim
9. Sara Jahan Hamara 13 Odyssey
10. Lahoo Ke Phool 13 Premiji Suchitra
11. Yugantar 26 Leela Films
12. Sambandh (Revised) 13 Mopictel
13. Janaki Jasoos 13 Meena Paliwal
14. Sadhana (to be revised) 13 Hari Prasad Chaurasiya
16. Maita Anchan 13 J.K. Dang
16. Fatichar 13 Rajesh Films

The following serials are also under consideration for telecast before March, 1991 depending
on the availability of telecast time:

1.

2.

3.

Panchtantra (animated) 8
Saudha 13
Kayar 26
Inkar _—
Hum Se Seekho 13
Ekai Dahai Saikada (re-titled 13
Chalte Raho, Chalte Raho)

Kisa Tota Maina 13
Hitopadesh 6

Hindustan Thomson
B.R. Chopra

M.S. Sathyu

Bharat Rangachari
Virander Sharma

R. Jhalani

Chitra Gupta Movies

Mudra Communication
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Sl. No.  Title of serial No. of episodes Name of Producer
1 2 3 4
9. Shuttle Time 13 Parkash Padukone
10. Kahan Gaye Ve Log 9 Dheeraj Kumar
11. Potli Budhe Babe I;i 13 Sanjeet Ghosh

(c) Doordarshan has sufficient spon- =

sored T.V. Sernals.
(d) Does not arise.

Assietance and Stenographers Pay
Scales
*179. SHRIBHAGEY GOBARDHAN:
SHRI C.M. NEGL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Union Ggvernment have
taken any decision regarding grant of pay
scale of Rs. 1640-2900to the Assistants and
Stenographers;

(b) ff so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The
representations regarding revision of pay
scale of Assistants and Stenographers Gr.
‘C'fromRs. 1400-2600to Rs. 1640-2900 are
under consideration of the Government and
final decisions in this regard are expected to
be taken soon.

Tourism Strategles

*180. SHRI GOP! NATH GAJAPA-
THI:
SHRI DHARMESH PRASAD
VARMA!

Willthe Minister of TOURISM be pleased
1o state.

(a) whether Government propose to
review the strategies being presently fol-
lowed for the development of tourism; and

(b) the estimated investment proposed
to be made on the promotion of tourism inthe
Eighth Plan?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The strategy for the Development of
Tourism is constantly under review in an
eftort to furthar develop tourism in the coun-

try.

(b) The Eighth Plan has yet to be
formulated and as such, it is not possibie to
indicate these details.

Strength of SC/ST Judge in High
Judicial Posts

*181. 'SHRIHET RAM:
SHRI GOPAL PACHERWAL:

Will the Minister of LAW AND JUSTICE
be pleased 1o state:

(a) the position about representation of
8Scheduled Castes and Scheduled Tribes in
high judicial posts; and

(b) the steps being taken by Govern-
ment fpr increased representation of Sched-
uled Castes and Scheduled Tribes in the
high judicial posts?
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THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) As on
15.3.1990, there were 2 Judge belonging to
Scheduled Castes in the Supreme Court,
and 9Judges belonging to Scheduled Castes
and 2 Judges belonging to Scheduled Tribes
in different High Courts of the country.

(b) The Government have addressed
letters to the Chief Ministers of States and
the Chief Justices of High Courts, requesting
them to locate persons from the Bar belong-
ing to the Scheduled Castes and Scheduled
Tribes, who are suitable for appointment as
High Court Judges so as to give them better
representation on the High Courts.

(Translation)
Foreign Debt

“182. PROF. YADUNATH PANDEY:
SHRI NATHU SINGH:

Willthe Minister of FINANCE be pleased
to state:

(a) the total amount of outstanding
foreign debts in the year 1980;

(b) the total amount of outstanding
foreign debts as on 31 December, 1989; and

(c) the action plan drawn up, if any, to
repay these debts?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The total amount
of the country’s foreign debts outstanding
excluding NRI deposits at the end of 1980-
81 was of the order of Rs. 18400 crores.

(b) The total amount of the country’s
foreign debts outstanding excluding NRI
deposits at the end of 1988-89 is estimated
to be Rs. 68831 crores. Information as atthe
end of 31st December, 1989 is not available
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as the accounts for the period are yet to
close.

(c) The loans are being repaid on due
dates according to the terms and conditions
of each loan. The level of the country's
external indebtedness and the likely burden
of debt servicing are constantly kept in view
to ensure that debt servicing liability remains
within our capacity to meet these obliga-
tions.

[English)
Certificates of Deposits

*183. SHRIK.S. RAO: Willthe Minister
of FINANCE be pleased to state:

(a) whether ‘certificates of deposits’
introduced last year by the Reserve Bank of
Indiato give investors greater flexibility inthe
deployment of their short-term surplus funds
has evoked a good response from industrial
and corporate investors;

(b) if so, the categories of investors with
whom the ‘certificates of deposits’ instru-
ment has been popular;

(c) whether the State Bank of india and
the other commercial banks have achieved
the targets fixed in this regard, if so, the
details thereof;

(d) whetherthe commercial banks have
approached the Reserve Bank of india seek-
ing its permission for allowing them to con-
tinue ‘certificates of deposits’; and

(e) if so, whether the Reserve Bank of
India propose to allow the continuation of the
Scheme?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (e). Reserve
Bank of india (RBI) has reported that the
scheme of ‘Certificates of Deposits’ (CDs)
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has evoked a good response from investors
like public sector corporations, large private
sector companies, Port Trust, as well as
various local bodies. There are no targets for
issue of CDs and the stipulation made by
RBI relates to the outer limit upto which a
bank can issue CDs. The total of CDs out-
standing as at the end of January, 1990
amounted to Rs. 846 crores which was
equivalent to 67% of the total limit for the
issue of CDs. Under the scheme at any point
of time, total outstandings of all CDs issued
by a bank should not exceed 1% of its
fortnightly average aggregate deposits dur-
ingthefinancialyear 1988-89. Asthe scheme
of CDs is a continuing one, the banks are not
required to seek RBI's permission to con-
tinue to issue CDs. Some of the banks were
reported to have approached RBI for en-
hancement of the hmit for the issue of CDs
who were advised that the enhancement of
individual bank’s limit for the issue of CDs
was not possible as the scheme was appli-
cable to all banks and the overall limits were
periodically reviewed.

Decontrol of Steel

SURYA NARAYAN
SINGH:
SHRIBANWARILAL PUROHIT:

*184. SHRI

Will the Minister of STEEL AND MINES
be pleased to state*

(a) whether Government have a pro-
posal under consideration to decontrol the
distribution and pricing of certain steel tems;
and

(b) if so, the details thereof and the
reasons therefor?

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
There is nodirect Government controlonthe
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price and distribution of iron and steel includ-
ing those produced by the integrated steel
plants. Prices of some items produced by the
integrated steel plants are administered by
the integrated plants under the aegis of the
Joint Plant Committee. Secondary produc-
ers fix their own prices. Distribution of the
products of the main steel plants is on the
basis of the guidelines formulated by the
Joint Plant Committee. Any decision to
change the existing arrangement will take
into account the legitimate interests of both
the consumers and producers of iron and
steel.

Representation by Christian Women for
a change In Christian Law

*185. SHRIUTTAM RATHOD: Willthe
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Government have received
any representation for a change in divorce,
adoption, maintenance and inheritance laws
from Christian women; and

(b) if so, the action taken by Govern-
ment in this regard?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
Yes, Sir. Some representations have been -
received. As the policy of the Governmant in
this regard has all along been not to effect
any change in the personal laws of minority
communities unless sufficientinitiative there-
for comes fromthe communities themselves,
efforts are being made to ascertain the
consensus or the majority view of the Chris-
tian community with respect to the amend-
ments in the personal laws applicable to that
community.
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Rewards to Informers of Black Money

1796. SHRI RAMLAL RAHI: Wil the
Minister of FINANCE be pleased to state:

(a) whetherthe informers of black money
holders are rewarded;

(b) if so, the number of informers who
have been paid rewards during the last two
years,

(c) the number of cases pending inves-
tigation on receipt of information from in-
formers about holders of black money; and

(d) the steps contemplated by Govern-
ment to make the informer system more
effective and useful so as to curb the growth
of black money?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) The information is being collected
and will be placed on the Table of the House.

(c) The informers furnish information
regarding black money to officers at all levels
spread all over the country. The information
so furnished is processed by the officers for
taking appropriate action. For ascertaining
the number of cases pending investigation
on receipt of information from informers,
records pertaining to such receipts with each
and every officer of the Income-tax Depart-
ment would be required to be seen and the
efforts put in and time consumed in this
process may not be commensurate with the
results sought t6 be achieved.

(d) Suitable reward to an informer is
paid under the Reward Rules framed by the
Government which are reviewed from time
to time. The reward is based on the gains
accrued to the Revenue which can be attrib-
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uted to the information given by the informer.

[English]
Exchange of Notes

1797. SHRIPARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to

state:

(a) whether Government are aware that
some exchangers flush out soiled bank notes
and induce fresh ones into circulation;

(b) if so, the details thereof; and

(c) the reaction of Government in this
regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Re-
serve Bank of India (RBI) has reported that
some professional dealers/money exchang-
ers accept soiled/mutilated notes from pub-
lic against good notes and present them for
exchange at the Issue Offices of RBI. Ac-
cording to the RBI, such professional deal-
ers/exchangers are operating in almost all
major cities of the country.

(c) It appears that a few people find it
convenient to go to such professional deal-
ers/money exchangers in the market rather
than going to Issue Officers of RBI or
Branches of Public Sector Banks to ex-
change their soiled/mutilated notes. Thereis
no legal bar on such operations by dealers/
money exchangers.

Market Price of Rubber

1799. SHRI T. BASHEER: Wil the
Ministerof COMMERCE be pleased to state:

(a) whether there is any proposal under
Government consideration to enhance the
market price of rubber; and
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(b) it so, the details thereof? [ Translation)
THE MINISTER OF COMMERCE AND Exports by MMTC during 1989-90
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Government do not fix any 1801. DR. LAXMINARAYAN PAN-

market price. The Government however,
fixes the bench market price under the buffer
stocking scheme.

Bank Branches in Tripura

1800. SHRISONTOSH MOHAN DEV:
Will the Minister of FINANCE be pleased to
state:

(a) the number of banks which are
operating in the Country as on 1 March,
1990;

(b) the number of bank branches oper-
ating inthe Country as awhole and in Tripura
as on the above date;

(c) whether the number of bank
branches in Tripura are proportionate to the
national average:

(d) if not, the reasons therefor; and

(e) whether, considering the require-
ment of progress, Government propose to
open more branches in Tripura?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) 78 commercial
banks were functioning in the country on 1st
March, 1990.

(b) As on 31.12.1989 (latest figures
available), 58417 bank branches were func-
tioning in the country of which 158branches
were in Tripura.

(c) to (8). The average population per
bank office for Tripura is 13,000 as against
the national average of 12,000. Thus, the
number of bank branches in Tripura is only
marginally less than the national average.

DEYA: Will the Minister of COMMERCE be
pleased to state:

(a) the names of the goods exported by
the Minerals and Metals Trading Corpora-
tion during 1989-90 and the names of the
countries to which these goods have been
exported;

(b) the amount of foreign exchange
earned therefrom; and

(c) the net annual income during 1989-
90 till February, 19907

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Minerals and Metals Trading Corpo-
ration of India Ltd. (MMTC) has exported iron
ore, chrome ore, manganese ore, coal and
bauxite as canalised items and iron ore
concentrates, barytes, graphite electrodes,
agro products, industrial products, industrial
projects, diamonds, gems jewellery, engi-
neering components/equipment, leather
products, etc. during 1989-80. The countries
to which these exports have been made
include Japan, South Korea, Romania, GDR,
Pakistan, China, North Korea, Dubai, Aus-
tralia, Czechoslovakia, Taiwan, Philippines,
Switzerland, Bangladesh, Kenya, S. Arabla,
UAE, USA, Bulgaria, Jordan, Iran, USSR,
ltaly, UK, Singapore, Senegal, Togo, Tanza-
nia, Guinea-Bissau, Malaysia, Belgium,
Hong-Kong, Thailand, West Germany,
Kuwait, Zimbabwe, Iraq and Indonesia.

(b) MMTC has earned Rs. 914,76 crores
in foreign exchange from its exports during
the year 1989-90 upto February, 90.

(c) The estimated profit before tax for
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MMTC during 1989-90 upto February, 1980
is Rs. 68.81 crores.

[English)
Central Assistance for Tourism in
Karnataka
1802. SHRI SRIKANTHA DATTA

NARASIMHARAJA WADIYAR: Wil the
Minister of TOURISM be _pleased to state:

(a) whether Government of Karnataka
had requested his Ministry to extend central
assistance for providing boating facilities at
Ulsoor, Belur and Karangi lakes in the State;

(b) whether the central assistance has
been sought as a part of centrally sponsored
programme for the promotion of tourism,

(c) if so, the details of the central assis-
tance provided to Karnataka for that pur-
pose; and

(d) if not, the steps taken to provide
funds to Karnataka during 1990-917?

THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU): .

(a)to (c). The Government of Karnataka has
sought central assistance for purchase of
boats for Ulsoor lake in 1985-86. The Central
Government have sanctioned and released
an amount of Rs. 1.23 lakhs for the boats.

(d) Does not arise.

Irregularities in Delhi State Cooperative
Bank '

1803. SHRI BHAGEY GOBARDHAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government have received
some complaints about irregularities and
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corruption in the working of the Delhi State
Cooperative Bank;

(b) if so, the details thereof; and

{c) the action-taken/proposed to be
taken against the persons found responsible
in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to (c). NABARD
has reported that the last inspection of the
Delhi State Cooperative Bank (D.S.C.B.) for
the period ending 30.6.1988 revealed seri-
ous irregularities/deficiencies in the Bank’s
functioning. As such Registrar of Coopera-
tive Societies, New Delhi had referred the
matter to NABARD seeking its permission
for superseding the Board of Directors of the
Bank under the provisions of Delhi Coopera-
tive Societies Act 1972. NABARD is examin-
ing the proposal of the Registrar of Coopera-
tive Societies, New Delhi.

Bank Deposits

1804. SHRIJANARDHANA POOJARY:
Will the Minister of FINANCE be pleased to
state: '

(a) whether banks are facing stiff com-
petition from non-banking companies in the
matter of attracting deposits from people;
and '

(b) if so, the steps Government propose
to take to make bank deposits more attrac-
tive for people?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
growth of deposits of non-banking compa-
nies does not necessary result in an erosion
of commercial banks deposit as these funds
are ultimately transmitted through the bank-
ing system. The aggregate bank deposits
have continued to grow maintaining an annual
compound growth of about 18% during the
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1980s which was comparable to the rate of
growth during the 1970s. The broad factors
which affects deposit growth are rate of
growth of the economy, the growth of re-
serve money, the inflation rate and the rela-
tive attractiveness of other instruments of
savings. These factors also operate with
lags. The interest rate structure of bank
deposits remains under continuous review
of Reserve Bank of India and modifications,
as warranted by circumstances, are made in
it from time to time.

Recruitment in Bokaro Steel Plant

1805. SHRIA.K. ROY: Willithe Minister
of STEEL AND MINES be pleased to state:
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(a) the recruitment made in Bokaro
Steel Plant in the last five years in detalte,
year-wise and category-wise;

(b) whether new Government propose
to lift the ban on recruitment; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) Number of
persons recruited by Bokaro Steel Plant
during the last 5 years, year-wise and cate-
gory-wise are given below.—

Year No. of persons recruited

Executive Non-Executive Total
1985 177 812 989
1986 111 323 434
1987 87 276 363
1988 122 182 304
1989 254 787 1041

(b) SAIL has not imposed a ban on
recruitment. However, recruitment is being
carefully planned in order to make optimal
use of existing manpower through improved
work-practices, retraining and redeployment.
Recourse to outside recruitment if taken for
filling positions which cannot be manned
from within.

{c) Question does not arise.

[ Translation]
Free Trade Zone in Noida
1806. SHRI RAJENDRA AGNIHOTRI:

Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Free Trade Zone in
‘NOIDA'’ has started functioning in full swing;

(b) the amount spent in establishing it
and the amount of foreign exchange earned
so far;

(c) the total number of plots and sheds
in this area and the number out of them that
have been allotted;

(d) the number of operating units in this
Free Trade Zone and the facilities being
provided to these units by Government; and

(e) the amount paid by units inthe Zone
so far to NOIDA Authority?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(@) Yes, Sir.

{b) Government of India has so far
spent Rs. 17.75 crores on establishing the
Zones and the exports so far are Rs. 92.40
crores.

{¢) Inphase-1of the Zone, all 32 sheds
and 73 plots have been allotted to the units.
Phasae-ll of the Zone is under development.

(d) The number of oparating units in this
Zone is 41. The facilities being provided to
these units are broadly as under:—

1. Grant of single point approval.

2. Duty free imports of capital
goods, raw-materials, consum-
ables, spares, tooling or pack-
ing materials.

3. Unrestricted foreign equity par-
ticipation upto 100%.

4. Facility for repatriation of profits
and devidends earned by for-
eign investors.

5. Sale upto 15-25% of the pro-
duction in the domestic tariff
area, depending upon the use
of indigenous inputs, to the
exclusion of sensitive items and
subject to the payment of appli-
cable duties.

6. CashCompensatory Support at
the rate of 50% of the rates
applicable to DTA units on the
physical exports made.

7. Corporate tax holiday for a
period of 5 years in the first 8
years of operation.
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8. Exemption of exciseduty, sales
tax etc. on supplies made from
the domaestic tariff area.

(e) The units in the Zone are making
payment directly to NOIDA Authority only in
respect of water charges and for services
e.9. approval of building plans etc. Zone
Administration is not concerned with these
payments.

[English)
Special Allowance to Bank Employees

1807. SHRI J.P. AGARWAL: Wil the
Minister of FINANCE be pleased to state:

(a) whether special allowance is not
admissible for a period of two years to an
employee who is transferred on compas-

" sionate grounds in the nationalised banks;

(b) whether Government propose to
exclude those employees from the purview
of the above rule whose transfer has been
effected on marriage (couple) grounds i.e.
posting of husband and wife at the same
station, in view of declared policy of Govern-
ment to station husband and wife at the
same station; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The
provisions of Special Allowance payable to
workmen employees of nationalised banks
are governed inter alia by the Industry level
Bipartite Settlements as also by bank level
agreements, if any and hence eligibility of an
employee for special allowance on transfer,
including transfer on compassionate grounds
will be governed by such provisions. At pres-
entthese provisions vary from bank to bank.
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Turnover of Canara Bank in Kerala

1808. SHR! P.C. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) the total turnover of the Canara
Bank in Kerala:

(b) the percentage of the total turnover
of the Bank being invested in Kerala,

(c) the proportionate total turnover and
investment in each region in Kerala, sepa-
rately; and ]

(d) whetherthereis any specification as
to how much of the total turnover is to be
spent in Kerala?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The amount of
aggregate deposits and credit of Canara
Bank in Kerala as at the end of December,
1989 was Rs. 658.25 crores and Rs. 381.86
crores respectively. I

(b) and (c). The data reporting system
of banks does not provide region-wise infor-
mation in the States. The ratio of credit plus
mmvestment to deposits of Canara Bank in
Kerala as atthe end of December, 1989 was
/6 98%. The district-wise information re-
garding deposits, credit and C:D ratio of all
scheduled commercial banks in Kerala as
on the last last Friday of September, 1989
(latest available) is given below:

(Rs. in crores)

Name of District

SI. No. Deposits Credits - C:Dratio

T ., :
1. Alleppey 443 05 22308 50.35
2. Cannanore 31907 182 14 57 08
3. Ernakulam 1041.60 969.09 93.04
4. Idikki 62.49 79.21 126.76
5. Kasaragod 95.64 88.29 92.31
6. Kottayam 454.09 264.93 58.34
7. Kozhikode 319.21 276.43 86.60
8. Malappuram 240.13 146.46 60.99
9. Palghat 309.03 184.01 59.54

10. Pathanamthitta 630.85 100.06 15.86

1. Quilon 385.76 514.35 133.34

12. Trichur 739.98 298.93 40.40
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Sl. No.  Name of District Deposits Credits C:D ratio
1 2 3 4 5
13. Trivandrum 873.76 465.60 53.29
14, Wynad 3358 78.52 233.83
15. Kerala 5948.24 3871.09 65.08
(d) No, Sir. (b) the number of Kannada knowing

Construction of TV Transmitter at

1809. SHRI P.A. ANTONY: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether construction of a TV trans-
mitter at Pathanamthittain Kerala has started;
and

(b) the time by which it is likely to be
completed and commissioned?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P,
UPENDRA): (a) and (b). A low power (100
W) TV transmitter has been functioning at
Pathanamthitta in Kerala since September
15, 1989,

Language Problem in Bangalore
Doordarshan Kendra

1810. SHRI V. KRISHNA RAQ:
SHRI C.P. MUDALAGIRI-
YAPPA:

Willthe Minister of INFORMATION AND.
BROADCASTING be pleased to state:

(a) the total number of employees inthe
Bangalore Kendra; -

employees;

(c) whether the quality of Doordarshan
programmes from this Kendra has gone
down;

(d) if so, the reasons therefor;

(e) whether 1t is a fact that English
proverbs and quotations are abundantly used
in the regional programmes even though
Kannada equivalents can be easily used for
the better understanding of viewers; and

(f) if so, the steps contemplated to
promote Kannada?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). There are a total of
320 employees in Doordarshan Kendra,
Bangalore. Out of these 107 belong to the
programme side of whom 94 are Kannada
knowing.

(c) No, Sir.
(d) Does not arise.

(e) The Kendra has stopped the display
of proverbs and quotations in English.

(f)y It is Doordarshan’s endeavour to
reach the viewers in the language of the
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region to the extent possible. Telecast of
programmes in Kannada from Bangalore is
an important step in this direction.

Doordarshan Transmission for Punjab,
Himachal Pradesh and Haryana

1811. SHRIKAMAL CHAUDHRY: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether all districts of Punjab,
Himachal Pradesh and Haryana are cov-
ered by the Doordarshan transmission;

(b) i not, the districts in the above
States yet to be covered;
L ]
(c) whether work has commenced to
linkthese remaining districts underthe micro-
wave system; and

(d) the time by which these are likely to
be covered?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). All the districts of
Punjab, Himachal Pradesh and Haryana are
wholly or partially coverad by TV Service.

(c)and (d). The high power TV transmit-
ters in Punjab have already been linked
through microwave circuits for relay of pro-
grammes originating from Doordarshan
Kendra at Jalandhar. However, the TVtrans-
mitters in Himachal Pradesh and Haryana
exclusively relay, via satellite, programmes
emanating from Delhi. The distribution of
Regional TV Service in Himachal Pradesh
and Haryana depends on availability of
necessary microwave links or facility in the
space segment.
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Development of Tourist Spots In
Rajasthan

1812. SHRI GOPAL PACHERWAL:
Will the Minister of TOURISM be pleased to
state:

(a) whether there is any proposal to
develop Boondi and Keshav Rai Patan town
of Boondi district of Rajasthan as tourist
spots; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Department of Tourism has
commissioned a study to have an assess-
ment of the tourism potential of Boondi dis-
trict.

[English]

Grants-in-aid to Private Organisations/
Voluntary Assoclations

1813. SHRI K. RAMAMURTHY: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether his Ministry have given
grants-in-aid to Private Organisations/Vol-
untary Organisations;

(b) if so, the details of such grants-in-aid
indicating the total amountdisbursed to each
during last three years, year-wise and the
purpose of the grant; and

(c) whether utilisation certificate have
been received from each recepient and if
not, the reasons therefor?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) Yes, Sir.

(b) and (c). A statement is given below.
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Radlo Station at Bhatinda, Punjab

1814, BABA SUCHA SINGH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Radio Station at Bhatinda
has been completed;

(b) if so, the details thereof and whether
broadcasting from it has started; and

(c) if not, the time by which it will start
broadcasting?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (¢). The civil and techni-
cal work of Radio Station at Bhatinda has
been completed. The scheme provides for a
local Radio Station at Bhatinda with 2x 3 KW
FM Transmitters, Multipurpose studio, Re-
ceiving Facilities and Staff Quarters. Action
for posting the staff for operation and main-
tenance has been initiated. The station will
be commissioned into service as soon as the
requisite staff start manning the posts.

Booking of Economic Offenders

1815. SHRI PALAI K.M. MATHEW:
Will the Minister of FINANCE be pleased to
state:

(a) the steps taken during the last three
months to book the economic offenders;

(b) whr*her economic offences have
increased recently; and

(c) it so, the steps proposed to be taken
in this regard?

THE MINISTER OF FINANCE (PROF,
MADHU DANDAVATE): (a) Whenever any
contravention of a Fiscal Act comes to the
notice of the Government, on information or
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otherwise, the concerned agency takes
appropriate action in accordance with the
law.

(b) itcannot be said that there has been
an increase of economic offences in the
recent past.

(c) In view of the reply to (b) above,
does not arise.

Amendment to Fera

1816. SHRI LOKANATH CH-
OUDHURY: Will the Minister of FINANCE
be pleased to state:

(a) whether Government are contem-
plating to bring forward a legislationto amend
the Foreign Exchange Regulation Act
(FERA); and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
matter is still under consideration.

Industrial Sickness

1817. SHRI ANAND SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether at a meeting of Trade Union
Leaders with him on February 7, 1990 held
at New Delhi, it was noted that the Sick
Industrial Companies Act, 1985, had failed
to prevent sickness of industries and on the
other hand provided incentives to industries
going sick; and

(b) if so, the modifications contem-
plated to check this trend?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). ltis a
usual practice with the Finance Minister to
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holkd Pre-Budget Meetings with various
agencies where a number of sugrastions
are made. One such meeting was ta-en by
the Finance Minister also with Trade Union
Leaders on 7th of February, 1990. In this
meeting various suggestions were made.

Tax on Green Tea Leaf

1818. SHRI R.N. RAKESH: Will the
Minister of COMMERCE be pleasedto state:

(a) whether Government's attention
has been drawn to the news items captioned
“Assam tea planters facing crisis” appearing
in “The Indian Express” dated February 18,
1990.

(b) if so, whether the promulgation of
the ordinance imposing a 50 paise per kg.
tax on green leaf would adversely affect the
indigenous tea planters in Assam; and

(c) if so, the steps taken by Government
in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) and (c). In view of the representations
received from various tea associations re-
garding the implications of the ordinance,
the Central Government have taken up the
matter with the State Governmaent of Assam.

Upgradation of Kanpur City

1819. SHRIMATISUBHASHINIALL: Will
the Minister of FINANCE be pleased to state:

(a) whether Government propose to
upgrade Kanpur as 'A” class city; and

(b) if so, when?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Kanpur
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is already classified as an ‘A’ class city forthe
purpose of grant of Compensatory (City)
Allowance. Though Kanpur is classified as a
‘B-1’ class city for the purpose of grant of
House Rent Allowance to the Central Gov-
ernment employees, the rate of House Rent
Allowance admissible in ‘B-2’, ‘B-1’' and ‘A’
class cities is the same.

Ralds on Five Star Hotels

1820. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a) whether any raids were conducted
on five star hotels of Delhi by revenue intel-
ligence and also other law enforcing authori-
ties during the last three years; and

(b) if so, the names of hotels which were
raided and details of smugglers and the
narcotic drugs taken into custody by these
authorities?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Opening of Divisional Office of LIC at
Berhampur, Orissa

1821. SHRI A. N. SINGH DEO: Will the
Minister of FINANCE be pleased to state:

(a) whether Government propose to
open a new Divisional Office of the Life
Insurance Corporation of India at Berham-
pur in Ganjam District, Orissa; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
LIC, under its Development Plan for the
current year, has identified Berhampur. as
one of the places for opening its new Divi-
sions in the near future. After ensuring its
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economic viability and availability of infras-
tructural facilities, the proposed Division will
operate on afulfiedged basis. The proposed
new Berhampur Division will comprise the
districts of Ganjam, Phulbani, Phulbani,
Koraput and Kalahandi

Tourist in Lakshadweep
1822. SHRI P M. SAYEED: Will the

Ministerof TOURISM be pleased to state the
number of tourists both foreign and domes-
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tic, separately, who visited Lakshadweep
during the last three years (1987-88 to 1989-
90)?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
As per the information available from the
Lakshadweep Administration, the number of
foreign and domestic tourists who visited the
Islands during last three years are as given
below:

Year Number of Tourists
Foreign Domestic
1987-88 312 813
1988-89 366 1,868
1989-90 1,282 1,234
(Upto Jan. '90)
[ Translation] production centre is also under implementa-

Setting up of High Power T.V. Trans-
mission Centre at Bareilly

1823. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of INFORMATION

AND BROADCASTING be pleased to state:-

(a) whether Government propose to set
up a high power T.V. transmission centre at
Bareilly; and

(b) if so, the time by which it is likely to
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Yes, Sir. Besides
establishment of a high power (10KW) TV
transmitter, in replacement of the existing
low power (100W) transmitter, a programme

tion at Bareilly. This project, as per present
indications is envisaged to be completed
duning 1991.

[Enghsh]

MOU with Indonesia for Promotion of
Bilateral Trade

1824. SHRI M.V. CHANDRA

SHEKARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

Will the Minister of COMMERCE be
pleased to state:

(a) whether India and Indonesia have
recently signed a Memorandum of Under-
standing (MOU) for promotion of bilateral
trade and joint ventures in engineering goods;
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(b) if so, the dstails of the MOU signed
between them; an4

(c) the extent to which the exports of
engineering goods will be boosted as a re-
sult thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU).
(a) to (¢). The Memorandum of Understand-
ing (MOU) was not at Government level but
between the Confederation of Engineering
Industry (CEl) and the Indonesian Federa-
tion of Metal Work and Machinery Industries
(FMMI) and was signed in Jakarta on 27th
January, 1990. The MOU provides for coop-
eration between the two organisations in
order to further strengthen and promote
exchange of technology including inthe field
of marketing, joint venture and co-invest-
ment

While 1t 1s expected that the MOU will
contribute considerably to closer ties be-
tween business and industrial organisations
in the two countries, and serve as a catalyst
for promotion of export of engineering goods,
it would be difficult to quantify at this stage
the extent to which exports of engineernng
goods will be boosted.

inclusion of Regional Programmes on
Doordarshan

1825. SHRI D. AMAT: Will the Minister
of INFORMATION AND BROADCASTING
be pleased to state*

(a) whethar Government propose to
include reginnal programmes in national
network of Doordarshan; and

(b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Regional language
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programmes are already being telecast on
the national network as per the programme
requirements. These broadly include regional
feature film on every Sunday; 'Chitramala’ a
programme based on song and dance se-
quences from regional feature films, telecast
on 2nd and 4th Monday of the month; ‘From
the States’, a programme carrying develop-
mental activities as well as socio-cultural
scene of the States in regional language with
Hindi or English captions/subtities telecast
on first Friday of the month; and a regional
music concert telecast on 1st and 4th
Wednesday of the month. Regional feature
films are at ties also telecast late in the night
for adult viewers.

Foreign Exchange for Import of News-
print

1826. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state;

(a) whether Government propose to
provide some foreign exchange for import of
newsprint;

(b) if so, the details thereof;

(c) whether Government also propose
to take steps to reduce the import of news-
print; and

(c) if so, the details thereot?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Government have
sanctioned foreign exchange of Rs. 296.60
crores for the current licensing year 1989-80
for import of newspnnt

(c) and (d). Import of newsprint is re-
sorted to meet the shortfall in indigenous
production so that the requirements of news-



119 Wrntten Answers

papers could be met. Steps have been taken
to increase production of indigenous news-
print towards achievement of self-reliance in
newsprint. The details aregivenin the State-
ment below.

STATEMENT

Steps taken to Increase the indigenous
production of newsprint.

1. The installed capacity of newsprint
industry, which was 75,000 tonnes
per annum in 1979-90 has been
stepped up to 3 lakh tonnes per
annum by 1987-88,

2. An additional capacity of 4 93 lakh
tonnes has been approved by way
of industnial licences/ letters of in-
tent;

3. Facilities have been extended to
the existing paper mills to take up
manufacture of newsprint subject
to certain conditions;

4, A high rate of capacity utilisation of
the existing installed capacity I1s
being ensured.

Proposal for Repealing Dramatic
Performances Act, 1876

1827. PROF. MALINI BHAT-
TACHARYA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state whether Government propose to repel
the Dramatic Performances Act, 1876, a
draconian law of the colomial times?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA)" The subject matter of the Dra-
matic Performances Act, 1876 falls undar
the State List underthe Seventh Scheduleto
the Constitution. As such, the State Govern-
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ments are competentto enact their own laws
and repeal the Central Act of 1876. As a
matter of fact, a number of State Govern-
ments have already taken steps in this re-
gard. The position in respect of the Union
Territories is given in the statement below.

STATEMENT
(1) Andaman and Nicobar Islands:

The Dramatic Performance Act,
1876 hasbeen repealed. This Union
Termtory has the Andaman and
Nicobar Dramatic Performances
Regulation, 1862 (10 of 1962).

(2) Delhu:

The Act of 1876 has been repealed
by the Dramatic Performance (Delhi
Repeal) Act, 1963 (No. 33 of 1963).
However, the Madras Act No. 33 of
1955 has been extended to Delhi
by GSR 850 dated 6th June, 1964.

(3) Dadra and Nagar Havel:

The Dramatic performances Act,
1876 does not seem to have been
extended to the Union Territory of
Dadra and Nagar Haveli.

(4) Chandigarh

The Punjab Government had enacted the
Punjab Dramatic Performance Act,
1964 (10 of 1964). It is presumed
that the same Act s in force in the
Union Territory of Chandigarh when
itbecame a Union Territory in 1966.

(5) Daman & Diu:

The Government of Goa Daman
and Diu Dramatic Performance Act,
1970 (3 of 1970 ) 1s in force in the
Union Territory of Daman and Diu.
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(6)  Pondicherry

The Pondicherry Government has
enacted its own Law known as the
Pondicherry Dramatic Performance
Act, 1965 (9 of 1965).

Writing off Bank Loans

SHANKERSINH
VAGHELA
SHRIL K ADVANI
SHRIA VIJAYA RAGHAVAN

1829. SHRI

Will the Minister of FINANCE be
pleased to state

(a) whether the trend of writing off loans
of the nationalised banks has been nsing
dunng the last three years,

(b) if so, the reasons therefor,

(c) whether banks are protected, under
the provisions of the statutes governingthem,
from disclosing information relating to or to
the affairs of their constituents

(d) whether irregulanties in granting
loans have been perpetrated underthe above
provisions, and

(e) f so, the action propo_sed tobetaken
by Government in this regard?

THE MINISTER OF FINANCE ( PROF
MADHU DANDAVATE) (a) and (b) The
public sector banks consider writing off of
bad debts in individual cases on merits of
each case, after exhausting legal and other
remedies available to them Banks being
credit institutions, some amounts of bad
debts do arise desprte all systems and pro-
cedures to ensure safety of funds lent Ad-
vances may also turn bad due to certain
internal the external factors. With a view to
reduce the amount of bad debts to the mini-
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mum possible, Reserve Bank of India (RBI)
has exhorted the banks to strengthen their
credit appraisal machinery and exercise close
supervision and control over advances

(c) Yes, Sir

(d) and (e) Banks are required to follow
the various guidelines 1ssued by Reserve
Bank of India from time to time regarding
sanctioning of loans However, representa-
tions regarding acts of omission and com-
mission In regards to banks credit opera-
tions are received at vanious levels Correc-
tive measures are taken by banks in respect
of such matters

[ Translation)

Raids on Economic Offenders and Tax
Evaders in Blhar

1830 SHRI RAMASHRAY PRASAD
SINGH. Will the Minister of FINANCE be
pleased to state’

(a) the steps taken by the Government
to apprehend economic offenders and tax
evaders in Bihar, district-wise, durning the
last two years,

(b) whether any raids have been con-
ducted in Bihar during the last two years,

(c) f so, the outcome thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a) Government
have stepped up its efforts against economic
offenders throughout the country including
Bihar

(b)to(d) Theresultsof Searches/Raids
conducted by varnious Revenue agencies in
Bihar are as under
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No. of Seizure of goods or assets
searches /evasion or concealment
detocted.
(Rs. in cmre-sj
Income-Tax 386 2.62
(in 1988-89 and 1989-90). (admitted un-accounted
income)
4,59
(un-accounted assets)
Customs 5346 18.46
(Anti-smuggling) (goods seized)
(in 1988 and 1989).
Central Excise 7 4.16

(evasion detected)

[English]

Guidelines for Setting up Joint ven-
tures Abroad

1831. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL. Will the Minister of COM.
MERCE be pleased to state:

(a) whether the Associated Chamber of
Commerce and industry of India has called
for liberalisation of the existing guidelines for
setting up Indian Joint ventures abroad both
in the manufacturing and service sectors;

(b) if so, whether Government are con-
sidering to liberalise the guidelines on Joint
ventures;

(c) if so, the details thereof; and

(d) by what time they are likely to be
issued?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) to (d). The exercise to revise the
existing guidelines on setting up of joint
ventures abroad has been undertaken. No
specific time frame for introducing the re-
quired guidelines can be given just now.

"Translation]

Telecast/Broadcast of Programmes on
Acharya Kund Kund Bl-Millennium
Celebrations

1832. SHRI RAMESHWAR PATIDAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any special plan has been
chalked out by Akashvani and Doordarshan
to broadcasttelecast programmes on the
occasion of the bi-millennium celebration
year of the Jain Acharya Kund Kund on the
completion of two thousand years of the
Acharya;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and



125 Written Answers

(d) whether the ‘Acharya Kund Kund bi-
millennium celebration committee’ had pre-
sented three cassettes to Doordarshanbased
on his book ‘Sammatsar’ and if so, whether
there is any proposal to make use of these
and if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). At the commence-
ment ofthe bi-millennium celebrations, Delhi
Doordarshan Kendra produced a special
programme on Acharya Kund Kund which
was telecast in National Programme on
28.11.1989. During the year long celebra-
tions, Doordarshan has planned to telecast
programmes on the preachings and contn-
butions ofthe Jain Acharyain KnshiDarshan,
Amrit Vichar and other special programmes.

All India Radio Stations will provide
coverage to public functions in connection
with the bi-millennium celebrations and to
broadcast spectal programmes depending
on local requirements,

(c) Does not arise: and

(d) Three cassettes were received oy
Doordarshan. As these were audio casseties,
these were sent to All India Radio But these
were not technically found suitable by All
India Radio for use 1in broadcast.

[ Engiish]

World Bank's Report on Indian Econ-
omy

1833. SHRI BALASAHEB VIKHE PA-
TIL: Willthe Ministerfo FINANCE be pleased
to state: '

(a) whether Government's attention has
been drawn to the World Bank's report on
India's present economic conditions;
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(b) the total amount of loans so far taken
by Government from the Bank and the pay-
ment made by india against such loan; and

(c) the steps Government propose to
take in the light of observations made in the
report? )

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No report from
the World Bank of India’s present economic
conditions has been recently received.

(b) Till 31st December 1989, the World
Bank group has disbursed $ 20,576.56 mil-
hon, including $ 8140.03 million of IBRD
loans, and $ 12,436.56 million of IDA credits.
Thetotalamount of loans repaid 1s $ 2801.06
million, which includes $ 2276.56 million of
IBRD loans and $ 524.50 million of IDA
credits.

(c) Does not arise.

Tourism Improvement at Digha, West
Bengal

1834. SHRISATYAGOPAL MISRA: Wil
the Minister of TOURISM be pleased to
state the steps taken or proposed to be taken
to improve tounism at Digha, West Bengal?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
The Department of Tournism have sanctioned
a project for the construction of a Tourist
Lodge at Digha at an estimated cost of Rs.
40.17 lakhs dunng the Seventh Five Year
Plan. Out of this, an amount of Rs. 37 00
lakhs has already been released.

Foreign Banks Entering Real Estate
Markets

1835. SHRISANAT KUMAR MANDAL .
Will the Minister of FINANCE be pleased to
state’
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(a) whether some of the foreign banks
are contemplating to enter the real estate
markets alongwith some Indian firms of Delhi
and Bombay;

(b) Government's policy towards per-
mitting these foreign banks to enter other
consumer-oriented schemes apart from the
operation of the normal banking business
particularly the ‘'mortgage financing' for the
foreigners, Non-Resident Indians and the
domaestic buyers; and

(c) the implications of this ‘mortgaging
financing’ schemes of these foreign banks
and their likely impact on the real estate
prices?

THE MINISTER OF FINANCE (PROF-.
MADHU DANDAVATE): (a) to (c). There is
no bar on commercial banks, including for-
eign banks operating in India, to operate
consumer loan schemes for items like Cars,
Televisions, Refrigerators etc , for domestic
buyers resident in India. The commercial
banks, including foreign banks, aiso provide
housing finance to ther Indian resident
constituents.

Reserve Bank of India has reported that
one of the foreign banks has recently sought
its permission for giving bridge finance loans
to non-resident Indians for purchase of flats
in India which would, inter-alia, involve levy
of some charge from the builders for market-
ing the flats. No final decision has been
taken by Reserve Bank of India.

[ Translation)

Low interest Lodns for Development of
Handicrafts

183A. SHRIRAJVEER SINGH: Will the
tbhnister of FINANCE be pleased to state:

(a) whether Government propose to
extend patronage to handicrafts to encour-
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age artisans on the lines of Khadi and Village
Industries and aiso to provide loans to the
entreprencurs at low interest to develop
handicrafts; and

(b) if so, the time by which this scheme
is likely to be introduced?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Since
1978, banks provide loans to viable propos-
als from persons in the handicrafts sector in
the normal course of their business under
the composite loan scheme. At present
composite bank loans upto Rs. 25,000 are
available to artisans, village and cottage
industries at a concessional rate of interest
at 10% p.a. in backward areas and at 12%
p.a. in other areas,

[English)

Upgradation of TV Transmission
Centres in Kerala

1837. PROF. P.J. KURIEN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(@) whether there is a proposal to up-
grade any TV transmission centre in Kerala
during the current year; and

(b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA). (a) and (b). Scheme for the
replacement of the existing low power TV
transmitter at Calicut by ahigh power (10KW)
TVtransmitter is already under implementa-
tion. Site for ths project has been finalised
and the required transmitter equipment or-
dered on the manufacturers. As per the
present indications, the project is expected
to be completed during 1992-93.
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Development of Tourism in West
8engal

1838. SHRI CHITTA BASU: Wil the
Minister of TOURISM be pleased to state:

(a) whether Government have a pack-
age programme for the development of tour-
ism in West Bengal: and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Central Department of
Tourism provides financial assistance for
the strengthening of tourism infrastructure
based on the proposals received from the
State Governments on their merit, availabil-
ity of funds and inter-se-priorities.

The following projects/schemes were
sanctioned during the Seventh Five Year
Plan in the State of West Bengal, which are
at various stages of implementation

1. Tournist Lodge at Digha

2. Sound & Light Show at Rabindra
Bharti Univetsity

3.  Yatri Niwas at Darjeeling

4. Yatrikas at Mayapur and Gangasa-
gar '

5. Cottage Block at Gadiara

6 Tourist accommodation at Santini-
ketan

7. Wayside facilties at Durgapur
8. Development of Tourist/Trekking
facilities in West track of Midnapur,

Muktamanipur

9, Cruise-Vessel for Sunderbans
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10.  Launch for river Hooghly, Calcutta.

In addition, special assistance has
been sanctioned for development of tourism
in the hill areas of Darjeeling.

T.V. Relay Station at Bagaikot, Bijapur

1839.SHRI S. T. PATIL: Will the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether a T.V. relay station was
sanctioned for Bagalkot town of Bijapur dis-
trict,

(b) it so, whether it has been completed,
and

(c)if not, the stage at which it stands and
the action being taken to expedite its com-
pletion?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRIP. UPENDRA): (a)to
(c). The Vil plan of Doordarshan did not
provide for establishment of a TV transmitter
al Bagalkot. The establishment of such a
projecr under the Vill plan depends upon the
availability of adequate funds for the pur-
pose.

Payment to IMF

1840. SHRI BASUDEB ACHARIA:
- SHRIAMAL DATTA:

Willthe Minister of FINANCE be pleased
to state. '

(a) whether attention of Government
has been drawn to the news-item captioned
‘India repaying 82 per cent mcre to Intema-
tional Monetary Fund' appearing in the Tele-
graph dated 20.2.90; and
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(b) it so, the reaction of Government
thereto?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) The amount of loan taken from IMF
is fixed in terms of SDRs and as is the
practice with loans designated in foreign
currencies/SDR, the same amount has to be
repaid in foreign currency/SDR. If the value
of foreign currency/SDR rises in terms of
rupees, it is to be expected that repayment
will be more in rupee terms.

Setting up of Tourist Centres in Konkan
"~ Area of Maharashtra

1841. SHRI A. R. ANTULAY: Will the
Minister of TOURISM be pleased to state:

(a) whether Government have any pro-
posal for setting up of a Tourist Centre inthe
coastal areas of Konkan region, particularly
in Raigad district of Maharashtra;

(b) if so, the details thersof; and

(c) whether Government will set up hotels
and motels in the region to attract the tour-
ists? '

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU);

(a) and (b). Yes, Sir. The State Government

MARCH 23, 1980

Written Answers 132

of Maharashtra have identified 30 locations
in the coastal area of Konkan region out of
which 7 places are in Raigad district.

(c) The Central Department of Tourism
does not set up hotels in the country. No
proposal has been received from the State
Government for setting up of a motel in the
region. o

Coffee Prices

1842. SHRI D.M. PUTTEE GOWDA:
Willthe Minister of COMMERCE be pleased
to state: )

(a) whether the attention of Govern-
ment has been drawn to a news-item cap-
tioned “Steep increase in coffee prices on
the cards” appearing in the Indian Express
dated 25th February, 1990;

(b) if so, whether the Government pro-
pose to revise the minimum release price of
coffee; and

(c) i so, the reasons for increasing the
coffee price in the country?

THE MINISTER OF COMMERCE AND
TOURISM ( SHRI ARUN KUMAR NEHRU):
(a) to (c). Based on the cost study report of
the Cost Accounts Branch, the Minimum
release price (MRP) of coffee has been
revised w.e.f. 8th March, 1990 as under:

Grade Price Before Price After % age
Revision Revision increase

Arabica Rs. 19.81 Rs. 20.37 2.82

per kg. per kg. -

Robusta Rs. 15.90 Rs. 16.64 4.65
per kg. per kg.

Composite Rs. 10.18 Rs. 10.57 3.83
per point per point
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it would be seen that the increase can
be termed only as marginal and not steep.

Ban on Recruitment to Government
Departments and Public Undertakings

1843. SHRI S. KRISHNA KUMAR: Will
the Minister of FINANCE be pleased to state:

(a) whether Government had imposed a
ban on fresh recruitment to Government
Departments and Public undertakings as an
economy measure;

(b) whether Government propose to lift
the ban on recruitment; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No ban as such
had been imposed on fresh recruitment to
Government Departments and Public Un-
dertakings. As apart of anti-inflationary meas-
ures, Ministries/Departments of the Govern-
ment of India and Public Undertakings were
advised in January 1984, not to fill up exist-
ing vacancies.

(b) and (c). In regard to Public undertak-
ings, instructions were issued in October
1985 relaxing the ban on filling up of vacan-
cies. In regard to Government Departments,
modified guidelines regarding filling up of
vacancies were issued in May/July 1986.
According to the revised guidelines, subject
to fulfilment of certain conditions, vacancies
in Government Departments both plan and
non-plan-arising due to promotion, retire-
ment, death, resignation, dismissal/removal
or deputation etc. can now bae filled up.

Setting up of TV Studio At
Vishakapatnam

1844.SHRIMAT!I UMA GAJAPATI
RAJU: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:
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(a) whether Gavernment proposae to set
up a full-fledged TV studio and high power
TV transmission centre at Visakhapatnam;
and

(b) it so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Whereas a high
power (10KW) TV transmission Centre has
already been functioning at Visakhapatnam
since 2nd Aug’86, there is, at present, no
proposal to set up a TV Studio Centre at this
place.

Overdraft Facliity to Kerala

1845. SHRI K.V. THOMAS: Will"the
Minister of FINANCE be pleased to state:

(a) whether Kerala Government has
requested to enhancethe overdraft facility to
the State and to increase the period for
remitting the overdraft;

(b) if so, the action taken by Union
Government thereon; and

(c) whether Kerala Government is re-
mitting the overdraft in time?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) In December,
1989 the Government of Kerala requested
for increase in Ways & Means Limit permit-
ted by Reserve Bank of India as also in the
tima limit for clearing overdraft from 7 to 15
days.

(o) The State Government's requests
ware not agreed to.

(¢) In the current financial year (1989-
90) the State Government have been clear-
ing the overdrafts in time.
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1846. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased to
state:

(a) the economic and other aid sought
by Government from the United States of
America for the year, 1990;

(b) the amount of aid granted by the
United States of Americain responsa thereto;
and

{¢) how it compares with the US aid
being given to Pakistan, Bangladesh and
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other developing countries in the Sub-conti-
nent?,

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Govern-
ment of India does not make any request for
a specificamount of aid from the US Govern-
ment.

(b) and (c). As per the information fur-
nished by our Embassy in Washington the
foreign assistance allocation made by the
US Government for US fiscal year 1990
(October 1989 to September 1990) for India
and other countries inthe sub-continent s as
under:

(In US dollars million)
India Pakistan Bangladesh  Srilanka Nepal
{i) Development 22,473 43000 52.500 18.000 12.393
Assistance
(" PL480 Title Il 83.204 80.000 77.460 16.844 2.160
()  E.onomie —_— 229.011 - —_ —_
< apport Fund
(iv) Foreign Military - 229.011 —_ — —_—
Financing Grant
(v) International 0.229 0.911 0.299 0,159 0.100
Military Lducation
& Training
105.906 581.933 130.259 35.003 14.653
[Translation) (a) the details of film actors and ac-

Income-Tax Raids on the Premises of
Flim Actors and Actresses

1847. SHRIMADAN LAL KHURANA:
SHRI RAM SAGAR (Saidpur)
SHRI K. PRADHANI:
Wilithe Minister of FINANCE be pleased
to state:

tresses whose premises were raided by the
Income-tax Department during the last three
years;

(b) the details of the irregularities found
during these raids; '

(c) the action taken by Government in
regard thereto; and
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(d) the amount of arrears of more than
rupees one lakh as Income-tax and other
taxes pending realisation against film actors
and actresses at present and the steps pro-
posed to be taken to recoverthe outstanding
dues?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). During
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the financial years 1987-88, 1988-89, 1989-
90 (upto February, 1990), the Income -tax
Department conducted searches on the
premises of the following film actors and
actresses. The details of the assets seized
and unaccounted income surrendered dur-
ing such searches are also given against the
name of the concerned persons:

Nan;e Value of assets Unaccounted income
seized surrendered
(Rs. in lakhs) (Rs. in lakhs)
Bhanupriya NIL NIL
Vijayakanth NIL 30
M. R. Radhika NIL NIl
M.R. Viswanathan NIL 7.50
Anita Raj 2.93 NIL

Generally, instances of suppression of re-
muneration, under-stated/undisclosed in-
vestments and excess claim for expendi-
ture, are found in such cases.

(c) Follow-up investigation, passing of
orders under Section 132(5) of the Income-
TaxActretaining/releasingthe assets seized,
assessments and such other action as called
for under the Direct Taxes Enactments is
taken.

(d) As on 31st December, 1989, an
amount of Rs. 7.03 crores was due as in-
come-tax and other taxes from 45 film actors
and actresses, who individually owed more
than rupees one lakh each. The steps for
liquidation/recovery of outstanding dues
include: .

(i)  expediting the disposal of appeals
in cases where the tax dues are
disputed,

(i) grantng of instalments for
payment of taxes in suitable cases; and

(iii) action for recovery in cases of de-

faulters, as provided in the Income
Tax Act.

[English)

Export of Electronic Products by
Santacruz FTZ. Companles

1848. SHRIJASWANT SINGH: Will the
Ministerof COMMERCE be pleasedto state:

(a) the number of the companies in the
Santacruz Free Trade Zone exporting elec-
tronic products to the Soviet Union;

(b) the types of electronic products
exported during the last three years;

(c) the types of products imported by
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those concerns during the corresponding
period; and

(d) the US Dollar value of imports by
these companies and the value in US Dollars
of exponts to Soviet Union by them?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
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(a) Fourteen Units in Santacruz Electronics

Export Processing Zone are exporting tothe

Soviet Union.

(b) Computers, Computer Peripherals,
Photocopiers, Electronic Components, Col-
our Picture Tubes setc.

(c) Electronic Components, Sub-assem-
blies and Peripherals etc.

US $ value of

imports made by the units cuting

3 years upto 3/89.

(i) Value of Exports to the USSR.

e N

US § Value 604.97 lakhs.
(Rs. 8457.56 lakhs)

US $ Value 721.12 lakhs
(Rs. 9984.89 lakhs)

[ Translation)

Income From Opium and Alkaloid
Industry

1849. SHRI JAGDISH SINGH KUSH-
WAHA: Will the Minister of FINANCE be
pleased to state:

(a) the total income earned by Govern-
ment from Opium and Alkaloid Industry at
Ghazipur district during the last five years;

“(b) whether Government propose to
allocate fifty per cent of income on the devel-
cpment of Ghazipur district, and

{c) if not, the reasons theretor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Govern-

ment Opium & Alkaloid Works, Ghazipur
incurred a total loss of Rs. 240.63 lakhs

during the last five years (i.e. 1984-85 to
1988-89).

(b) and (c). Does not arise.

[English]

Setting up of a Film Council for Regula-
tion of Film industry

1850. SHRIA. VIJAYARAGHAVAN. Wil
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: .

(a) whether there is any proposal for
setting up a Film Council to regulate the film
industry; and

{b} if so, n what recpr.ct t! 4 counci will
he dfterent from the et o pattern i 1 v
fndu'rl’y !

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Government is
working on a policy paper to create a Film
Council. Once the policy paper is finalised,

0

Government will come forward with suitable .

legislation, if necessary, as early as pos-
sible.
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Global Infrastructure Fund

1851, SHRI M. ARUNACHALAM: Will
the Minister of FINANCE be pleased to state:

{a) whether India has joined the Global
Infrastructure Fund (GIF) backed by the
Federation of Economic Qrganisations of
Japan;

(b) if so, whether Government propose
to seek assistance from the GiF; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The exact
position is being ascertained.

[ Trans!ation}

Licence For Opening of City Coopera-
tive Banks

1852, SHRI HARSH VARDHAN: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Reserve Bank of India
has formulated a policy that licence for only
one city cooperative bank would be given in
a district; '

(b) if so, the details of the policy;

(c) the reasons for adopting such a
policy; and

(d) the likely impact of this policy on the
progress of cooperative movement?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). In terms
of the licensing policy formulated by the
Reserve Bank of India (RBI), a new urban
bank is allowed to be established in a district
which is devoid of urban banking facilities.
The policy isimplemented in afiexible manner
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so as not to preciude organisation of an
additional bank in the same district provided
interafia the existing bank has achigved
viability norms and there is requisite non-
agricultural business potential forthe subse-
quent bank to become viabie unit in a given
time frame. The emphasis of the policy is to
fill gaps in districts without urban banks and
to consolidate the working of existing urban
bank on sound and healthy lines without
undue proliferation keeping in view the over-
all banking development in the public¢ sector
as well as the cooperative sector.

Construction of Radio Station at
Pithoragarh, Uttar Pradesh

1853. SHRI HARISH RAWAT: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the construction work of a
sanctioned Radio station at Pithoragarh in
Uttar Pradesh is likely to commence in 1990;

(b) if so, the amount earmarked for the
work during 1990; and

(c)the reasons for delay in the construc-
tion of radio station and the remedial steps
contemplated to expedite its complstion?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir. '

(b) An outlay of Rs. 26.30 lakhs has
been kept for this project for the year 1990-

91.

(c) The delay in the construction of
Radio Station was due to non-availability of
the land for the purpose. Efforts are made to
speed up the process of construction as the
site is now available.
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Complaint and Grievanees Cell to
MonHtor Tourist Complaints

1854. SHRI MANORANJAN BHAKTA:
Will the Minister of TOURISM be pieasedto
stata:

(a) whether Union Government have
set up a complaint and grievances cell to
monitor the complaints received from the
tourists in the country; and

(b) if so, the extent to which the cell has
helped in removing the grievances ot tour-
ists? '

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) The Cell, with the help of field offices
of Central Tourism Department and State
Tourism Departments, tries to settle com-
plaints received from the tourists to their
satisfaction.

Performance of Kudremukh lron Ore
Company Limited

1855. SHRIMATI BASAVARAJES-
WARI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Kudremukh lron Ore

Company Limited has made record produc-
tion in 1989;

(b) it so, the total profit earned by the
Company; and

(c) the steps being taken to improve the
profitability during 19907

THE MINISTEROF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) Yes, Sir.
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(b) KIOCL incurred a loss in 1988-89;
however, profits for the current year are
expected 1o be over Rs 20 crores.

(c) The Company has planned for higher
production and export of its products for
1990-91; higher prices for this year have
also been settied.

Central Scheme on Raligious Ghats of
Orissa

1856. SHRIANADI CHARAN DAS: Will
the Minister of TOURISM be pleased to
state:

(a) whether there is any Central Spon-
sored Scheme in which the States are as-
sisted to develop/construct religious ghats;

(b) if so, the assistance provided under
the scheme to various States during the last
three years;

(c)whetherthe Orissa Governmenthave
submitted any proposalto construct/develop
the Daswashamedha/Baruni Ghat in Cut-
tack District of Orissa which is a religious
Ghat for the eastern region;

(d) i so, the details thereof; and

(e) the action taken by Government
thereon? '

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Central Department of Tourism
consider proposal for providing financial
assistance forimprovement/development of
ghats at important centres which have po-
tential to attract larger number of tourists.

(b) Inthe lastthree years financial assis-
tance has been provided to the State Gov-
emments for development/improvement of
Varanasi ghats and Nehru ghats in Uttar
Pradesh, bathing ghats at Srirangamin Tamil
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Naduy, indra and Karni ghats, Pushkar in
Rajasthan,

(c) No, Sir.
(d) and (e). Does not arise.

World Bank AID for Spinning Milis n
Maharashtra

1857. SHRI SUDAM DESHMUKH: Will
the Minister of FINANCE be pleasedto state:

(a) whether the World Bank Review
Mission has agreed to provide financial
assistance to four Spinning Mills in Mahar-
ashtra; and

(b) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
proposal of Maharashtra Government for
financing of four Spinning Mills, one each at
Akot (Akola), Jalna, Daryapur and Wardha
(Indira) under the IDA-assisted NCDC-llI
Project has been examined by a World Bank
Review Mission. However, a decision by the
World Bank would depend, among other
things, upon the on-lending arrangements
beingfinalized between NCDC and the State
Government.

Rupee Trade with East European
Countries

1859. SHRI YADVENDRA DATT: Wil
the Minister of COMMERCE be pleased to
state:

(a) whether the East European coun-
trias have demanded change in the pattern
of trade to hard currencies;

{b) i 80, its likely impact on rupee trade;
and
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() the steps Government proposs to '
take to meet the situation?

THE MINISTER OF COMMERCE AND
TOURISM {SHRI ARUN KUMAR NEHRU):
{a) No Sir.

(b) and (c). Does not arisa.
Export of Processed Food itmes

1860. SHRI M. BAGA REDDY: Wil the
Ministerof COMMERCE be pleased to state:

(a) whether there is great scope for
export of food items especially “processed
food”; and

(b) if so, the names of the countries
where these food items can be exported?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Yes, Sir, there is considerable
scope for expanding exports of our proc-
essed foods to USSR, Saudi Arabia, Kuwait,
UAE, UK, Netherlands, Federal Republic of
Germany, USA, Japan etc.

Autonomy to Banks

1861. SHRI MANDHATA SINGH: Wiil
the Minister of FINANCE be pleasedto state:

(a) whether Government propose to
amend the statutes governing the national-
ised banks so as to give greater autonomy to
them; and

(b) if s0, the time frame set up by Gov-
emmaent for implementation of this decision

and the manner in which it will gear up the
economy?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
Nationalised banks perform their funclions
in acoordance with the provisions contained
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in the Banking Companies {Acquisition and
Transtfer of Undertakings) Act, 1970 and
1980 and other ralevant statutes. The per-
formance of the Nationalised Banks is
monitered on a continual basis by the Gov-
ernment and Reserve Bank of India in the
Iight of their policies and such measures
considered necessary including functional
autonomy are taken to improve the function-
ing of the banks.

Mega Issue of Usha Rectifiers

1862. SHRI Y.S. RAJASEKHAR
REDDY: Will the Minister of FINANCE be
pleased to state:

() whether the mega issue of Usha
Rectifiers was opened with the promise of
three projects;

(b) if so, whether all the projects have
been implemented;

(c) if not, the reasons therefor;

(d) whether no interest for the period
ending December 1989 has been paid; and

(e) the action Government are content-
plating to take to make Usha Rectifiers to
return the money to the investors?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). In its
Prospectus, the company had indicated the
implementationof 8,00,000tonnes of Sponge
Iron Project with a captive power unit and a
pelletisation plant. The debenture issue was
not fully subscribed. The company have
informed the Government that they propose
to implement only the 8,00,000 tonnes
Sponge Iron Project at present and would
defer the implementation of the other activi-
ties to a later date.

(d) The information is awaited from the
company.
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(e) Government will take such action as
nezessary for any violation of the faw that
might have occurred, within the relevant
statutory provisions.

Export of Drugs

1863. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of COMMERCE be
pleased to state:

(a) the value of exports of Indian Drug
Companies bothin Public Sector and private
sector separately, during last three years,
year-wise;

(b) the names of countries to whom
these drugs have been exported;

(c) whether the growth of India’s drug
industry is hampered in any way because of
Super 301 and other ancillary provisions of
the US Trade and Tariff Act; and

(d) if so, the steps taken by Government
in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Value of export of drugs and pharma-
ceuticals during 1986-87, 1987-88 and 1988-
89 is as follows:

Year Rs. in crores
1986-87 189.3
1987-88 228.0
1988-89 400.2

These exports were made mostly by
private sector companies. Export data for
public sector and private sector companies,
separately is not maintained.

(b) The drugs and pharmaceuticals were
exported to USSR, USA, FRG UK, France,
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Japan, Raly, Denmark, Netherlands Swit-
zerand and Australia.

{c) and (d). No, Sir, However, Govern-
ment's strategy has been to generate the
pressure of intemational public opinion 16
deter the US Government from taking any
unllateral measures which may affect ex-
ports from India of any commodity including
drugs to USA.

Foreign Investment

1864. SHRIMATI CHENNUPATI
VIDYA: Willthe Minister of FINANCE pleased
to state:

(a) whether Government are consider-
ing proposals to create more attractive in-
vestment climate by defining its policy to-
wards foreign investment in India in view of
the recent happenings in Europe and South
East Asian countries; and

(b) it so, the steps being taken to identify
the areas where the country needs foreign
investment in order to improve economic
development, particulaly exports?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
basic framework of our foreign investment
policy Is laid down in various documents
including the Industrial Policy Resolution.
Our approach is selective. In line with our
priorities, the policy permits technical as well
asfinancial collaborations over a wide range
of Industrial activities. The policy is well
established and facilitates direct foreign
investment in desirable areas, paricularly
areas of high technology and exports.

Approval for Film on Savarkar

1865. SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA: Will the Minister of
INFORMATION AND BROADCASTING be
pleased to steto:
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(a) whether Government have given

their approval to the producers for making a
film on Veer Savarkar;

{b) if so, the amount of grant sanctioned
by Government for the purpose; -

(c) whether Government have sanc-
tioned any grant to Savarkar Darshan Pra-
tishthan; and

(d) if so, the amount sanctioned?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) No, Sir. Production of films
is largely in private sector and no prior ap-
proval of Government for production of fea-
ture films or documentaries by private pro-
ducers is required.

(b) The Central Government has not
given any grant for production of film on Veer
Savarkar.

(c) No, Sir.

(d) Does not arise.

Opening of A Branch of Alaknanda
Gramin Bank at Kherakhal Uttar
Pradesh

1866. SHRI C. M. NEGI: Wil the Minis-
ter of FINANCE be pleased to refer to the
reply given on 21 April, 1889 to Unstarred
Question No. 6477 regarding bank branches
in Pauri district of Uttar Pradesh ‘and state:

(a) whether a branch of Alaknanda
Gramin Bank has been opened at Kherakhal
in Khirsu block of Pauri Garhwal; and

(b) if 50, the details of the staff working
at the branch?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). No, Sir.

The Alaknanda Gramin Bank has not
yet been able to open the branch at the
centre due to non-availability of staff.

[ Translation)

Development of New Tourist Places in
Rajasthan

1867. SHRI GIRDHARI! LAL BHAR-
GAVA:
SHRI NATHU SINGH:

Wilithe Ministerof TOURISMbe pleased
to state:

(a) whether the inflow of domestic and
foreign tourists in Rajasthan is continuously
increasing;

{b) the percentage of tourists who vis-
ited Rajasthan out of the total number of
foreign tourists visiting the country during
1989;

(c) whether there is any proposal for
providing central assistance for develop-
ment of new places of tourist importance in
Rajasthan and provide more facilities to the
existing tourist places during 1990-91;

(d) whether Government of Rajasthan
has submitted any proposal in this regard to
Union Government for its approval; and

(e) if so, the details thareof and the time
by which the propaosal will be approved?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) As perthe information available from
the State Government, about 31% of the
total foreign tourists to India, visited Rajast-
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han during 1989.

(c)to (e). The Government of Rajasthan
has submitted proposals for Central finan-
cial assistance for the development of tour-
ism in their State during 1990-91. There
schemes would be assisted during 1990-91
on the basis of their merit, availability of
funds and inter-se-priorities.

Setting up of a Doordarshan Kendra in
Godda and Banka, Blhar

1868. SHRI JANARDAN YADAV: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government propose to set
up a Doordarshan Kendra in Godda District
and at Banka of Bhagalpur District in Bihar;
and

(b) if so, the time by which it is likely to
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). The high power (10
kw) TV transmitter under implementation at
Katihar is expected to provide service in
parts of Godda and Bhagalpur districts of
Bihar. Howsever, Banka in Bhagalpur district
is not expected to be satisfactorily covered
by this transmitter in view of the intervening
distance. While it is the endeavour of the
Government to extend TV service to uncov-
ered parts as early as possible, this is essen-
tially dependent upon the availability of
adequate resources for this purpose under
future plans of TV expansion.

Evasion of Taxes by Wholesale Traders
1869. SHRI HUKMDEO NARAYAN

YADAV: Will the Minister of FINANCE be
pleased to state:
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(a) whether it is a fact thatthe wholesale
dealers of edble oils, oil-seeds and foed
articles in Delhi are evading Central sales
tax, income tax and other taxes on large
scale;

(b) whether it is also a fact that goods
are smuggled out to other States without
paying sales tax due to which that State also
has to bear the loss of revenue; and

(c) it so, the number of such cases
detected by Governmentduring the lastthree
years, the details of the persons found in-
volved and the action taken against them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to {(c). No such
large scale evasion of sales tax, income tax
and othertaxes has come to the notice of the
concerned departments. However, the In-
come-tax Department conducted searches
in 29 cases of Dry Fruit dealers of Delhi, in
November, 1988 and prima facie unac-
counted assets worth Rs. 24.43 lakhs were
seized.

Setting up of T.V. Relay Centre at
Saptsharang Garh, Maharashtra

1870. SHRIHARISHANKARMAHALE:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

- (a) whether Government propose to set
up any Television Relay Centre at Saptshar-
ang Garh in Varna region of Nasik district to
meet the demand of the people of this re-
gion;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). There are at present
three low power TV transmitters one each at
Naslk, Malegaon and Manmad functioning
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in Nasik district. With the commissioning of
high power (10KW) TV transmitter under
implementation at Aurangabad, the service
in the Nasik district is expected to improve
further. However, Saptsharang Garh is not
expected to be covered because of interven-
ing distance. It is Govemment’s endeavour
to extend TV service to uncovered areas as
soon as possible, but this can be achieved
only in a phased manner depending upon
availability of funds for this purpose under
future plans for TV expansion in the country.

(English)
FERA Companlos

1871. SHRI E.S.M. PAKEER MO-
HAMED: Will the Minister of FINANCE be
pleased to state:

(a) the details of the companies holding
the FERA status;

(b) the total value of the Foreign Ex-
change involved in these companies;

(c) whether Government have received
any application from FERA companies to
increase their FERA limits; and if so, the
details thereof; and

(d) whether any of these FERA compa-
nies have violated the laws and if so, the
action Government have taken in the mat-
ter?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). Informa-
tion is baing collected and will be laid on the
Table of the House to the extent available.

[ Translation)

Development of Tourist Centre In
Kanpur

1872. SHRI KESHRI LAL: Will the Min-
ister of TOURISM be pleased to state:
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(a) whether Government propose to
develop Bittor or any other place in Kanpur
as a tourist centre; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Yes, Sir. The Department of
Tourism have sanctioned construction of
wayside amenities at Fatehpur Roshnai and
Maharajpur in Kanpur District.

Parity In Pay Scales In All Banks

1873. SHRIPRAHLAD SINGH PATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is disparity in the pay
scales of employees/ officers in different
public sector banks;

(b) if so, the reasons therefor; and

(c) whether Government propose to
introduce parity in the pay scales of the
employees/officers of all the banks?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The pay
scales of workmen employees in all the
public sector banks are identical. Inthe case
of officers in Scale V and above, however,
there are slight differentials in the pay scales
between State Bank of India vis-a-vis the
other public sector banks due to historical
reasons. The revised pay scales for such
officers inthe State Bank of India have notso
far been approved.

Recovery of Agricultural Loans from
Marginal Farmers

1874. SHR! PURUSHOTTAM
KAUSHIK: Will the Minister of FINANCE be
pleased to state:
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(a) whether Governmentare aware that
the nationalised banks/cooperative banks
have started a large scale campaign to real-
ise agricultural loans from marginal farmers;

(b) whether the campaign has been
started as per the Government's directives,
and

(c) if not, whether Government, under
its declared policy, propose to issue direc-
tives to banks thereby saving marginal farm-
ers from ruin?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Banks
are required to take normal steps to recover
their loans, including agricultural loans after
the amounts fall due. Recoveries are made
in respect of all categories of farmers, irre-
spective of whether they are marginal farm-
ers and big farmers. Since this is a normal
banking activity, Government does notissue
any directives in this regard.

Imports and Exports During December,
January and February 1990

1875. SHRI YAMUNA PRASAD SHAS-
TRI: Will the Minister of COMMERCE be
pleased to state:

(a) the value of total imports and ex-
ports (in crores of Rupees) in December,
1989 and January, February, 1990 main
itemwise and country-wise; and

(b) the steps being taken by Govern-
ment to reduce imports?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The value of total imports and exports
during December, 1989 and January, 1990
are as under:
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Imports Export
December 1989 (P) 3186.30 2332.74
January 1990 (p) 3102.78 2605.20

(P): Provisional.

Thefigures of totalimport and exportfor  bution to marine products exports during

February, 1990 and the item-wise and coun- 1989 is given below:
. try-wise details of imports and exports for
December, 1989, January and February, State Percentage
1990 are not available. (value)
(b) In order to reduce imports, Govern- Kerala 35.68%
ment have taken initiatives for efficient im-
port substitution in the area of bulk imports.  Karnataka 0.29%
The Government has also taken measures
to reduce the non-essential imports. Goa 0.28%
[English) Maharashtra 20.49%
Export of Marine Products Gujarat 6.06%
1876. SHRI MULLAPPALLY RAMA- West Bengal 12.22%
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state: Orissa 1.03%
(a) the foreign exchange earned from Andhra Pradesh 8.22%

the export of marine products during 1989;
Tamil Nadu 15.73%

(b) the state-wise percentage contribu-

tion to marine products export during 1989;
(c) and (d). Export of marine product

' (¢) whether export of marine products has increased during the last three years as

has increased during the last three years;  indicated below:
and
) Year * Export Value
(d) if so, the details thereof? (In Rs. Crores)
THE MINISTER OF COMMERCE AND  1986-87 460.67
TOURISM (SHRI ARUN KUMAR NEHRU):
Y(a) The foreign exchange eamed from the ~ 1987-88 531.20
export of marine products during 1989 was '
Rs. 613.54 crores. 1988-89 597.85

(b) The state-wise percentage contri-  (Source: MPEDA,Cochin)
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Export of Sports Goods

1877. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state:

(a) the value of sports goods exported
during 1987-88, 1988-89 and 1989-90 and
the target fixed for 1990-91 respectively;

(b) the main items of sports goods that
are sxported;

(c) whether Government have offered
any incentives to promote sports goods
industry; and

(d) ¥ so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The value of sports goods exported
during the last 3 years as reported by the
Sports Goods Export Promotion Council is
as under:

(Rs. in crores)

1987-88 30.50
1988.85 8.1
1980-90 43.22 (P)
(upto January '90)

The Export target for 1990-91 has been
tentatively fixed at Rs. 80/- crores.

(b) The main items of sports goods that
are exported include Inflatable Balls, Cricket
bats, hockey sticks, protective equipment for
hockey & cricket, etc.

(c) and (d). The incentives offered to
sports googs exporters include facilitation of
easy access to imported inputs, grantof duty
drawback, marketing assistance under MDA
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and provision of Cash Compensatory Sup-
port.

Introduction of Reglonal language as
an Officlal Language in Courts

1878. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of LAW AND
JUSTICE be pleased 10 state:

(a) whether the States/Union Territo-
ries have introduced regional languages as
the official language of the respective courts;
and

(b) if so, the details thereof, Statewise?

THEMINISTEROF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
Under Article 348 (1) of the Constitution of
India, the proceedings of the High Courts
and Supreme Court shall be in English.
Under Article 348 (2) of the Constitution of
India and Section 7 of the Official Languages
Act, 1963, the Governor of a State may, with
the previous consent of the Present, author-
ise the use of Hindi or the official language of
that State for use inthe High Courtin addition
to English. Thus it is for the State Govern-
ment to introduce Hindi or the official lan-
guage of the State for use inthe High Courts.
The High Courts of Madhya Pradesh, Uttar
Pradesh Bihar and Rajasthan have been
given permission of the President to use
Hindi.

Introduction of regional languages as
official language in the subordinate courts is
to be considered by the State Governments.

Telecast of Fiim mi Subhash Chandra
Boss

1879. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased o
state: -
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(a) whether Government propose to
telecast a film on Subhash Chandra Bose;

{b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF INFORMATION

AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.

UPENDRA): (a) to (c). A feature film in -

Bengalitilted ‘Subhash Chandra’ which won
the national award for the Best Feature Film
on National Integration in 1967 has been
offered for telecast on Doordarshan. itstele-
cast depends upon the programme require-
ments of Doordarshan and availability of
good quality print,

Export of Leather Goods

1880. SHRI YASHWANTRAO PATIL:
Willthe Minister of COMMERCE be pleased
to state:

(a) the exports of leather & leather
goods during 1989-90 (till date) as com-
pared with 1988-89; and

{b) the measures taken or propcsed to
be taken to increase the exports?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(2) Expert= of leather and leather goods
duting 1989-00 (April-December 1989) as
compared to the same period of 1988-89
(i.e. April-Deceamber 1988) have been as
follows:

Year Exports in Rs. Crores
1889-90 1332.93
(April-December,1989)

1088-89 1081.67

(April-December,1988)
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(Soumi: Council for Leather Exports)

(b) Market Promotion measures abroad
and product development efforts in India or
Indian Leather goods to be competitive in
world market in terms of price and quality
have helped in increasing exports and these
measures are proposed to be continued and
intensified, wherever required.

Incentives Package for Medium Steel
Plants

1881. SHRI YASHWANTRAD PATIL:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether there is a proposal for a
comprehensive package of incentives for
the medium scale stesl manufacturing in-
dustry; and

(b) if so, the details thereof?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) No, Sir.

(b) Does not arise.
Shortage of Natural Rubber

1882. SHRI PARASARAM BHARD-
WAJ: Will the Minister cf COMMERCE be
pleased to state-

(a) whether shortage of natural rubber
and its increased price has put the continued
operation of small and tiny rubber products
units under threat;

(b) if so, whether Government have not
yet released rubber at price fixed by them;
and

(c) the details regarding the policy of
Government in this regard?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir, there is no shortage of natural
rubber, as the gap between demand-supply
is met by necessary imports and afequate
quantities are released in the makel go and
when required.

As regards prices the Covemme=2 is
taking adequate measures to ssfeguerd the
interest of the growers on the one nand and
the consuming industry on the other.

(b) and (c). Do not arise.

USSR Import of India’s Technical
Know-How

1883. SHRIPARASRAMBHARDWAJ:
Willthe Minister of COMMERCE be pleased
to state: '

(a) whether the U.S.S.R. is keen on
importing from India technical know-how for
computer printers and graphs plotters and
for the manufacture of modern medicines;

(b) whether a delegation from USSR
visited India recently in this regard;

(c) if so, whether any agreement has
been reached in this regard; and
{d) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (d). Necessary information is being
collected and will be laid on the Table of the
House.

Indo-Japan Trade

1884. SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR:
SHRI DHARMESH PRASAD
VARMA:
SHRISHANTILAL PURUSHOT-
TAMDAS PATEL:
Will the Minister of COMMERCE be
pleased to state: .
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(a) -the fields in which Indo-Japan bilat-
eral trade has been established;

{b) whether Government have a pro-
posal to expand trade relation with Japan;

_ (c) whether any agreement has been
reached with Japan in this regard; and

(d) if so, the new areas identified forthe
expansion of trade between the two coun-
tries?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to {c). India has a "Most Fawvoured
Nation™ Type of trade agreement with Japan
which was signedin 1958. Consistent efforts
have been made and are continuing at offi-
cial as well as business levels to expand
trade relations with Japan. Indo-~Japan bilat-
eral trade has grown from Rs. 2938 crores in
1985-86 to Rs. 4784 crores in 1988-89, as
per DGCI & S, Calcutta statistics. Our ex-
ports of iron ore, shrimps and diamonds
alone account for around 70 % of our total
exports. Machinery such as electrical ma-
chinery, transport equipment, project goods,
professional instruments, iron & steel etc.,
comprise the major items of our imports from

Japan.

(d) Readymade garments, textiles,
cotton yarn, home furnishings, giftware,
chemicals, light engineering goods, gold
jewellery, leather and leather products,
computer software, auto ancillaries, bicycle
components, carpets etc., are items identi-
fied for expansion of trade between the two
countries.

Trade Between India and U.K.
1886. SHRI GOPI NATH GAJAPATHI:
Will the Minister of COMMERCE be pleased

to state:

(a) whether there is a vast scope for
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expansion of trade between India and
the United Kingdom; and

(b) if so, the steps taken to promote
bilateral trade? -

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). UK is one of the major trade
partners of India in the West Europe region.
However, in terms of the total global trade of
U.K.ourshare is small. There is, thus, scope
for expansion of bilateral trade between the
two countries. Steps taken to promote bilat-
eraltrade include inter-alia, diversification of
our export basket, implementation of trade
promotion measures, exchange of trade
delegations, organisation of buyer-seller
meets, participation in trade fairs, publicity
and facilitation of technical and financial
collaborations, besides holding the periodic
meeting of the Indo-British Economic Com-
mittee.

Trade with Pakistan

1887. SHRI GOPI NATH GAJAPATHLI:
Wilithe Minister of COMMERCE be pleased
to state:

(a) whether Government are taking
steps to increase trade with Pakistan;

(b) if so, the areas in which Indo-Pak
trade is going on; and

(c) the new areas identified for the
expansion of trade between the two coun-
tries?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) The principal items of trade are
agricultural items including tea, iron ore and
concentrates, chemical materials and re-
lated products and crude minerals, fruits and
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nuts (fresh and dried), cotton, textile yarn
fabrics. ’

(c) Expansion in trade with Pakistan in
the areas of engineering goods, chemicals
and spices could take place i Pakistan ex-
tends M.F.N. treatment to our exports.

indo-US Trade

1888. SHRIGOPINATHGAJAPATHI:
SHRICHIRANJ LAL SHARMA:

Will the Minister of COMMERCE be
pleaséd to state:

(a) whether Government are taking
steps for the expansion of Indo-US trade;

(b) if so, the new areas in which Indo-
US trade has been established; and

(c) the items which are now being
exported to and imported from U.S.A ?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
() Yes, Sir.

{b) The important new areas in which
India has established its exports to USA are
gems and jewellery, garments including
fashion garments, leather products and
computer software. india’s imports from USA
include machinery, metalliferrous ores and
metal scrap, fertilizers, inorganic and or-
ganic chemicals, professional instruments
etc.

India's major exports of U.S.A.
(1988-89)

(© @

1. Gems and Jewaellery.

2. Readymade garments of
cotton.

3. Engineering goods.
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4. Basic Chemicals.

5. Leather and Manufactures.
6. Cotton yarn and fabrics.

7. Car_pels.

8. Handicrafts,

8. Readymade garments of
man made fibres

10. Manne Products

(v) India’s major imports irom
U.S.A (1988-89)

1  Machinery and machine
1o00ls

2. Whreat.

3. Metalliferrous ores and
metal scrap

4, Organic and
chemicals.

Inorganic

5. Fentilizers manufactured.

6 Professional Instruments,
optical goods, etc.

7. Vegetableoilsfixed (edible)

8. Transport equipments.

9. Computers.
[ Translation)
Dacoities and Thefts in Banks

1889. SHRI RAMLAL RAHI: Will the
Minister of FINANCE be pleased to state:

(a) the number of nationalised banks
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where the incidents of dacoities and thefts
have occurred since 1st January, 1990;

(b) whether the bank employees/offi-
cers were also involved in such thefts and
dacoities;

{¢) whether any action has been taken
against such employees; and

(d) # not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
! india (RBI) has intimated that from 1.1.90
1o 7 3.90, 17 incidents of bank robberies/
dacxties have taken place in branches of
seven nationalised banks.

(o) No, $ir.
(c) and (b). Do not arise.
[Enghsh]

Reservation for SCs/STs in National-
ised Banks and Financial Institutions

1890. SHRI HET RAM: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government had issued
any instructions in 1989 to all nationalised
banks to conduct special recrutment drives
for clearing the backiog of vacancies re-
served for Scheduled Castes/Scheduled
Tribes in various cadres; '

(b) whether any special recruitment
drives were conducted by nationalised banks
and financial institutions;

(c) the position of backlog as on Janu-
ary 1, 1989, cadre-wise, in all nationalised
banks/inancial institutions, the number of
vacancies filled, deserved, lapsed and pasi-
tion of backlog as on January 1, 1990; and
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(d) the steps taken by Govemment to
ensure proper implementation of reserva-
tion policy for SCs/STs in nationalised banks
" and financial institutions?

L
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MADHU DANDAVATE): (a) and (b). Yes,
Sir.

{c) The position a3 reported by the
Public Sector Banks and Financial institu-

THE MINISTEROF FINANCE (PROF.  tions is as under.—
S.  Cadre Backiog as Filled during 1989 Backiog as
No. on 1.1.89 on 31.12.1989
sc ST sc ST sc ST
1 2 3 4 5 6 7 8
1. Officer 532 429 440 303 146 149
2. Clencal 2067 2729 3482 2790 86 327
3. Sub-Stat 904 1452 1423 1537 1 65

(Note:— The numbers indicated as filled
and the backlog as on 31.12.89 will not total
up to backlog as on 1 1.89 as while there 1s
some short fall iIn some banks the others
have recrutment more than the backlog.)

Government has imposed ban on dere-
servation of reserved vacancies In direct
recruitment to Clencal and sub-staif cadres
in the Public Sector Banks/Financial Institu-
tions. Besides, the provision regarding laps-
ing after three recruitment years, has been
suspended with a etfect from 1.4.89. As per
the information available with the Govern-
ment, only one reserved vacancy in the
Grade of Chief Secunty Officer (Scale-V)
has been dereserved by one bank so far
after the issue of the above instructions.

(d) The Government hae taken the
following steps to ensure proper implemen-
tation of reservation policy for Scheduled
Castes and Scheduled Tribes 'n the Public
Sector Banks/Financial Institutions:—

(1) Public Sector Banks/Financial

4

Institutions have been advised
to appoint Senior level Officers
of the Banks viz. Deputy Gen-
eral Manager/AssistantGeneral
Manager to function as Liaison
Officers and to set up Sched-
uled Caste and Scheduled
Trnbes Coells in their respective
Central Officets and also in the
Zonal/RegionawOffices to en-
sure proper impléigentation of
reservation policy.

(2) The Public Sector Banks/Finan-
cial Institutions are required to
place before their respective
Boards of Directors, Annual
Review Reportin the prescribed
proforma, onthe progress made
in the implementation of reser-
vation policy during the preced-
Ing year. )

(3) Goverriment reviews thé An-
nual Review‘s_pons
banks referred to above closely
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for short comings if any.

(4) The Liaison Officers in the
Banking Division of the Gov-
ernment conducts in-depth
examination onimplementation
of reservation policy in one bank
every quarter.

Reservation for SCs/STs in LIC

1891. SHRIHET RAM: Will the Minis-
ter of FINANCE be pleased to state:

(a) the total strength of employees,
post-wise, in the Life Insurance Corporation
of India (LIC) as on 31st December, 1987,
1988 and 1989;

(b) the number of employees, post-
wise, recruited’promoted to varous posts
and out of them how many vacancies were
reserved for Scheduled Castes/Scheduled
Tribes as per roster points, how many were
actually filled, dereserved, lapsed and car-
ried over as backlog during the above three
years.

(c) whether any special recruitment
drive/promotion drive for filling of vacancies
reserved for Scheduled Castes/Scheduled
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Tribes was undertaken by the LIC during
1989, if 50, the detalls of vacancies filled by
such drive; and

(d) the steps being taken by Govern-
ment to ensure proper implementation of
reservation policy in the LIC?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Figures are
given in the Statement-I below.

(b) Details of the recruitment and pro-
motions “etc are indicated below in the
Statement Il and lll respectively.

(c)and (d). Special recruitment drive for
filling up of the backlog including carried
forward vacancies reserved for Schaeduled
Castes/Scheduled Tribes (SCs/STs) as on
30th April, 1989, was undertaken by the Life
Insurance Carporation of India (LIC) during
the period 1st June, 1989 to 31st August,
1989. Details of 1397 vacancies filled through
this exercise are shown in the Statement IV
below. In sprte of the magnitude of the target
set and the time constraint involved, LIC has
accomplished the task within the time frame
assigned, through close monitoring of the
progress at each stage
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Reservations for SCs and STs

1892. SHRIHET RAM: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government directives
relating to reservation in services for Sched-
uled Castes and Scheduled Tribes as con-
tained in brochure on reservation for SCs
and STs have ben properly followed in In-
come tax Department, Customs Department,
Central Excise Department and Narcotics
Department;

(b) the number of vacancies in those
organisations which were identified in differ-
ent posts in last three years and how many
of them were reserved for SCs and STs in
direct recruitment as well as promotions and
how many of them were actually filled, dere-
served, lapsed and position of backlog of
reserved vacancies: and

(c) the steps taken by Government to
avoid derservation of reserved vacancies
and filling of backlog?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to(c). The infor-
mation is being collected and the same will
be laid on the Table of the House.

Exports and Imports

1893. SHRIJANARDHANA POOJARY:
Will the Minister of COMMERCE be pleased
to state: the total value of exports and im-
ports during the last six months?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
The trade statistics are compiled on the
financial year basis. According to the provi-
sional figures available, India's exports and
imports during April-January 1990 amounted
to Rs. 22047.20 crores and Rs. 28937.49
crores respectively.
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Excise Duty on Electricity Generation

1894. SHRIUTTAM RATHOD: Willthe
Minister of FINANCE be pleased to state:

(a) whether Government levies any
Excise duty on electricity generated in differ-
ent States;

{b) if so, the details of the rates of such
levy;

(c) whether the net proceeds of the
above tax from the States or equal amounts
were being transferred to the respective
States from year 1o year; and

(d) if not, the policy being followed in the
matter?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). Central
Excise Duty on Electricity was levied at the
rate of 2 paise per KWH with effect from
01.3.1978. However, this levy was abol-
ished with effect from 01.10.1984. Refund of
net proceeds of excise duty on electricity
generation was made to the States during
1979-80 to 1984-85 (upto 30.09.1984) in
accordance with the percentage shares
prescribed in the Union Duties of Excise
(Electricity) Distribution Act, 1980.

Steps to Boost Tea Industry

1895. SHRI DHARMESH PRASAD

VARMA:

SHRI SHANTILAL PU-
RUSHOTTAM DAS
PATEL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the suggestions trom vari-
ous tea Associations have been received by
Government for boosting tea industry;
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(b) i so, the details thereof and Govern-
ment's reaction thereon; and

(c) the steps taken by Government to
boost tea industry?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). Yes, Sir. Government has re-
ceived representations from time to time
from various Associations concerned with
tea industry for improvements in the tea
industry. The representations mainly relate
to availability of resources and fiscal reliefs
to the tea industry. To increase tea produc-
tion and processing capacity, the Tea Board
provides financial assistance to the tea in-
dustry through its various developmental
schemes. Matters relating to fiscal relief are
examined and a view taken in consultation
with the concerned Ministries.

Electoral Reforms

1896. SHRIUTTAM RATHOD:
SHRI KALP NATH RAI:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the electoral reforms recommended
by the Election Commission and other bod-
ies during the last three years; and

(b) the changes made in the slectoral
laws during these years?

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) Numerous
recommendations were received from the
Election Commission and other bodies. The
main recommendations are contained in
Statement-| given below.

(b) The main changes made in the
Electoral Laws, during the period, are con-
tained in Statement-ll given below.
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STATEMENT-

Main recommendations made by the
Election Commission on Electoral Reforms

1. Introduction of Multi-purpose photo-
identity cards to voters.

2. Amendmentin the ceiling on election
expenses.

3. Delimitation of constituencies and
rotation of reserved seats.

4. Introduction of electronic voting
machines.

5. Elimination of non-serious candidates.
6. Speedy disposal of election petition.
7. State funding of elections.

8. Registration of political parties and
compulsory audit.

9. Reduction in voting age.

10. Ban on candidates contesting from
more than two constituencies.

11. Disqualification of persons with crimi-
nal records.

12. Prevention of disturbances of elec-
tion meetings.

13. Prevention of fraudulent filing of
nomination papers.

14. Measures 1o control the offence of
booth capturing.

15. Countermanding of elections not to
be resorted.to on the death of an
independent candidate.

16. The expenditure incurred by a politi-
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cal party to be included in computing
the election expenses.

17. Separate electoral machinery under
the control of Election Commission.

STATEMENT-
Main Changes made in the Electior i »vs

1. Reductionin voting age from 21 years
to 18 years.

2. The Chief Electoral Officers, Distt.
Election Officers and other Election
Staff to be deemed to be on deputa-
tion to the Election Commission for
the period of Election and to be sub-
ject to the control, superintendance
and discipline of the Commission.

3. Disqualification section made more
stitf by including offences under vari-
ous laws.

4. Definition of political parties and pro-
visions for their registration.

5. Provisions for use of electronic voting
machines at «:lections.

6. Boothcapturing made an offence with
provision for counter.xanding of elec-
tion.

7. Enhancement of punishment for

causing disturbances at election
meetings.

8. Number of proposers increased for
election to Rajya Sabha and Legisla-
tive Councils.

Concessions to Sick Shipping Compa-

nies for Hepaymcnl of Loans and Interest

1897. SHRI YASHWANTRAO PATIL:
Will the Minister of FINANCE be pleased to
state:
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(a) whether Government propose to give
concessionsto the sick shipping com-
panies for repayment of loans and
interest;

(b) if so, the details thereof; and

(c) the amount of loans and interest over-
due from them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
Government in consultation with Shipping
Credit and Investment Company of India
Limited (SCICl) approved Rehabilitation
Packages for sick but potentially viable Pri-
vate Shipping Companies in terms of which
outstanding debts 2re to be rescheduled
and/or restructured. The Rehabilitation
Packages are under implementation in the
companies. Such packages may include
inter-alia; scaling down of outstanding Prin-
cipal debt in line with current market value of
the fleet, converting the excess outstanding
debt over market value of fleet into interest
free (Zero rated) daebt, converting overdue
interest to 6% subordinated debt repayable
as and when cash-flow permits, replace-
ment of overaged tonnage by modern fuel
efficient veseels. Existing management of
the rehabilitated companies are also required
to bring in additional capital.

(c) Shipping Credit and Investment
Company of India Limited (SCICI) has re-
ported that the overdues of the companies
financed by the erstwhile Shipping Develop-
ment Fund Committee (SDFC) as on April 4,
1987 (SDFC) was abolished w.e.f. 3.4.1987)
and March, 31, 1989 were as follows:—

(Figures in rupees crores)

Ason Ason
4.4.87 31.3.87
Principal and 319 214
Interest amount
overdue
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[ Translation)

Damage caused to Poppy Cultivation in
M.P.

1898. DR LAXMINARAYAN PANDEY:
Will the Minister of FINANCE be pleased to
state:

(a) whether poppy cultivation has been
adversely affected in Mandsaur (Madhya
Pradesh) due to heavy hailstorm and dis-
ease;

(b) whether the poppy growers have
submitted an application to the district Nar-
cotics Department for getting relief due to
these causes: and

(c) 1ff so, the action taken in this regard?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a)to (c) Reports
recetved indicate that the opium poppy crop
in Mandsaur (Madhya Pradesh) may have
suffered some damage The extent of dam-
age can be assessed only after opium has
been tendered to the Government Some
cultivators have expressed their apprehen-
sion that their yield may fall and that they
may noi be in a position to tender the pre-
scribed minimum qualfying yield of opium
for grant of icence for the next crop year

While deciding the general conditions

for grant of licence for poppy cultivation, the
extent of damage suffered by the poppy crop
in the preceding year 1s kept in view and
appropriate relief 1s provided in terms of
relaxation of qualifying yield

Number of Akashvani and Doordarshan
Kendras

1899. SHRI HARIKEWAL PRASAD:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) the number of Akashvani and Door-
darshan Kendras at present;

(b) the number of Akashvani and Door-
darshan Kendras proposed to be commis-
sioned dunng 1990-91 separately; and

{(c) whether backward and rural areas
are proposed to be accorded priority in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) There are 100 Akashvani
Kendras, 514 TV Transmission Centres and
18 TV programme production centres func-
tioning In the country at present.

(b) Seventy one Allindia Radio Stations
are likely to be completed during 1990-91.

As regards Doordarshan, 18 high power
TV transmitters (including 13 in replacement
of the existing low power TV transmitters),
22 low power and very low power transmit-
tersAransposers and 19 Programme Pro-
duction Centres intially approved under the
VI Plan are scheduled to be commissioned
by the end of 1990-91. In addition, Door-
darshan’s Annual Plan for 1990-91 also
provides, inter alia, for establishment of 9
high power (including 4 for second channael
service) and 25 low power/very low power
TV transmitters. The gestation period for
establishment of a high power TV transmit-
ters normally ranges from 2 to 3 years after
commencement of civil works.

(c) The coverage of backward and rural
areas is given due priority in the expansion
plans of Akashvani and Doordarshan.
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Bank Robberies in Punjad and Jammu
and Kashmir

1900. SHRIYASHWANTRAOPATIL:
' SHRI R.N. RAKESH:

Wilithe Minister of FINANCE be pleased
1o state:

(a) the details of the bank bianches
looted in Punjab and Jammu and Kashmur
during the period January-February. 1990,

(b) the losses sufiered as a result
thereof; and

(c) the special measures laken to
strengthen the security arrangements forthe
banks in these States?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Re-
serve Bank of India (RBI) has intimated that
from 1.1.90 to 28.2.90, no incident of bank
robbery/dacoity took place in the State of
Jammu & Kashmir. Details of the bank rob-
beries/dacoities which took place in Punjab
during the same period and amounts in-
volved thersin are given in the siatement
below.

(c) Bank robberies/dacoities to a con-
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siderable extent depend on the general
security environment in the locality. Banks,
however, have been taking steps to improve
their security arrangements so as to offer as
littie scope as possible to miscreants to rob
banks and aiso to deter them. As this is a
COMINUOUS pPIOCesSs, Security measures
implemenled by public sector banks are
beng reviewed from time to time and when-
ever turthar improvements are considered
necessary, raquisite guidelinesfinstructions
are given to the banks. Depending on the
risk tactor mvoived, steps have been taken
to appoint security guards, instal appropriate
alarm systems elc. in branches. Further, in
order ic motvate bank employees, the gen-
eral puolic and the police to resist robbers/
dacoits, a scheme for giving rewards and
cumpensation s in operation.

in the State of Punjab, special efforts
have been made 10 strengthen bank security
by deploying para-military forces both for
static guard duty as well as for escort of cash
remittances.. Besides, linkage of bank
branches with cumrency chests has been
rationahsed. The security problems are also
being reviewed in periodical meetings of
State Level Security Committee. Due to
recent developments in Jammu and Ka-
shmi, instrucions have been issued to
ensure guarding of cummrency chests and
cenain vulnerabie branches by para-military
forces/armed police.

STATEMENT

Statement showing bankwise information in respect ~ bank robberies/dacoities and
amount involved therein which took place in the Sia.» of Punjab from 1.1.90 to 28.2.90

Si.No. Name of the Bank No. of cases Amount involved
(Rs. in lakhs)
1 2 3 4
1. State Bank of india 2 275

2. Canara Bank



201 Written Answers CHAITRA 2, 1912 (SAKA) Wrilton Answers 202
SLNo. Name of the Bank No. of cases Amount involved
(Rs. in lakhs)
1 2 3 4
3. New Bank of India 1 0.13
4. Punjab National Bank 5 3.94
5. Punjab & Sind Bank 2 0.55
Total 11 958 o
(Data provisional)
[ Translation) advise improvements in production proc-
esses and quality. Special training is pro-
Export Promotion of High Quality vided 1o upgrade the quality of the products.

Goods of Small Scale industries

1901. SHRIGUMAN MAL LODHA: Will
the Minister of COMMERCE be pleased to
state:

{a) the steps taken by Government for

promoting export of high qualty goods
especially by small scale industries in india;

(b) whether any arrangements have
been made for direct contact with the con-
sumers in other countnes fcrthese products;
and

(c) i so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) To promote export of high quality prod-
ucts, the Government assists the small and
medium units by facilitating designer inputs
and product adaptation required by consum-
ers in the overseas markets. Special assis-
tance is also provided for import of samples,
catalogues and drawings of products de-
manded abroad. Technical experts and
designers are also invited from abroad to

All Rems manufactured in the small scale
sector are given double weightage while
judging the performance of the Export and
Trading Houses for eligibility Besides, ex-
porters including the small scale units are
provided incentives such as cash compen-
satory support, duty-drawback, concessional
export credits, exemption of 100% of export
profits, etc.

(b) and {c). Direct contact with the
consumers in other cous trias is provided
through contact promotion programmes,
Buyer-Seller Meets, Participation in Trade
Fairs and Exhibitions, India Promotion Pro-
grammes with Departmental Stores abroad,
elc.

[English)
Trade with France
1902. SHRI PRAKASH V. PATIL:
SHRIMATI BASAVA RAJES-
WARI:

Will the Minister of COMMERCE be
pleased to state:
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(a) whether an agreemant has been
reached between India and France in regard
to increase in trade between the two coun-
tries; and

(b) if so, the details thereof?

-

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). On conclusion of discussion in
the Seventh meeting of the Indo-French
Joint Committee held in New Delhi on 30-
31st January, 1989, Agreed Minutes were
signed and it was agreed to expand and
consolidate bilateral trade and economic
relations between India and France. It was,
inter-alia, agreed that there should be diver-
sification of the import export basket, coop-
eration in projects in third countries, and,
establishment of Joint Ventures between
Indian and French enterprises.

Export Processing Zones in Orissa

1903. SHRI BHAKTA CHARAN DAS:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Government had a pro-
posal to set up some Export Processing
Zones in Orissa;

(b) the number of Export Processing
Zones that were originally planned for set-
ting up in Orissa;

(c) the places identified for locations of
these processing zones:

(d) the number of Export Processing
Zones that have been actually set up so far;
and

(e) the steps taken for setting up the
remaining Export Processing Zones?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). Based on the Feasibility Study
carried out by the Trade Development Au-
thority at the instance of the Orissa Govern-
ment, the State Government made a pro-
posal for setting up an export processing
zone in Orissa. The Feasibility Report pre-
ferred Bhuvaneshwar to Paradeep as site
for the zone. It had not been possible for the
Union Government to accept this proposal.

(d) There are six Free Trade/Export
Processing Zones presently in operation.
The establishment of a seventh zone at
Visakhapatnam has been notified on
15.3.1989.

(e) Setting up of more Export Process-
ing Zones in the country can be considered
only when it becomes possible for the Gov-
ernmenttofind additional resources besides
finding the necessity for more zones in the
country.

Export of iron Ore

1904. SHRI BHAKTA CHARAN DAS:
Willthe Minister of COMMERCE be pleased
to state:

(a) the export of iron ore during the last
three years;

(b) whether the export of iron ore has
been declining;

(c) if so, the reasons therefor; and

(d) the steps taken by Government to
increase the export of iron ore?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Exports of iron ore during the last three
years have been as under;
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(Qty: Lakh Tonnes)

Year Exports
1987-88 283
1988-89 (P) 333
1989-90 (P) 296

(upto Feb., 1990)

(P) = Provisional
(b) No, Sir
(c) Does not arise

(d) Some of the steps taken by MMTC
to increase export of iron ore are market
dwersification, improvement in infrastructu-
ral facilities at major ports and tying up of
export sales through long term agreements
with major buyers of iron cre

Performance of MMTC during Seventh
Five Year Plan

1905 SHRI BHAKTA CHARAN DAS-
Willthe Minister of COMMERCE be pleased
to state:

(a) the achievements of the Minerals
and Metal Trading Corporation (MMTC) Iin
the matter of export earnings, both canalised
and non-canalised items, yearwise during
the Seventh Five Year Plan Period,

(b) whether Government have reviewed
the performance of the Corporation during
this period; and

(c) if so, the outcome of the review?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{(a) Total value of exports by MMTC, of both
canalised and non-canalised items, year-
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wiseduring the Seventh Five Year Plan have
been as under:

(Value : Rs. Crores)

Year Value of Exports
1985-86 622.63
1986-87 711.69
1987-88 728.83
1988-89 872 62
1989-90 915.00

(Upto Feb., 90)

(b) and (c). Government has been

periodically reviewing performance of MMTC
dunng the Seventh Five Year Plan, and
urging them to increase their exports, par-
ticularly, non-canalised exports. Non-canal-
1Ised exports have increased from Rs. 19.74
crores in 1984-85to Rs 363 crores in 1989-
90 (upto Feb. 90), while total exports have
increased from Rs. 376 crores to Rs. 915
crores during the same period

Assistance given Under Personal
Accident Insurance Social Security
Scheme in Orissa

1906. SHRI BHAKTA CHARAN DAS:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Personal Accident In-
surance Social Security Scheme had been
introduced by his Mimistry for providing as-
sistance to the victims from poor families;

(b) when the scheme was introduced in
Orissa; and

(c) the details of the benefit given under
the Schamae to the victims in Orissa during
the last three years?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) The Scheme was introduced in
Orissa, in the first phase, in three districts
viz. Bolangir, Kalahandi and Koraput w.e.f.
15.8.1985. It was extended to another four
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and Mayurbhanj w.ef. 15.8.1986. It was
further extended 1o all the remaining districts
of Orissa w.e.f. 15.8.1988. )

(c) The information relating to number
of claims settied and amounts paid in Orissa
during the last three years is as under:—

Year No. of claims settled Amount paid
(In lakhs of Rupees)

1987 352 10.56

1988 729 21.87

1989 36.87

1229
(upto November, 1989) )

~ Prosecution in Bank Frauds

1907. SHRIMATI GEETA MUKHER-
JEE: Willthe Minister of FINANCE be pleased
to state:

(a) whether Government of India or
Reserve Bank of India have issued any
instructions to the natonalised banks not to
Taunch prosecutions in fraud cases involving
bank officials where #t isfound thatthe money
involved had been recovered lully;

(b) i so. the details thereof;

(c) if not, the reasons for which Canara
Bank suggested to the CBI for non-prosecu-
tion of its General Manager;

{d) the present position of the case; and

(e) the action, if any, taken or contem-
plated by the Bank?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

(b) Does not arise.

~ (c)to (e). Inthe case of M/s Inter Corp
Associates Banglore, Shivaji Nagar, branch
of State Bank of India and Colaba branch of
Canara Bank, Central Bureau of Investiga-
tion, after investigation the case, had recom-
mended Regular Departmental Action for
major penalty against a General Manager of
Canara Bank. However, when Canara Bank,
asper the prescribed procedure, approached
Central Vigilance Commission for advice,
the bank had explained to the Commission
that no malafides can be attributed to the
General Manager for taking certain deci-
sions relating to sanction of biils discounting
facilities to the party. Having regard to the
position explained by the bank, the Commis-
sion advised dosure of the case against the
General Manager.

Amendment to RBI Act, 1934

1908. SHRIMATI GEETA MUKHER-
JEE: Willthe Minister of FINANCE be pleased
to state:

(a) whether Government are consider-
ing to amend the Reserve Bank of india Act,
1934 with a view fo grant autonomy to the
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Reserve Bank of India and to plug loopholes
therein; and

{b) # so, the details thereoi?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Being
a statutory body set up under the Reserve
Bank of india Act, 1934, the Reserve Bank of
india (RBi) has necessary powers to per-
form the functions assigned to it under the
provisions of the Act. As such, no change in
the Act is being proposed for this purpose.

Merger of Agricuitural Finance Consuft-
ant Ltd. with NABARD

1909. SHRI VAMANRAO MAHADIK:
Wil the Minister of FINANCE te pleased to
state:

(@) whether Union Government pro-
pose to merge Agricultural Finance Consult-
ant Limited (AFC) with the National Bank for
Agricuiture and Rural Development (NA-
BARD) for to form a new apex body by
transferning the Agncultural Finance Con-
sultant Limited to the Agnculture and Rurat
Deveiopment Organisation; and

(b) # so, the status of the proposal at
present?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a) No, Sw.

{b) Does not anse.

Representation to Regional Films in
indian Panorama

1910. SHRI A. ASOKARAJ: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

{(a) whether representation is given to
afl regional films in Indian Panorama at inter-
national fim festivals;
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{b) it not, the reasons therefor; and

(c) the steps taken by Government in
this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) No, Sir.

(b) The Indian Panorama fims are
selected every year keeping in view the
cinematic, thematic and aesthetic exceflence
of the films. Every year a maximum of 21
feature films and a maximum of 21 non-
feature films are selected for Indian Pano-
rama by a jury of eminent film personalities
and artist approved by the Government of
India. The selection 1s made through Re-
gional Panels of National Film Development
Corporation at Bombay, Calcutta and Ma-
dras who have been allotted the languages.
The final selection is made by Central Panel.
A film in any Indian language certified by the
Central Board of Film Certification between
1st September of the immediate preceding
year and 31st August of the year in which
indian Panorama films are being selected is

(c) Nosteps arerequired to be taken, as
merit of the film should be the sole critenon
for selection.

Setting up of Panels for Reviewing T.V.
Serials, Films, Telefilms etc.

1911. SHRI KAMALUDDIN AHMED:
Will the Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) whether Doordarshan has set up
different panels to review TV serials, feature
films, telefilms, cumrent affairs documenta-
ries and other programmes;

() ilso.thenamasuiparsomqpo—_
ined on each of the above paneis and the
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criteria for their a_p_pointment;

(c) the reasons for not appointing
Members of Parliament on these panels:
and '

(d) the guidelines givento these panels
for selection of different programmes?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d). A panel of non-
officials has been drawn up to review all the
programmes which had already been se-
lected for telecast on the national network.
Their names are kept confidential in order to
protect them from the possibility of outside
pressures etc.

Since it is Parliament which is the ulti-
mate authority to control and sctrutinise the
working of Doordarshan, appointment of its
Members to committees which select the
day-to-day programmes of Doordarshan is
not considered appropriate. The Consulta-
tive Committee of Members of Parliament
attached to the Ministry of Information and
. Broadcasting is already there.

Since all the members of the panel are
eminent persons in the field of an, literature,
communication etc., they are expected to
select only those programmes which con-

form to acceptable standards of merit.

Automated Tiller Machines for Banks

1912. SHRIK.S. RAQ: Willthe Minister
of FINANCE be pleased to state:

(a) whether in pursuance of the recom-
mendation for introducing computerisation
and modernisation in banking industry, the
chief executives of the public sector banks
have recently decided to instal and manage

" Automated Teller Machines (ATMs)inbanks
between 1990 and 1994;
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(b) I so, whether banks would share
ATM net-work or acquire ATMs individually;

(¢) whether the ATM net-work/ATMs
would be installed in all the metropolitan
cities in the first instance; '

(d) if so, the estimated expenditure
involved in installation of ATMs;

(e) the extent of savings and efficiency
in customer service likely to be achieved
thereby;

(f) whether these ATMs are presently
being imported and huge import duty is in-
volved therein; and

(g) it so, whether there is any proposal
for manufacture of these ATMs by some
Indian Companies?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (g). Reserve
Bank of India (RBI) has reported that it has
recently received a proposal from the Indian
Bank's Association (IBA)to establish ashared
ATM network. No decision has been taken
by the Reserve Bank of Indiaon the proposal
yet. '

Performance of SAIL
1913. SHRIK.S. RAO:
SHRI M.V. CHAN-
DRASHEKARA
MURHTY:
SHRI V. SREENIVASA
PRASAD:
SHRI Y.S. RAJA SEKHAR
REDDY:

Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the production targets of
the Stedl Authority of India Ltd. (SAIL) were
achieved duting the last financial year,;



213 Written Answers
(b) i so, the details thereof;

(c) whether there was improvement in
the financial performance of SAIL during the
same pernod;

(d) i so, the details thereof;

(e) whether the SAIL propose to launch
a special drive for improving its overall per-
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formance in production and profitability; and

(i} if so, the details thereof?

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
SAIL's production target fulfilment during
1988-89 i1s given below — ]

(‘oo0T)
SAIL h Targets Actual %

1 2 3 4
Hot Metal 10018 9643 96 3
Crude Steel 8775 8476 96 6
Saleable Steel 7362 7261 98.6

(c) and (d) Yes, Sir The working re-
suits of Steel Authority of IndiaLtd (SAIL) for
the year 1988-89 showed a net profit after
provision for tax of Rs 302 00 crores, which
was all time high, and substantially better
than in previous years

(e) and (f) Effort for improving overall
performance in production and profitability
of SAIL through higher capacity utihsation,
superior product-mix, better techno-eco-
nomic performance and inculcation of greater
cost consciousness at all levels besides
plans to upgrade and modernise the plants
technologically are an on going process

Formulation of a Committee on T.V.
Serial “The Sword of Tipu Sultan”

1914, SHRIP M SAYEED.
SHRI CHITTA BASU:
SHRI LOKANATH CH-
OUDHARY:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have set up a
Committee to approve the telecast of Serial
‘The Sword of Tipu Sultan’;

(b) if so, the composition of the Commit-
tee and its terms of reference;

(c) the ime by which the Committee is
hikely to give its report,

{d) the reasons for which the telecast of
the senal was earlier stalled; and

(e) the ime by which the senal will be
telecast?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d). There is no special
committee set up to review the serial ‘The
Sword of Tipu Sultan’. However, action has
been taken to determine whether the serial
represents an accurate depiction of events.

(e) No final decision has been taken
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about the date of telecast of this serial.

Target for setting up of Low Power
Transmitters

1915. SHRID. AMAT: Will the Minister
of INFORMATION AND BROADCASTING
be pleased to state:

(a) the targets fixed for setting up of low
Power Transmitters duringthe lasttwo years
of the Seventh Five Year Plan;

(b) whether these targets have been
fulfilled;

(c) i so, the details thereof, and

(d) 1 not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d). 292 low power/ivery
low power TV transmitters and transposers
_ were scheduled to be commissioned into
service during the last two years of the Vil
Plan i.e. 1988-89 and 1989-90. Whereas
270 of these transmitiers/transposers have,
so far, been commissioned into service, the
remaining ones are at various stages of
implementation.
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[ Translation)
Frauds in New Bank of indla

1916. SHRI RAMLAL RAHI:
SHRI SANAT KUMAR MAN-
DAL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether big frauds involving bank
officials have come to light in the New Bank
of India;

(b) if so, the modus operandi thereof;

(c) the action taken or proposed to be
taken against the delinquent bank officials
concerned; and

(d) the remedial measures taken to
prevent such frauds occurring in future in
other nationalised banks?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Re-
serve Bank of India (RBI) has intimated that
it does not maintain information/statistical
data separately about cases of frauds in
which bank employees themselves are in-
volved. However, information in respect of
number of frauds and amounts involved
therein, as reported to RBI, by New Bank of
Indiaforthe years 1987, 1988 and 1989 s as
given below:

Year No. of frauds Amount involved
(Rs. in lakhs)
1 2 3
1987 13 24.01
1988 K} 122.23
1989 17 185.46




217 Whitten Answers

The modus operandi adopted for perpe-
tration of frauds varies in each case.

(c) Details of action taken by New Bank

CHAITRA 2, 1912 (SAKA)

of India against the delinquent officials for
their involvement in cases of frauds during
the years 1987, 1988 and 1989 are indicated
below:

Sl. No.  Nature of punishment Years
1987 1988 1989
1 2 3 4 5
1. No. of employees awarded major/minor penalties 32 20 20
2. No. of employees out of (1) above dismissed/ 7 — 2
discharged/removed
3. No. of employees against whom prosecution is 3 13 14

pending in the courts

(d) By and large frauds have occurred
in banks noton account of any lacunae inthe
systems and procedures, but owing to non-
observance of the prescribed procedures
and safeguards. Both RBI and Government
have taken several steps for prevention and
prompt detection of cases of frauds. Banks
have also prescribed detailed accounting
procedures and safeguards. From time to
time, banks -are also taking steps to
strengthen the control mechanisms includ-
ing the internal audit/inspection machinery
and to make them effective so asto eliminate
the scope forfrauds and malpractices. Banks
have been taking a serious view of irregulari-
ties committed by their employees and initi-
ating action to inflict punishment befitting the
seriousness of irregularities on the delin-
quent employees. They have been taking
steps to onsure quicker disposal of depart-
mental enquiries. Banks have reviewed and
revamped their vigilance machinery, taken
steps to tone up control and supervision,
strengthen management information sys-
tem, follow up and inspection/audit arrange-
ments and for clearing the arrears in balanc-
ing of books and reconciliation of inter-branch
and other accounts on a continuous basis so

as to prevent frauds in these dreas
Fictitious Accounts in Banks

1917. SHRI RAMLAL RAHI:
SHRI PYARELAL KHANDEL-
WAL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Government are aware that
some persons have opened account in dif-
ferent branches of banks in Delhi and other
parts of the countrv in diffaront names and
illegal transactions are carned on through
such accounts;

(b) if so, the number of such cases
detected so far and whether these accounts
were opened in connivance with the bank
employees/officers;

(c) whether Government have awarded
any punishment to such culprits so far; and

(d) if not, the reasons therefor?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). The
information is being collected and to the
extent available will be laid_on the Table of
the House.

[English)
Bank Note Press at Mysore
1918. SHRI JANARDHANA
POQJARY:

SHRI C. SRINIVASAN:

Willthe Minister of FINANCE be pleased
to state:

(a) wheﬂ‘ler the Reserve Bank of India
has started the work for Bank Note Press at
Mysore;

(b) if so, the details thereof; and

(c) the time by which it 1s likely to be
completed? ' '

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Reserve
Bank of India has reported that the work
connected with setting up of a Bank Note
Press at Mysore has been taken up; that
land has been acquired: and that fencing ot
the land has also started. Further, it will'take
about 4 years to complete the project.

Unsold Stock of Opium
1919, SHRIJANARDHANA POOJARY:
Will the Minister of FINANCE be pleased to

state:

(a) whether Union Government have
unsold stock of confiscated opium; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). 13,840
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Kgs. (rounded off to Kgs.) of confiscated
opium is available with the Government
Opium and Alkaloid Works, Ghazipur/
Neemuch.

[ Translation)
Poordarshan Transmission in Bihar

1921. SHRI RAMASHRAY PRASAD
SINGH: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether all the districts in Bihar are
cavered by the TV transmission facility;

(b) if not, the districts which are yetto be
covered:;

(c) whether the process to link these .
districts through Microwave has started; and

(d) the time by which TV transmission
facility would be available there?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). At present, all the
districts of Bihar excepting Godda, are cov-
ered wholly or partially by TV service. With
the commissioning of on-going TV projects
in Bihar, the service in the State is expected
to improve considerably and parts of Godda
district shall also stand covered.

{c) and (d). A firm demand has been
placed with the Department of Telecom-
munications (DOT) for establishment of
microwave links between Patna and Katihar
and Patna and Ranchi to enable the trans-
mitters at Katihar and Ranchi to relay pro-
grammes to be produced at the TV Studio
Centre, Patna which is under implementa-
tion at présent. In the mean time, all the
transmitters in Bihar are linked to Door-
darshan Kendra, Delhi via Satellite.
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Expansion of Rubber Plantation

1022. SHRISHANTILAL PURUSHOT-
TAMDAS PATEL: Wil the Minister of
COMMERCE be pleased 1o state:

(a) whether Government have asked
the Rubber Board to prepare a programme
for the massive expansion of rubber planta-
tions in the North-East and other non-tradi-
tional areas dunng the Eighth Five Year
Plan;

(b) if so, whether the programme has
been prepared, f so, the details thereof;

(c) to what extent the rubber production
will be increased during 1990-91, and

(d) the total number of production dur-
ing 1980-907

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Large scale expansion of rubber
cultivation in approximately 65,000 hectares
in the North Eastern Region and other non
traditional areas has been envisaged in the
draft 8th Five Year Plan for rubber prepared
by the RubberBoard The performance would
however depend on the availability of suffi-
cient funds and sunable land.

(c) and (d). The natural rubber produc-
tion is estimated to be approximately 327000
tonnes during 1990-91 against an estimated
production of 292000 tonnes during 1989-
90.

Advisory Committee/Screening Com-
mittee in Doordarshan Kendra

1923. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:
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(a) whether the Director of a Door-
darshan Kendra is the sole authority to se-
lect the various programmes of the Door-
darshan Kendra;

(b) the effective steps taken or likely to
be taken for the review of his decisions:

(c) whether there are any advisory
committees/screening committees in this
regard; and

(d) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) 1o (d). The Director of a
Doordarshan Kendra is responsible for day
to day working of his Kendra. In selection of
programmes, he is generally guided by vari-
ous Committees attached to the Kendra and
guidelines issued from time to time from the
Headquarters. Details of the various Com-
mittees functioning at various levels in Door-
darshan set up are given in the statement
below. All Kendras have been asked to re-
constitute these Committees.

STATEMENT
(A) AT THE KENDRAS

(i) Drama Advisory Committee—
Forselecticn of script for produc-
tion—consists of both official and
non-official members.

(i)  Health and Family Welfare Advi-
sory Committee—To advise the
Director of the Kendra regarding
participants, particularly experts,
for the programme—consists of
both offictial and non-official
members.

(i)  Screening Cammittee at Door-
darshan Kendra, Delw—For
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recommending proposals of
outside producers for morning
transmission to -the Costing
Committee at the Doordarshan
headquarters for grant of finan-
cial assistance—consists of both
officials and certain non-official
members.

(iv)  Screening Committee at Door-
darshan Kendra, Bombay—For
recommending proposals of
outside producers for afternoon
transmission to the Costing
Committee at Doordarshan
Headquarters for grant of finan-
cial assistance—consists of offi-
cial members.

(v)  Regional film selection Commit-
tee—For selection of regional
language films for telecast lo-
cally and gradation of award
winning regional language films
for telecast over national net-
work.

(vij Programme Advisory Commit-
tees (Only at Kendras which origi-
nate programmes)—T0 review
the programmes broadcast by
the Kendras and to make sug-
gestions for improvement of
Programmes and advise on
matters concerning the planning
and presentation of the pro-
grammes with reference to the
Kendras to which they are at-
tached.

(B) AT THE DOORDARSHAN HEAD-
QUARTERS

() Costing Committees—For con-
sidering the recommendations of
the Kendras and decide about
the quantum of financial assis-
tance to be given to the producer
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etc. for production of pro-
grammes—consists of officlals.

(i)  Screening Committee—For
approval of the pilots of spon-
sored programmes of Door-
darshan Kendras—consists of
both official and non-official
members.

(i) Screening Committee—To
evaluate proposals from outside
producers for production of pro-
grammes under the Commission-
ing Scheme-—consists of official
members.

(iv)  Selection Committee—Forselec-
tion of Hindi feature films for tele-
cast on the national network of
Doordarshan.

(C) In addition to above, there are Audition
Committees for selection of artists for
Dance, drama, news presenters, etc.
etc.

Performance of Durgapur Steel
Plant

1924. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of STEEL AND MINES
be pleased to state:

(a) the total amount of investment made
sofarinthe Durgapur Steel Plant and whether

its performance has been deteriorating from
year to year,

(b) whether the Steel Authority of India
Limited offered to render all helpto Durgapur
Steel Plant, to make it a viable unit; and

(c) if so, the details in this regard and
how far this offer will help Durgapur Steel
Plant, Steel Authority of India Limited and
the State of West Bengal?
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THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAM]I): (a) The total
amount invested in Durgapur Steel Plant
(DSP) as on 31.3.89, consisting of the gross
value of fixed assets, capital works in prog-
ress and netcurrent assets is Rs. 952 crores.
Inthe last 4 years, the production of saleable
steel in Durgapur Steel Plant has generally
been improving though losses have also
gone up. The increase in losses is mainly
because of rising costs of production, which
have not been fully compensatedgypy an
increase in revenue earnings.

{b) and (c). Durgapur Steel Plant (DSP)
1s an unit of the Steel Authonty of India Ltd.
(SAIL). Sister Plants of SAIL provide support
to DSP in the form of billets, thick plates,
coke, etc. to enable better utilisation of the
various shops in DSP.

Durgapur Steel Plant suffers from aged
plant and equipment as well as technical
obsolescence. The modernisation of the units
which has been sanctioned at a cost of Rs.
2687.6 crores is expected to improve the
physical and financial performance of the
unit besides having spread effect of the
regional development and increased work
opportunities to ancillary, small scale and
other down stream industrial units.

Management Programme for Deep Sea
Fishing

1925. SHRI BALASAHEB VIKHE PA-
TIL: Willthe Minister of FINANCE be pleased
o state:

(a) whether the management pro-
gramme for deep sea fishing is being spon-
sored by the Shipping Credit & Investment
Company of India Limited (SCICI);

(b) if so, the details thereof; and

(c) when and where such programmes
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are likely to be held?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Shipping
Credit & Investment Company of India Lim-
ited (SCICI) has reported that they had taken
steps to organise aManagement Programme
between March 17-22, 1990 at
Visakhapatnam for the entrepreneurs and
Senior Executives of the deep sea fishing
companies. This programme has been de-
ferred due to lack of proper response from
the industry. Shipping Credit & Investment
Company of India Limited has proposed to
hold the programme in‘future at an appropri-
ate time.

Improvement in Media Services

1926. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether Research Wings of Door-
darshan and All India Radio have conducted
any study of media services;

(b) if s0, the details thereof;

(c) whether effective measures for fur-
ther improvement in the media operations
are proposed to be taken; and

(d) if so, the details thereof and the time
by which such steps are to be taken?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir. y

(b) Lists of studies conducted by All
India Radio during 1989-90 and Doordarshan
during 1989 are given below is statements |
and Il respectively; and

(c) and (d). Keeping in view the feed-
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back received from listeners/viewers through
these studies/surveys, it has been the con-
stant endeavour of the All India Radio and
Doordarshan to take necessary remedial
measures and thereby further improve the
quality of programmes,

In sofaras All India Radio is concerned,
various schemes have been Initiated which
include experimenting with new formats,
intensive training to different categories of
staff, drama and music competitions to scout
new talents, serialised productions, stereo
transmission and introduction of compact
discs. Transmission timings have been In-
creased In many cases, basing on the feed
back.

STATEMENT |
ALL INDIA RADIO
(Referred to in reply to part (b) of Lok Sabha

Unstarred Question No. 1926 for 23.3.90)

LIST OF STUDIES CONDUCTED DURING
1989-90

1989-90

(1) Mail-cum-Field Survey on the Senal
'Vigyan Vidhi' (Method of Science)

The study was conducted inthree rounds
covering 12 languages at 13 places in the
country.

1. Delh

2. Bombay

3. Calcutta

4. Madras

5. Cuttack

6. Ahmedabad
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7. Bhopal
8. Jaipur
9. Lucknow
10. Bangalore

11. Hyderabad
12. Trivendrum
13. Guwabhati

(2) Feed Forward Studies conducted at 17
places—

1. Ahmednagar (Maharashtra)
2. Banswara (Rajasthan)

3. Balaghat (Madhya Pradesh)
4 Cannanore (Kerala)

5. B|I35pur (Madhya Pradesh)
6. Hospet (Karnatka)

7. Jorhat (Assam)

8. Jhalawar (Rajasthan)

9. Kathua (Jammu and Kashmir)
10. Lungiel (Mizoram)

11. Nizamabad (Andhra Pradesh)
12. Obra (Uttar Pradesh)

13. Purnea (Bihar)

14. Shahdol (Madhya Pradesh)
15. Tirupati (Andhra Pradesh)

16. Warrangal (Andhra Pradesh)
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17. Baripade (Orissa) 2. Jaipur
(3) Mail Survey of Siow-Speed News Bulle- 3. Hyderabad
tins
conducted at 5 places— 4. Trivandrum
1. Nagpur
' (5) Survey of AiR's National News
2. Bhopal Conducted at 5 places—
3. Patna 1. Bombay
4. Lucknow 2. Madras
5. Japur 3. Delhi
(4) Study of the programme 'Aaj Subah’ 4. Calcutta
(Morning information programme).
Conducted at 4 places— 5. Patna
1. Abmedabad (6) Quick Feedback Studies (131)
STATEMENT - Il
DOORDARSHAN

(Referred to in reply to part (b) of Lok Sabha Unstarred Question No. 1926 for 23.3.90)

IMPORTANT SURVEYS/STUDIES CONDUCTED DURING 1989

1. Survey on New Year Eve programmes At 13 centres

2. Survey on Morning Transmission At 9 centres

3. Survey on Doordarshan programmes in Andhra Pradesh at Hyderabad

4. Survey on Feature films on TV At 24 places

5. Survey on telecast of World Poetry Festival at Bhopal At 5 centres

6. Survey on Societal Mission programmes In 6 urban and
rural areas

7. General Viewing Survey In 15 urban and

5 rural areas

8. \Viewership on Afternoon Transmission . At 12 centres

9. Survey on Panchayati Raj Programmes At 14 centres
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In addition, regular monthly Panel Sur-
vey of General Programmes, analysis of
viewers letters, data on Programme Compo-
sition and periodic production of document
TV-india was also undertaken.

Exports by Plastic Units

1927. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of COM-
MERCE be pleased to state:

(a) the number of the Export Oriented
Plastic Units functioning in Delhi as on
31.12.1989;

(b) the export made by these Units
during the last three years (Year-wise);

(c) whether Government have given
some incentives to these Units to increase
their export: if so, details thereof;

(d) whether Government proposetogive
more incentives to these Units; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). No approvals have been ac-
corded for plastic units under the scheme of
100% Export Oriented Units in Delhi upto
31.12.89. It is, however, reported that there
are some units engaged in the manufacture
of plastic products in Delhi which cater to the
domaestic tariff area and also partially export
their products. The details of such units and
their export performance Is being collected
and will be laid on the Table of the House.

(c) to (e). Incentives available for ex-
porting units in general such as the facility of
duty free import of raw materials under duty
Exemption Entitlement Scheme, Duty Draw-
back, REP Licences, Exemption under sec-
tion 80 HHC of Income-tax act in respect of
export profits and cash compensatory sup-
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port where applicable, are available to these
units. There is no proposai with the Govern-
ment to give any additional incentives.

[Translation]

Promotion of Jewellery Exports in
Bareilly

1928. SHRI RAJVEER SINGH: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whether Government propose to
promote Jewellery Exports especially from
Bareilly District; and

(b) if so, the steps taken by Government
in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is no proposal with the
Central Government to set up any special
Jewellery Exports facility at Bareilly. Based
on suggestions received regarding the po-
tential in the region, the Government of Uttar
Pradesh has been requested to examine the
prospects of promoting gold jewellery ex-
ports from Bareilly.

Under the scheme of 100% export ori-
ented units, exports oriented jewellery proi-
ects are approved at locations of the entre-
preneurs’ choice. This facility is available to
prospective entrepreneurs in Bareilly.

[English)
indla’'s Position in International Market
of Spices '

1929. PROF. P.J. KURIEN: Will the
Ministerof COMMERCE be pleased to state:

(a) whether India's position in the inter-
national market in regard to export spices
has gone down considerably;
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(b) if so, the details thereof; and

(c) the steps being taken to remedy the
situation.

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, sir.

(b) Does not arise.

(c) Various promotional measures such
as publicity campaigns, delegations, Buyer-
seller-meets, Trade fair participation, pro-
motion of new end uses, quality improve-
ment etc. have been taken up.

Price of Viscose Fibre

1930. SHRI KARIA MUNDA: Will the
Ministerof COMMERCE be pleased to state:

(a) -whether Government propose to
place import of viscose in Open General
Licence (OGL) to controlthe prices of indige-
nous viscose fibre; and

(b) if not, the steps taken by Govern-
ment to reduce the price of viscose fibre?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The forthcoming Import and
Export Policy, to be effective from 1st April,
1990 is under formulation and it will be
premature to disclose the details at this
stage.

Evasion of Payment by Big Aluminium
Companies

1931. SHRI KARIA MUNDA: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) whether big Aluminium producing
companies have paid their arrears into the
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Aluminium Regulation Account;

(b) if not, the reasons thereof, and

(c) the further action proposed to be
taken in the matter?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) to (c). The
Aluminium producing companies have paid
their old arrears into the Aluminium Regula-
tion Account by January 1988. .:.“»inca there
was delay on their part in paying such dues,
interest on the delayed payment was de-
manded. However, asthey have raised legal
and other objections on such demand of
interest, further legal opinion has been
sought.

In addition one of the primary producers
has withheld payment of an amount into the
Aluminium Regulation Account (ARA) on
account of State Electricity Duty on captive
power generation. The Company has been
asked to pay this amount to ARA. This
company has also been asked to pay intothe
ARA anotheramount in respect of unwrought
aluminiumtransferred to their auxiliary plant.

Evasion of Excise and Customs Duties

1932. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a) the names of the companies against
whom show cause notices for evasion of
Excise and Customs duties for more than 25
crores have been issued,

(b) whether Government propose totake
effective steps to check such evasion; and

(c) the details of top ten big business
houses against whom cases are pending
adjudication?
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THE MINISTER OF FINANCE (PROF.

MADHU DANDAVATE): (a) Show cause
notices for evasion of Excise and Customs
duties for more than Rs. 25 crores have been
issued to the following companies:-

1) M/s. 1.T.C. Ltd.

2) M/s. G.T.C. Industries Ltd.

3) M/s Godfrey Philips India Ltd.

4) Mrs, Master Tobacco Co. Lid

5) M/s. Reliance Industnes Ltd

6) M/s. Mysore Paper Mills Ltd

Sl. No. Name of company

1. M/s. Voltas Ltd

n

M/s. Reliance Industries Ltd

3. M’s. Godfrey Philip India Ltd

4 M/s International Tobacco Company Ltd

MARCH 23, 1980

Seizure of Gold from Turkish Buses

1933 SHRID M.PUTTE GOWDA" Will
the Ministerof FINANCE be pleased to state

(a) whether the Directorate of Revenue
Intelligence (DRI) seized a large number of
articles from two Turkish tournist buses atthe
Delhi-Haryana border on February 22, 1990
as reported in the Hindu dated 24 February,
1990;

(b) if so, the details thereof; and

(c) the further action taken in the mat-
ter?
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) M/s. National Tobacco Co.
8) M/s. International Tobacco Co.
9)  Ws. Swadeshi Polytex Lid.
10) M/s. Bharat Heavy Electricals Ltd.
11) M/s. Voltas Lid.
12) M’s. Dunlop India Ltd.
(b) Yes, Sir.
(c: Show cause notices for evasion of
Central Excise and Customs duties of more
thar Rs 25 crores are pending against the

foliowing companies belonging to the top 10
industries houses:- '

Name of industnal
houses

TATA

RELIANCE

MODI

MODI

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. The Officers of the Directorate of Reve-
nue Intelligence intercepted two Turkish
tourist buses at Delhi-Haryana border on
22.2.90. The buses had entered India from
Pakistan through the Attan Land Border on
21st February, 1990, under carnet de-pas-
sage. Search of the buses resulted in the
recovery of 50 foreign marked gold biscuits
of 10 tolas each worth Rs. 20.12 lakhs, 252
silver bars of different weights and sizes
worth Rs. 83.44 lakhs and 25493 pieces of
tool bits of different sizes worth Rs. 12.50
lakhs. The aforesaid contraband collectively
valued at Rs. 1.16 crores approximately and
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the 2 buses valued at Rs. 25 lakhs were
seized.

(c) Two Turkish nationals have been
arrested and remanded to judicial ctistody.

‘BASATA’ Offer for Exports to EEC
Countries

1934. SHRI BANWARI LAL PUROHIT:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the British and South Asian
Trade Association (BASATA) has offered
the services of this organisation to Indian
businessmen for increasing exports to EEC
countries;

(b) if so, whether Government propose
to utihse the services of BASATA to boost
export to EEC countries:

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM(SHRI ARUN KUMAR NEHRU)
(a)to (c). No specific offer has been made by
BASATA to Indian businessmen for increas-
ing exports to EEC countnies. However,
meetings were held in the month of January,
1990 with some members of a visiting dele-
gation from BASATA, which has a Memo-
randum of Understanding with Federation of
Indian chamber of Commerce and Industry.
The I1ssues that were discussed at these
meetings, inter-alia, included the question of
expansion of bilateral trade as well as trade
with third countries. In very general terms,
the support of the British organisation was
reiterated in this regard.

[ Translation]

Assistance to Small & Medium Newspa-
pers

1935, SHRI LAXMINARAYAN

PANDEY: Will the Minister of INFORMA-
- TION AND BROADCASTING be pleased to

state:
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(a) whether a Conference of the Editors
of Small and Medium newspapers was heid
recently; '

(b) whether the Editors have urged upon
the Government to provide adequate assis-
tance to smal' & medium newspapers;

(c) if so, the other demands made at the
conference; and

(d) the reaction of Government thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) The Government did not
organise any such Conference recently.

(b) to (a). Do not arise.
[Engiish]

Development of New Centres of Tour-
Ism in Kerala

1936. SHRI S. KRISHNA KUMAR: Will
the Minister of TOURISM be pleased to
state: '

(a) whether any special scheme has
been prepared under the Central Sector for
developing new centres of tourism in Kerala
during the current year;

(b) if so, the details thereof; and

(c) the total Central assistance being
allocated to the State in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour-
ism have identified new circuits in the South-
em parts of the country and the Kerala
Circuit includes the development of tourist
centres of Cochin, Alleppsy, Kottayam and
Thekkady. No separate Central assistance
has been allocated to the State in this re-
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gard. However, Central Department of Tour-
ism provides financial assistance for the
development of tourism infrastructure based
on the merit of the proposals, availability of
funds and inter-se priorities.

Currency Note Printing Press Corpora-
tion

1937. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased to
state.

(a) whether the Reserve Bank has
decided to set up a currency note printing
press corporation; and

(b) it so, the details thereof?

THE MINISTER OF FINANCE(PROF.
MADHU DANDAVATE): (a) and (b). Gov-
ernment of India have entrusted to the Re-
serve Bank of India the setting up of two new
note printing presses. RBI have reported
that they intend to set up a wholly owned
subsidiary company to manage the two
presses.

Commerce Minister’s Visit to Jakarta

1938. SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE be pleased
to state:

(a) whether he visited Jakarta in the last
week of January, 1990 in connection with an
Indian Exhibition;

(b)if so, his assessment about potential
for expansion of trade; and

(c)the fresh collatorations, if any, under-
way or concluded so far?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.
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(b) Thete is a good market in Indonesia
fortextile machinery and parts, mining equip-
ments, tea processing machinery, workshop
and factory equipment, water treatment
plants, bulk material handling equipment,
automobile parts, chemicals and dyestuffs &
intermediates. Indonesia has aiso shown
interest in the import of iron ore pellets soy-
abeen meal, cotton, alumina, cement and
projects. From Indonesia, there is scope for
imports of palm oil, rubber, tin, non-metallic
minerals and cold rolled coils.

(c) No fresh proposal for setting up joint
ventures in Indonesia has so far been con-
cluded or received by Gowt. of India.

New ltem Captioned ‘Concern at
Tycoons Invasion of Press’

1939. SHRI MADHAVRAQO SCINDIA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a symposium on “Chal-
lenges before the Indian Pressinthe 1990's”
organised by the United News of india was
held in New Delhi on February 8, 1990;

(b) if so, the specific observations and
suggestions made therein for a free and fair
press in India’; and

(c) Government's reaction thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir.

(b) and (c). In the symposium, the role of
the Press and the freedom of the Press were
the topics touched upon by most of the
speakers. The question of delinkingthe press
from the industrial houses and the need to
set-up a fact finding committee to go into the
pattern of ownership were alsotouched upon.
The opinions expressed were the personal
views of the speakers and the Government
does not feel it necessary to react on these.
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CBI Raids st Residences of Bank
Officials

1940. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased to
state:

(a) the total amount of recoveries, both
in cash and kind, made during the past three
months by Revenue Intelligence and other
such agencies in raids conducted by them;

(b) the particulars of bank officials in
Mandvi, Bombay whose residences were
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searched by the Central Bureau of Investi-
gation during January-February, 1990;

(c) the details of the recoveries made
during the above searches; and

(d) the action taken against the bank
officials so far?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Details of
searches conducted by various revenue
agencies during the months of January and
February, 1990 are detailed below:

No.of Seizure of goods or assets/
searches evasion or concealment
detected
{Rs. in Crores)
1 2 3
Customs 3795 170
(contraband goods)
Central Excise 134 4.6
(evasion detected)
Income-tax 341 23.51

(admitted unaccounted income)

14,11
(assets seized)

(b)and (c). Central Bureauof investiga-
tion (CBI) has reported that a raid was con-
ducted at the residence of an Accountant of
Mandvi branch of Canara Bank at Bombay
on 31.1.1990. The details of the assets dis-

covered are as follows:—

(1) Cash—Rs. 95,73,115/-.

(2) Fixed Deposit Recelpts—Hs
34,13,743/-

(3) Tentulltrunks of share cenrtificates.

(4) 6flats in Bombay and one house in
Delhi.

'8} Pass books of various branches of
the banks.

(6) A large number of incriminating
documents.

(d) CBI has registered a case against
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the Accountant and other officials and taken
up investigation. The Accountant has since
died on 4th February, 1990.

Voluntary Special Fund

1941. SHRI ANAND SINGH: Will the
Minister of FINANCE pleased to state:

(a) whether India has presented to
International Monetary Fund Executive Board
aplan for a voluntary special fund that would
enable IMF to clean up its books and at the
same time provide third world countries to
earn their way out under a monitored pro-
gramme;

(b) if so, the salient feature of the plan,
and

(c) theresponse of the IMF and the USA
thereto?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). During
the discussion in the IMF Board on the
question of arrears, our chair had made the

. suggestionfor voluntary contribution in usable
currencies by all members of the Fund in the
form of long term loans earing zero or mini-
mal interest. The contributions would be in
addition and in proportion to members’ new
quotas. The income from the pool of re-
sources would be available to assist mem-
bers in arrears in making current payments
to the Fund during the period of a Fund
monitored program and thus help alleviate
the need for coverage of deferred charges
through the presentburden sharing arrange-
ment.

(c) Many industrialised countries in-
cluding USA are sceptical about adequate
resources coming forth, as they would be
voluntary contributors.
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Production and Export of Diamond

1942, SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR:Will the
Minister of COMMERCE be pleased to state
the steps taken/proposed to be taken by
Government for increasing the production
and export of diamond?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
In order to increase export production of
diamonds, Government has already taken a
series of measures which include placement
of tools, equipment and accessories of
manufacture on the Open General Licence
list for imports at concessional duty, im-
provement in Bank credit facility, easier
assess to raw diamonds, revision in the
scales of import replacement against ex-
ports and exemption of profits from exports
under Section 80 HHC of the Income-tax
Act. Government maintains a close watch on
the progress of exports with a view to provid-
ing adequate input support whenever nec-
essary.

Development of Sea-beaches in Karna-
taka

1943. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of TOURISM be pleased to state:

(a) whether Government have a pro-
posal for the development of sea-beaches in
Eighth Plan; and

(b) if so, the details of scheme drawn up
for the development of sea beaches in Kar-
nataka?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Eighth Five Year Plan has
not yet been formulated and as such it is not
possible for the Central Department of Tour-
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ism to indicate any details.

Export of Vegetable and Fruits from
Kerala to Guif Countries

1944. SHRIA. VIWAYARAGHAVAN: Will
the Minister of COMMERCE be pleased to
state: '

(a) whether export of vegetables and
fruits from Kerala to the Gulf countries have
come to a halt following the enhancement of
freight charges by Air India;

(b) if so, the details thereof: and

(c) the steps proposed to be taken in
this regard to resume the exports?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). According to information received
from the Agncultural & Processed Food
Exporters’ Association Trivandrum, export
of vegetables from Kerala came to a halt on
22nd February, 1990 as they were given to
understand by Air india that from 23rd Feb-
ruary onwards man-datory freight for vege-
tables would be increased by 50%. How-
ever, according to the Association, Air India
subsequently clarified that old rates would
prevail upto 14th March, and thereatfter the
revised rates with 30% increase would be
applicable. Hence exports were resumed on
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28th February, 1990.

[ Translation)
Foreign Banks

1945, SHRI HARSH VARDHAN: Will
the Minister of FINANCE be pleasedto state:

(a) the names of foreign banks operat-
ing in the country and the places where they
have their branches; '

(b) the number of officers and staff
working therein and the number of Indians
among them; and

(c) the total business transacted by
these banks and the rate on interest allowed
by these banks on deposits and also the rate
of interest charged on loans advanced.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The names of
the foreign banks operating in India as on
date and the places where their branches
are operating are given in the statement
below

(b) Reserve Bank of India (RBI) has
reported that as per the data published by
the Indian Banks' Association, as on
31.12.1987, the total number of staff of for-
eign banks in India, including expatriates,
were as under.— o

Officers —_

Clerks —_—

Subordinates —_

2955

6295

11744

RBI has further reported that at present
75 exapatriates are attached to the foreign
banks in India. '

(c) According to RBI, the total advances
and deposits with the Indian branches of

foreign banks, ason 13.3.89, were Rs. 4378.1
crores and Rs. 6441.5 crores, respectively.
The rates of interest allowed on deposits and
charged on loans are prescribed by RBl from
time to time and are uniformly applicabie to
all scheduled commercial banks, including
foreign banks operating in India.
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Bank Branches in Himachal Pradesh
and Hilis of Uttar Pradesh

1946. SHRIHARISH RAWAT' Wili the
Minister of FINANCE be pleased to state-

(a) the total number of nationalised
banks and regional rural banks in Himachal
Pradesh and the number of such banks in
eight hill districts of Uttar Pradesh;

(b) whether Government propose to
relax the present criteria laid down for open-
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ing of the branches of banks in these areas;
and

() ff not, the reasons therefor;

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE). (a) As on
31 12.1989 (latestfigures available) the total
number of nationalised banks and Regional
Rural Banks in Himachal Pradesh and in the
8 Hill District of Uttar Pradesh were as fol-
lows.

Nationalised Regional Total

Banks Rural Banks
Himachal Pradesh 368 127 495 -
8 Hill Districts of Uttar Pradesh 208 152 360

(b) and (c) Under the current Branch
Licensing Policy, Hilly and tribal areas have
already been given special consideration by
relaxing the population criterion from 17,000
to 10,000 average population per bank of-
fice The average population per bank office
for the State of Himachal Pradesh 1s 6,000
and the average population per bank office
forthe 8 hill districts of Uttar Pradesh s 8,000
and both are substantially lower than the
national average of 12,000 population per
bank office At present there Is no proposal
for further relaxing the critena for these ar-
eas .

[Enghsh)

Average Growthin Arrivals of Tourist

1947. SHRI MANORANJAN BHAKTA.
Will the Minister of TOURISM be pleased to

state

(a) the yearly average growth of tourist
arrivals in India during the last three years,

(b) the number of tounsts who visted
during the period, year-wise, and

(c) the steps taken or proposed to be
takento boost tourism during the Eighth Plan
period? )

THE MINISTER OF COMMERCE AND
TOURISM(SHRI ARUN KUMAR NEHRU)
(a) and (b) The number of foreign tourists
who visited India during last three years and
the percentage growth during each year are
given below

Year Number of fore.-_gn tourists percentage
(including nationals of Change
Pakistan and Bangladesh)

1987 14,84,290 23
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Year Number of foreign tourists percentage
(including nationals of Change
Pakistan and Bangladesh)
- 1988 15,90,661 7.2
1989 17,36,093 9.1

(c) The steps proposed to be taken to
boost tourism during Eighth Plan include
continued upgradation of infrastructural fa-
cilities, development of new circuits, diversi-
fication of tourist attractions and strengthen-
ing of publicity and marketing activities

SAIL Imports

1948 SHRI MANORANJAN BHAKTA.
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have set up
any panel regarding the Imports by Steel
Authonty of india Limited, and

(b) f so, the details thereof?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
" (SHRI DINESH GOSWAMI). (a) and (b)
Government had in February, 1990, consti-
tuted an Inter-Ministerial Group consisting of
representatives from Department of Coal,
Department of Economic Affairs, Ministry of

Commerce (MMTC)and Department of Steel,
to go into all the relevant aspects of import of
coking coal on long term basis from Australia
by SAIL.

Recruitment in SAIL

1949. SHRI MANORANJAN BHAKTA:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether any recruitment has been
made In different Steel Plants under the
Steel Authorty of India Limited during the
last two years; and '

(b) if so, the details thereof?

THEMINISTEROF STEEL AND MINES
AND MINISTER OF LAW AND
JUSTICE(SHRI DINESH GOSWAMI). (a)
Yes, Sir. '

(b) Number of persons recruited in dif-
ferent steel plants during the years 1988 and
1989 are given below:-

~ Plant No. of persons recruited
1988 1989
Bhilai Steel Plant 1025 946
Durgapur Steel Plant 115 262
Rourkela Steel Plant 517 280

Bokaro Steel Plan’

304 1041
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Plant No. of persons recruited
1988 f939
Indian lron & Steel Company 74 70
Alloy Steels Plant 97 50
Salem Steels Plant 24 70
Maharashtra Elektrosmelt Limited 46 70

VISL has been taken over by SAIL as
one of its subsidiary w e f 1 8 89 No recrutt-
ment has been made by VISL after 1 8 89

Hotels and Motels of |.T.D.C

1950 SHRI MANORANJAN BHAKTA
Will the Minister of TOURISM be pleased to
state

() the number of hotels and motels
under India Tourism Development Corpora-
tion (ITDC) and therr locations,

fb) whether Government propose to
increase the number of hotels inthe country,
and '

(c) f so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM(SHRI ARUN KUMAR NEHRU)
(a) statement—1 indicating the names of the
hotelsAorest lodge/travellers lodge presently
owned and operated by ITDC, their location
and capacty Is given below

in addition, ITDC 1s having four joint
venture hotels providing 137 rooms and 274
beds. A lst of these hotels with location/
capacHy I1s given in statement—I| below

(b) and (c) In the Public Sector, ITDC
has taken up the following projects to in-
crease the capacity/number of hotels in the
country -

(1—} ~ Construction of Hote! at Gulmarg

(2) Expansion and conversion of Travellers Lodge at

Manali into a hotel
(3) Expansion of Hotel Jaipur Ashok

(4) Expansion of Kovalam Ashok Beach Resort

Joint Venture Hotel Project:
Hotel Lakeview Ashok, Bhopal

Donyi Polo Ashok Hotel, itanagar
soon

31 rooms

22 rooms

37 rooms

72 rooms

43 rooms (partially commissioned

in Sept 89 with 23 rooms, balance
rooms expected to be commissioned

by 31 March 1990)
20 rooms, Likely to be commussioned

Statement 1If giving the target date of completion, star category and the present status

Il given below
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Selzure of Gold at Delhi Airport

1951. SHRI R. N. RAKESH: Wil the
Minister of FINANCE be pleased to state:

(a) whether Government's attention
has been drawn to the news item captioned
"Girl with gold biscuits held” appearing in
‘The Hindustan Times' dated 21 February,
1990;

(b) if so, the details thereot; and

(c) the further action taken in the mat-
ter?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a) and (b). Yes Sir.
The Customs Officers recovered and seized
50 gold biscuits weighing 5832 grams val-
ued at Rs. 2041,200/- at Indira Gandhi Inter-
national Airport, New Delhi on 20th Febru-
ary, 1990 from apassenger named Miss Kim
Lien Scintgen aged 14 years, who was inter-
cepted at the exit gate of Delhi Airport. These
gold biscuits were wrapped with adhesive
tape in 5 packets. kept inside a cloth pouch
tied around her waist and concealed under
her garments

(c) The passenger was arrested and
produce before the Hon'ble Children's Count,
Delhi on 20th February, 1990, She has since
been convicted by the court on 13th March,
1990. The court passed sentence for 3 1/2
years i.e. till the date she attains the major
status. She has been lodged in the observa-
tion Home for Girls.

Regional Rural Banks

1952. SHRI R.N. RAKESH: Will the
Minister of FINANCE be pleased to state:
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(a) the number of regional rural banks
at present, state-wise;

(b) the policy regarding issue of licence
for opening a rural bank; and

(c) the total amount deposited in re-
gional rural banks at present?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a). A statement
indicating the number of Regional Rural
Banks established state-wise is given be-
low.

(b) The existing policy based on the
recommendations made by the Kelkar
Committee on Regional rural Banks(RRBs)
envisages that more emphasis be laid on
consolidation of existing RRBs rather than
opening of new RRBs. Opening of new RRBs
is therefore considered on a selective basis.
Districts with concentration of SC/ST popu-
lation are given preference for opening new
RRBs. Even in such areas the opening ot
new RRBs is to be considered taking into
account branch network in the area and the
scope for further branch expansion, concen-
tration of target groups, credit gap, prospec-
tive viability of the RRB with reference to
scope of business inthe area and the strength
of existing cooperative credit structure inthe
area. A detailed survey is carried out by the
State Government and the sponsor bank
concerned for ascertaining the need and
potential for opening a new RRB or for ex-
tending the coverage of an existing RRB.

(c) National Bank for Agriculture and
Rural Development has reported that as at
the end of March 1989 the Regional Rural
Banks had mobilised deposits of Rs. 3128.83
crores. '
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Annexure

Statements Showing Number of Regional Rural Banks State-wise

- 8.No Name of the State Number of RRBs
1. Haryana 4
2. Himachal Pradesh 2
3. Jammu and Kashmir 3
4 Punjab 5
5 Rajasthan 14
6.  Arunachal Pradesh 1
7 Assam 5
8 Manipur 1
9 Meghalaya 1

10 Mizoram 1
11 Nagaland

12. Tripura 1
13 Bihar 22
14 Orissa 9
15.  Waest Bengal 9
16.  Madhya Pradesh 24
17.  Uttar Pradesh 40
18.  Gujarat 9
19.  Maharashtra 10
20.  Andhra Pradesh 16
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S.No Name of the State Number of RRBs
21.  Karnataka 13
22.  Kerala 2
23. Tamil Nadu 3

Total 196

Pending Labour Casas in High Courts
and Supreme Court

1953. R.N. RAKESH: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) the number of Labour cases pend-
ing in the Supreme Court and each of the
High Courts; and

(b) the steps taken or proposed to be
taken for providing speedy Justice to the
people?

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE:
(SHRIDINESH GOSWAMI): (a)Ason 31.12
1989, 681 labour cases (Regular hearing
matters) were pending in the Supreme Court
Similar information in respect of High Courts
is being collected and will be laid on the
Table of the House.

{b) Various steps have been taken to
reduce pendency of cases in Courts, such
as, grouping of matter regarding common
question of law and constitution of special
benches. Inthe Supreme Court, labourcases
are regularly taken up by specially consti-
tuted bench and are also being referred 1o
Lok Adalts for settlement. Besides, the Judge
strength of Supreme Court has been raised
from 18 to 26; and of High Courts from 351
in 1977 to 462 in March, 1990.

Crisis in Mini Steel Industry

1954. SHRIMATI BASAVA RAJES-
WARI: Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether the mini steel plants are
tacing a crisis due to non-availability of raw
materials, higher prices of inputs and heavy
levies; and

(b) if so, the remedial steps taken by
Government in this regard?

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE:
(SHRI DINESH GOSWAMI): (a) and (b).
The Mini Steel Plants have complained about
high input costs i.e. imported scrap and
power from time to time. They have also
complained about inadequate supplies of
imported scrap. Government, therefore, al-
lowed increased imports of scrap against
additional import licences. In the current
year, production of Sponge Iron, whichis the
feed material of the industry, is also likely to
go up substantially. These measures should
help the mini steel plant industry.

Internal Resource Generation by SAIL

1955.SHRIMATI BASAVA RAJES-

WARI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Steel Authority of India
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Limited (SAIL) are contemplating massive
internal resource generation during Eighth
Five Year Plan; and

(b) if so, the main features of the pro-
posed plan?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) and (b).
SAIL proposes to finance its massive mod-
ernisation programme without resorting to
Budget suppont. The programme is to be
financed by internal resources and bortow-
ings. Internal resources will be generated by
higher capacity utilisation, better techno-
economic performance and cost reduction.

Opening of new Mines by Bharat Goid
Mines Limited

1956 SHRIMATI BASAVA RAJES-
WARI. Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether Bharat Gold Mines Limited
has any plan for opening of new gold mines
at Kempinkote and Gadag in Karnataka; and

(b) if so, the details thereof?

THEMINISTEROF STECLANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI),: (a) and (b).
The Gold bearing areas of Kempinkote and
Gadag are being exploredby GSland MECL.
Bharat Gold Mines Limited would exploit the
depositsif commercial viability is established
on the basis of results of the detailed explo-
ration now in progress.

Joint Publicity Committee of National-
ised Banks

1957. SHRI NATHU SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the composition of the present and
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former Joint Publicity Committees of nation-
alised banks;

(b) the details of the work allotted by thé
Committee during the last three months for
publicity and the criteria for the same;

(c) whether it was allotted according to
the criteria laid down: and

(d) f not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The composi-
tion of the present Joint Publicity Committee
(JPC) 1s : (a) Core Committee consisting of
6 public sector banks and (b) Sub-Commit-
tee consisting of 14 public sector banks. The
representatives of ail 28 public sector banks
are members of JPC Former JPC had also
the same composition

(b) According to JPC, during the last
three months, it undertook various pubiticity
activities, such as, participation in an exhibi-
tion at calcutta, rural publicity in various
forms, TV spots on agriculture lending/
women entrepreneurs, screening of Film
“Be Wiser” on deposit mobilisation particu-
larly in rural areas in 178 theatres in four
Southern States in respective regional lan-
guages and Radio sponsored programme—
13 episodes of “Chacha Ki Chaupal”in Hindi
with themes of self-employment, assistance
to farmers, rural credit, prionty sector financ-
ing, etc.

(c) JPC has reported to have adopted
the laid down criteria,

(d) Does not arise.

Criteria of iInvestment in Different
States

1958. SHRI NATHU SINGH; Will the
Minister of FINANCE be pleased to state:
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(a) the investment percentage of Union
Government in different States, state-wise
and the criteria for the same;

(b) whether Government propose to
make this investment equal in all the States
and if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE(PROF.
MADHU DANDAVATE): (a) to (c). Informa-
tion is being collected.

Setting up of Radio/TV Station at
Jaipur, Orissa

1959. SHRIANADI CHARAN DAS: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there has been a demand
for setting up of Radio/TV stations at Jaipur
in Orissa; and

(b) f so, Government's response thereto
and the steps contemplated to fulfil this long
pending demand?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). There has been a
demand for setting up of Radio/TV Stations
at Jaipur in Onssa.

ALL INDIA RADIO:

Jaipur Sub-Diwvision of Cuttack district
receives primary grade day time coverage
from 100 KW MW transmitter of AIR, Cut-
tack. It also receives primary grade day time
coverage\irom 100 KW MW transmitter at
Calcutta. There is no felt need from commu-
nication point of view to set up another radio
station at Jaipur.
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At present the High Power 10 KW TV
Transmitter at Cuttack provides service to
aimost the whole of Cuttack district. The
reception of Jaipur situated at a distance of
about 60 Kms. from Cuttack is satistactory.
Presently, a TV studio centre is functioning
at Cuttack. Setting up of TV transmitter and
studio in the same district do not appear
necessary in view of the limited resources
available for expansion of TV services.

Dry Port Status to Nagpur

1960.SHRI SUDAM DESMUKH: Will
the Minister of COMMERCE be pleased to
state:

(a) the various considerations which
govern the grant of status of Dry Port for any
city; and

(b) whether there is any proposal for
granting the status of Dry Port to the city of
Nagpur? ' '

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The main considerations in setting up of
an Inland Container Depot/Container/freight
Station, popularly known as Dry Port, are the
traffic potential, needs of the shippers and
financial viability.

(b) Nagpur is one of the 71 locations
recommended by M/s. RITES for setting up
Container Freight Stations. '

[ Translation)
Promotion of Exports by S.T.C.

1961. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMERCE be
pleased to state the month-wise details of
imports and exports made by the State Trad-
ing Corporation during the last six months?
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STC during the six months ending January,

TOURISM(SHRI ARUN KUMAR NEHRU): 1990 are given below:-
Month-wise details of imports and exports by '
Imports Exports
(cif) (Rs.Crores)
August’ 89 31 101
September’ 89 52 62
October’ 89 41 29
November' 89 60 114
December’ 89 62 41
45 64

January' 90

(Prowisional Figures)

[English]
Exports of Potatoes and Onions

1962. SHRI M. BAGA REDDY: Will the
Ministerof COMMERCE be pleased to state:

(a) whether Government have permit-
ted the export of Potatoes and Onions; and

(b) if so, the quantity exported during

1989 and 1990 and names of countries to
which they are being exported?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir. '

(b) Quantity of onions and potatoes
exported during the last two years and the
names of countries to which the exporis
were made are indicated below:-

Qty—Tonnes
1988-89 1989-90 Names of
Countries
(Prov.) {Prov.)
1. Onions* 2,35,214 3,04,000 Maidives,
o (Figures Malaysia,
for Singapore,
April 89- Sri Lanka,
Feb. 90) Gulf Countries,
Seychelles,
Bangladesh,

Nepal.
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1988-89 1989-90 Names of
Countries
2. Potatoes** 173 260 Nepal and
(Figures Maldives.
for April-
Dec.89)

Source * NAFED, New Delhi.
** APEDA. New Delhi.

[ Translation)

Shortage of Raw Material In Bhilai
' Steel Plant

1963. SHRI PYARELAL KHANDEL-
WAL: Wilithe Ministerof STEEL AND MINES
be pleased to state:

(a) whether Bhilai Steel Plant is facing
shortage of coal and raw matenal; and

(b) if s0, the steps being taken to meet
this shortage? '

THEMINISTEROF STEELANDMINES

AND MINISTER OF LAW AND JUSTICE

(SHRIDINESH GOSWAMI): (a) Bhilai Steel

" Plant has been experiencing shortage of

indigenous coking coal but there has not

been significant shortage of other major raw
materials. ) '

(b) SAIL and Government have been
imprassing upon indigenous Coal compa-
niesthe need to ensure adequate supplies of
coking coal to the steel plants by improving
rate of despatches. As aresult, the availabil-
ity of indigenous coking coal at the plants
has somewhat improved. SAIL have also
resorted to imports to match requirement.

Opening of Regional Offices of United
India Insurance Company LTD.

1964. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the United India Insurance
Company Ltd. proposes to open regional
offices;

(b) if so, the names of such places
where these offices are proposed to be
opened; and '

(c) whether a proposal to open a re-
gional office of the company at Bareilly is
also under consideration?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE). (a) to (c). United
India Insurance Company Ltd. is examining
the feasibility of opening a second Regional
Office in the State of Uttar Pradesh. How-
ever, no decision has been taken about the
centre where the Regional Office is to be
opened.

[English}
Pending Cases in Delhi High Court
1965. SHRI KAMAL CHAUDHRY: Will

the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of cases pending in the
Delhi High Court as on 28 February, 1990;

(b) whether some posts of Judges are
lying vacant in the Delhi High Court; and

(c) if so, the action taken or proposed to
be taken by Government to fill up soon the
vacant posts?
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THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) The
pendency of cases in the DelhiHigh Courtas
on 28th February, 1990 is not available.
However, ason 31.12,1989. 1,09,495 cases
were pending in the High Court of Delhi.

(b) Yes, Sir.

(c) Action has been taken to fill up the
vacant posts, in consultation with the Chief
Justice of the Delhi High Court.

Development of Wayanad Place as a
Tourist Centre

1966. SHRIK. MURALEEDHARAN: Will
the Minister of TOURISM be pleased to
state:

(a) whether the Tourism Promotion
Council has sent any proposal to Union
Government for attracting tourists to Waya-
nad (Kerala) and converting the place as
tourist centre,

(b) if so, whether there is any request
from the Government of Kerala for Central
assistance from India Tourism Development
Corporation for implementing this proposal;
and

(c) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir.

(b) and (c). Does not arise.

Investment in Companies by Cochin
Stock Exchange

1967. SHRI P.C. THOMAS: Wil the
Minister of FINANCE be pleased to state:
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(a) whether Cochin Stock Exchange is
rapidly daveloping its business; and

(b) the total amount invested in compa-
nies through Cochin Stock Exchange during
1987-88, 1988-89 and 1889-90 (till now)?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. The total amount raised by companies
for which Cochin is the regional Stock Ex-
change were Rs. 3.55 crores during 1987-
88, Rs. 1.60 crores during 1988-89 and is
Rs. 188.02 crores during 1989-90.

[Translation]
IMF Loan

1968. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government borrow Inter-
national Monetary Fund Loans unconditign-
ally; and

(b) if so, the details thereof?

« THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Srr.

(b) Does not arnise
[English)

Cases Registered Under the Chiid
Marriage Restraint Act, 1929

1970. SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the Minisier of
LAW AND JUSTICE be pleased to state:

(a) the number of cases registered in
1987-88, 1988-89 and 1989-90 (till Decem-
ber, 1989) under the Child Marriage Re-
straint Act, 1929; and
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(b) the steps taken by Government for
campaign on mass-media against an early
marriage?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAM]I): (a) The infor-
mation is not readily available. The same will
be collected from the State Governments/
Union territory administrations and will be
laid on the Table of the House.

(b) A number of steps, including stress
on education, have been taken by the Gov-
ernment for educating people about the
consequence of the evil practice of child
marriage through mass media, by involving
voluntary organisations in the task and by
other measures. These include radio pro-
grammes, exhibiting cinema slides posters
and short documentary films on T,V, group
discussions with rural women, etc.

Extension of Air Timing

1971. SHRIMAT! JAYAWANT!| NAV-
INCHANDRA MEHTA: Will the Minister of
INFORMATION AND BROADCASTING be
nleased to state-

(a) whether Government propose to
extend timing of All India Radio Programme
upto 24 hours:

(b) if so, by which time;

(c) the percentage of population cov-
ered by Al India Radio programmes at
present, and

(d) the action Government propose to
take to '/mprove the quality of All India Radio
programmes”?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS(SHRI P.
UPENDRA)" ( a; and (b) This 1s Govern-
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ment's long term objective which is being
achieved in stages depending upon availa-
bility of technical faciities, financial resources,
efc.

(c) All India Radio at present provides
through Medium Wave coverage to 95% of
population of the country.

(d) Improvement of programmes is a
continuous process in All India Radio. The
quality of programmes is periodically re-
viewed at All India Radio Stations and at Al
India Radio Headquarters. Various schemes
have been initiated which include experi-
menting with new formats, intensive training
to different categories of staff, drama and
music competitions to scout new talents,
serialised productions, stereo transmission
and introduction of compact discs.

Bank Deposits

1972. SHRIMATI JAYAWANTI| NAV-
INCHANDRA MEHTA: Will the Minister of
FINANCE be pleased to state:

(a) the amount of deposits of national-
1sed banks and the State Bank of India as on
June 30, 1987, 1988 and 1989;

(b) whether Government propose totake
steps to atiract more deposits in the banks;
and

(c) the action taken by Government
since December, 1989 in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The amount of
deposits of public sector banks as onthe last
Friday of June, 1987, 1988 and 1989 were
Rs. 97318 crores, Rs. 113759 crores and
Rs. 131703 crores respectively.

(b) and (c). Banks make deposits
mobilisation efforts like organising savings
weeks or fortnights and by introducing inno-
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vative and attractive schemes. The rationali-
sation of interest rate structure by Reserve
Bank of india alsc enables the banks to
maintain a reasonable rate of growth of

deposits.
[ Translation)

Pending cases in Rajasthan High Court

1973. SHRI GIRDHARI LAL BHAR-
GAVA: Will theMinister of LAW AND JUS-
TICE be pleased to state:

(a) whether tt is a fact that a large
number of cases are pending in Rajasthan
High Court for last several years; and

~ (b) if so, whether Government propose
to fill up the vacant posts of judges or create
new posts of judges in view of the number of
pending cases”?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI)" (a) The
pendency of cases in Rajasthan High Court
as on 31st December of 1987, 1988 and

Written Answers 290

1980 was 52098, 50374 and 70455 respec-
tively.

(b) Yes, Sir. The Government propose
to fill up the vacant posts and also to create
new posts of Judges.

Foreign Tourista Visited Rajasthan

1974. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of TOURISM be
pleased to state:

(a) the details of total number of foreign
tourists who wvisited India during last three
years and the number of those who went to
Rajasthan, year-wise; and

~ (b) the scheme chalked out for the
promotion of tourism in Rajasthan and also
for Jaipur?

THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) The number of foreign toursts
who visited India and Rajasthan during the
last three years are as given below:

Year Number of Tourists
India* _ _ "Rajla;;han“
1 3
1987 11,63,774 3,48,000
1988 12,39,992 3,66,000
1989 13,37,232 4,15,000

*Excluding nationals of Pakistan and Bangladesh.
**As per information available from the State Government *®

(b) The schemes being taken upforthe
promotion of tounsm in Rajasthan include
continued wide publicity of tourist attractions
of the State in overseas markets, production

of flms and publicity material on Rajasthan
and promotion of fairs and festivals. Jaipur
forms part of the tourist circut along with
Delhi and Agra and s, therefore, being in-
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cluded in almost all the major publicity
campaigns.

import and Export of Foodgrains, Sugar
and Edible Olis

1975. SHRI JANARDAN YADAV: Will

the Minister of COMMERGCE be pleased to
state:

(a) the total quantity of foodgrains,
sugar and edible oils, imported and exported
during 1989, item-wise; and
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(b) the per unit price thereof in the
Indian rupee?

e

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The foreign trade statistics are
compiled on financial year basis.

The total quantity of foodgrains, sugar
and edible oils imported and exported during
April-November 1989, item-wise and the per
unit price thereof in rupees are as under:—

SINo. Name of the ltem Imports Exports
Qty. Unit Qty. Unit
(in 000 Value in (in 000 Value in
tonnes) rupees tonnes) Rupees
(per tonne) (per tonne)
g 3 4 5 _ 5 ——
1. Foodgrains 686.9 4881.6 357.7 9467.1
2. Sugar 129.4 7319.1 110.0 2397.0
3 Edible Oil 1485 7796.7 —_ —_

Development of Tourist Spot in Sultan-
ganj (Bihar)

1976. SHRI JANARDAN YADAV: Will
the Minister of TOURISM be pleased to
state:

(a) whether there 1s any proposal to
develop Sultangan) of district Bhagalpur in
Bihar as a tourist spot;

(b) if so, the details thereot; and
(c) if not, the reasons therefor?
THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour-

ism provides financial assistancefor strength-
ening of tourist infrastructure to the State
Governments based on the proposals re-
ceived from them, their merits, availability of
funds and inter-se-priorities. No proposal for
development of tourist spot in Sultanganj
has been received from the Government of
Bihar. -

[English)
Compensation to Exporting Companies

1977. SHRI E.S.M. PAKEER MO-
HAMED: Will the Minister of COMMERCE
be pleased to state: ' -

(a) whether the companies exporting
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various items are not getting the benefit of
various compensations such as duty draw-
back CCP etc. if the delivery is made in india
itself even though the export order is pos-
sessed by them:

(b) it so, whather many companies
have given representation to the Chief
Controller of Imports and Exports in this
regard; and

{c) ifso, Government’s reactionthereon?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). Cenrtain indigenous supplies made
within the country are treated as deemed
exports if they are covered by by the provi-
sionsof Chapter XVlofthe Import and Export
Policy 1988-91. Such supglies are also eli-
gible to get, the prescribed benefits of import
replenishment, cash compensatory support,
supplementary cash assistance and addi-
tional CCS, wherever admissible. Repre-
sentations, if any, received inthisregard, are
deal with in accordance with the Policy pro-
visions.

TV Relay Centre in Tanjore, Tamil Nadu

1978. SHRI E.S.M. PAKEER MO-
HAMED: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether there is a demand from
Tanjore district, Tamil Nadu for setting up a
low power relay centre during Eighth Five
Year Plan; and

(b) i so, the time by which the relay
centre would be set up and the estimated
cost thereof?

THE MINSTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). A low power (100
W) transmitter 1s already functioning at
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Thanjavur. However, requests have been
received, from time to time, for the expan-
sion of TV service in Thanjavur district.
Provision of TV service to the remaining
uncovered parts of the state of Tamil Nadu
during Vil Plan period depends upon the
availability of adequate funds for the pur-
pose.

Cess on Tin Industry

1979. SHRI SONTOSH MOHAN DEV:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether the recently imposed cess
on Tin Industry in Assam has seriously
hampered this industry;

(b) if so, whether Government propose
to persuade Assam Government in with-
drawing this cess on tin industry immedi-
ately;

(c) it not, whether Government propose
to give some incentives to develop tin indus-
try in Assam; and

(d) if not, the reasons therefor?

THE MINISTEROF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRIDINESH GOSWAM)): (a) to (d). As no
tin is mined or processed in the State of
Assam, replies to (a), (b), (¢) and (d) do not
arise.

[ Transiation)

Misuse of Doordarshan In Assembly
Elections

1980. SHRI HARISH RAWAT:
SHRI BALASAHEB VIKHE
PATIL:
SHRISONTOSHMOHANDEV:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:
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{a) whether Government have received
complaints regarding misuse of Doordarshan
in recent Assembly Elections and its use in
the interest of some particular parties;

(b) if so, the number of such complaints;
and

(c) whether Government have taken
any action against the erring officials for
misusing this media?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). Doordarshan had
telecast a news story fed by PTI-TV on
25.2.1990 which carried predictions about
the likely results in elections to some State
Assemblies. The protest lodged by Con-
gress (I) to the Election Commission was
conveyed to Doordarshan. An enquiry was
ordered even before the party had protested
against the telecast. Since the presentation
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of such forecasts did not conform to the
guidelines issued by the Government, the
erring officials were reprimended and guide-
lines once again been brought to the notice
of all officers dealing with news.

1.7.D.C. Hotela in U.P.

1981. SHRI KESHRI LAL: Wil the Min-
ister of TOURISM be pleased to state:

(a) the total number of 1.T.D.C. hotels in
Uttar Pradesh,

(b) whether Government are consider-
ing any proposal foropening of |.T.D.C. hotel
in Kanpur; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) ITDC is presently operating the following
hotels in the State of U.P.:-

Name of the hotel Star Category Capacity
Aooms  Bods
1. Hotel Agra Ashok, Agra 5 Star 55 110
- 2. Hotel Varanasi Ashok, Varanasi 4 Star 84 168

(b) No, Sir.

(c) Does not arise in view of reply to (b)
above.

[English)

Setting up of a Wage Board for Govern-
ment Employees

1982. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government are aware of
frustration among Government Employees
over the delay in the establishment of a
permanent Wage Board and merging of
dearness allowance in the basic pay and
consequent revision of pay scales; and

(b) if so, the steps taken by Government
in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Fourth
Central Pay Commission suggested that
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Government may set up a permanent body,
which shouid be responsibla for maintaining
and updating the basic data on pay and
allowances of Government employaes and
to review the pay scales and rates of allow-
ances and other related matters. The Gov-
ernment after examination of the suggestion
decided that Ministry of Finance may set up
acompact unit, which should be responsible
for maintaining and updating the basic data
on pay and allowances of Government
employees and other related matters. Not
satisfied with this decision of the Govern-
ment, the Staff Side of the National Council
(JCM) raised a demand forimplementing the
recommendation of the Commission in this
regard in full.

(b) A Committee, with the Finance
Secretary as the Chairman, and including
inter alia the staff members of the Standing
Committee of the JCM was set up to go into
this question further. Though the matter was
discussed at a number of meetings of this
Committee, it was not found possible so far
to arrive at a consensus.

[ Translation)

Transmission Facility of Doordarshan
for Rajasthan

1983. SHRISOPAL PACHERWAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether all the districts of Rajasthan
are covered by Doordarshan;

(b) it not, the names of districts which
are yet to be covered;

{c) whether these districts are being
covered through microwave system; and

{d) if so, the time by which these districts
are likely to be covered?
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‘THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (a)
and (b). All the 27 districts of Rajasthan are
whblly or partially covered by TV Service.
With the commissioning of on-gofng TV
projects in the State, the situation is ex-
pected to improve substantially.

(c) and (d). Rajasthan is one of the
States in respect of which it has been de-
cided to distribute, via satellite Regional TV
Sarvice (i.e.the programmes originating from
the Studio at the capital) on availability of
requisite facility in the space segment. Inthe
meantime, while the high power TV transmit-
ter at Jaipur telecasts programmes originat-
ing from Doordarshan Kendra at Jaipur in
addition to relaying national network pro-
grammes, the remaining TV transmitters in
the State exclusively relay, via satellite,
programmes emanating from Delhi.

[English)
Flood Relief Aid to Kerala

1984. SHRI PALAI K.M. MATHEW: Will
the Minister of FINANCE be pleasedto state:

(a) the financial assistance provided to
Kerala Government for flood relief during
1989-90;

(b) whether Government have regeived
a utilisation report from the Kerala Govern-
ment;

(c) if so, the details thereof; and

(d) the amount utilised for Idukki Dis-
trict?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). A total
ceiling of expenditure of Rs. 3,678.04 lakhs
was approved for flood relief in Kerala in
1989-90. Against this, the State Govern-
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ment reported an expenditureof Rs. 3,619.75
lakhs comprising Rs. 293.20 lakhs on relief,
Rs. 523.60 iakhs on rehabilitation, Rs.
2,599.95 lakhs on repair and restoration of
public properties and Rs. 198 lakhs for con-
version of short term cooperative loans into
medium term loans in flood affected areas.
The State Government have reported that of
this, an amount of Rs. 542.19 lakhs was
incurred in Idukki District.

Proposal to ban political parties with
religlous and sectarian appeal

1985. SHRI MADHAVRAO SCINDIA
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether in order to separate religion
from politics, Government propose to ban all
political parties with religious and sectarian
appeal from aentering into election fray; and

(b) if so, the detalls thereof and the
steps taken in this regard?

THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHR1 DINESH GOSWAMI): (a) No, Sir.
There is no such proposal at present

(b) Does not arise.

12.00 hrs.
PAPERS LAID ON THE TABLE
[English)

Notifications under Life Insurance Cor-
poration, Act, 1956, General Insurance
Business (Notification) Act, 1972, Re-
gional Rural Bank's Act 1976 and Income
Tex Act, 1961, Annual Reportand Review
on the working of Export import Bank of
India for 1988-89, Annual Report and
Audited Accounts of various Gramin
Banke

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): | beg to lay on the
Table—
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A copy each of th following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 48
of the Life Insurance Corporation
Act, 1956:—

(i)

(in}

(i)

(iv)

v)

(vi)

The Life insurance Corpora-
tion of India (Reappointment
of Terminated Development
Officers) Rules, 1990 pub-
lishedin Notification No.G.S.R
23 (E) in Gazette of India dated
the 19th January, 1990.

The Life Insurance Corpora-
tion of India Development Of-
ficers (Revision of Certain
Terms and Conditions of Serv-
ice) Rule, 1989 published in
Notification No.G.S.R. 634(E)
in Gazette of India dated the
26th June, 1989.

The Lite Insurance Corpora-
tion of Iindia Class | Ofticers
(Revision of Terms and Con-
ditions of Service)Amendment
Rules, 1989 published in Noti-
fication No. G.S.R. 711(E) in
Gazette of Indiadatedthe 25th
July, 1989,

The Life Insurance Corpora-
tion of India (Agents) Amend-
ment Rules, 1989 published in
Notification No. G.S.R. 811 in
Gazette of India dated the 4th
November, 1989.

The Life Insurance Corpora-
tion of India (Daily Allowance
and Hotel Charges to Employ-
ees on Tour) Rules, 1989
published in Notification No.
G.S.R. 934(E) in Gazette of
India dated the 28th October,
1989.

The Life insurance Corpora-
tion of India Development Of-
ficers (Révision of Terms and
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(2)

(3)

(@)

(5)

Conditions of Service) Amend-
ment Rules, 1989 published in
Notification No.G.S.R. 868(E)
in Gazette of India dated the
7th November, 1989. [Placed
in Library. See No. LT—432/
90]

A copy ofthe Life Insurance Corpo-
ration of India (Staff) Regulations,
1989 (Hindi and English versions)
published in Notification No.G.S.R.
855(E) in Gazette of India dated
the 25th September, 1989 under
sub-section (3) of section 48 of the
Life Insurance Corporation Act,
1956 together with a corrigendum
thereto published in Notification No.
G.S.R. 1025(E) in Gazette of India
dated the 27th November, 1989.
[Placed in Library. See No. LT—
433/90]

A copy of the General Insurance
(Rationalisation of Pay Scales and
Other Conditions of Service of Of-
ficers) Amendment Scheme, 1989
(Hindi and English versions) pub-
lished in Notification No. S.0.
572(E) in Gazette of India dated
the 25th July, 1989 under sub-
section (5) of section 17A of the

General Insurance Business (Na- -

tionalisation) Act, 1972. [Placed in
Library. See No. LT—434/30]

A copy of the Giridh Kshetriya
Gramin Bank (Staff) service Regu-
lations, 1985 (Hindi and English
versions) under sub-section (2) of
section 30 of the Regional Rural
Banks’ Act, 1976. [Placed in Library.
See No. LT—435/90]

A copy each of the following Notifi-
cations (Hindi and English versions)
under section 296 of the income-
tax Act, 1961 —

() S.0. 2003 published in Ga-
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zette of india dated the 2nd
September, 1989 regarding
exemptionto ‘Calcutta Zoroas-
trian Stree Mandal' under
section 10(23C) ofthe income-
Tax Act, 1961 for the period
covered by the assessment
year 1988-89.

S.0. 2004 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘Association of
Medical Physicists of India’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment years 1985-86 to 1988-
89,

S.0. 2005 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘The Indo-Arab
Society, Bombay' under sec-
tion 10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment year
1988-89.

S.0. 2006 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption of ‘Mobile Creches
for Working Mothers Children,
New Delhi’ under section
10(23C)ofthe Income-tax Act,
1961 for the period covered by
the assessment year 1988-89.

S.0. 2007 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘Akhil Bharatiya
Gandharva Mahavidyalaya
Mandal, Bombay’ Under sec-
tion 10 (23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
years 1984-85 to 1986-87.
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(vi)

(vii)

(viii)

(ix)

(x)

S.0. 2008 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘'TheJ.R.D. Tata
Trust, Bombay' under section
10(23C)ofthe income-tax Act,
1961 for the period covered by
the assessment year 1988-89.

S.0. 2009 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘Bharat Bhavan
Nyas Bhopal' under section
10(23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1986-
87 to 1988-89.

S.0.2010publishedingazette
of India dated the 2nd Sep-
tember, 1989 regarding ex-
emption to 'The Muslim Edu-
cation Society, Calicut’' under
section 10(23C) of the Income-
Tax Act, 1961 for the period
covered by the assessment
years 1985-86 to 1987-88.

S.0. 2011 Published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to 'Sri Sathya Sai
Central Trust, Brindavan,
Bangalore’ under section
10(23C)of the Income-tax Act,
1961 for the period covered by
the assessment year 1989-90.

S.0. 2012 published in Ga-
Zette of India dated the 2nd
September, 1989 regarding
exemption to 'Institute of Mar-
keting and Management, New
Delhi’ under section 10(23C)
ofthe Income-tax Act, 1961 for
the period covered by the
assessment years 1988-89
and 1989-90,
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(xl) S.0. 2013 published in Ga-

(xii)

(xiii)

(xiv)

(xv)

zette of india dated the 2nd
September, 1989 regarding
exemption to Home Bhabha
Fellowships Council, Bombay’
under section 10(23C) of the
income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-80.

S.0. 2014 published ingazette
of India dated the 2nd Sep-
tember, 1989 regarding ex-
emptionto ‘People’s Action for
Development, Maharashtra’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-90.

S.0. 2015 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘The Tata Agri-
cultural and Rural Training
Centre for the Blind, Bombay’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-90.

S.0. 2016 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to 'Basic Chemi-
cals, Pharmacaeuticals and
Cosmetics Export Promotion
Council' under section 10(23C)
ofthe Income-tax Act, 1961 for
the period covered by the
assessment years 1986-87 to
1989-90.

S.0. 2017 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemptionto ‘The Family Plan-
ning Foundation, New Delhi’
under section 10(23C) of the
Income-tax Act, 1961 for the
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{xvi)

(xvii)

(xviit)

(xix)

(xx)

period covered by the assess-
ment year 1989-90.

$.0.2018published ingazette
of india dated the 2nd Sep-
tember, 1989 regarding ex-
emption to the “Royal Com-
mon Wealth Society for the
Blind, Bombay' under section
10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment year
1989-90.

S.0. 2019 published in Ga-
zette of India dated the 2nd
September, 1989 regarding
exemption to ‘Indian People’'s
Natural Calamities Trust' un-
der section 10(23C) of the
Income-tax Act, 1961 for the
penod covered by the assess-
ment years 1986-87 to 1989-
90.

S.0. 2020 published in Ga-
Zette of India dated the 2nd
September, 1989 regarding
exemption to ‘'Vivekanand
Rock Memorial and Viveka-
nanda Kendra, Madras’ under
Section 10(23C)of the Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

$.0. 2021 published in Ga-
zeotte of India dated the 2nd
September, 1989 regarding
exemptionto ‘Bangiya Sahitya
Parishad, Calcutta’ under
section 10(23C) of the iIncome-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 2022 published in Ga-
Zette of India dated the 2nd
September, 1989 regarding
exemption to ‘National Asso-
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ciation for the Blind, Bombay"
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
mentyear 1988-89 and 1989-
90.

S.0. 3081 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘indian National
Theatre, Bombay' under sec-
tion 10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment years
1984-85 to 1989-90.

S.0. 3082 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘The Institute for
Financial Management and
Research, Madras’ under
section 10(23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90,

S.0. 3083 published In Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘The M.P. Birla
Foundation, Calcutta’ under
section 10(23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
years 1987-88 to 1989-90.

S.0. 3084 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘Chief Ministers
Relief Fund of Maharashtra,
Bombay' under section
10(23C) of the Income-tax Act,
1961 for the period covered by
the assessment year 1989-90.

$.0. 3085 published in Ga-
zette of India dated the Sth
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December, 1989 regarding
exemption to ‘Sir Dorabji Tata
Trust, Bombay’ under section
10(23C) of the iIncome-tax Act,
1961 for the period covered by
the assessment year 1989-90.

S.0. 3086 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘The Shardha-
nand Mahilashram, Bombay’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-90.

S.0. 3087 published in Ga-
zefte of India dated the 9th
December, 1989 regarding
exemptionto The Jahangir Art
Gallery, Bombay' under sec-
tion 10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment year
1989-90.

S.0. 3088 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to the ‘Navjivan
Trust, Ahmedabad’ under
section 10(23C) ofthe Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 3089 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘The Kashturba
Gandhi National Memorial
Trust, Indore' under section
10(23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1988-
89 and 1989-90.

S.0. 3090 published in Ga-
Zette of India dated the 9th
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December, 1989 regarding
exemption to ‘Tibétan Homes
Foundation, Delhi’ under sec-
tion 10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment year
1988-89 and 1989-90.

S.0. 3091 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to 'Rural Develop-
ment Organisation, Nilgiris’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1984-85 and 1989-
90.

S$.0. 3092 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Veda Rakshana
Nidhi Trust, Madras’, under
section 10(23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 3093 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemptionto ‘Andhra Pradesh
State Council for Child Wel-
fare, Hyderabad' under sec-
tion 10(23C) of the Income-tax
Act, 1961 for the period cov-
ered by the assessment years
1986-87 to 1988-89.

S.0. 3094 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption tof The Nehru Trust
for Cambridge University’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1986-87 to 1989-
90.
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$.0. 3095 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Maharashtra
State Women's Council' un-
der section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-90.

S.0. 3098 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Calcutta
Pinjrapore Society’ under
section 10(23C) ofthe Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 3097 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘Sangit Ma-
habharati, Bombay' under
section 10(23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 3098 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘The Blind Relief
Association, Bombay' under
section 10(23C) of the Income-
tax Act, 1961 for the period
covered by the assessment
years 1984-85, 1985-86 and
1986-87.

S.0. 3099 published in Ga-
2ette of India dated the 9th
December, 1989 regarding
exemption to ‘Little Sisters of
the Poor, Calcutta’ for the
period covered by the assess-
ment years 1984-85, 1985-88
and 1986-87.
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{xl) S.0. 3100 published in Ga-

(xli)

(xlii)

(xtiii)

(xliv)

zette of India dated the Sth
December, 1989 regarding
exemption to ‘National Asso-
ciation for the Blind, Banga-
lore’ under section 10(23C) of
the Income-tax Act, 1961 for
the period covered by the
assessment year 1989-80.

S.0. 3101 published in Ga-
zefte of India dated the 9th
December, 1989 regarding
exemption to 'D.A.V. College
Managing Committee, New
Delhi’ under section 10(23C)
ofthe Income-tax Act, 1961 for
the period covered by the
assessment years 1987-88 to
1989-90.

S.0. 3102 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘The Mucherjee
Nowrojee Banajee Industrial
Home for the Blind, Bombay’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assess-
ment year 1989-90.

S.0. 3103 published in Ga-
2ette of India dated the Sth
December, 1989 regarding
exemption to ‘The Bombay
Panjrapole, Bombay' under
section 10(23C) ofthe Income-
tax Act, 1961 for the period
covered by the assessment
year 1989-90.

S.0. 3104 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Assam Rifles
Group Insurance Scheme’
under section 10(23C) of the
Income-tax Act, 1961 for tha
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period covered by the assess-
ment year 1989-90.

S.0. 3105 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Oil Co-ordina-
tion Committee on Pool Ac-
counts’ under section 10(23C)
of the Income-tax Act, 1961 for
the period covered by the
assessment year 1989-90.

S.0. 3106 published in Ga-
zette of India dated the 9th
December, 1989 regarding
exemption to ‘Institute for In-
dian Labour Calcutta’ under
section 10(23C) ofthe Income-
tax Act, 1961 for the period
covered by the assessment
years 1986-87, 1987-88 and
1988-89.

S.0. 3107 published in Ga-
zette of India dated the Sth
December, 1989 regarding
exemption to ‘Vivekananda
Nidhi, Calcutta’ under section
10(23C)ofthe Income-tax Act,
1961 for the period covered by
the assessment years 1987-
88 to 1989-90. [Placed In
Library.See No. LT—436/90]

A copy of Notification No. F. 2/14/
89-NS. i (Hindi and English ver-
sions) published in Gazetteof India
dated the 9th March, 1990 making
certain amendments to Notifica-
tion No. F. 2/14.89-N.S. |l dated
the 7th June, 1989. [Placed in
Library.See No. LT—437/90]

(i) A copy of the Annual Report

(Hindi and English versions)
of the Export-import Bank of
India for the year 1988-89
along with Audited Accounts
under sub-section (5) of sec-
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tion 19 and sub-section (5) of
section 24 of the Expornt-im-
port Bank of india Act, 1981.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Export-import Bank of india
for the year 1988-89. [Placed
in Library.See No. LT—438/
90]

A copy of Each of the following
Annual Reports (Hindi and Eng-
lish versions).—

()

(i)

(i)

(iv)

v)

Report of the Alwar Bharatpur
Anchalik Gramin Bank,
Bharatpur, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—439/90]

Report of the Thar Anchalik
Gramin Bank, Jodhpur, forthe
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [PlacedinLibrary.
See No. LT—440/90)

Report of the Nalanda Gramin
Bank, Bihar-Sharief, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor’s Re-
portthereon. [Placed in Library.
See No. LT—441/90]

Report of the Kisan Gramin
Bank Budaun, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—442/90]

Report of the Sri Sathavahana
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(v)

(vii)

(vin)

(x)

(x)

(xi)

Gramin Bank, Karimnagar, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placed inLibrary.
See No. LT—443/90]

Report of the Sri Visakha
Gramin Bank, Sri Kakulam, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[Placedin Library.
See No. LT—444/90)

Report of the Ganga Yamna
Gramin Bank, Dehradun,for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—445/90]

Reportofthe Begusarai Kshet-
riya Gramin Bank, Begusarai,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT-—446/90]

Report of the Shekhawati
Gramin Bank, Sikar, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—447/90]

Report of the Patiliputra
Gramin Bank, Patna, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placed in Library.
See No. LT—448/90)

Report of the Balia Kshetriya
Gramin Benk, Balia, for the
year ended the 31st March,
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1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placed in Library.
See No. LT—449/90)

Report of the Raylaseema
Gramin Bank, Cuddapah, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placedin Library.
See No. LT—450/90]

Report of the Hisar-Sirsa
Kshetriya Gramin Bank, Hisar,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—451/90]

Report of the Subansiri Gaon-
lia Gramin Bank, , North
Lakhimpur, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—452/90]

Report of the Rawa-Sidhi
Gramin Bank, Rawa, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—453/90]

Report of the Chitradurga
Gramin Bank, Chitradurga, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placedin Library.
See No. LT—454/90]

Reportofthe Sultanpur Kshet-
riya Gramin Bank, Sultanpur,
for the year ended the 31st
March, 1989 together with the
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(xx)

(xxi)

(xxii)

(xxiii)

Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—455/90]

Report of the Mahakaushal
Kshetriya Gramin Bank,
Narsinghpur, for the year
ended the 31st March, 1989
together withthe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No
LT—456/90]

Reportofthe RaniLakshimiLai
Kshetriya Gramin Bank,
Jhansi, for the year ended the
31stMarch, 1989 together with
the Accounts and the Audi-
tor's Report thereon. [Placed
in Library. See No. LT—457/
90] '

Report of the Avadh Gramin
Bank, Lucknow, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—458/90]

Report of the Bijapur Gramin
Bank, Bijapur, for the year
ended the 31st March, 1989
togetherwith the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—459/90]

Report of the Tulsi Gramin
Bank, Banda, for the year
ended the 31st March, 1389
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—460/80]

Report of them Balasore
Gramin Bank, Balasore, forthe
year ended the 31st March,
1989 together with the Ac-
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counts and the Auditor's Re-

portthereon. [Placedin Library.
See No. LT—461/90)

Report of the Sarayu Gramin
Bank, Lakhimpur, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—482/90)

Report of the Bhojpur-Rohtas
Gramin Bank, Arrah, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—463/90] '

Report of the Arunachal
Pradesh Gramin Bank,
Pasighat, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—464/90] '

Report of the Aligarh Gramin
Bank, Aligarh, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Piaced in Library. See No.
LT—465/90)

Report of the Barelilly Kshet-
riya Gramin Bank, Bareilly, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placed in Library.
See No. LT—466/90]

Report of the Srirama Gramin
Bank, Nizamabad, forthe year
ended the 31st March, 1989
together withthe Accounts and
the Auditor’'s Report thereon.
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[Placed in Library. See No.
LT—487/80]

Report of the Adhiyaman
Gramin Bank, Dharmupuri, for
the year ended the 31stMarch,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—468/90]

Report of the Sarguja Kshet-
riya Gramin Bank, Ambikapur,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—469/90]

Report of the Durg-
Rajnandganon Gramin Bank,
Rajnandgacn, for the year
ended the 31st March, 1989
together withthe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—470/90]

Report of the Sharda Gramin
Bank, Satna, forthe yearended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon,
[Placed in Library. See No.
LT—471/90]

Report of the Mewar Anchalik
Gramin Bank, Udaipur, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placedin Library.
See No. LT—472/90]

Report of the Kutch Gramin
Bank, Bhuj, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report therson.
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[Placed in Library. See No.
LT—473/80]

Report ofthe RaebareliKahet-
riya Gramin Bank, Raebareli,
for the year ended the 31ist
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—474/90]

Report of the Bhandara
Gramin Bank, Bhandara, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—475/90]

Reportof the Dewas-Shajapur
Kahetriya Gramin Bank, De-
was, for the year ended the
31stMarch, 1989 together with
the Accounts and the Audi-
tor's Report thereon. [Placed
in Library. See No. LT—476/
90)

Report of the Sriganganagar
Kahetriya Gramin Bank, Sri-
ganganagar, for the year
ended the 31st March, 1989
togetherwith the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—477/90]

Report of the Madhubani
Kahetriya Gramin Bank,
Madhubani, forthe yearended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—478/80]

Report of the Kapurthala-
Firozpur Kahetriya Gramin
Bank, Kapurthala, for the year
ended the 31st March, 1888
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together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—479/90)

Report of the Bastar Kahetriya
Gramin Bank, Jagdalpur, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[Placedin Library.
See No. LT—480/90]

Report of the Samyut Kahet-
riya Gramin Bank, Jagdalpur,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—481/90]

Report of the Jammu Rural
Bank, Jammu, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—482/90]

Reportofthe Jamnagar Rajkot
Gramin Bank, Jamnagar, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [PlacedinLibrary.
See No. LT—483/90]

Report of the Mizoram Rural
Bank, Aizwal, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—484/90]

Report of the Nainital Aimora
Kehetriya Gramin Bank, Naini-
tal, for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
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Report thereon. [Placed in
Library. See No. LT—485/80]

Report of the Langpi Dehangi
Rurai Bank, Diphu, forthe year
ended the 31st March, 1989
together withthe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—486/90)

Report of the Alaknanda
Gramin Bank, Pauri Garhwal,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—487/90]

Repart of the Bardhaman
Gramin Bank, Burdwan, forthe
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—488/90]

Report of the Manipur Rural
Bank, Imphal, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—489/90]

Report of the Godawari Gra-
meena Bank, Rajahmundry,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—490/90]

Report of the Thane Gramin
Bank, Thane, for the year
.andod the 31st March, 1989
together with the Accountsand
the Auditor's Report thereon.
[Placed in Library. See No.
LT—491/90)
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Report of the Nagarjuna
Gramin Bank, Khammna, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—492/90]

Report of the Kanakadurga
Grameena Bank, Gudivada,
tor the year ended the 31st
March, 1989 together with the
Accounts and the Audtor's
Report thereon. [Placed in
Library. See No. LT—493/90]

Report of the Sabarkantha—
Gandhinagar Gramin Bank,
Himatnagar, forthe year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—494/90]

Report of the Varda Gramin
Bank, Kumta, for the year
ended the 31st March, 1989
togetherwiththe Accounts and
the Auditor's Report thereon.

_[Placed in Library. See No.

LT—495/90)

Report of the Cauvery Gra-
meena Bank, Mysore, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacednLibrary.
See No. LT—496/90]

Report of the Kshetriya Kisan
Gramin Bank, Manipuri, forthe
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.{PlacedinLibrary.
See No. LT—497/90]

Report of the Tungabhadra
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Gramin Bank, Bellary, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[Placedin Library.
See No. LT—498/90]

Reportofthe Singhbum Kshet-
riya Gramin Bank, Chaibasa,
for the year ended the 31st
March, 1989 together with the
Accounts and the Auditor's
Report thereon. [Placed in
Library. See No. LT—499/30]

Report of the Krishna Gramin
Bank, Gulbarga, for the year
ended the 31st March, 1989
togetherwiththe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—500/90]

Report of the Cuttack Gramya
Bank, Cuttackfor the year
ended the 31st March, 1989
togetherwith the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—501/90]

Report of the Vidisha Bhopal
Kshetnya Gramin Bank,
Vidisha, fortheyearendedthe
31stMarch, 1989together with
the Accounts and the Audi-
tor's Report thereon. [Placed
in Library. See No. LT—502/
90]

Report of the Ranchi Kshet-
nya Gramin Bank, Ranchi, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placedin Library.
See No. LT—503/90]

Report of the Hindon Gramin
Bank, Ghaziabad, for the year
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ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—504/90]

Report of the Mallabhum
Gramin Bank, Bankura, forthe
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[PlacedinLibrary.
See No. LT—505/90]

Report of the Bhagalpur Banks
Kshetriya Gramin Bank,
Bhagalpur, Yor the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—506/90]

Report of the Gurgaon Gramin
Bank, Gurgaon, for the year
ended the 31st March, 1989
togetherwith the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—507/90] '

Report of the Rushikulya Gra-
mya Bank, Berhampur, for the
year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[Placedin Library.
See No. LT—508/90]

Report of the Golconda Gramin
Bank, Hyderabad, for the year
ended the 31st March, 1989
togetherwiththe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—509/90]

Report of the Biatarani Gra-
mya Bank, Baripada, for the
year ended the 31st March,
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1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placedin Library.
See No. LT—510/90] '

Report of the Howrah Gramin
Bank, Howrah, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—511/90]

Report of the Ellaquai Dehati
Bank, Srinagar, for the year
ended the 31st March, 1989
togetherwiththe Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—512/90]

Report of the Santhal Parga-
nas Gramin Bank, Dumka, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon.[Placedin Library.
See No. LT—513/90] )

Report of the Lakhimi Gaonlia
Bank, Golaghat, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon,
[Placed in Library. See No.
LT—514/90}

Report of the Marwar Gramin
Bank, Pali, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—515/80)

Report of the Netravati Gra-
meena Bank, Mangalore, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
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(Ixxix)

(Ixxx)

(Ixxx1)

(Ixxx)

(xxxin)

(Ixxxv)

portthereon. [Placed in Library.
See No. LT—516/80]

Report of the Shahdol Gramin
Bank, Shahdol, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed in Library. See No.
LT—517/90]

Report of the Samastipur
Kshetriya Gramin Bank, Sa-
mastipur, for the year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon.
[Placed in Library. See No.
LT—518/90]

Report of the Prathama Bank,
Moradabad, forthe year ended
the 31st March, 1989 together
with the Accounts and the
Auditor's Report thereon
[Placed in Library See No
LT—519/90]

Report of the Haryana Kshet-
nyaGramin Bank, Bhiwan, for
the year ended the 31st March,
1989 together with the Ac-
counts and the Auditor's Re-
portthereon. [Placed in Library.
See No LT—520/90]

Report of the Tripura Gramin
Bank, Agartala, for the year
ended the 31st March, 1989
together with the Accounts and
the Auditor's Report thereon.
[Placed In Library. See No.
LT—521/90]

Report of the Kashi Gramin
Bank, Varanas, for the year
ended the 31st March, 1989
togetherwiththe Accounts and
the Auditor's Report thereon.
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[Placed in Library. See No.

LT—522/90]
(lxxxv) Report of the Uttarbanga
Kshetriya Gramin Bank,
Coochbehar,for the year
ended the 31st March, 1989
together withthe Accounts and
the Audttor's Report thereon.
[Placed in Library. See No.
LT—523/90]
(Ixxxvi) Report of the Champaran
Kshetriya Gramin Bank, Mo-
tihar, for the year ended the
31stMarch, 1989together with
the Accounts and the Audi-
tor's Report thereon. [Placed
in Library. See No. LT—524/
90]

Annual Report and Review on the work-
ing ofthe Agriculture and processed Food
Products Export Development Authority
for 1988-89 and Statement for delay In
laying these Papers; Annual Report and
Review on the working of Indian Dia-
mond Institutes for 1988-89 etc.

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
| beg to lay on the Table'—

1) () A copy of the Annual Report
(Hindi and English versions)
of the Agricultural and Proc-
essed Food Products Export
Development Authority for the
year 1988-89 along with the
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Agricultural and Processed
Food Products Export Devel-
opment Authority for the year
1988-89.

(2) A statement (Hindi and English
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)

(4)

(5)

(6)

versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT—5625/90]

(i) A copy of the Annual Report
(Hindi and English versions)
by the Government on the
working of the Indian Diamond
Institute, Surat, for the year
1988-89 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Diamond Institute,
Surat, for the year 1988-89.
[Placed in Library. See No.
LT—526/90]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Overseas Construction
Council of India, Bombay, for
the year 1988-89 along with
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Overseas Construction
Council of India, Bombay, for
the year 1988-89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at’ (4) above. [Placed in Library.
See No. LT—527/90)

A cop of the Annual Report (Hindi
and English versions) of the Export
Inspection Council and Export In-
spection Agencies for the year
1988-89 along with Audited Ac-
counts, (Volume-ll). [Placed in
Library. See No. LT—528/90]
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Working of Hindustan Copper Lid. for
1988-89, Bharat Aluminium Compay
for 1968-89 and statement for delay In

Laying these papers etc.
THE MINISTEROF STEELANDMINES

AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): | beg to lay on
the Table:— :

("

Acopy each of the foliowing papers
(Hindi and English versiong) under
sub-section (1) of section 819A of
the Companies Act, 1956{— |

(@) (i) Review by the Govern-
ment on the working of
the Hindustan Copper
Limited, Cal&utta, for the
year 1988-89."

(i) Annual m of the Hin-

dusten Limited ,
Calcutta, the year
1988-89 with Au-

dited Accounts and the
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in
Library. SeeNo. LT—529/
90]

(b) (i) Review by the Govern-
ment on the working of
the Bharat Aluminium
Company Limited, New
Delhi, for the year 1988-
89.

(i) Annual Report of the
Bharat Aluminium Com-
pany Limited, for the year
1988-89 along with Au-
dited Accounts and the
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in
Library. SeeNo. LT—530/
90)
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(@) Two statements (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above, °

(3) A copy of the One Hundred Thirty-
Third Report (Hindi and English
versions) of the Law Commission
on Removal of discrimination
against women in matters relating
to Guardianship and custody of
Minor Children and Elaboration of
the Welfare Principle.

(4) A copy of the One Hundred-Thirty-
Fourth Report (Hindi and English
versions) of the Law Commission
on Removing deficiencies in cer-
tain provisions of the Workmen's
Compensation Act, 1923 [Placed
in Library. See No. LT—531/90])

12.02 hrs.
MESSAGES FROM RAJYA SABHA
[English)

SECRETARY-GENERAL.: Sir, | have to
report the following messages received from
the secretary-General of Rajya Sabha:—

() “In Accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, | am
directed to return harewith the
Punjab Appropriation (Vote on
Account) Bill, 1990, which was
passed by the Lok Sabha at its
sitting held on the 20th March, 1990,
and transmitted tothe Rajya Sabha
for its recommendations andto state
that this House has no recommen-
dationsto maketothe Lok Sabhain
regard to the said Bill.”

(i) “In acoordance with the provisions
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of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
Of Business in the Rajya Sabha, |
am directed to retum herewith the
Punjab Appropriation BIill, 1990,
which was passed by the Lok Sabha
atits sitting held on the 20th March,
1990, and transmitted to the Rajya
Sabhaforits recommendations and
fo state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill."

SHRI M.J. AKBAR (Kishanganj): Sir,
there ate two issues in Punjab. The terrorists
now are putting serious pressure on all the
schools in many districts to drop Hindi from
the syllabus and this is happening in a large
number of schools. Hindi being our national
language | think this must be taken up. And
in Bhagalpur, conflagration has started again.
Both the issues have to be taken up, Sir.

SHRI SHANTARAM POTDUKHE
(Chandrapur): Sir, the Naxalites People’s
War Group Kidnapped three P.W.D. Assis-
tant Engineers from Maharashtra to Andhra
Pradesh. They demanded release of their
seven colleagues from jail from Maharashtra
and Andhra Pradesh and withdrawal of
Special Reserve Police Force. The Govern-
ment of Maharashtra is negotiating for their
release. This is the first incident in Mahar-
ashtra. | Demand from the Government of
India and the Home Ministry to intervene in
the release of the three officials .

SHRI KADAMBUR M.R. JANARDHA-
NAN (Tirunelvel): Sir, yesterday there was a
news item in The Hindu. The Tamil fisher-
men from Rameswaram who were fishing in
the sea were threatened by LTTE militants.
It is a dangerous situation for the Tamil Nadu
fishermen because the LTTE militants are
threatening their lives. | want the Minister to
make a statement regarding this.

SHRI P.C. THOMAS (Muvattupuzha):
Sir, the pressmen are beling attacked every-
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where. In Kerala recently two press offices,
one of Chandrika, an official daily of Musiim
L.eague, the the other of Veekshanam, an
official daily of Congress Party, were dam-
aged, they were attacked by some CPI (M)
workers and it has been stated by the Chief
Minister of Kerala in the Assembly that four
students belonging to the Students’ Federa-
tion of India were the persons involved in
That. | am submitting this only because this
is taking place everywhuere So, some very
serious action has to be taken by the Infor-
mation and Broadcasting Minister.

SHRIT. BASHEER (Chirayinkil): There
was an interview published in The Time: of
India. The interview is with the Minisier Mr
Fernandes. Mr. Fernandes says: “Militants
rute Kashmir. The Terrorists ruie Kashmir.”
Such a situation prevails there. The Minister
admitsthefacts. You know, he is the Minister
for Kashmir affairs | can quote, Sir.

MR. SPEAKER: Don't quote like that.
SHRI T. BASHEER: He Says.

"Despite our best efforts we have not
been able, so far, to bring about any
appreciable change in Kashmir Now,
the militants continue to rule that State.”

This is stated by a Minister who 1s in
charge of Kashmir Affairs. ltis avery serious
matter.

[Transiation)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, the people of Nepal have waged
a struggle against the monarchy to herald
democracy in that country. About 6,000
people have been imprisoned. India, the
biggest democratic country has always
supported the movements for democracy
whereverthey have taken place in the world.
| want to request the Government through
the House that it should express its suppont

MARCH 23, 1980

Rajya Sabha 332

for the struggle that has been launched in
Nepal for the restoration of democracy.

SHRI GULAB CHAND KATARIA
(Udaipur). Mr. Speaker, Sir, terrorist activi-
ties of ULFA are continuously increasing in
Assam. 47 people have been killed during
the last one year. We have informed the
Government and the Home Minister that
terronsts are entering the country after re-
ceiving training in Burma. Terrorism is grow-
ing in that State on the same pattern as in
Punjab and Kashmir, The elements belong-
ing 1o ULFA are killing the innocent pecple
there after getting training in Burma. i timely
attention is not paid to this problem, it would
also take serious turn as has been the case
in the States referred to above. | want to
know what the Government and the hon.
Home Minister propose to do about the
problem of Assam. The Government should
make a statement in the matter.

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, there are large stocks of spu-
rious and sub-standard medicines in the
country, as a result of which the people are
dieing everyday. Central Government should
enact an effective law under which capital
punishment could be awarded to the sellers
of spurious and sub-standard medicines.
Otherwise, this problem is likely to take seri-
ous proportions in the country. | want to
submit that Government should enact strin-
gent laws for this purpose.

SHRI M.S. PAL (Nainital): Mr.
Speaker,Sir, the terrorists have entered Tarai
Bhambar area of Nainital district of Uttar
Pradesh. Anincident of bomb-explosion took
placein acinema hallin Haldwani afewdays
back in which 5 people were killed and 30
injured. In another incident of dacoity, aman
was killed. In yet another incident, a police-
man was killed. No attention is being paid by
the Govemment to law and order situation.
Neither Uttar Pradesh Government nor
Central Government have paid any attention
towards it. Besides, no compensation has
been paid to the families of the victims. My
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submission is that attention should be paid to
it.

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, foundation stone of Durga-
watiJalashya Project being constructed with
the Central Government assistance, was
laid in 1976 in Rohtas district of Bihar. This
project involves an outiay of Rs. 25.30 crores
and it was scheduled to be completed by
1980. Till now about Rs. 67 crores have
been spent on this project but it has not been
completed. As aresult, 10 divisions of Rohtas
district are frequently hit by drought. | would
request the Government to pay attention to
it.

SHRI ARVIND NETAM (Kanker): Mr.
Speaker, Sir, through you, | would like to
draw the attention of the Minister of Informa-
tion and Broadcasting towards the morning
transmission of Doordarshan and pay that
yesterday the Hindi news reader was not
able to read out news properly. | would like to
point out that in yesterday's Hindi news
bulletin, the voice of the news reader was
staggering. | would like that the hon. Minister
should look into the matter.

[English]

SHRI RUPCHAND PAL (Hooghly): Sir,
| have given a notice regarding a scandal
involving the former Prime Minister and his
halian friends. The nation is losing Rs. 15
lakhs daily in the contract given with undue
haste and in an irregular manner. Please
permit a discussion.

[ Translation]

SHRI RATILAL KALIDAS VARMA
(Dhandhuka): Mr. Speaker, Sir, deaths due
to consumption of spurious liquor have
become frequent inthe country. 25-30 people
have died due to the consumption of spuri-
ous liquor in Rajkot district of my State-
Gujarat. Hooch is sold even in prohibited
areas. Consequently, innocent people are
falling prey to it. | would request that com-
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pensation should be given to the families of

the victims and most stringent punishment
should be awarded to the culprits.

KUMAR! UMA BHARAT1 (Khajuraho):
Mr. Speaker, Sir, the problem of spurious
drugs which hon. Shri Joshi raised, is also
being faced in some districts of my area. it
has been observed that the medicines which
are supplied by medical stores are more
effective than those supplied in Government
hospitals. The Goveétnment should look into
the reasons and find out whether there is
some bungling in the medicines being sup-
plied by the hospitals.

SHRI HARISH RAWAT (Aimora): Mr.
Speaker, Sir, Nepal is our neighbouring
country. We have traditional relations not
only with the Government of Nepal but also
with the people of that country. Every Gov-
emment, whether it is of this party or that
party, has its compuisions. But the way the
people of Nepal are being suppressed for
demanding democracy and human rights
are being denied, this House should not
remain silent because it is a question of
democracy. | think that the entire House is
unanimous on this issue. The Parliament
should express its feelings in the matter.

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, | support Mr. Harish. We have
raised it earlier also...(Interruptions)

[ Translation)

SHR!I MOHANBHAI SANJIBHAI
DELKAR (Dadra and Nagar Haveli): Mr.
Speaker, Sir, there are 300 factories in Dadra
and Nagar Haveli in which 7-8 thousand
labourers are empioyed. They are being
exploited by the industrial management.
There is strike in 2-3 factories. Local Admini-
stration is not paying any attention towards
it, as a resuit of which labourers are facing
great hardship. Administration of the island
should be woken up and labour problem
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should be solved so that solution to the

- difficulties of the workers could be found.

(English]

SHRIVASANT SATHE (Wardha): lhave
been listening since yesterday to some of
ourfriends talking of enquiry into the scandal
of some ltalian connection. | would also like
to know whether tHis Government is going to
enquire into the scandal of the Chief Minister
of West Bengal, his son and son-in-law with
some American Company connection. The
American company is Kuljian. Let them also
enquire into that.

SHRI SOMNATH CHATTERJEE: Can
anhon. Member mislead the House by saying

that the Chief Minister has son-in-law, when .

he has no daughter even. He is misleading
the House deliberately...(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla):
Sir, | am raising a non-controversial
subject and | want direction from you.

MR. SPEAKER: | think, you always
raise non-controversial subjects.

PROF. SAIFUDDIN SOZ: We have to
raisé so many problems with the Minister.
But | want to approach them through you.
They are not available to the Members of
Parliament. How can they be available to
the ordinary people?

| will give an example. During the ses-
sion, they haveto set apart sometimeforthe
Members of Parliament. On the very first
day, when we met here...
[ Translation)

MR. SPEAKER: Who can ignore you?
Who can ignore a Member of Parliament?

. [English}

PROF. SAIFUDDIN SOZ: So tar, we
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have received notices from only three Minis-
ters. Until the Session is over, we shall
continue to receive the notices. It is on the
tirst day of the Session itself, that all Minis-
ters should inform us about the
time...(Interruptions)

The Parliamentary Affairs Minister
should assure me that he will take it up.
Please direct the Minister.

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): This has been brought to my
notice. It is a fact that some Ministers have
not yet assigned some time. | will take it up
with them and see that by tomorrow it is
done.

[ Translation]

DR. RAJENDRA KUMARI BAJPAI
(Sitapur): Mr. Speaker, Sir, the high level
officers are being penalised by this Govern-
ment although they work honestly. For in-
stance, the tax notice has been issuedto the
Vishwa Hindu Parishad...(Interruptions)

MR. SPEAKER: No, this is not issue.
Please take your seat... (Interruptions)

[English]

SHRIANIL SHASTRI (Varanasi): it was
reported in the “Times of India” that at the
swearing in ceremony in Namibia Mr. Raijiv
Gandhi was referred to as Executive Prime
Minister. if it is true, | would request the
Minister for External Affairs to take up the
matter with our envoy in Namibia who in turn
should take this up with the authorities in
Namibia to ensure that the error is

regretted...(/nterruptions)

SHRI JANARDHANA POOJARY
(Mangalore): | have given an adjournment
motion. You have not called me.

MR. SPEAKER: | have not given my
consent to the adjournment motion.
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SHRIJANARDHANAPOOJARY: There
is anothar Call Attention aleo. | thought you
will call me and | have been raising my
hands. The hon. Minister in charge of Ka-
shmir Affairs had given a statement outside
the Parliament stating that the militants are
ruling Kashmir. It is a very dangerous state-
ment. He should have made the statement
here.

MR. SPEAKER: It is coming up on
Monday. | have listed that Call Attention for
Monday. It has been listed for 26th.

(Interruptions)

[ Translation)

MR. SPEAKER: Hon. Member will be
given time on Monday.

(Interruptions)
12.16 hre.
BUSINESS OF THE HOUSE
[English]

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): With your permission, Sir, Irise
to announce that Government Business in
this House during the week commencing,
Monday, the 26th March, 1990 will consist
of:-

(1) Consideration of any item of Gov-
ernment Business carried overfrom
today's order paper.

(2) General discussion on General
Budget for 1990-91.

(3) Submissiontothe Voteofthe House
of Demands for Grants on Account
(Generat) for 1990-91.

\

Profit-motion for const.

(4) Discussion and Voting on Supple-
mentary Demands for Grants
(General) for 1989-90.

(5) Consideration and passing of:

(a) The Commissions of Inquiry
(Amendment) Bill, 1989

(b) TheCriminal Law Amendment
(Amending) Bill, 1989 as passed
by Rajya Sabha.

Discussion under Rule 193 regard-
ing the accident to the Indian Air-
lines Airbus A-320 at Bangalore on
Thursday, the 29th March, 1990 at
6.00 P.M.

(6)

AN HON. MEMBER: We wouid like to
know when the voting will take place.

SHRI P. UPENDRA: The hon. Mem-
bers are asking about voting on the Railway
Budget. The Railway Minister willcommence
his reply today and complete it on Monday.
The voting will take place on Monday.

12.17 hrs.

JOINT COMMITTEE ON OFFICES OF
PROFIT

Motion for constituting the committee

[English)

THE MINISTEROF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): Sir, | beg to
move.

*That a Joint Committee of the Houses
to be called the Joint Committee on
Officas of Profit be constituted consist-
ing of fifteen members, ten from this
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House and five from the Rajya Sabha,
who shall be elected from amongstthe
members of each House in accordance
with the system of proportional repre-
sentation by means of the single trans-
ferable vote:

That the functions of the Joint Commit-
tee shall be-

(i) to examine the composition and
"~ character of all existing "commit-
tees” (other than those examined
hy the Joint Committee to which
the Parliament (Prevention of Dis-
qualification) Bill, 1957 was re-
ferred) and all “committees” that
may hereafter be constituted,
membership of which may disqual-
ty a person for being chosen as,
and for being, a member of either
House of Parhament under article
102 of the Constitution;

(i) to recommend in relation to the
“committees” examined by it what
offices should disqualify and what
offices should not disqualify;

{n; to scrutinise from time to time the
Schedule to the Parliament (Pre-
vention of Disqualification) Act,
1959, and to recommend any
amendments in the said Schedule,
whether by way of addition, omis-
sion or otherwise;

That the Joint Committee shall, from
time to time, report to both Houses'of Parlia-

ment in respect of all or any of the aforesaid
matters;

That the members of the Joint Commit-

tee shall hold office for the duration of the
present Lok Sabha; '

That in order to constitute as sitting of
the Joint Committee, the quorum shall be
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one-third of the total number of membaers of
the Committee;

That in other respects, the Rules of
Procedure of this House relating to Pariia-
mentary Committees will apply with such
variations and modifications as the Speaker
may make; and

' That this House recommends to the
Rajya Sabha that the Rajya Sabha do join in
the said Joint Committee and to communi-
cate to this House the names of Members to
be appointed by the Rajya Sabhato the Joint
Committee.”

MR. SPEAKER: The question is:

“That a Joint Committes of the Houses
to be called the Joint Committee on
Offices of Profit be constituted consist-
ing of fifteen members, ten from this
House and five from the Rajya Sabha,
who shall be elected from amongst the
members of each House in accordance
with the system of proportional repre-
sentation by means of the single trans-
ferable vote:

That the functions of the Joint Commit-
tee shall be-

(i) to examine the composition and
character of all existing “commit-
tees” (other than those examined
by the Joint Committee to which
the Parliament (Prevention of Dis-
qualification) Bill, 1957 was re-
ferred) and all “committess” that
may hereafter be constituted,
membership of which may disqual-
ify member of either House of Par-
liament under article 102 of the
Constitution; - '

(i) to recommend in relation to the
“committees” examined by it what
offices should disqualify and what
offices shouid not disqualify;
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(iil) to scrutinise from time to time the
Schedule to the Parliament (Pre-
vention of Disqualification) Act,
1959, and to recommend any
amendments in the said Schedule,
whaether by way of addition, omis-
sion or otherwise;

That the Joint Committee shall, from
time to time, report to both Houses of Parlia-
ment in respect of all or any of the aforesaid
matters:

That the members of the Joint Commit-

tee shall hold office for the duration of the
present Lok Sabha,

That in order to constitute a sitting of the

Joint Committee, the quorum shall be one-
third of the total number of members of the

Committee;

That in other respects, the Rules of
Procedure of this House relating to Parlia-
mentary Committees will apply with such
variations and modifications as the Speaker
may make; and

" That this House recommends to the
Rajya Sabha that the Rajya Sabha do join in
the said Joint Committee and to communi-
cate to this House the names of Members to
be appointed by the Rajya Sabhato the Joint
Committee.”

The motion was adopted.

12.19 hrs.
ELECTION TO COMMITTEES

[English]

() Agricultural and Processed
Food Products Export Devel-

opment Authority

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
Sir, | beg to move:

“That in pursuance of sub-section (4)
(d) of Section 4 of the Agricultural and
Processed Food Products Export
Development Authority Act, 1985 the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Agricultural and Processed Food
Products Export Development Author-
ity, subject to the other provisions of
the said Act.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section (4)
(d) of Section 4 of the Agricultural and
Processed Food Products Export
Development Authority Act, 1985 the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Agricultural and Processed Food
Products Export Development Author-
ity, subject to the other provisions of
the said Act.”

The motion was adopted.,
(i) Coffee Board

THE MINISTER OF COMMERCE AND
TOURISM (SHRi ARUN KUMAR NEHRU):
Sir, | beg to move:

“That in pursuance of sub-section (2)
(b) of Section 4 of the Coffee Act, 1942
read with rule 4(1) of the Coffee Rules,
1955, the Members of this House do
proceed to elect, in such manner as
the Speaker may direct, two Members
from among themselves to serve as
Membears of the Coffee Board subject

to the other provisions of the said Act
and the Rules made thereunder.”
MR. SPEAKER: The question is:

“That in pursuance of sub-section (2)



343 Election to Committees MARCH 28, 1980

(b) of Section 4 of the Coffee Act, 1942
read with rule 4(1) of the Coffee Rules,
1955, the Membars of this House do
proceed to elect, in such manner as
the Speaker may direct, two Members
from among themselves to serve as
Members of the Coffee Board subject
to the other provisions of the said Act
and the Rules made thereunder.”

The motion was adopted.

(i) Marine Products Export De-
' velopment Authority

THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU):
Sir, | beg to move:

“That in pursuance of sub-section (3)
(c) of Section 4 of the Marine Products
Export Deveiopment Authority Act,
1972, the Members of this House do
proceed to elect, in such manner as
the Speaker may direct, two Members
from among themselves to serve as
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“That in pursuance of sub-section (3)
(e) of Section 4 of the Rubber Act,
1847 read with rule (4) (1) of tha Rub-
ber Rules, 1955, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two Members from among themssives
to serve as members of tha Rubber
Board, subject to the other provisions
of the said Act and the Rules made
thersunder.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section (3)
(e) of Section 4 of the Rubber Act,
1947 read with rule (4) (1) of the Rub-
ber Rules, 1955, the Members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two Members from among themselves
to serve as Members of the Rubber
Board, subject to the other provisions
of the said Act and the Rules made
thereunder.”

Membersofthe marine Products Export The motion was adopted.,
Development Authority, subject to the '
other provisions of the said Act.” (v) Spicea Board

MR. SPEAKER: The question is: THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):

“That in pursuance of sub-section (3)  Sir, | beg to move:

(c) of Section 4 of the Marine Products
Export Development Authority Act,
1972, the Members of this House do
proceed to elect, in such manner as
the Speaker may direct, two Members
from among themselves to serve as
Members ofthe Marine Products Export
Development Authority, subject to the
other provisions of the said Act.”

The motion was adopted.

(iv)  Rubber Board
THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU):
Sir, | beg to move:

“That in pursuance of sub-section (3)
(b) of Section 3 of the Spices Board
Act, 1986, read with rule 4 of Spices
Board Rules 1987, the Members of
this House do proceed to elect, in such
manner as the Speaker may direct,
two Members from among themseives
to serve as Members ‘of the Spices
Board, subject to the other provisions
of the said Act and the Rules made
thereunder.”

MR. SPEAKER: The question is:

*“That in pursuance of sub-saction (3)
(b) of Section 3 of the Spices Board
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Act, 1986 read with rule 4 of Spices
Board Rules 1987, the Members of
this House do proceed to elect, in such
manner as the Speaker may direct,
two Members from among themselves
to serve as members of the Spices
Board, subject to the other provisions
of the said Act and the Rules made
thereunder.”

The motion was adopted.
(vij  Tea Board

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
Sir, | beg to move

“That 1n pursuance of sub-section (3)
(f) of Section 4 of the Tea Act, 1953,
read with rule 4(1) (b) of the Tea Rules,
1954, the Members of this House do
proceed to elect, In such manner as
the Speaker may direct, two Members
from among themselves to serve as
Members of the Tea Board, subject to
the other provisions of the said Act and
the Rules made thereunder.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section (3)
(f) of Section 4 of the Tea Act, 1953,
read with rule 4(1) (b) of the Tea Rules,
1954, the Members of this House do
proceed 1o elect, in such manner as
the Speaker may direct, two Members
from among themselves to serve as
Members of the Tea Board, subject to
the other provisions of the said Act and
the Rules made thereunder.”

The motion was adopted.
(vil) Tobacco Board
THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU):
Sir, | beg to move:

Election to Commitees 348

“That in pursuance of sub-section (4)
(b) of Section 4 of the Tobacco Board
Act, 1975, read with rules 3 and 4 of the
Tobacco Board Rules, 1978, the
Members of this House do proceed to
elect, in such manner as the Speaker
may direct, two Members from among
themselves to serve as Members of
the Tobacco Board, subjectto the other
provisions of the said Act and the Rules
made thereunder.”

12.23 hrs.
[DR. THAMBI DURAL! in the Chair
MR. CHAIRMAN: Motion Moved:

“That in pursuance of sub-section (4)
(b) of Section 4 of the Tobacco Board
Act, 1975, read with rules 3 and 4 of the
Tobacco Board Rules, 1976, the
Members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as Members of
the Tobacco Board, subjecttothe other
provisions of the said Act and the Rules
made thereunder.”

MR. CHAIRMAN: Prof. Ranga, do you
wantto say anything. This is aformal motion.

PROF. N.G. RANGA (Guntur): Sir, it is
not so. Just because it has been treated as
aformal matter it does not meanthat we give
up our fight to say whatever we wish to
advance in regard to this particular Motion.
So far as this Tobacco Board is concerned,
it has been brought into existence in orderto
protect the Tobacco growers. But then so
many things have had to be done for their
protection, | wish to mention only one thing
just at present. | think my hon. friend is in
charge of the STC—the State Trading Cor-
poration also. It is also expected to come into
the market in order to ensure that reason-
able prices come to be paid to the tobacoo
growers in the open market. | have aiready
written to the hon. Minister giving some
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~ details as to how today the tobacco mer-
chants, international as well as national have
been trying tq depress the prices of tobacco
and how they have succeed so far in exploit-
ing our tobacco growers. I would like my hon.
friend to pay some special attention and see
that the State Trading Corporation which is
brought into existence specifically in order to
pratect our growers of different crops and
more specially the tobacco growers aiso
from being exploited by the local merchants
as well as foreigners and exporters. | hope,
my hon. friend will take quick action, soon
enough, to protect our growers who are
placing their tobacco inthe open market and
who are not able to get proper prices fixed or
offered thereof.

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
We are aware of the problem which the hon.
Member mentioned. We will do what we can
in the next few days.

MR. CHAIRMAN: The question is:

“That in pursuance of sub-section (4)
(b) of Section 4 of the Tobacco Board
Act, 1975, read withrules 3and 4 of the
Tobacco Boara Rules, 1976, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Tobacco Board, subjecttothe other
provisionsof the said Act and the Rules
made thereunder.”

The motion was adopted

MATTERS UNDER RULES 377
12.26 hrs.

[ Transiation)

(i) Need to implement the recom-
mendation of Chattopadhyaya
Committee regarding pay-
scales of teachers

SHRI HARISH RAWAT (Almora): it is
the duty of the Government and the society
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to provide adequate facilities to the teach-
ers, who shoulder the responsibility of na- .
tion-building. From the very beginning, the
teachers have been a neglected lot in our
country. Some improvement has been made
in their pay-scales, but it is not satisfactory.
in many states, including Uttar Pradesh, a
clear discrimination has been done with the
teachers in regard to their pay-scales in
comparison to the other State Government
employees. Different categories of teachers
from primary to high secondary level have
expressed their dissatistaction over this
discrimination from time to time.

There is only one way to bring this
situation to an end and it is to implement the
recommendations of Chattopadhyaya
Committee, which was set up by the Central
Government a long time back.

| would request the Government to di-
rect the State Governments to immediately
implement the recommendations,of Chatto-
padhyaya Committee in regard to the pay-
scales of different categories of teachers
and, it necessary, the Centre should bearthe
additional expenditure of the States as a
result of the implementation of the recom-
mendations of the committee.

[English}

(i) Needtomake optimum utilisa-
tion of natural resources of
North Eastern Region

SHRISONTOSHMOHANDEYV (Tripura
Waest);, North Eastern Region, in spite of
havingyery rich deposits of gas etc., has not
received adequate attention by the Govern-
ment for harnessing these deposits in an
optimum way. Eventhe power situation could
be improved in this region and elsewhere in
the country, if we utilise all the resources of
this region, including those found inthe State
of Tripura, No doubt much has been done,
still the gas potentialities have t be further
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utilised. | request the Minister of Energy as
well as the Minister of Petroleum to look into

mafter.

(lli) Need to convert Gondia-
Jabalpur narrow gauge Rall-
way line into broad gauge and
to take up survey work of
Chandrapur-Gondia Raliway
line

SHRI SHANTARAM POTDUKHE
(Chandrapur): Chandrapur-Gondia-Jabalpur
is the narrow gauge radway line in Vidarbha
region. There is demand for conversion of
this into broad gauge.

The Government of India had informed
the State Government in the past that con-
version of Chandrapur-Naghbir-Gondia-
Jabalpur line from narrow gauge to broad
gauge is 512 k.m. Further, bases on the
recommendation of Uneconomic Branch
Lines Committee, 1969 a traffic survey for
the conversion of the Northern Sections of
the Satpura narrow gauge system (including
Jabalpur-Gondia) has been undertaken and
survey has since been completed. The
Committee, however, did not recommend
conversion of the Chandrapur-Naghbir-
Gondia section the length of which is 242
Km.

It has been report that there is no pro-
posal at present for conversion of Chandra-
pur-Gondia narrowgauge line inbroad gauge
due to constraint of resources and heavy
commitment already in hand for gauge con-
version works.

The Government of India is requested
to convert Gondia-Jabalpur narrow gauge
line into broad gauge and also to take up
survey work of Chandrapur-Gondia railway
line.
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(lv) Needtoopen aCentral Univer-
sity in Champaran district af-
ter the name of Mahatma
Gandhiand to adopteconomic
development programme for
Champarsn on the lines of
Gandhian philosophy

SHRI DHARMESH PRASAD VARMA
(Bettiah): The district of Champaran and its
people have played the most vital role in the
life of Gandhiji who recorded that in his
meeting with peasants of Champaran, he
was face to face with God, Ahimsa and
Truth. This district has ever since remained
an object of neglect resulting in its being
called 'mini Chambal' i.e. Crime Bhumi in
place of ‘Karma Bhumi' of the Mahatma. |,
therefore, request the Government of india
to open a Central University in the name of
Mahatma Gandhiin Champaran and to adopt
comprehensive time bound economic de-
velopmental programmes on the lines of
Gandhian philosophy for Champaran which
has considerable tribal and harijan popula-
tion.

[Transiation)

(v) Need to levy excise duty on
yarn Instead of processed
cloth with a view to save ‘Art
Slik’ industry from Closure

SHRIKASHIRAM CHHABILDAS RANA
(Surat): Mr. Chairman, Sir, under Rule 377,
1 would like to submit that Surat (Gujarat) is
world-famous for its art silk industry and a
large number of people earn their livelihood
from it. But today, like the mills of Ahme-
dabad, this industry is on the verge of clo-
sure. A favourable policy should be evolved
for the development of this industry and the
excise duty levied on the processed cloth
shotild be levied on the yarn, so that this
industry could be saved from closure andthe
Government's income may also increass. |
would request the Government to take
immediate action in this regard.
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(vi) Need to provide financial as-
sistance to Bihar Government
for paying compensation to
farmers of Bhojpur district
(Bihar) whosee rabi crops have
been damaged due to heavy
rains and halistorm

SHRI TEJ NARAYAN SINGH (Buxar):
Mr. Chairman, Sir, under Rule 377, | would
like to raise the following matter: ‘The rabi
crop in Rajpur Buxar, tarhi, Navanagar,
Damraon, Semati, Brahmpur, Shahpur,
Bihiyan, Jagdispur, Peeron, Sandesh, Sahar,
Koilbar, Barhara and Arrah areas under
Bhojpur district of Bihar has been damaged
due 1o heavy rains and hailstorm in February
end. The farmers of Bhojpur district have
incurred a heavy loss running into crores of
rupees. Each farmer has to spend a sum of
Rs. 500 to sow rabi crop. Thus, the standing
crop on one lakh acres of land of th farmers
of Bhojpur district has been damaged. So |
demand from the Central Governmentthart it
should provide financial assistance to the
Bihar Government, so that it could provide a
compensation of Rs. 500/- per acre to the
farmers of Bhojpur district.’

(vii) Need to include ‘Rajbhar’ In
~ the list of Schedule Castes

SHRI RAM KRISHAN YADAV
(Azamgarh): Mr. Charrman, Sir, | would like
to raise the following matter Under Rule 377.
‘Lakhs of people belonging to Rajbhar casts
live in Uttar Pradesh and other states. In
respect of social, economic and educational
background, these people are as backward
as the Scheduled Castes, but it is ironical
that neither they have been included in the
list of Scheduled Castes, nor the facilities
provided to the Scheduled Castes under the
constitution have been made available to
them. | have come to know that the Mahar-
ashtra Government has included this caste
in the list of Scheduled Castes, | would urge
the hon.Minister of Welfare that keeping in
view the above facts, Rajbhar caste should
be included in the list of Scheduled Castes 7'
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(viil) Need to establish a Bench of
Allahabad High Court in West-
ern U.P.

SHRI HARPAL SINGH PANWAR
(Kairana): Mr. Chairman, Sk, URer Pradesh
is a very big state. The Wigh Court of Uttar
Pradesh is situated in Allahabad. The resi-
dents of Western Uttar Pradesh, especially
those residing in hilly areas, have to travel a
distance of more than 600 kilometres to
reach the Allahabad High Court. Many a
times, mass-agitations have taken place and
the lawyers have also gone on strike in
support of the demamd for setting up of a
Bench of Allahabad High Court in Western
Uttar Pradesh. With a view to providing inex-
pensive and speedy justice to the people, it
is necessary that a Bench of Allahabad High
Court is set up at a suitable place in Western
Uttar Pradesh at an early date. Jaswant
Singh Commission has already submitted a
tavourable report in this regard.

So, | would request the Central Govern-
ment that indeference to the sentiments of
the people, action should be taken to set up
a Bench of Allahabad High Court in Western
Uttar Pradesh without further delay.

12.34 hrs.

RESOLUTION RE. APPROVAL OF FIRST
REPORT OF RAILWAY CONVENTION
COMMITTEE, 1989.

RAILWAY BUDGET 1990-91 -GENERAL
DISCUSSION
DEMANDS FOR GRANTS (RAILWAY),

1990-91 '
AND
SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1989-90—
CONTD.

[English)

MR. CHAIRMAN: The House shall now
take up ltem Nos. 15,16,17 and 18 together.

| want to request all the Members 1o
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cooperate with the Chair. The time left is very
short. We are ready to accommodate most
of the Members, we do not leave most of
them. But they have also to cooperate only
their points. It will be helpful to other also. |
hope the Members will cooperate with the
Chair.

Shri Palas Barman to speak.

[ Transiation)

*SHRI PALAS BARMAN (Balurghat):
Mr. Chairman, Sir, while speaking on the
Railway budget 1990-91, | feel that this
budget has disappointed the people of this
country. The people had much hopes and
aspirations from the National Front Govern-
ment, but this budget has failed to fulfill their
aspirations. The people of West Bengal have
remained deprived of both new railway lines
and new railway trains. By raising the cost of
platform tickets and by raising the second
class railway fares and railway freights, the
Government is losing the goodwill and sup-
port of the common man.

Sir, as a result of increasing passenger
traffic in Sealdah. South Division, the num-
ber of trains specially between Sealdah and
Canning and between Seaidah and Lakhikan-
tapur has to be increased considerably. The
Sealdah Canning line is single track. Dou-
bling of this line is very necessary to meet the
load. Idraw the attention of the Hon. Minister
10 this demand.

Sir, my constituency is Balurghat. As a
result of partition of the country, West Di-
najpur is a newly formed District. Balurghat
is the District headquarters. From here people

- have 10 travel a distancs of 130 or 140 Km.
to Mada to catch a railway train. Even atter
43 years of independenca there is no railway
connection at Balurghat, We have received
unaccounted flood of assurances over the
years, in 1984 due to the efforts of the then
Railway Minister of Ekiakhhi -Balurghat
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railway line was approved and the founda-
tion-stone was also laid. Some work on this
project costing a small amount of money has
also been done. The budget allocation for
this was only Rs. 1000/- last year. This year
alsoitisthe same. This actually is a laughing
matter. The people of this District which is
adjacent to the Hilli area of Bangladesh, hear
the whistle of trains and also see the smoke
of railway engines running in Bangladesh
across the border nearby. It is possible to
construct this Eklakhhi-Balurghat railway
connection if a small amount of money is
sanctioned and that shall have to be sanc-
tioned. This District of neglected North Bengal
1s mostly inhabited by Scheduled Castes,
Scheduled Tribes and socially and economi-
cally backward people. On behalf of these
neglected peoplé of a backward District |
appeal to the Hon. Railway Minister to
immediately restart this ongoing Eklakhhi
Balurghat Railway Project which has the
approval of the West Bengal Government
and also to complete it expeditiously. This
urgentnecessity may kindly be made areality.

In the end | appeal that in view of the
large increase in the number of railway
passengers and their miserable condition, it
is vety necessary 10 introduce two passen-
ger trains in North Bengal. One, from New
Bongangaon to Howrah Janata Express which
was running earlier. During the last devas-
tating floods this troin was discontinued.
This must be restored immaediately. Another
express train from new Cooch Bihar to
Sealdah is also very necessary and shouild
be introduced early. | do not want to
prolong my speech. |, therefore, thank you
and conclude my speech.

SHRI HARIBHAU SHANKAR MAHALE
(Malegaon): My, Chairman, Sir, railways are
the backbone of india’s economy and 80 its
developmentis necessary. Railways areone
of the main means of transport. Itis essential
that the Government pays attention to the
problems being faced by people who travel

*Transiation of the speech Originally delivered in Bengali.
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in it. Second class fare has been increased,
it should be reduced. The price of platform
ticket should not be increased. The price of
the platform ticket should be reduced to Re.
1 from the proposed Rs. 2.00.

Mr. Chairman, Sir, through you, | want
to raise a matter in this House. Campa Cola
company is in ilegal occupation of railway
land near the New Delhi railway station.
Crores of rupees as licence fees has been
due towards them for a long time. That
company is a Congress (l) sympathiser and
the owner is a friend of the leader of that
party. That is why no action has been taken
against them so far. Action must be taken
against them. If a poor man had been in this
situation,he would have been fined Rs. 500.
The time of rajas and maharajas may be
over in India but our railways have their own
raja and maharajas. A lotof money spend on
them and so they must be transferred. The
recruitment commitiee should consist of
Scheduled Caste and Scheduled Tribe rep-
resentatives. The posts which are reserved
for Scheduled Castes and Scheduled Tribes
but are vacant should be filled up immedi-
ately. The office of the Bhartiya Aadim Jaati
Sevak Sanghis in Delhi. Dr. Rajendra Prasad,
Shri H.N. Kunzru and Shri Morarji Desai had
headed this institution at one time on the
other. Since 1953, the Chairman and the
Secretary were given a free first class pass
and second class pass respectively. From
1970 onwards this practice was stopped.
This facility should be started again. No
aftention has been paid to running of trains in
tribal areas. Nasik and Dhuliya districts are
both tribal districts. A new railway line is
needed from Mansad to Malegaon, Nar-
dana. Nasik Road and Valsad are also im-
portant places. Construction of a new rail-
way line should be considered for this area.
Previously, people came to Nasik to perform
obsequies fqr ten days and for pilgrimage
but today it is an important industrial centre.
So | feel that it Is necessary that trains
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running between Delhi and Bombay hak at
Nasik. in Nasik, as in Allahabad, a religious
festival is organised. Therefore, | request
that trains should be provided with a stop-
page at Nasik also. A large quantity of onions
and grapes is produced at Nasik and sent to
Delhi, Calcutta and Bangalore. It is very
difficult to transport the goods. So attention
should be paid to this aspect also. No railway
facility has been provided in tribal areas and
when there are plans to do so,no funds are
available. Will the tribal areas get railway
facllity only after dooms day has passed?
The Maharashtra Government has sent the
Maharashtra Rail Project to the Central

"Government for approval. Through you, |

request the Central Government to grant its
approval for this project.

Secondly, there is a demand for the
stoppage of Punjab Mail at Nandgaon. |
request for the stoppage of the Punjab Mail
at Nandgaon.

| am grateful to you for giving me an
opportunity to speak.

[English]

PROF. N.G. RANGA (Guntur): Mr.
Chairman Sir, one of the ablest members of
the Ruling Party was appointed as the Rail-
way Minister. | thought that some special
attention would be given to the Railway
Budget and Railway affairs by the Cabinet as
well as by the Government. But what we find
now is only a skeleton representation of the
Government on that side and a skeleton
representation of the Press Gallery also, that
too on the third day, the last day of the
discussion and when ltems Nos. 151022 are
being put together before the House.

| wish to congratulate my hon. friend,
Mr. George Fernandes, who is not present
here today, on assuming this Railway Minis-
tership. He has been espousing the cause of
the railway workers for a long time and we
have been hoping that railway workers would
come in for a good share of Government’s
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generous attention which we do not find in
actual practice .

Secondly, | am glad that the Status
Paper has been circulated this time. Certain
questions on policy have been placed before
the public as well as Parhament for discus-
sion and decision. Thirdly, | find not enough
attention being paid to the needs of the
North-eastern States. There are seven States
in number. We have had speacial mention for
the lastthree years on what the Government
proposed to do in order to develop the rail-
way communications there This time, it has
been neglected hopelessly. We would have
liked to know and we would like to know even
now as to what special steps are being taken
for provision of money, matenal and person-
nelin order to develop the railway communi-
cations in the north-eastern frontier where
seven States have taken shape and therr
elected representatives are ruinning the local
Governments. It is most important. And it 1s
true that the railways have to be developed
in most of the other areas also. But this
region ought to be given the first priority. | am
ashamed to think that even now the Rail-
ways are carrying on with narrow gauge
railway lines. Sometimes, we were assured
and the country was assured that narrow
gauge was going to be given up. Why is the
Government still hanging on with this? May
| expect the hon. Minister to extend his
suggestion for the removal of narrow gauge
and converting all meter gauge lines into
broad gauge lines and develop new railway
lines in all other areas wherefrom the de-
mands are coming? We can follow one or
many new devices for raising capital for
financing these projects. My hon. friend has
come forward with a good suggestion. One
such suggestion was made by me nearly 30
years ago, when | was a Member of the other
House, when Lal Bahadur Shastri was the
Railway Minister. Then | said that we should
invite the cooperation of the local Govern-
ments, even the local boards and some
sections of the private enterprise, to come
forward and contribute to the raising of the
finances for developing all these new railway

Suppl. Demands for Grants
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lines. lwas not for managing these new lines
but only for financing them. My hon. friend
has come forward with some such sugges-
tion. lwelcome it. | want him to go ahead with
it and invite the cooperation of local Govemn-
ments and through the local Govemments
of other social elements which are willing to
advance finance for the development of our
railways.

| would like to have a special Cabinet
Sub-Committee to be formed with the Minis-
ters for Railways and Surface Transport so
that we are able to have a coordinated trans-
port system in our country for the railways,
waterways and the sea. In that case, it would
be possible for us to link many places which
cannot be linked at present between the
railways and the roads as also the water-
ways,

Thirdly, | want special attention to be
paid by my hon. friend, who is a specialist in
labour affairs in regard to the migratory la-
bour. So many Members hailing from Sched-
uled Castes and Scheduled Tribes are plead-
ing for spacial additional representation for
them on the railways passengers associa-
tions. | support them. At the same time,
today from Bihar so many workers go to
Punjab, from Orissa they go to Assam and
other areas, from Konkan and other areas
they go to Bombay etc. especially during
heavy seasons for employment in agricul-
ture as well as industry. No special efforts
are being made in order to ensure minimum
possible facilities for these people in regard
to shelter, at least in such centres where they
congregate first of all before they think of
going to various places in the neighbour-
hood for labour. | have already made a
suggestion in writing and the Railway Board
and the officials there have given the usual
unsatisfactory bureaucratic reply. But spe-
cial shelters have got to be built up. Crores
and crores of rupees are being spend on the
improvement of railway stations with all the
luxurious things, But certainly priority should
be given for the construction of these shei-
ters. They are needed throughout the year in
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different seasons. For different activities,
labour are on the move all the time and they
have got tobe providad this minimum facility.

Anotherthing is that as in other country,
special labour trains have got to be run
during busy seasons from one pan of the
country to another and the railway peopie
knovfromwhich places tc whichother places
migratory labour move during agricultural
season and during such seasons, specia:
labour trains have got tu be run.

Then, the cost of the platform ticket i
being raised. | am verv much opposed to
that. Onthe top of it, these facilities have got
to be provided.

Further, second class fares have been
raised. | do not think 1t i1s reasonable. But it
anyhow, they have to be raised, at least for
journeys within 100 kms thay should not be
raised at all.

Then, the condition of most of the car-
riages including the arconditioned carriages
is in a very bad shape. Special attention has
got to be paid for their improvement.

Wherevar your traval in India on the
railways, you find a lot of debris; railway
materials are baing thrown there by the side
of the railways and nobody thinks of salvag-
ing them, making a capital out of it. In Amer-
icathey do it, why can't we do it here? Same
is the case with the railway quarters also.
They have got to be repaired. They are out of
shape. There are so many people who are
homeless. Why not make these houses
available to those people to live otherwise
remove them. But you do not do it. On the
other hand, there are slums in Bombay, in
Calcutta and in Madras by the side of the
railways. Efforts are being made in order to
drive them away. Why do you drive those
who are already there?

Unless and until you provide them alter-
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native accommodation or altemative hous-
esites, you should notdrive them away. How
to protect tham? They are protecting them-
selves. You provide in addition to that, spe-
cial iron railing, so that their Children would
be protected and yourpassengers would also
be protected.

There is 8 metre-guage line which is
running frcm Katpadi to Tirupati to be con-
verted into a broad-gauge line. For a long
time, we nave been asking to convert this
“ne :n'c a broad-gauge line. Survey has
veen made. They have come to a very
convenient conclusion that it is not profit-
ab'e How is it not profitable? Why should it
not be provided? Already railway lines are
there, railway stations are there and staff are
there. What you have to do is that you have
to do is that you have to broaden the gauge.
Why should you not give special priority to
that?

Recently, a survey has been made for
the conversion of metre-gauge into broad-
gauge from Guntur to Guntakkal, from Dro-
nachalam to hyderabad so that the Ray-
alseema people could be served. Today,
Rayalseema people have been very much
neglected. My fear is that, in usual fashion,
the Railway Board would simply say that itis
nut economical and so on. For God'. sake,
go ahead with the conversion.

There is also a railway hine from Kakin-
adato Kotipalli. t has been dismantied now.
Why should it not be restored? All other
things are available. If it is restored, it would
help the Konaseems people, which is like an
island. They have no, benefits from Rail-
ways, for a very long time.

| am glad that my hon. friend has come
forward with some suggestions far the im-
provements in the supply of meals on the
railways afid the way in which the meals
would be supplied in the containers and so
on. | would like him to go ahead with that.
Instead of using these beautifully priced
containers, why not make use of the ordinary
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things? Why not introduce earthen pots for
the supply of water during summers? He has
advanced a very sensible reason. it would
provide employment for tens and thousands
of our potters all over the country.

Now, coming as it does from George
Fernandes, | said to myself for once a sen-
sible thing is coming from this ruling group.
For God's sake, go ahead and then do other
researches also in order to see that more
employment is generated by the Railways
than at present. '

Finally, | will come to Chandipur. The
Chandipur people have a narrow gauge line.
| do not know how long they have to suffer
from this scandalous thing. You should begin
to think that we are going to reach the next
century. With these kinds of things still hang-
ing on our heads, it wouldbe ashameindeed
forthe country as a whole. | want the Govern-
ment of get rid of all these shameful things
which have come down from the British
times which are still hanging on our heads.
This narrow-gauge should go. Wherever itis
possible, let them convert the metre-gauge
railway lines into broad-gauge railway lines.
Let them aiso introduce the earlier concept
and that is the railways contribution towards
social and economic development of the
country. The areas which have been under-
developed or un-developed and neglected
must be paid special attention.

What is the contribution that the Rail-
ways are going to make for them.

[ Translation]

SHRI RAJ MANGAL MISHRA (Gopal-
ganj): Hon. Speaker, Sir, | belong to North
Bihar. state is divided into two different parts
namely North Bihar and South Bihar. North
Bihar ... .. ¢2.7nx. is one of the poorest re-
gions. Saran, Darbhanga, Muzaffarpur,
Samastipur and Champaran regions fall in
North Bihar. '

Mr. Speaker, Sir, there is abroad gauge
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railway line batween Barauni and Delhi via
Gorakhpur. In all four trains including the
Howrah-Gorakhput, Vaishali, Assam-Avadh
andtwo more trains ply onthis route. You will
be surprised to know that the Siwan station
caters to a population of 1 crore in four
districts namely Eastern Champaran, West-
ern Champaran, Siwan and Gopaiganj. The
reservation quota for this station is merely
two berths in AC 1st class and seven berths
in second class three tier. Thousands of
labourers travel to Caicutta, Assam, Kerala
and Punjab to eamn their livelihood. They live
in utter poverty thera. Nearly more than one
lakh people go up and down from here but
there is no provision of facilities for such a
large number of passengers. The Railways
earn not less that Rs. one crore from Siwan
railway station, but even drinking water is not
available there. The passengers are forced
to travel on the roofs of the trains when they
go to Punjab to earn their bread but they are
shot dead by the terrorists there. When
sometimes, they take seats in second class
three tierof Vaishali Express, fourteen rupees
are charged extra from every passenger and
they are thrown out by the neck at the very
next station. This is our condition. We are not
asking you to lay a double line. Provide a
single line there, but do pay attention to
North Bihar. '

The quality of the te< and food served in
the railway coaches is very poor. You will to
surprised to know that Railway catering
procures tea and food from outside to serve
and charge the passengers for it. In most of
the trains, there are no Pantry Cars and it
becomes very difficult for the passengers to
have tea or snacks.

We hope that hon. Minister of Railways
will pay attention to our region, as he has
won twice from Muzaffarpur constituency.
North Bihar is the most neglected area in
respect of railways. We are very grateful to
the hon. Minister that he has shown interest
in starting the constructions work of Ch-
hitauni-Bagha bridge again. Members of the
Congress Party claim that it started during
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the Congress regime but | would like to
remind them that the work started when late
Shri Kedarnath Pandey was the Minister of
Railways. It was stopped after his death and
entire material was removed from the site. |
request the Government to complete the
construction work at the earliest. There are
still some places where people have never
seen the train. In 1952, a resolution moved
by late Shri Girish Tiwari and Shri Prabhu
Nath Singh regarding laying a new railway
line between Thave and Bhataniwas passed
unanimously in the Bihar Assembly. The
construction work has not started as yet and
therefore. arrangements should be made to
start it as soon as possible

We do not know till now as to what Govern-
ment have done in this regard. We are rely-
ing upon you for this and you will certainly
help us. | would like to say that if some one
wants to go from Gorakhpur to Barauni, and
vice-versa he hastogetdown at Hazipur and
then have to travel by taxi, tempo, bus or by
own cats to Patna. Earlier there was a nar-
row gauge railway-line between Sonepur
and Pahlejaghat and from Pahlejaghat to
Mahendrughat one has to go by steamer.
Steamerservice shouldbe reintroduced there
immediately. if one paisa is increased in the
fare that would amount to Rs. two per pas-
senger. | would like to request that steamer
service should be restarted till the bridge on
Sonepur-Pahlejaghat railway line is not
constructed. Poor coolie who go to the other
side for work are facing difficulty. The sus-
pension of steamer service has caused loss
to us. Passengers of all trains have to get
down at Hazipur and then have to travel by
other means of transportation.

Secondly, | would like to say that there
is a railway line between Daronda and
Mabharajganj but no train is operating on it. |
weuld request that a train should be run on
this rallway line. Mr. Chairman, Sir, the bellis
ringing, | am a new member and do not know
about rules and regulations of the House.
Therefore, ifthere is any mistake on my part,
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| may please be excused.

One more point | would like to say about
the platform ticket. Earlier Shri Madhu Dan-
davate had reduced the cost of platferm
ticket but the Congress Government in-
creased it to Rs. 1.50 and now our Govern-
ment have further increased it to Rs. 2. Only
poor people will be affected by this like.
Therefore, | would say that the cost of plat-
form ticket should be reduced from Rs. 2 to
rupee one. The railway fare for second class
should also be reduced. Sir, | am thankful to
you for giving me time to speak.

[English)

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Chairman, Sir, the railway lines
of the country are the life-lines in the entire
transportation system of India. | also appre-
ciate that this is the best mode of transport
system till today. | have gone through the
Railway Budget. Forthe last two days, have
been listening to the speeches of the hon.
members on the Railway Budget. | am sorry
to say that | do not find any radical changes
or fiscal changes in the Budget provisions.
However, even thaen, definitely from the
Janata Dal and the National Front, we ex-
pect that thare must be some provisions of
the new railway lines, particularly for the
backward areas; definitely we may expect
that there must not be any railway fare hike
for the second class passengers or for the
second class sleeper passengers; definitely
we can expect that there must not be any
fare hike which will shoot up the price leve! of
the country—this freight hike. But the hon.
Minister may say that he has to do all these
things due to constraint of funds. There is
some scope for curtaiiment in fare. My es-
teemed friend, Shri Basudeb Acharia, said
something about it day before yesterday.
The top heavy administration of the railway
system should be completely eroded. This
Railway Board is a ‘white elephant’. it is only
adopting dilly-dallying tactics. You can scrap
this ‘white glephant’.

At the same time | cannot understand
what my Congress friends like to say. Yes-
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terday | was patiently hearing the Congress
Members particularly Shri Gani Khan Ch-
oudhari. Now | am quoting him. He said:

“In West Bengal particularly in North
Bengal and in North Eastern Region
there are a vast tracts of lands where
people have not seen railways or the
railway yards orthe Railway Engineers'
whistle.”

Ido notlike to say that he is confused. | do not
like to say that they are shedding crocodile
tears. | do not like to say that they are
speaking like hypocrites. But Surely | must
say that they are now out of power.

| am sorry to say that the most neglected
part in the Railway Map is the North Bengal
area and the North East Region. Sir, if you go
throughthe map you will find...(Interruptions)

MR. CHAIRMAN: In every Railway
debate you are saying this.

SHRIAMAR ROYPRADHAN:lam sorry
to say that nobody is coming forward.

Sir, it we gothrough the map of Indiawe
will find a small piece of land—length without
breadth—in some points its width is only 10
KMs-—a link between the North East Region
and the rest of India—one side covered by
Bangladesh and the other side by Nepal and
Bhutan. This is the North Bengal which is a
backward area mostly populated by with
Scheduled Castes and Scheduled Tribes.
This area is the most neglected one in the
Railway Map.

Ireceived atele_gram from District Youth
League, Coochbihar, a few days back. |
quote:

*More than Fifty thousand volunteers
participated in Rail Roko movement
successfully at New Coochbehar sta-
tion today the 14th March demanding
introduction of an express train be-
tween New Coochbehar and Calcutta.
Movement peaceful.”
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Mr. Minister, do you think that this is
unjustified and absurd demand?

in North Bengal there are some long
distance train just to feed the commuter of
North East Region—Gauhatito Trivendrum;
Gauhati to Cochin; Gauhati to Bombay;
Gauhati to Jammu; Gauhati to Delhi. But
these trains are just to see and not to board.
There Is not an inch space to stand even. Do
not bother about the reservation. These are
so overcrowded and much worse than the
chicken cage. And we the passengers, the
commuters, are to move justlike the chicken.
This is the condition of the country.

Sir, ten lakh defence and para military
forces—BSF, CRPF and SSB are moving. If
you question about the reservation, they will
throw you out from the running train.

Sir, my Congress friend Shri Golam
Yazdani who raised this issue in the Eighth
Lok Sabha when you were the Deputy-
Speaker, Sir, said how he was thrown away
from the train by the defence people. | am
sorry to say that even this Government are
not looking at this part of the country,

There was a unanimous resolution of
the West Bengal Assembly that there must
be resumption of the Janata Express—New
Bongaigaon, to Howrah—which was sus-
pended after the floods of 1987.

Another proposal is that there should be
a new train from New Cooch Behar to Cal-
cutta, but nothing has been done. Regarding
the Balurghat Eklakhi line, at the time of Lok
Sabha election in 1984 the then Railway
Minister was kind enough to put a hoarding
there by writing “Proposed Eklakhi Balurghat
Railway Line". But this time also only sum of
Rs. 1000 has been allotted for this project. in
this way, it will be completed not only in this
century but in the 21st century also. My only
requesgto the National Front Government is,
please put another hoarding at least by writ-
ing “in days gone by there was a proposal for
a Railway line from Ekiakhi to Balurghat”, in
such a manner it will be like a memarial.
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At this stage again, | would like to re-
quest you to consider the following propos-
als:

1. AnExpress Trainfrom New Cooch
Behar to Calcutta.

2. Re-introduction of Janta Express
from New Bongaigaon to Howrah
which was suspended.

3. New B.G. lines from Ekiakhi to
Balurghat; from Howrah to Amta,
from Digha to Tamliuk.

4. Conversion to B.G. line from Pu-
rulia to Kotshila. Also reduce the
second class train fare and freight.

[ Translation)

SHRI ISHWAR CHAUDHARY (Gaya):
Mr. Chairman, Sir, | would like to congratu-
late the hon. Minister for presenting a revo-
lutionary Budget. He has exempted pulses,
salt, oil, vegetables, sugar, milk etc. from the
freight hike. It is good that he has promised
to increase the number of second class
berths but on the other hand reservation
charges have been increased by Rs. 5to Rs.
10 which has further increased the burden
on the poor. Therefore, | would like to say
that the hon. Minister should provide more
tacilities to the people but should not put
more burden onthem. Secondly, it has been
said that in case of railway accident, a
compaensation of rupees one lakh to rupees
two lakh would be given but can the hon.
Minister tell names of a few ordinary people
whose next of kins were granted claim in
case of their death in rail accidents. Claims
are given only to the known persons or the
persons who can pursue their cases prop-
erly. Therefore, | would like to say that the
families of the poor persons killed in railway
accldents should be given compensation,
only then we will think that affected families
are getting benefit of this increase in the real
sense.
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Rs. 500 crores have been earmarked in
the Budget for the current financial year for
expenditure but no detail has been given as
to how and where this amount will be spent.
1 hail from a world famous place Gaya which
is located in the middle of the South and the
Central Bihar. It is also known as Bodh Gaya
and visited by lakhs of people from our
country as well as from foreign countries but
no attention has been paid by the hon. Min-
ister to provide any facility to the people of
this area. Barring two years, this area has
remained neglected during last 42 years of
independence. Grand Trunk line from
Howrah to Delhi touches this place. Toofan
Mail and some other trains running on this
line from British time have now been denied
to the people of Gaya. Therefore, these train
should be re-introduced on this line. 12 new
trains are proposed to be introduced but
none of them has been given to Gaya.
Adequate rail facilities have not been pro-
vided in Gaya and in this regard, | have been
continuously writing to the Railway Minister.
Some people of the Constituency have also
submitted representations to the Minister
and some delegations also met him person-
ally but nothing has been done. Canthis train
not be operated via Gaya? | want that Gov-
ernment should think over it. The people of
that area have become disappointed and
agitated after listening to the Budget speech
of the hon. Railway Minister. Taking into
congideration, their agitated mood, the
Government should make proper arrange-
ment of trains for Gaya otherwise, | would
warn the Government that no train would be
allowed to run through Gaya in future. About
the Rajdhani Express it is said that it runs at
a speed of 130 Kms. for per hour, hencs its
stop cannot be provided at Gaya. In this
regard, | would like to say that this train
passes through the Gaya Station at a speed
of about 30 Kms. per hour. Therefore, its
stoppage can be provided at Gaya for one or
two minutes. | think it will hardly make any
difference to you but it will greatly benefitthe
people ofthat area. Therefore, |demand that
taking into consideration the popular de-
mand of that region, one or two minute halt
should be provided at Gaya. You know that
Gaya is a famous place of pilgrimage for
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Buddhists and lakhs of tourists from our
country as well as from foreign countries visit
this place, so taking this fact into considera-
tion, a stoppage to the Rajdhani Express is
necessary at Gaya.

Though the Government of India have
made arrangement for filling up the vacan-
cies reserved for Scheduled Castes and
Scheduled Tribes but in the Railway Depart-
ment, it is not being implemented. Reserva-
tions are not being given as per quota. Even
today, several reserved posts are vacant in
the Railway Department. | would liketo draw
the attention particularly towards Mughalsa-
rai Railway Division. Gaya also comes under
this Division. During the Congress regime, in
1974, a scheduled caste named Choudhary
was allotted a piece of land by the Railway
Department taking into consideration his
unemployment but till now he could not get
possession of that land though some money
was also taken from him for this purpose.
Whenever, the attention of the railway au-
thorities 1s drawn towards it they repeat their
stereotype reply saying that they cannot do
anything in this matter. | am sorry to say that
injustice 1s being done to a poor person. |
want that physical possession of the land
aliotted by the Railway should be given to
him immediately.

Now | would like to draw your attention
towards 381 Up and 382 Down Deluxe train
which runs three days in a week. It passes
through several important places including
Gaya. Therefore, my submission is that this
train should be run all the seven days of the
week. Earlier, we had made a demand that
if it was not possible to run it on seven days
of the week, two extra bogies should be
attached to it. But till now neither two extra
bogies were attached to it nor it was run
seven days of the week. Therefore, | would
request the Government to think over this
long standing demand of the people of that
region otherwise the situation will be come
explosive.

Ithink that the Government will not have

any problem in reintroducing a train like
Tootan Mail from Howrah to Delhi. | would
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thank you if a new train is introduced on this
line which will provide more facilities to the
people of that region.

Passenger fares for second class have
been increased from 50 paisa to Rs. 4. As
you know, mostly the poor people and those
belonging to weaker sections travel by sec-
ond class and they cannot for-bear the bur-
den of increase in the fare. The condition of
second class coaches is already bad. The
passengers travel on roofs of coaches, inthe
space between two coaches or by swinging.
instead of increasing the amenities and
providing better facilities of water and elec-
tricity, you did a great injustice to them by
increasing the fare. | want you to immedi-
ately withdraw the hike.

SHRI DAU DAYAL JOSHI {Kota): Mr.
Chairman, Sir, |lamon apointoforderthatas
and when some suggestions are offered
during the course of a discussion one or the
other minister must note them. | find that
nobody is taking a note of these sugges-
tions. The hon. Membars are making very
important suggestions.

SHRI ISHWAR CHAUDHARY: Mr.
Chairman, Sir, | would like to submit that the
single line between Gaya and Patna, a dis-
tance of 100 kilometres should be doubled.
It is a long standing demand of the people of
that area. The hon. Minister of Railways has
all along been saying that until and uniess
the passengertraffic, the movement of goods
and the income likely to be accrued there-
fromisincreased, this line cannotbe doubled.
Today a train takes about 4 hours to cover
this distance of 100 km. whereas it should
hardly take 1 1/2-2 hours. This is a general
demand. | would like to say further that my
native place is Manpur. A temporary (kacha)
railway line passes through my village which
needs to be made permanent (pucca) imme-
diately. Besides, the condition of the railway -
bridge in my locality is very bad. It has
developed cracks at several places and so
far claimed 30-40 lives. Its edges have aiso
sutfered damages. There is no certainty that
a major accident might not take place at any
moment there. The Rajdhani Express and
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other express trains pass through this bridge.
In view of this immediate arrangements
should be made to repair this bridge. Gaya is
avery famous place. Gaya station should be
developed into a model station, because this
is a very hot place and cold drinking water is
not available here. | want that water coolers
should be installed in the station so that
passengers travelling on this route could get
cold drinking water. | hope that all the facili-
ties supposed to be available to a model
station wilt be provided at Gaya.

Now | would like to draw your attention
to the construction of over-bridges again.
Overbridges, one each at watchtower No. 1,
watch tower No. 2 and at Bageshwari site,
should be constructed. It is a densly popu-
lated area apart from being an important
place. lt is the responsibility of the Govern-
ment to construct bridges at these important
places. | would like to draw your attention to
the importance of Gaya. If the hon. Minister
of Railways wants to earn a good name and
reputation, he could do so by running Gaya-
Budha express. Because of Gaya's impor-
tance | request you to consider this demand.

There is no provision of drinking water,
"quarters, roads, electricity and play grounds
for the railways employees working in my
area. | request the hon. Minister of Railways
to consider these problems. At the head-
quaners, coal, cement, iron rods and steel
worth lakhs ot rupees are pilferaged, but
there 1s nobody to nab the culprits. At the
time of theft all the officers entrusted with the
safe custody of these materials are away at
Delhi, Mughalsarai etc. There is nobody to
check the theft. Is it not their responsibility to
check theft? lf they will not check the theft,
who else will do it? (Interruptions)

Mr. Chairman, Sir, Gayais a very impor-
tant place. Hence a direct computer channel
should be set up for Gaya. The strength of
telephone hotlines should also be increased.
Mcre hot lines should be made available so
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as to faciltate easy despatch of incoming
and out going telegrames. | draw your atten-
tion to the above works because these are
very minor and simple works andthere shquid
be no difficulty for you to implement them.

A great injustice is done to the hawkers
moving inside the trains and those sellingon
the platform in my area. | feel that people
selling on the platform in my area. | feel that
people selling gram, groundnuts and other
ltems should be given licences in view of the
legal advice tendered in this respect. This
will increase income of the railways and also
provide justice to these hawkers. (Interrup-
tions)

Mr. Chairman, Sir, | want that a direct
line may be laid for Bodh Gaya-Rajagiri, a
demand for which | had made in 1974. The
survey of this line had also been completed.
Now the proposed line should be laid imme-
diately. Besides, survey of the railway line
connecting Hazaribagh, Ranchi and Pala-
mau had also been completed. | request that
work on this line may please be started and
railway line connecting the above three cit-
ies may please be laid immediately. | shall
conclude after making one more submis-
sion. | demand that an additional bogie may
please be attached with each of the trains
bearing now 3 or 4 down, 159/160 down,
471/472 down, 301/302 and 151/152. | also
demand that there should be one three tier
and 1 first class coach in each of the trains
bearing nos. 1471 up and 1472 down, 2159/
2160 trains.

With these words, | hope that my senti-
ments as well as the hopes and aspirations
of the people of my area will be given due
regard.

"SHRI OSCAR FERNANDES (Udupi): |
rise to participate in the discussien on the
Railway Budget for 1890-91 presented by
the Hon'ble Railway Minister. | am sure Mr.
George Fernandes would have started agi-
tation against this budget through out the
country if he was a member of the Opposi-

“Translation of the speech originally delivered in Kannada.
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tion and not a Minister. In the year 1986
when there was a slightincrease in the fares
in the Railway Budget, Mr. George Fernan-
des started agitation at various places op-
posing the increase in fares. Infact the agita-
tion received wide coverage in the newspa-
pers which published even photographs.

It is very clear from the budget that the
Railway Minister has forgotten the poor
people. There is hike in freight and the pas-
senger fares. This would definitely lead to
high inflation. Therefore my humble request
tothe Hon. Minister isto restore the statusquo
ante of the freight and passenger fares.

The railways should continue with
modernisation and other developmental
activities. We should have a new strategy for
laying new lines. We are spending thou-
sands of crores of rupees on various rural
employment Schemes and relief works.
These investments provide jobs to the people
but they do not contribute to the progress of
the national economy. Hence it is very es-
sential to relate these relief works with the
railway budget. The new routes in the coun-
try have to be indentified and ground work
should be taken up well in advance.

The Hon. Minister has stated that the
Konkan Railway would be completed in
stages. | convey my heartfelt thanks to the
Minister for making this aniouncement. In
the previous railway budgst it was proposed
to complete the first phase of Konkan rail-
way, between Mangalore and Udupi in four
years time. The present Minister has prom-
ised that the phase | of the project would be
completed in two years. | wish him wellin his
endeavour but | want to remind him that he
should take up the construction of all the five
big bridges during the current financial year
itself. The estimated cost of the first phase of
the project would be Rs. 40 crores which |
believe the Hon. Minister would provide in
the current year's budget.

Hon. Minister has made a statement in
Udupi that this Konkan Railway project wold
be completed infive years. He also proposes
to begin the work of the project at six different
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places at the same point of time. The Hon.
Minister may recall that it took more than ten
years for the railway project at Kalinadi.
Therefore | would like to caution the Minister
that until utmost priority to technical works is
given the project may not be able to be
completed within the targeted period of five
years.

The laying of Karwar-Hubli railway line
is pending for a long time. This has to be
taken up immediately.

The conversion of Bangalore-Mysore
Metre gauge line into broad gauge is also a
long pending demand of the people of Kar-
nataka. the Govt. must accord top priority for
this conversion project and complete it within
a span of two years.

Now, it takes 16 hrs. to travel from
Bangalore to Mangalore. The infrastructural
facilities must be improved on this line so
that the travel time would be reduced to 10 or
8 hrs. The speed of the Karnataka Express
running from Bangalore to New Delhi should
be increased so as to bring down the travel
time from 42 hrs. to 36 hrs.

| am thanktul to you for allowing me to
speak though for 5 minutes and with a wish
to stick to the time | conclude my speech.

[English]

SHR! PIYARE LAL HANDOO
(Anantnag): Sir, normally the budget entitles
the author to receive bouquets and creates
the liability for the author to receive brickbats
also. These are the twin-faced reception of
the budget. If we try to find out the reason, it
is inevitable because of the wide gap which
every author of the budget presentation
expects between the popular expectations
and the objects set for achievements within
the course of the year. | will not take much
time of the House, but | would like to seek
consideration for the railway services in the
State of Jammu and Kashmir. | have had
occasion to ask two questions from the
Government in the session and both of them
by ballot fell into two unstarred questions. In
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reply to one question, the Central Govern-
ment has said that since 1980-81 upto 1989-
90, they have been able to complete 18.4 per
cent of railway line from Jammu and Udham-
pur. That means during the period of 10
years, they could complete only 18.1 per
cent of the railway line for a strategic place
like Udhampur. | may remind the House of
the recommendations of the National Trans-
port Policy Committee of 1978, of the Rail-
way Reforms Committee of 1981 and the
criteria set by these two national commit-
tees for extension of railway lines. Fortu-
nately, the present Railway Minister, being
what he is, a socialist, a leader of the railway
workers and adynamic person, has included
the criteria determined by these two national
committees in one of the important paras in
the Status Paper of the Railways. In para-
graph 15, the following said and with your
permission | may read:

“according to the existing policy, con-
struction of new lines is justified in the
following areas::

(¢) lines required on strategic con-
siderations;

(d) development of lines to estab-
lish new growth centres or give
access to remote areas.”

These two are very essential for the State of
Jammu and Kashmir. Now, not inthe remote
pastbut inthe very recent present, they have
made Udhampur city of Jammu and Kashmir
State as the Northern Defence Command
headquarters. In spite of that, we are told by
the Central Government that it had taken 10
years to complete 18.1 per cent of the rail-
way line. This position is at the fag end of the
20th century, at the beginning of the 21st
century. It may be true that there may be
some constraints. it may be true that we
have not been able to restructure our railway
finances. But my humble submission before
the House would be that we should have
answered the questions which were posed
in the Status Paper first before talking about
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the difficulties. You should have answered
the questions, These questions should have
been answered first before presentation of
the Railway Budget.

Now, let me take the House straight to
Kashmir Valley. | asked one question and
fortunately the reply came yesterday. This is
in respect of part of the Kashmir State,
known as Kashmir valley. The question is:
"Whether a survey was conducted for con-
struction of a railway line in Kashmir valley;
if so, when. The reply is, “Yes Sir. a Bi-Modal
Study of a BG rail/road link between Udham-
pur-Qazigund-Srinagar was completed in
June, 1989." To my further question, “whether
itis proposed to undertake this project during
the Eighth Plan”, the Minister gave the an-
swer. Knowing fully well that | belong to the
country which is suffering from agony of
poverty, | did not ask about the survey bering
worked immediately, nor for any work in
respect of Railway was done in Kashmir
valley. Instead, | asked, “Do you propose to
take it up in the 8th Plan?” The reply created
greater agony for me because the reply is,
“Nodecision canbe taken atthis stage”. lam
apprehending that in this way, they are not
earnest about dealing with Kashmir as a
sensitive area for still they are lacking full
knowledge of the depth of the problem. The
Central Government does not seem to be
having full grasp of the problem. What in-
trigues me most is the reply given by them,
namely, “No decision can be taken at this
stage”. Is it because of the present volatile
position of the Kashmir valley that you are
not able to take a decision or is it because
you have not yet taken a decision to revamp
or restructure the railway finance? When |
asked the question, whether he will under-
take this work in the Eighth Plan, you have
given the reply not “at this stage”. Whatis the
meaning of this term “at this stage”"? | re-
quest the hon. Railway Minister to tell me
something about it when he comes to reply
to the Railway Budget.

With these submission, |thank you again
for having given me an opportunity to make
a submission.
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SHRI MANJAY LAL (Samastipur): Mr.
Speaker, Sir, | rise to support the Railway
Budget-1990-91, presented by the hon.
Minister of Railways in the House. Hon.
Minister of Railways, George Saheb is a
socialist. Hence everybody expected that
the Railway Budget presented by him will
help the poor reach the mark of equality and
provide them better facilities. There are some
indications to this effect in the Budget, for
example, manufacturing of First Class A.C.
and first class coaches has been stopped.
But the increase In the cost of platform
tickets, freight charges, daily second class
passenger's pass and especially increase in
the rates of student passes, for poor labour-
ers small traders, salaried classes, has
caused some hardship. | would like the hon.
Minister of Railways to reconsider this point
and withdraw the proposed hike in fares
mostly borne by poor people.

Bihar is the most backward state. The
hon. Minister of Rallways always talked of
removing regional imbalances. Besides,
railway is the cheapest mode of transport. |
would therefore, request him to spread the
Railway network in Bihar by not only laying
new lines but also converting narrow gauge
lines into broad gauge ones so as to remove
backwardness in the state. | also request
that the narrow gauge line between Gora-
khpur and Muzaffarpur via Chhitauni may
please be convertedinto abroad gaugeone.
This is necessary from border security point
of view also. Similarly the narrow gauge line
between Hajipur and Bachwara may please
be converted into a broad gauge line.

I come from Samastipur area. | may
inform you that a big railway factory had
been set up in Samastipur in 1884 by the
B.N.W. Railway. This factory had been set
upto attend to the repair and maintenance of
locomotive engines. Later, it was shifted to
Gorakhpur. A small section of this factory
which was operating at Samastipur is also
going to be closed. Earlier, 2,500 workers
used to work in this factory, but now only 450
workers have been left. In Samastipur Rail-
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way Division people who used to work as
casual labourers are not being absorbed
against regular posts. There was a panel of
thousands of casual labourers with the
Assistant Executive Engineerin Darbhanga.
Out of the above number only, 125 casual
labourers were given employment against
regular posts. Panels were also drawn in
Samastipur, Muzaftarpur and Saharsa. but
these casual labourers have not been ab-
sorbed against regular posts. The railway
work is being carried out by contract system.
I want that the hon. Minister should do away
with the contract system in which exploita-
tion of labourers is done. | also request that
the department should regularise the serv-
ices of casual labourers who are working
against regular posts. At the same time the
closed railway factory at Samastipur may
please be revived and expanded.

I would like to make a submission about
the catering service. Earlier, food in the
railways was being served in Thalis and now
it has been replaced by casseroles. Quantity
and quality of food both have suffered in the
process. Casserole is a capitalist product. |
would like that the casserale system may
please be withdrawn and the earlier system
of serving food in thalis may please be re-
stored. Catering service is also being run by
the contractors and they are exploiting their
workers. | want that catering service should
also be run by the Department and quality of
the foodstuff to be served by them should be
improved.

Qur Railway Minister is the leader of the
poor and a socialist leader. He should make
the provision of, right from Janata train to
janata meal, for the people. Generally, poor
people travel in the second class and in
Bihar 55 per cent of the people are living
below the poverty line. Therefore, | would
request the hon. Railway Minister to intro-
duce Janata train and Janata meal for the
people. By janata meal we do not mean a
very good meal but simply Roti and vege-
tables so poor people may get a meal at a
cheaper rate. One more submission, | would
like to make about Samastipur that a wash-
ing pit costing Rs. 8 lakh was set up there
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and Mail and Exptess trains were used to be
washed there but now it is going to be closed.
Therefore, | would like to say that this wash-
ingpitonwhich they have incurred an amount
of 8 lakh rupees should not be closed. Shri
George Fernandes who is our Railway Min-
ister and is also a leader of the poor, should
pay attention to this also. Earlier there was
only one officer in the name of Railway
Bridge Staff and Gorakhpur was his head-
quarter but now there are five zones of the
railway bridge establishment and all the five
zones have one officer each. Every officer
has been provided with a good car which has
increased the railway expenditure. | would,
therefore like to submit that the number of
officers there should be reduced and the
strength of employees should be increased.
I would also like to bring it to your kind notice
that adequate train facilities has not been
provide from Muzaffarpur. The poor workers
from Muzaffarpur, Samastipur and North
Bihar go to Calcutta, Punjab and Haryanato
earn their livelihaod and for want of trains,
they have to face great difficulties. There-
fore, | would like to make a request that
Chhapra-Sealdah Express train which runs
two days a week and is now proposed to run
three days a week, should run on all week
days. The Ganga-Yamuna Express, which
has been extended upto Danapur should be
further extended upto Patna. The Gorakhpur-
Howrah Express which runs once a week
should be run at least 4-5 days a week.

I hailfrom Samastipur. At present, there
is only one train from Muzaffarpurto Samas-
tipur at 7.00 AM and the other one is avail-
able at 2. P.M. and during the intervening
period, there is no train available on this
route. Therefore, a new train should be intro-
duced on this line. Rajendra Agricultural
University is situated in Doli, so | want that
with a view to provide some facilities to the
university, a stoppage of Express train and
reservation facility should also be provided
at Doli station.

Mr. Chairman, Sir, | would like to thank
the hon. Railway Minister for providing work
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to the potters by introducing the use of kul-
lars in the Railway. Similarly, work has been
provided to the weavers by giving priority to
the handloom products. | want that some
similar arrangements should be made in
respect of catering services also. A lot of
bungling is prevalent in the matter of issuing
of licences to the coolies. Hence, some
changes should be made in its procedure so
that coolies may get licences easily.

SHRI J.P. AGARWAL (Chandni
Chowk): Mr. Chairman, Sir, | would like to
thank you for giving me time to speak. Sir,
through you | would like to make only two
submissions.

Mr. Speaker, Sir, as my first submis-
sion, | would like to say that soon after
coming into office, the Railway Minister has
suspended the Delhi Underground Railway
Project which was under consideration and
was to be constructed on priority basis in
collaboration with USSR. Has it been sus-
pended only on this ground that it was initi-
ated by the previous Government? | hope
that injustice will not be done with the people
of Delhi and this project will be taken up
again. Taking the present transport system
of Delhiinto consideration, it can be said that
the condition will become worst in this city
which has a population of 80 lakh people. |
hope that the proposal will be reconsidered
and steps will be taken to implement it.

Secondly, | would also like to say about
the Railway colonies where Railway em-
ployees are residing in a very bad condition.
The hon. Minister has been the leader of the
workers and the poor, so | hope that provi-
sion will be made for making an improve-
ment in the condition of Railway colonies
under the current Budget. People living in
these colonies are leading a miserable life.
They are facing seepage problem in these
70 to 100 year old houses. Electric fittings
and water pipe fittings have become loose
which has multiplied their difficulties. | hope
that the hon. Minister will certainly pay his
attention to it.

Mr. Chairman, Sir, Chandni Chowk is a
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transactions are done done here and railway
tacilities have direct bearing on it. But due to
non-availability of clearing and forwarding
agents, people are facing a lot of difficulty.
What | want to say is that like Air and Sea
transport, Railway should also provide clear-
ing and forwarding agent facilities. Railway
should authorise some agents, sothat people
may avail the facility of booking their articles
through them. )

[English)

SHRI RAJAMOHAN REDDY (Ongole):
Mr. Chairman, Sir, | am grateful to you for
giving me an opporiunity for making my
maiden speech inthis august House. Though
many senior and learned colleagues have
already spoken on this subject, | would also
like to share my views with the hon. Mem-
bers of this House.

Sir, this is the first Railway Budget pre-
sented by the socialist Minister in the Na-
tional Front Government. Naturally, people’s
expectations were very high. But when the
Budget was actually presented, all hopes of
the common man were belied. They are very
unhappy for raising the passenger fares in
respectof all categories as well asthe freight
charges. Increase in freight charges means
it is indirect taxation. It results in increase in
prices of raw-materials as well as finished
goods. Thus it burdens the commoaman.

I am happy, the present Railway Minis-
ter is pursuing the policy of the Congress
Government in dispensing with manufactur-
ing of first class coaches and first class AC
coaches.

Regarding passenger amenities, the
present Railway Minister has proposed Rs.
28croresforit. kisonly Rs. 3crores increase
ascompared to the last year's Budget. When
we take the escalation cost into account, it
gets nullified. | do not know how he is going
to provide the passenger amenities with this
meagre increase in the Budget.

Railways . rnest establishment
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and the biggest employer. it has got vast
resources of earning as well as of spending.
There are many departments where the
expenditure can be minimised or scrapped
with. | request the Railway Minister to consti-
tute a committee to go into all the details and
to find out the surplus amount. By this way,
some crores of rupees can be saved and
utilised on the on-going projects as well as
on providing amenities to the passengers.

The corruption is rampant in many
departments of the railway also. The Con-
gress Government had taken many steps to
minimise the corruption like computerisation
in the reservation of tickets. But a lot has yet
to be done in this respect.

Booking of goods is another source of
corruption where the owner books the goods
but it disappears from the way. And he
prefers inflated claims with the help of con-
cerned goods clerks. Some crores of rupees
are being lost on this account.

Ticketless travel is rampant in many
States. It has to be checked and curbed.

Generally, we see the same old con-
tractors in the railway platforms who are
working for years together, like, in the book
stalls and 1ea stalls. | suggest to the hon.
Railway Minister that it can be given to the
voluntary organisations, unemployed youth,
ex-servicemen, wdr widows, physically
haridicapped parsons.

Regarding the safety of travelling pub-
lic, unless we improve the track conditions,
bridges, rolling stocks, we cannot avoid
number of accidents.

This being the International Women's
Year, it would have been nice on the part of
the Railway Minister had he proposed some
privileges or concessions to women in this
country in the field of service and journey.

Regarding the new railway routes an
extending of existing trains, he has ignored
the South. He has proposed only one new
train and only one extension of the existing
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train route. | am sorry to say that he has
completely ignored the Andhra Pradesh in
all respects. Regional imbalance, disparities
and discrimination will always encourage
secessionist and separatistforces andforces
of disunity. We should not encourage this. |
would like to go on record and | would like to
request the Railway Minister to extend the
existing Secunderabad-Nadikadirailway line
up to Gudur connecting Madras via
Vinukonda, Darsi, Podili, Kanigiri, Vinjamur
and Atmakur, keeping in viewthe interests of
Guntur, Prakasham and Nellore districts
which are very backward and remote areas.
This, when completed, will become an alter-
nate route to the existing route of Hydera-
bad-Madras section. It is a shorter route by
200 Kms. It is an all-weather route and
connects not only the backward areas of all
the districts but also passes through Ayacut
areas of Nagarjun Sagar where paddy and
commercial crops are being raised in a big
way. lrequest and impress upon the Railway
Minister to kindly take up this project in this
financial year itself. | am told, preliminary
investigation has been completed in this
respect.

There is also a demand from the public
of Andhra Pradesh to start a new day train
from Vijayawada to Madras and vice versa.
This may kindly be looked into.

Lastly, | belong to Ongole constituency.
| request the hon. Railway Minister to im-
prove the Ongole station by providing all
facilities.

11.40 hrs.

[SHRI NIRMAL KANTI CHATTERJEE in
the Chair

[ Translation)

SHRIRAMESHWAR PRASAD (Arrah):
Mr. Chairman, Sir, Railway Budget is being
discussed. It is said that the Railway is an
industry and generates employment oppor-
tunities. It is also a big source of income and
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a means of development of the rural areas.
But the present Budget is very much like the
earlier Budgets presented by the Congress
party and will also lead to the price rise. More
funds have been earmarked in it for the
development of metropolitan cities, for pro-
viding more facilities to the first class pas-
sengers and for the renewal of the railway
track. Inthe presentbudget, crores of rupees
have been provided for the development of
big metropolitan cities i.e. Bombay, Madras
and Calcutta and no attention has been paid
to the rural development. Also it does not
take care of the long standing demands of
the people, for the doubling of the railway
sections and construction of new railway
lines in rural and backward areas. No atten-
tion has been paid to the narrow gauge
railway section between Arrah and Sasaram
and Fatwa-lslamapur railway line. Long
standing demand for the doubling of Patna-
Gaya rail section has not included in the
Budget. Backward areas of Central Bihar
have been neglected and no provision has
been made in the Budget for the develop-
ment of these areas. In this Budget 14 per
cent of the amount has been earmarked for
the new works and 6 per cent tfor the mainte-
nance. This Budget is similar to that of the
earlier Budgets which have contributed only
0.6 per cent increase in the employment
opportunities during the last ten years. You,
yourself have admitted it that till now Rail-
ways have not been able to play an improve-
ment role in generating employment oppor-
tunities in the country. Unless and until new
Railway stations and new railway lines are
constructed inthe rural areas, howthis Budget
can be an employment oriented Budget. In
this Budget, nothing has been said aboutthe
permanent employment of the casual work-
ers and of these working under the contrac-
tors. Instead a higher amount of allocation
has been made for the provision of facilities
for the officers. However, we oppose the
proposed hike in the rates of second class
season tickets and also oppose what you
have said about the first class coaches. The
Railway earns Rs. 2712.26 crores or 87 per
cent or their total income from the second
class and Rs. 401.5 crores from the higher
class fares. Even then, you havg proposed
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to increase the second class fare. What kind
of socialism it is? Certainly, you are extorting
money from the pcor. A meagre sum of Rs.
2753 crores has been earmarked for the
provision of passengers amenities but I think
a major part of this amount would be spent
only for providing amenities to the first class
passengers. The hon. Minister should have
given the separate breakup of the receipts
and expenditure so that it could reveal the
source and amount of income under various
heads and the proposed heads of expendi-
ture. Increase in freight charges would ad-
versely affect the general public and would
increase the rate of inflation. | think the hike
in diesel and coal prices would result in price
rise by 25 per cent and that would have its
adverse effect on the entire public all over
the country. The hon. Railway Minister has
presented a model of his socialism by in-
creasing the second class fare. He has intro-
duced the slab system. The proposed hike in
fare for the general public is 10 percent. All
of us know that of the annual number of 347
crores railway passengers, about 82 per
cent travel a distance upto 50 kms and most
of the them are labourers who travel mostly
in the second ¢lass. Most of the income
under the Head of passenger fares comes
from this class of commuters. Underthe slab
system, the rate of fare upto a distance of 50
km. has been increased by 30 per cent
whereas the hike in the passenger fare for
Rajdhani Express and Shatabdi Express is
not even 16 per cent. The increase in fare
rates in Rajdhani Express on Howrah-Dhan-
bad route is.14.11 per cent, on Howrah-
Mughalsarai route, it is 11.4 per cent and on
New Delhi-Howrah line via Kanpur Central,
itis only 11,9 per cent. This will help the rich
to add to their comforts at the cost of the
poor. Sir, they talk of socialism but that is not
the way of ushering in socialism. Sir, one
thing | would like to say through you that here
in this country even if the socialism is ush-
ered in, it would be for the benefit of the rich
at the cost of the poor.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Chairman, Sir, | rise to support
the Railway Budget. At the same time, |
would like to submit that | expect the hon.
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Railway Minister to withdraw the hike in the
freight charges announced by him. The hike
in the fares of second class M.S.T. should
also be withdrawn. Now that the price at
Platform ticket has been raised to Rs. two, |
would like to ask the hon. Minister that when
people cannot buy platform tickets for even
rupee one, who will buy ticket for rupees:
two? Therefore, | would like to suggest to the
hon. Railway Minister to make available
platform tickets at aflat rate of 50 paisa each,
instead of rupees two. In that case, people
would not hesitate to spend fifty paisa on a
platform ticket and this would substantially
contribute towards the revenue of the Rail-
ways. it has been observed in the law of
taxation that more the taxation, lesser the
payment and lesser the taxation, more the
payment. Therefore, | request that the plat-
form ticket should be priced at 50 paisa,
instead of rupees two. The decision of the
hon. Railway Minister to increase the amount
of compensation payable to rail accident
victims is indeed a laudable one.

Mr. Chairman, Sir, | welcome the an-
nouncement of the hon. Minister to do away
with first class coaches. A glimpse of social-
ism is in sight here and | would also like to
know whether all people would be able to
travelin A.C. orisitthat the entire train would
be airconditioned? The hon. Minister should
do away with the A.C. class also and there
should be only second class coaches in all
the trains and only then we would be able to
establish truewecialism in this country. it the
firstclass and air-conditioned coaches are to
be done away with, then some minor facili-
ties should be provided for the convenience
of MLAs or M.Ps , if necessary. Otherwise, |
believe that the MLAs and M.Ps should
travel with the common people if socialismis
to be established in this country. Therefore,
| welcome his socialist Budget. One more
thing | found strange is that Shri George
Fernandes, who has been actively involved
with railway agitations and who used to
squat and lie on the railway tracks to protest
against even a slight hike inthe raiiway fares
has himself raised the railway fares after
becoming the Railway Minister. Why is there
a difference between his words and deeds?
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if this happens, | too would have to share the
blame for | am also a part of the Government
because | belong to the Bhartiya Janata
Party, which supports this Government.
Therefore, | would like to submit that the
people have now learned to change the
Government. When the people were able to
change a Government, that reigned supreme
for 40long years, then it would not be difficult
at all for them to throw out a four-month old
or one year old Government. Theretfore, the
only request | would like to make is that there
should not be any difference between words
and deeds.

Sir,  represent Jaipur city in Rajasthan.
Not only Jaipur but the entire Rajasthan has
remained neglected, so far as development
of railways is concerned. The majority of our
people are poor. Broad gauge railway lines
are virtually non-existent in this region. |
thank Shri George Fernandes for his deci-
sion to convert the Sawai Madhopur-Jaipur
line into a broad-gauge line, but the amount
allocated for this purpose in the Budget is
inadequate. Inadequate allocation means
that even if the conversion work is started, it
would not be possible to complete it within
the next five years. So far, Jaipur was the
only State capital which was not linked by a
broad-gauge line. Now that the hon. Minister
has decided to get it done, my request is that
additional amount be allocated for this pur-
pose in this Budget. | would like to tell you
that according to the all-India average of the
development of railway lines, only 18.81
kilometres of track has been laid per 100
square kilometre area in Rajasthan. It has
been our long standing demand that the
metre gauge lines from Delhito Ahmedabad
and from Jaipur to Sawai Madhopur should
be converted into broad-gauge lines. This
demand has been there for a long time now.
When Shri Kamalapati Tripathi was the
Railway Minister, he agreed to fulfill that
demand. When Shri Madhavrao Scindia
became the Railway Minister, he also agreed
to do the needful. Apart from this, all the 25
members of Parliament, hailing from Rajast-
han and belonging to the Congress Party,
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including leaders like Sardar Buta Singh and
Shri Natwar Singh also agreed with this
demand, but nothing worthwhile was done.
Now, we arefortunatethat the present Prime
Minister's in laws place is in Rajasthan and
by virtue of this relationship, he is our uncle
(husband of paternal aunt). While onthe one
hand, the Prime Minister is our uncle, onthe
other, the Deputy Prime Minister is our ‘tau’
(father’s elder brother). Further, let me also
establish my relationship with Shri George
Fernandes by calling him my father's imme-
diate elderbrother, or let me say that he is my
uncle. Despite, having all these relationship,
how would you feel, if no developmental
acgvity takes place in Rajasthan? If Rajast-
han is not linked by broad-gauge railway
lines at atime when there are so many of our
relatives at the helm of affairs, then when
would it happen? Therefore, my request is
that during the tenure of the hon. Railway
Minister, maximum areas in Rajasthan should
be linked by broad-gauge railway line. This
would not only make travel and transporta-
tion more convenient in Rajasthan, but it
would also facilitate easier transportation of
the produce of Rajasthan’s irrigated areas to
the market. Rajasthan is a dry and desert
land. The expansion of railways in the State
would pave way for the development of
cement factories. Therefore, it is my torceful
demand that the metre-guage line linking
Delhi with Ahmedabad via Jaipur, be imme-
diately converted into a broad-guage line.
Keeping in mind, the interests of our tribal
areas, Ratlam should be linked with Ban-
swara. Anotherdemand is that Agra, Mathura
and Alwar should also be linked with a broad-
gauge line. If Jaipur is linked with Ahme-
dabad through a broad-guage line, it would
help in easier transportation of agricultural
produce to the market, apart from facilitating
easier transportation of other goods. You
are also aware that Rajasthan has always
been a centre of attraction for the tourists
Tourists in large numbers, both from within
and outside the country, visit Rajasthan and
a’broad gauge line would make their journey
more convenient. If Rajasthan is also linked
with Gujarat by a broad-gauge line, it would
accelerate the development of industrial
townships like Ahmedabad and Jaipur. We
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require your support in this matter.

Lastly, | would like to request that a
broad-gauge line should link Sawai Mad-
hopur with Jaipur, Jaipur with Phulera,
Phulerawith Jodhpur and Jodhpur with Jais-
almer. It is essential, because tourists from
all over come to visit the famous havelis of
the Patwas in Jaisalmer and this railway line
would help these tourists immensely. Apart
from this, it would also help in the growth of
industries based on limestone which is found
in abundancethere. Therefore, itis essential
to link Jaisalmer with a broad-gauge line. In
the '‘Pink City Express’ that runs between
Delhi and Rajasthan, water is filled at Delht
only. Afterreaching Jaipur, it returns to Alwar,
but there is no arrangement to fill water at
Jaipur on its return journey. The water filled
in Delhi is finished by the time the train
reaches Alwar. Similarly, there is another
train to Jaipur, by the name of ‘Palace on
Wheels'. The Government itself has admit-
ted that the coaches of the train would not be
in a running condition by the next decade,
that is by the end of 90’s. Now, where does
this '‘Palace on Wheels 8 go to? From Delhi
to Jaipur, from Jaipur to Udaipur and from
there upto Jaisalmer. Changes should be
brought about in the operation of this train
service and there should be proper provision
for coaches, as well. Sir, similarly, there is a
train named ‘Chetak Express' which runs
between Delhi and Udaipur via Jaipur. As
suchthe distance between Delhi and Udaipur
is just 734 kilometres, but this train covers
this distance in 21 hours, that is to say at an
average speed of 30 kilometres per hour. 1
am at a total loss to understand, why you
have named this train ‘Chetak Express'.
Chetak was the name of Maharana Pratap’s
tavorite horse, which used to run with the
wind but this train runs at a very slow speed.
You are saying that this train cannot run at a
faster speed, then my suggestion is that you
should rather change the name of the train.
Atleast, you should not tarnish the fair name
of that gallant horse, Chetak. If nothing else
is possible, then at least, increase the speed
of the Chetak Express.

1 would like to make a request that the
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departuretime of Ashram Express shouid be
6.00 a.m. It will enable the passengers to go
to Delhi by the Ashram Express. Similarly, a
passenger train which runs between Phul-
era and Bikaner should be extended upto
Jaipur so that the people can reach Bikaner
early in the moming. In this context, | as a
responsible worker of the party and faithful
follower of the George Sahib, would like to
make one more submission that as Jaipur is
the seat of Rajasthan High Court and even
otherwise milkmen go to Jaipur to sell their
milk and businessmen, and non-Govern-
ment employees go there daily and also an
innumerable number of colonies have come
up around Jaipur, two shuttle trains should
be introduced between Bandikui and Phul-
era via Jaipur daily. One of them may reach
Jaipurinthe morning and the otherone inthe
evening. It will solve the transport problem of
Jaipur. It will be convenient for all sections of
daily commuters. On the analogy of ring rail
service in Delhi and quick local train service
in Bombay, | would request you to introduce
aring rail service even in Jaipur for the quick
and convenient journey of the passengers. it
is very essential. Similarly, | would like to
make a demand that the Chetak and
Marudhar Express should be given a halt at
Bassi Railway station which is a Suburban
railway station of Jaipur. Moreover, Jaipur is
areligious place asthere is atemple of Khatu
Shyamiji just near the city The people come
here from the distant places like Bombay
and Calcutta in Ghatu Shyamiji Mela. Hence,
Iwould like to make a request that a newtrain
should be introduced between Reengus and
Data ram garh via Ghatu Shyamiji.

Although, there are over-bridges in the
Jaipur city but as a number of colonies like
Baees Godam, Hassanpur near the railway
crossing, Malviya Nagar and Jhatwara have
come up, constant train movements and
shuttling rail engines hamper the free move-
ment of public who has to keep on waiting at
the railway crossing to go to the other side of
the railway line. It has in a way disrupted the
entire system of traffic in Jaipur city. | would,
therefore, request the Government to take
up this matter with the State Government
and take steps to expedite the construction
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of over-bridges at the aforesaid places
namely Jhotwara, Hassanpur, Malviya Nagar
and Baees Godam.

Sir, | regret to say that at a number of
places at the level crossings, gates are kept
cloged for all the 24 hours for the pedestrians
and other vehiculartraffic. it is surprising that
the railway authorities while laying the rail-
way lines in the vicinity of a village did not
take care of the hardships of the villagers
who have been left with no option of the level
crossing where they find the gates closed for
allthe time of the day and night. They should
have taken care of it. There should be some
or the other provision for the free movement
of their passenger and vehicular traffic.

Besidesthis, |would like to welcomethe
steps you have taken to introduce the com-
puter system of reservation in Jaipur city on
an experimental basis. | would also like the
Government to make a provision of dispen-
saries on the passenger trains. Sir, as at
present, Jaipur is nat directly linked by rail
with any city of the country eicher in the North
orinthe East, though itis an importantcity on
the tourist map of the world and a large
number of people living in other parts of the
country, also have to perform their home-
ward journey. Therefore, | would like the
Government to fix a quota of seats for this
city for the purpose of reservation in the
following trains:

15 additional sleeper berths on North-
East Express Guwahati and 16 addi-
tional sleeper berths on Guwahati
bound Tinsukia mail. 8 Additional
sleeper berths on the Deluxe express
running upto Calcutta, 8 additional
sleeper berths for Calcutta in Delhi
bound Toofan Mail also a quota for
Jaipur in the reservation of seats on
other trains for Cuttack, Bhubneswar
and Patna.

Mr. Chairman, Sir, in the end, | would
like to make one more submission through
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you that a dependent of the deceased rail-
way employee should be given employment
on the priority basis. Provisioning an ade-
quate quantity of drinking water and ade-
quate lighting arrangements should be made
at every station.

Sir, I would also like to draw your atten-
tion to the condition of second class waiting
rooms where you will notfind proper facilities
whereas in the first class waiting rooms, you
will find all the facilities such as the bright-
clean toilets etc. It is a socialistic Budget
from hon. George Sahib who is also a promi-
nent socialist leader of this country in whom
we have cherished high hopes that he will
make a provision in this Budget to ensure
cleanliness and sanitary conditions, proper
and comfortable seating arrangements for
the passengers with the security of their
luggage in the second class waiting rooms.
As regards the provision of facilities in the
second class waiting rooms, maximum at-
tention should be paid to them.

Mr. Chairman, Sir, regarding the wag-
ons workshop inJaipur proposed to be shifted
from that place, | would like to submit that it
should not be shifted from here. In the end,
| would like to make one more submission
that the members of Parliament from all
areas should be associated as members in
the Parliamentary Advisory Committee or
any other committee. Facility of railway
passes for the retired railway employees
shouldbeintroduced. Electric engines should
replace the steam engines and process of
modernisation should be undertaken by the
railways. Passengers should be served good
quality of food in their compartments. De-
mand of the railway employees should be
accepted andfulfilled. Inthe end, | would like
to submit that in view of all these things, the
proposal of increase in the freight charges
should be withdrawn and the rate of the
platform ticket should be kept at the level of
Rs. 0.50 instead of Rs. 2.00. As the hon’ble
Railway Minister, Shri George Fernandes is
a socialist Minister, he should reduce the
price of the platform ticket in keeping with his
socialist base. | would like to thank you very
much for giving me an opportunity to speak.
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DR. THAMBI DURAI (Karur): Mr. Chair-
man, Sir, | thank you for giving me this
opportunity to speak a few words on the
Railway Budget. In view of the time factor, |
will restrict my speech only to a few points.

Everybody who spoke here said that
Shri George Fernandes is a socialist. |-also
felt in the beginning that he is areal socialist,
but after the presentation of this Railway
Budget, | changed my opinion. This Budget
is not a socialist Budget. When he presented
the Budget, he said:

“It is as much to create an egalitarian
atomsphere as to provide more ac-
commodation in trains that | have
decided to curtailthe production of first
class coaches and build more of sec-
ond class coaches with cushioned
seats.”

It may be the socialist view, but it you go
through the whole thing regarding the new
tariff rates and fares etc., you will agree that
it is not a socialist budget. An increase of 17
per cent in the fares for ACC first class and
sleeper chair car is all right; it may be a
socialist thing. The Increase in the first class
monthly season ticket ranging from Rs. 16to
Rs. 48 may be a socialist thing. But how can
he convince us for the increase in the fare of
second class mail/express trains ranging
from Re. 1 to Rs. 20? Again the fare of
second class ordinary is proposed to be
increased by 50 paisa at the lowest slab and
Rs. 4 atthe maximum. Similarly, the price of
the platform ticket is proposed to be raised
from Rs. 1.50to Rs. 2. How can he claim that
it is a socialist Budget?

Further, he says that the first class and
ACCfare has been increased by 17 per cent
only. But if you calculate, you willfind that the
fare hike for the second class is more than
the first class fare. For example, the fare
from New Delhi to Warangal for the second
class sleeper berth by GT Express is Rs.
145, According to the proposed hike in the
present Railway Budget, the fare will work
outto Rs. 175, i.e. Rs. 20 for more than 1500
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kms plus Rs. 10 more for the berth. Percen-
tagewise, it works out to 20 per cent. There-
fore, how can he claim that he has presented
a socialist Budget? i you go through the
details, you wili notice that it is not a socialist
Budget.

Then, | want to make certain sugges-
tions., If he actually wants to increase reve-
nues for the new projects, there are so many
ways. He can economise on the expenditure
in the Railway Department; he can think of
some loans; the pilferage can be curtained.
There are so many ways to increase the
income, but there is no justification for rais-
ing the second class fare and other things,
which directly afect the common man. Also,
increase in the price of the platform ticket
from Rs. 1.50 to Rs. 2 is unwarranted.

Yesterday, one of our members said
that the hike in the platform ticket is only a
token hike. The platform ticket is just to
identify who is a regular traveller and who is
not; who is the person who has come to the
Railway Station for receiving the guest and
who is the person who has gone to the
Railway Station to see his guest off. That is
all. In order to curtail all these things only, he
had increased the cost of platform ticket. As
a Socialist, he should have reduced the cost
of platform ticket from Rs. 1.50 to Rs. 1.00.
That would have been an economical propo-
sition and also an advisable thing.

Another factor which | want to bring to
your kind notice is the maintenance of plat-
forms inthe Railway Stations. lf yougotothe
Madras Central Railway Station, then you
will realise the difficulty. if you want to catch
the train or if you want to come out from the
Railway Station for going to your place, you
will not find enough space. In the platforms
you will find, lot of luggages and parcels are
just carelessly kept. It is very difficult evenfor
a common man to get out from the train and
go to his place. Therefore, | would request
the Railway Ministry to look into this com-
plaint which we are facing in the Railway
Station.

Now, | would like to give one more
suggestion. You should also give empioy-
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ment opportunities for the educated youths.
Instead of asking the Railway officials to
stand at the exit gate for the collectian of
tickets from the people who are coming from
other places, you can put these Railway
officials in alltrain compartments as conduc-
tors. It will not only create employment op-
portunities but it will ailso help in regulating
the passengers and act as security for the
passengers.

Now-a-days, due to thefts, many pas-
sengers are facing a lot of difficulties while
travelling in the trains. You can also contiol
this by way of posting the Railway officials in
all train compartments.

| want to say something regarding sani-
tation. In the trains, it is very difficult io get
sufficient water for cleaning the lavatory. We
are facing this problem very badly. So, top-
most priority should been given to sanitation.

@ Many hon, Members, here, have re-
quested for separate Zones or Divisions for
each State. It is an essential and also an
important suggestion. if you do this, the
aspirations of different States can be ful-
filled.

Now, | want to bring to your kind notice
certain points regarding laying of new rail-
way lines. The hon. Minister of Railways has
neglected Tamil Nadu in this regard. At the
same time, | do welcome his announcement
which he had made regarding Konkan Rail-
way. In his speech, ha has said that it is a
long-standing aspiration of the people of that
area. In the same way, he should fuffil the
aspirations of the people of Tamil Nadu also.
Take, for example, Pondicherry to Banga-
lore Railway Line. This is one of the long
standing aspirations of the people of Tamil
Nadu. Pondicherry can be connected to
Bangalore via Villupuram, Tiruvannamalai,
Samalpatti, Krishnagiri, Cauveripattinam,
Hosur and so on. By means of this, you can
connect two States and one Union Territory,
i.e. Tamil Nadu, Karnataka and Pondicherry.

When we are giving importance for
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broad-gauge line, we should also have a
connection to Salem and Karur. That is also
very important. if you can connect Salem,
and Karur via Namakkal, the south part of
Kanyakumari can also be connected to
Madras by this broad-gauge line. I is be-
cause everybody is feeling that metre-gauge
line froin Madras to Madurai has to be con-
veried into a broad-gauge line. | do not know
whether 1t is feasible at this stage, now. In
order to satisfy this aspiration, the Minister
shauld consider linking Salem to Karur. When
ws cemplete the Karur-Tuticorin broad gauge
line, this aspiration can be fulfilled.

The allocation made by the Minister for
the project, viz. Rs. 11 crores, to complete
the conversion from Dindigul to Madurai,
and trom there to Tuticorin is not sufficient,
Therefore, | request him to allocate more
tunds.

Similarly, about the Madras city, many
Members have demanded that the Mass
Rapid Transit Systam needs a greater allo-
cation. The amount of Rs. 14 crores allo-
cated, is not enough.

Thare are railway crossings which cre-
ate a lot of problems for us. | request the
Minister to provide a road overbridge in
Lalapet in my constituency, and aiso one
more road overbridge in Karur. This is a
long-standing demand of the people of my
constituency. | hope the Minister will con-
sider this suggestion.

As | said in the beginning, the increase
in tarifts and others will affect the common
man, and also create inflation. So, | request
the Minister to reconsider the tariff increase
for the Second Class, and also make the
cost of the platform ticket Re. 1/- instead of
Rs. 2/-.

SHRINANDU THAPA (Sikkim): As you
all know, | come from Sikkim, a tiny Hima-
layan State. Sikkim has no railways, no air
links and Sikkim is a State which is physically
landlocked. It is connected only by one road
route, viz. via Siliguri in North Bengal. We
are surrounded on three sides by three inter-
national borders. So, there is no escape for
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us. The people of Sikkim are very backward,
and it is a very under-developed State. We
are fed only by one railway station, viz. the
New Jaipaiguri Railway Station in North
Bengal. This station caters not only to the
strategic State of Sikkim, but aiso to the
entire North Bengal, parts of Assam, part of
Bihar, a part of Nepal and the whole of
Bhutan. The reason why I mention these two
foreign countries is that the people of those
areas also travel only from the station in New
Jalpaiguri. The >odwill of the people of
these areas has also to be kept in mind, for
maintaining friendly relations with these
countries.

Thethird point is that Sikkim has got two
permanent Army divisions; and at Siliguri, in
North Bengal, there is the Corps (33) Com-
mand. This is another reason why | want that
the needs of development of North Bengal
should be looked into.

The recent policy of relaxation of rules
relating to ourseas tourism has been an-
nounced by the Government for Sikkim. This
demand has beenthere for the last 15 years.
We have got this relaxation after 15 years.
We are grateful to the Government of India
for this. But | have to say at the same time
that these facilities cannot be availed of, and
the scope for tourism in Sikkim or those
areas cannot be achieved, without an acces-
sibility to North Bengal and without develop-
ing the areas in transport and communica-
tion of North Beng#, because unless we
develop the latter areas, the access to Sikkim
will not be there, or is difficult.

For Sikkim has to go either by rail or by
air or by other means of transport upto Silig-
uri. There is no other way. This naturally
affects our Defence interest also very much.
So, both in the interest of the Defence and
the development of the area, we have to
develop North Bengal in communications. |
am not asking for a new railway line in
Sikkim; | am only asking from the Govern-
ment or from the Minister for that matter to
make a categorical statement with regard to
adding one coach each with two tier AC
Sleeper and Second-Class AC Chair Car in
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the North-Eastern Express, Tinsukia Mail
and Darjeeling Mail which goes to North
Bengal from Calcutta. These three coaches
only | am asking for Sikkim, | am not asking
for a new railway line or a new station. It is
also possible to have a railway line in Sikkim;
perhaps it is not impossible, but it is not
feasible at the moment. Therefore, | am not
pressing forthat. What | am asking for is that
out of 1500 or 1600 coaches to be manufac-
tured, | want only three coaches in these
trains in the name of Sikkim for Sikkim State.

The present Delhi-Kathihar Express is
there. This originates from Kathihar ortermi-
nates at Kathihar. So, from Kathihar to NJP,
it takes only four hours. If this is extended to
North Bengal upto NJP station this whole
area deficiency or inadequacy of transport
which prevails over there will be removed.

With these words [thank you Sir. |do not
want to take time of the House-| expect that
the hon. Minister will consider this demand of
Sikkim.

MR. CHAIRMAN: | am.now calling a
new member from the Congress | Party. But
my only request would be that Mr. Deshmukh
tries to complete his speech in five minutes
there are other new members from his party
also who will not get a chance otherwise.

Now Mr. Deshmukh,

SHRI ANANTRAO DESHMUKH
(Washim): Mr. Chairman, | thahk you very
much for giving me an opportunity to make
my maiden speech.

As you see, the Railway Budget has
been divided into two parts over the years by
two different governments. So, what is there
in the first part is actually a contribution of the
Congress | Government. But | must admit
that the second part really belongs to them.
It is their genuine work which has shown
their real great concem for the common man
in raising freight charges or increasing fare in
the passenger trains.

in paragraph 6.2 the Minister has ob-
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served that he Is going to curtail the produc-
tion of first class coaches unless this will
provide about 15,000 additional seats. As
you know, about 11 million people travel by
railway every day. So, it would mean arise of
hardly .06 per cent every year taking into
consideration 7500 seats this year and 7500
seats next year. In 1988-89 we had planned
to add about 575 second-class coaches to
the existing fleet; in 1989-90 we had planned
to add 700 second-class coaches to our
existing fleet which was a rise of 22 per cent.
Supposing this pace continues, the Minister
ought to be adding about 850 second-class
coaches for the year 1989-90. Has the Min-
ister planned for that? He is going to add
about 15000 additional seats. Does it mean
that for the year 1989-90 the Minister is
planning to add about 950 new second-class
coaches to the existing fleet and fcrthe year
1990-91 about 1250 coaches. | would like
the Minister to answer it while replying to the
debate.

Now let us take up paragraphs 12.2 and
11.2. f you go through the first three years of
the Seventh Plan you will find that the trans-
port output has gone up by 77 per cent and
the passenger kms by 90 per cent. This was
achieved with a marginal addition of .9 per
cent in man power as well as infrastructure.
Naturally, this shows the administrative
genius of Congress |. But Imusttelithem that
even the Minister has acknowledged all this
in his budget papers. | would not go into the
details of them. You must have already seen
the. But | may mention one thing over here.

Sir, in terms of wagon utilisation capac-
ity, we had surpassed Japan. | am sorry that
this fact has not been mentioned in the
Status Paper.

Now | come to Paragraph 13. Here, |
share the views of the hon. Minister. It says
that the level of budgetary support works out
to Rs. 1420 cores that is 28.4 per cent of total
plan outlay, the lowest ever so far.

Sir, | had an occasion to go through the
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last year's debate on the Railway Budget.
Prof. Madhu Dandavate had observed that a
Railway Minister has three mothers-in-law-
the Finance Minister, the Finance Commis-
sion and the Planning Commission. Now
see the irony of the fate. Prof. Madhu Dan-
davate is occupying a chair as one of the
mothers-in-law and Mr. Fernandes is occu-
pying a chair as daughter-in-law. Prof. Dan-
davate had also said that the three mothers-
in-law should take proper care of the daugh-
ter-in-law. It seems that the mother-in-law
has not really cared for the daughter-in-law.

| would like to tell the hon. Minister that
he must show his displeasure just as it was
shown by Tauji a couple of days back.

Now | come to paragraph 14. The Min-
ister has observed that there are many
demands for the new railway lines and he is
not in a position to comply with them be-
cause of the financial constraints. | would
like to remind the House about what Prof.
Dandavate had observed earlier. He said: “If
the Minister really intends, there willbe more
railway lines. Otherwise, there will be mere
surveys,” We do not want to be satisfied only
with the surveys.

Sir, | will take this opportunity to tell the
Minister about the problems of my constitu-
ency. The first problem is conversion of a
narrow-gauge railway line-Achalpurto Yavat-
mal-into a broad-gauge line baecause this
area is the most backward area industrially.
This railway line has been looked after by
Central Province Railway and the Govern-
ment of India is incurring a loss of Rs. 2
crores every year. Unless and until you
convert it into broad-gauge, you are not
going to reduce the loss.

The second problem is about shifting of
a level crossing near Washim-Akola to
Washim metre-gauge. | request the hon.
Minister to look into this matter and do the
needful.

Sir, Members in this House have ex-
pressed about what they felt regarding hike
infreight rates and passengerfares. So, | will
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not take your time because | share their
views. Instead, | will tell the hon. Minister
what his colleague Prof. Madhu Dandavate
might be feeling about it. As you know, Prof.
Dandavate is very firm about his convictions
and beliefs. Whatever he had said last year
still holds good because the circumstances
prevailing in the Rallways have not changed
and only the Government has changed. He
said:

“When the freight charges are in-
creased it will certainly escalate the
prices, traders and manufacturers will
take advantage of this situation and
would increase their prices. it may
have atremendous impact on our socio-
economical structure, and the person
who would invariably suffer from this
would be a common man.”

He had also given an example as If while we
are watching a show, clapping our hands
and somebady putting a hand in our pocket
and robbing us of our savings. Here you
have not only increased the freight charges,
but also increased the passenger fares. So,
it is two prolonged attack. May | say now as
was observed by Prof. Dandavate that your
Government is robbing a common man of
both his pockets?

Lastly | would like to draw the attention
of the hon. Minister to one paragraph in the
Status Paper on Indian Railways, where he

says:

“A former Minister in a State Govern-
ment had told him that he lost the
election to the State Assembly be-
cause he could not get a level crossing
or an overhead bridge at a thickly
populated point in his constituency.”

Ido not want this to happen to me. | have said
what | wanted to say and the tool is in his
hand. | only request the hon. Minister to be
judicious and fair.

SHRISIVAJIPATNAIK (Bhubaneswar):
While welcoming certain measures like cur-
tailment of production of first class coaches
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and to build more second class coaches, etc.
| strongly oppose the proposal to increase
second class fares and freight charges and
1 urge upon the Railway Minister to withdraw
them. Resources can be mobilised other-
wise also. Some such suggestions have
already been made by the hon. Members in
this House. That apart, when railways are
discharging some social obligations mainly
by carrying goods and commodities at a rate
which is less than the cost, why not they be
reimbursed from the general revenues as is
the practice in other countries? That cost
railways Rs. 1653.31 crores per yaar. | think,
this should be reimbursed or the loan to the
railways be converted into grant so that the
railways will not have to pay this heavy
amount as dividend to general exchequer. |
want to point out that in spite of 167 per cant
increase in passenger traffic and still more in
goods traffic and other goods, employment
growth per year is only 0.6 per cent. This
needs to be looked into. And the suggestion
of the Railway's Corporate Plan to constrain
manpower, that again in the country of crores
of unemployed people need to be reviewed.

Railways must have a total view to
develop every part of our country. | come
frgm a State which has been neglected by

Railways. Thetotal route length inOrissa
is around 2000 kms which is one of the
lowest among major States. For every 1000
sq. kms. area there is only 12.70 sq. km of
railway line. This is the lowest among the
major States. But the all India average is
18.85 sq. kms for every 1000 sq. kms of
area. For every lakh of population, when all
India average is 9.04 kms of railway line, in
the case of Orissa it is only 7.50 kms. This is
also one of the lowest among the major
States. As a result of that industrial develop-
ment is retarded in spite of tall talks by the
Congress rulers all these years. In this
Budget, there is no indication of change of
that attitude. Because when | see Talchar
Sambalpur railway line, a meagre amount
has been allotted. In this way, when will it be
completed? So also is the case of Jakhpura
Banspani rajlway line which has stopped at
Daitri. As a result of that, transportation of
iron-ore from that area become costly and
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irregular and mines get closed rendering Shri Harin Pathak - Absent
thousands of workers out of job and loss of
revenue. Shri Dau Dayal Joshi - Absent
Then | come to the proposed Khurda Shri Shailendranath
Road Bolangir Railway line. The survey has  Shrivastava - Absent

been completed. But there is no proposal to
take it up for construction. This will not only
cover my constituency but this will also benefit
the most backward and tribal dominated
district of Phulbani where people have not
seen a railway line so far. This will also
benefit the backward districts of Kalhandi
and Bolangir and augment the industrial
growth in the entire area which is rich in
mineral and forest resources. | hope, atten-
tion will be paid to this line.

| would again suggest that doubling of
Paradip-Cuttack and Khurda Road-Puri rail-
way lines are essential.

Puri-Howrah and Puri-Asansol passen-
ger Trains which were earlier there, have
been withdrawn. | would urge upon the Rail-
way Minister that these should be restored.

| do not find any reason why electrifica-
tion from Kharagpur to Vijayawada will not
" take place. Electrification musttake place on
the entire railway line.

People of Orissa are justified in thinking
that because Calcutta and Madras, and
Calcutta and Bombay had to be connected,
so, some railway lines have gone through
Orissa, otherwise, the Railways would not
have cared for Orissa. | hope that attitude of
the Railways will be changed.

Lastly, | would urge upon the Railway
Minister to withdraw the victimisation. Since
the 1981 loco-running strike, some seven
hundred locomen are out of job. In the
changed political situation, why should it be
delayed?

MR. CHAIRMAN: There is a long list of
speakers from BJP. | am told they are ab-
sent. Let me call their names in that order.

| would have called Janata Dal Mem-
bers but you see on Fridays there is a
Rajdhani Express constraint. Several Mem-
bers want to go to either Bombay or Calcutta
and their train leaves at around 4 O'Clock.
So, please excuse me if | give them a little
priority. Other names | will call certainly. How
much time will you take, Mr. Ram Kapse?

PROF. RAM GANESH KAPSE: By 3
O'Clock | will complete, Sir.

MR. CHAIRMAN: O.K. Please start.
[Transiation)

PROF. RAMGANESH KAPSE (Thane):
Hon. Chairman, Sir, every year the depart-
ment of railways pays dividend to the Gov-
ernment. However, it is my suggestion that it
should be taken up in a new way because it
needs a change. Any increase in the pas-
senger fare should be sffected only after
taking into account the economic condition
of the passengers. There shouid be no ran-
dom increase in the fares. Proposed in-
crease in the freight charges may have all
the chances of increasing the rate of infla-
tion. Therefore, it needs to be reviewed.
Here, | would like to make one suggestion
that the estimated amount of annual profit of
the railway has been unnecessarily on the
high side this year, it will place burden onthe
people. However, | feel that the Railway
Minister can take a decision not to propose
an increase. The rate of monthly seasonal
tickets have aiso increased. It is now just
double of the rate it used to be ten years
back. It is a sort of injustice with the dalily
commuters from the suburbs of Bombay
because they come here from quite distant
places as they are not able to get employ-
ment somewhere inthe nearby areas. There-
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fore, in view of all these things, it should be
reviewed. It was very long ago when a deci-
sion was taken to issue monthly passes at
concessional rates. But in the last 10 years
the fares of the monthly pass have doubled.
| register my protest against this. | would like
to give some more suggestions for the hon.
Rail Minister's consideration. The Central
Railway has sent a proposal for the con-
struction of the Dombivili terminus at an
estimated cost of Rs. 1 crore. This proposal
should be approved immediately. A local
train should be introduced upto Man-Khurd-
Belapur by the end of this year. Similarly, a
local train should be introduced upto Diva-
Vasai. There is a shortage of E.M.U. rakes.
The Central Railway should be provided with
eight rakes every year. Apart from this,
passenger trains containing 12 coaches
should be introduced as also frequency of
shuttie service should be increased. The
hon. Railway Minister should consider giving
encouragement to passenger associations.
It is a socially unjust step to increase the fare
of season tickets. So this proposal should be
withdrawn.

The Paranjpy Committee had zom-
mended that the fares of monthly passes be
doubled over a period of 10 years but the
fares have actually increased more than
that.

The suburban train services should be
handed over to the Urban Development
Department. Four years back the suburban
train services was handed over to the Urban
Development Department. Later the Plan-
ning Commission conducted a survey to see
whether anything had been done for subur-
ban train services. Therefore the Railway
Department should pay attention in this di-
raction also. If this suggestion of mine is
accepted, many of our problems could be
solved. A separate zone should be created
for suburban services. | welcome the assur-
ancaé regarding the completion of the Konkan
Railway line in the next five years. | suggest
that tasty foodstuffs Jike ‘Amrit-Kokum® soft
drink and ‘Hafoos’ mango shouid be served
to railway passengers in the trains.

These days R.A.C. has assumed a dif-
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ferent meaning i.e. "Run After Conductor”.
Something shouldbe done aboutthis. Lastly,
| want to give a well-meaning suggestion to
hon. Shri George Fernandes that he should
provide improved railway facilities to Bom-
bay as was done by Shri Kamlapati Tripathi
for his constituency Varanasi, Shri
Madhavrao Scindia for Gwalior and Shri
Abdul Ghani Khan Choudhary for Malda.
Bombay has once been the hon, Railway
Minister's constituericy so it is his duty to
provide improved railway facilities to pas-
sengers there. With these words, | conclude
(Interruptions)

[English)

MR. CHAIRMAN: Before | call other
Members, | would like to inform the House
that there are many more Members in the list
who wish to participate in the Railway Budget
debate. The hon. Minister will be here at3.25
P.M. and he will start replying to the debate
at 3 25 P.M. Now, | want to know whether it
will be possible to complete the discussion
on the Railway Budget if all the Members In
the list are given a chance to speak.

DR. GOLAM YAZDANI: Sir, if you are
able to give more time to aach Member, the
remaining Members can speak on Monday.

MR. CHAIRMAN: It is because some
Members want to go to their constituencies
by Rajdhani Express, |think those Members
can speak first. | would therefore request the
hon. Members to be brigf in their submission
and make their points within 5 minutes or so.

MR. CHAIRMAN: You please sit down.
Iwillgive you the reply. Asfar as Iknow, Ican

give you the reply.

SHRI K. MANVENDRA SINGH: You
extend it by half-an-hour.. (Interruptions)

MR. CHAIRMAN: Do you want to hear
me or you don't? The difficulty is that today
at 3.30 the Private Members' Resolution
would be taken up and that cannot be
changed in any way. Now, as has been
announced in the moring, today at 3.25
p.m. the Railway Minister has to start giving
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his reply so that he can finish it by 1 p.m. on
Monday when the voting starts and if the
voting cannot start by that time, it has to go
to the Rajya Sabhathere it has to be passed
and then it has to get the assent of the
President who is anticipated to be leaving on
the 30th, before which the budget papers
also have to be presented to him. This is the
kind of time constraint. So we cannot go
beyond 3.25 p.m. lfthatleads to some amount
of dissatisfaction, that will be there.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Please call somebody to speak... (Interrup-
tions)

MR. CHAIRMAN: Mr. Golam Yazdani,
| will be severely strict with you-less than five
minutes.

DR. GOLAM YAZDANI (Raiganj): Mr.
Chairman, Sir, | rise to oppose the Budget
presented by the Railway Minister because
| think this is an anti-people’s Budget. This
Budget is a proof of broad inefficiency of the
Railway Administration, the Planning Com-
mission, the Railway Reforms Committee
and the Railway Board. Here, | would cite a
few examples of inefficiency.

Sir, if you look at the Budget you will find
that there is one project, the Eklakhmi-
Balurghat project, and this project was sanc-
tioned in 1984 and the estimated cost was
Rs. 47.18 crores and uptillnow, thatis, uptill
1989-90 only Rs. 3,04,00,000 have been
spent and the balance which remains is Rs.
44,13,99,000. What is the outlay this year?
The outlay proposed for 1990-91 is Rs. 1000
only. Then, how are these people thinking
about the Railways and developing the
underdeveloped area?

Then Barsoi-Radhikapur line is in the
West Dinajpur area and is practically of no
benefit to the people for going to Calcutta.
Everybody knows that at the time of Partition
there was no railway in West Dinajpur dis-
trict. There was one railway, of course, from
Radhikapur to Barsoi. That is a metre guage
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line. Two trains run throughout the day, one
up and one down and that does not meetthe
needs of the people of West Dinajpur District
for going to Calcutta. So, this line is very
much wanted and we want it to be converted
into Broad Guage. But this has also not been
done. This outlay of Rs. 1000/- for Eklakhmi-
Balurghat project for 1990-91 seemstobe a
joke.

There is no mention of Tamluk-Digha
line inthe Budget proposals. Anotherthingto
which | would like to draw the attention of the
hon. Minister is Dalkola Railway level cross-
ing. Iif you ever have any chance to travel by
NS-34, you will have to be held up there for
hours together. lf you go by bus also, you will
be stopped at Dalkola railway crossing and
you will have to stop there for more than one
hour.

The next thing | want to tell you is about the
Dalkola railway bridge. There is already a
proposal for another alternative bridge at a
by-pass. The land had been acquired butthe
bridge has not yet been completed. The level
crossing at Kishanganj is creating a great
problem for the traffic. So, it should be given
priority. Side by side of the Kishanganj rail-
way line there is National highway 34 and so
accidents may happen any time. Hence, a
fencing should be done along the railway
line. Then, the Tinsukia Mail is always occu-
pied mostly by the military people and it is
very difficult to board the train at Malda and
Farakka stations. So, there should be an
alternative duplicate Tinsukia Mail. Now, |
would like to inform that the State of West
Bengal has been neglected in the Railway
Budget. The Howrah-Amta line is of great
necessity and the Metro Railway line should
be extended from Tollyganj to Garia for the
benefit of the People for coming to Calcutta.

Sir, | strongly oppose the passenger
fare hike in the First Class and Second
Class. There are plenty of resources. For
example, wagon breaking at Howrah can be
stopped. Crores of rupees are going waste in
this regard. In big cities, the Rallways have
got so much land which are occupled by



409 Res. ro. Aoproval of 1st CHAITRA 2, 1912 (SAKA)

of Rly. Conv. Comm.
Rly. Budget Demands for

unauthorised people. These lands should be
recovered and it should be used forcommer-
cial purposes by building mutti-storeyed
buildings. These measures will give the
Railways crores of rupees and so there need
not be any increase in the passenger fares.

SHRI K.MANVENDRA SINGH
(Mathura): Mr. Chairman Sir, | weicome the
Railway Budget presented by the hon. Rail-
way Minister. Atthe same time, | express my
dissatisfaction over the proposal in increase
second class fares Instead there should
have been areduction in second class fares.

| congratulate you for granting conces-
sions in respect of agricultural commodities.
| hope that during his tenure the Indian
Railways will make all-round progress. As
there is very little time at my disposal, | shall
speak on the problems being faced in my
constituency Mathura. '

Sir, being the birth place of Lord Krishna,
Mathura enjoys a unique status at the na-
tional and International level. But | am sad to
say that despite repeated requests made by
me during my last term for providing more
railway facilities there, Mathurahas remained
neglected. When Shri BansiLal was Railway
Minister, a railway line from Mathurato Alwar
had been sanctioned. For this | am grateful
to him. But work relating to laying of the track
has not really gathered momentum till now.
So | request the hon. Railway Minister to get
this work completed at the earliest. A num-
ber of trains of the Central Railway and the
Western Railway which startfrom Delhi pass
through Mathura. During my terms in the last
Lok Sabha also, | had raised this matter. This
is double track between Palwal and Mathura,
whereas there is triple tracks between Delhi
and Palwal. Nearly 180 goods and passen-
ger trains pass on this route in 24 hours.
There are nearly 8,000 daily passengers
between Mathura, Agra, Bharatpur and Delhi.
These people face a lot of inconvenience.
Last time too, | had suggested that a Subur-
ban railway division should be set up. A
shuttle service should be started for the
benefit of commuters. Yesterday there was

alathi-charge onM.S.T. passengers. Around
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500 person sat on a dharna and their griev-
ances are yet to be removed. Malwa Ex-
press arrives at Mathura at 7 O’ Clock and
reaches Delhiat 9 O’ Clock. But for unknown
reasons, this train is delayed between
Mathura and Nizamuddin for one hour. |
request that the Malwa Express leave
Mathura at 7O’ Clock and arrive at Nizamud-
din at 9"Clock. Alongwith this, the sugges-
tion related to two trains is still under consid-
eration. | had given a suggestion for a new
line from Chhaata to Raya and Sadabad via
Naudheen Matt. Nothing has been done
about it so far. Now | would like to give a
suggestion for the introduction of a newtrain
from Brindavan to Matt Raya and Sadabad.
This suggestion may be considered. With
these words, | conclude my speech.

[English]

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): Mr. Chairman, Sir, it was worth
while waiting this long because you have
given me this opportunity to speak when the
hon. Railway Minister has just arrived and is
also present in the House.

| wish to speak on a few point on the
Railway Budget 1990-91. At the outset, |
would like to express my appreciation forour
former union Railway Minister, Shri
Madhavrao Scindia, for the best perform-
ance of Raliways in 1989-90. The Railway
did well by ending 1989-90 with a surplus of
Rs. 140 Crores.

Some of the features of the earlier
Budgets under the Prime Ministership of
Shri Rajiv Gandhji are worthy of highlight.
They are, generous-cum-significant dis-
counts which were granted to war widows,
widows of policemen and IPKF men, emi-
nent coaches in sports and games, Param
Vir and Vir Chakra winners, the deaf and
dumb, certain categories of cancer
etc. Enhancement of compensation for death
was already announced from Rs. One lakh
to Rs. 2 lakhs, Now the hon. Railway Minister
is just implementing it. Dividends were fully
paid by the Railways during the entire Sev-
enth Plan. The railway lines announced in
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the present Budget were all committed by
the Congress. Government. For example,
the Mangalore-Udipi second phase was
sanctioned by the Congress (l) Government
last year ttself. Electrification during the last
year was at 750 route kms. and this has
fallen to 623 route kms. during the current
year.

The Hon. Railway Minister, Mr. George
Fernandes has presented a surplus Budget
of Rs. 186 crores for Railways for the year
1990-91. However, some features of the
Budget proposals have caused concern and
anxiety for everybody. Steep increase inthe
passenger rail fares and 10% hike of the
freight rate will have adverse impact on the
people and hence these hikes must be re-
duced. It will otherwise lead to inflation. This
is not my opinion alone just because | hap-
pen to be a Member from the Opposition
party, but this in fact is a fact. Almost all
Chambers of Commerce, Associations of
industries, commuter organisations and
others have vehemaently criticised the sharp
hike in passenger fares and freight rates
proposed in the Railway Budget. The faras
and freights should have been kept to the
minimum by improving the railways opera-
tional efficiency and also through greater
cost control.

Sir, the Hon. Minister has made a
mention of several new trains proposedtobe
introduced. We, from Orissa, were expect-
ing that the Hon. Minister will certainly an-
nounce the introduction of a Superfast Ex-
press train between New Delhi and Puri. In
this connection, | would like to request the
hon. Minister that he should at least speed
upthe Utkal Express and Neelachal Express
into Supertasttrains. Infact, superfastfare is
being charged from passengers who travel
by these trains. But these trains are actually
running as ordinary Express trains, at an
average speed of only 55 KM per hour, when
the criterion of 60 KM. per hour minimum, for
falling into the category of superfast trains.
Even for an important train like the Calcutta-
Bombay Express only Ordinary fares are
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being charged at present. Further, the cater-
ing service in certain sectors of the South-
Eastern and Southern Railway is far from
satisfactory. This essential aspact of quality
of food served, does warrant improvement.
Drinking water facilities for the travelling
public, both at Railway Stations and in Pas-
senger coaches, also need to be enhanced
with the growing demands. A significant
number of passenger coaches, which are in
very bad condition do need urgent attention
and repairs.

The hon. Minister has referred to com-
puterisation of passenger reservation sys-
tem. This system was first introduced during
1985-86. In 1987-88, there was a proposalto
computerise the reservation system at Cut-
tack and Bhubaneswar Railway Stations in
Orissa. But, this has not been done so far. |
am glad that the hon. Minister has men-
tioned in his Budget speech, that such a
facility would be extended during 1990-91.
Inthis connection, | request the hon. Minister
to extend this facility to Berhampur Railway
Station of South Eastern Railways as waell.

Sir, the hon.Minister has informed the
House regarding the construction of new
lines. We were expecting that he will at least
sanction the construction of Khurdha Road-
Bolangir line which would have linked State
capital Bhubaneswar with Phulabani and
Bolangir, two backward districts of Orissa. |
am also sorry that there is no mention about
the Jakhpura-Banspani line. The vast re-
sarves of minerals and ores of Orissa have
remained largely unexploited on account of
the absence of adequate railway facilities. At
present iron ore, manganese efc., are being
transported to Paradeep Part, either by truck
or by train on a circuitous route from Bans-
pani, covering a distance of about 500 KM
via ¥atanagar in Bihar, Kharagpur in West
Bengal and again Balasore in Orissa. hence,
it will be in the national interests to hasten
completion of this project during the earlier
part of the Eighth Plan period, Koraput-
Rayagada line is an ongoing project. The
hon. Minister has however mentioneditasa
new line. But | am glad that this project has
been included for 1990-91.
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MR. CHAIRMAN: Please conclude.
(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): These are small parties.

SHRI GOPI NATH GAJAPATHI: Just
two more minutes.

MR. CHAIRMAN: The next Member to
speak now.

PROF. N.G.RANGA (Guntur): It is not
good being too mechanical.

MR. CHAIRMAN: | do not have time.

PROF. N.G.RANGA: He is cataloguing
the local needs. Give him two more minutes.

MR. CHAIRMAN: You are a veteran
Member. You see how many parties are
waiting there. You must reaiise what the
constraint is.

SHRI P.R.KUMARAMANGALAM (Sa-
lem): | have a request. The request is that
after the half-an-hour discussion, if we can
continue the Railway Budget discussion and
the hon. Minister can reply at 7.45 PM then
it will give some new Members and smaller
parties a little chance to speak. Otherwise
not. (/Interruptions)

(Interruptions)

THE MINISTER OF RAILWAYS (SHRI
GEORGE FERNANDES): Sir, if | am called
to speak at 7.45 p.m. that is all right. (Inter-
ruptions)

MR CHAIRMAN: After Half-an-Hour
discussion, Members will get more chance.

SHRI SOMNATH CHATTERJEE: Sir,
please give chance to the smaller parties
also.

MR. CHAIRMAN: Well, | will give chance
to them also. )

SHRI GOPAL PACHERWAL (Tonk):

Stippl. Demands for Grants
(Riys.) 1989-90

Hon. Mr. Chairman, Sir, | rise to support the
Railway Budget. | would like to thank the
hon. Minister for some measures taken by
him. '

| thank the hon. Minister for increasing
the amount of compensation for the persons
died in railway accidents from Rs. 1 lakh to
Rs. 2 lakh. The hon. Minister has also done
something for the backward classes in his
budget. It is proposed to use earthen pots to
serve tea in trains. In this way, lakhs of
potters will get a means of livelihood. Many
hon. Members were saying that the hon.
Minister is a socialist but this budget does
not reflect his socialistic outlook. The hon.
Minister has said that cloth produced by
weavers only will be used by the Railways.
Will this not provide employment to weavers
who are part of the poor and backward class
in this country? With this proposal, the hon.
Minister willgenerate employment for alarge
number of weavers and potters in this coun-
try. This proposal to provide employment to
weavers and potters is most welcome. The
budget also proposed to provide opportuni-
ties for the cultivation of vacant land along
the railway lines for growing trees and vege-
tables.

The budget also mentions that unem-
ployed people will be allotted tea-stalls and
cafetarias at railway stations. May | know
from the hon. Minister whether Scheduled
Caste, Scheduled Tribe and backward Class
person among the ur employed will be given
priority it the allotrient of tea stalls and
cafetarias at 1ailway stations? By doing so
we shall not only do away with social ine-
qualities but also solve the problem of un-
touchability and discrimination which affects
the backward classes.

There is yet one more point that | want
to make. | welcome the decision taken in the
budget to stop the manufacture of first-class
coaches. This is an example of socialism.
But | would like to urge the hon. Minister to
introduce one or two trains which do not
have first-class accomodation so that we
can be sure that the Government is imple-
menting its decision to stop the manufacture
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offirst-class coaches. It would be better if the
hon. Minister gives a statement that a few
trains will be run without first-class coaches.

When the hon. Minister was a labour
leader, he had opposed computerisatic= an
the plea that it would stop the genaration of
employment. But now he himself is in favewr
of computerisation which was started by Shri
Madhavrao Scindia. So | request the hon.
Minister to use this opportunity that he has
as Railway Minister to do away with comput-
erised reservation in the interest of the un-
employed youth of our country.

| want to raise a point regarding my
constituency Tonk which does not have a
railway line. This has hampered industrial
development in the area. | request the hon.
Minister to provide a rail link for Tonk.

SHRI SHIBU SOREN (Dumka): Mr.
Chairman, Sir, while extending my support
to the Railway Budget | would like to give
some suggestions through you. | belong to
the Jharkhund region, which is rich in min-
eral deposits. The hon. Ministeris wellaware
of the dearth of railway services in this re-
gion. He has personally gone round the
area. Time and again a survey has been
conducted for the railway track from Devgarh
to Ramgarhpur via Gaya, Santhal Pargana
and Dumka, but nothing has been done in
this regard. Recently, coal mines have be-
come operaticnal in Santhal Pargana and a
new line has been laid from Lalmatia to
Farakka which a distance of 88 kilometre. At
the time of laying this line there was an
agreement between the Ministry of Railways
and the Bihar Government that passenger
trains will be run on this section but till not no
passenger train has been given on that line.
Presently it is being used only for the trans-
portation of coal. People of our region have
been kept deprived of that facility. Our land
was acquired for the coal mines, but the
head office of NTPC was located at Malda.
So, the benefit of employment opportunities
has accrued to the residents of Malda and
. the people of my area whose land had been
acquired have not been provided with a job.
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I would like to request that a passengertrain *
should be runonthis line. There is no rail-link
between Santhal Pargana and Ranchi and
steps should be taken to run an expresstrain
on this line with four passenger coaches for
this area. Central India is predominantly a
tribal area. There should be the provision of

a direct train between Tinsukia and Ranchi,
as lakhs of people from our State go to
Assam to work there as labourers. That train
should be further extended upto Bombay via
Sambalpur and Nagpur.

Mr. Chairman, Sir, | would like to make
one more request through you. Though
Santhal Pargana and Hazaribagh have been
upgraded as commissionery but the people
of these areas have not seen atrain asyet.
Big sums are allocated for the constructions
of railway lines and also assurances for the
same are repeatedly given by the Ministers
but nothing has been done in this regard to
this date. My region is rich in coal deposits
and coal requirements of the entire country
are met by this region, so we want a train for
the convenience of the people of this region.
It will also facilitate the transportation of coal
but for prospective development of this area
there are chances of setting up factories at
several places. However it is not feasible
without the construction of railway lines. So,
I would like to request that there should be
the provision of railway lines in the region
there and a direct train for Ranchi shouldbe
provided on this line. There is no dearth of
railway lines inthis region, asitis anarearich
in mineral deposits. Provision of railway line
is already there but presently it is used notfor
the transportation of passengers but forthe
transportation of coal only. Withthese words,
| would like to thank you for giving me the
time to speak.

[English]

MR. CHAIRMAN: Now | call upon Mr.
Arvind Netam. He can continue his speech
after the half-an-Hour Discussion.

[Translation]

SHRI ARVIND NETAM (Kanker): Mr.
Chairman, Sir, | would like to thank you for
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" giving me an opportunity to make my sub-
mission. In regard to the Railway Budget
presented by the hon. Minister, | would like to
say that in the history of Railways, the period
of Seventh Five Year Plan has been a period
of commendable achievements for the Rail-
ways. In the first paragraph of his speech,
the Railway Minister has stated that the
railways have constantly contributed divi-
dends to the general revenues for the last
four years. This is a big achievement of the
Railways and for this, | would like to con-
gratulate the railway officials and the em-
ployees. The hon. Minister of Railways has
spoken in his speech about the first class
coaches and passenger amenities. There is
nothing new in it. It is two years back that the
previous Government had already decided
to stop the manufacturing of first class
coaches. The hon. Minister has also men-
tioned about the increase in passenger
amenities.

[English]
15.29 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in
the Chairl

MR. CHAIRMAN: You can continue
your speech after the Half-an-Hour Discus-
sion.

RESOLUTION RE. POLL REFORMS

15.30 hrs.
(English]

MR. CHAIRMAN: The House shall now
take up further discussion on the Resolution
moved by Shri L.K.Advani on the 29th
December, 1989. Before | call upon Shri
Advani to resume his unfinished speech, we
have to fix the time for this Resolution. Can
we fix two hours?

SOME HON. MEMBERS: Yes Sir.

CHAITRA 2, 1912 (SAKA)

Fes. re. Poll Reforms 418

MR. CHAIRMAN: For the present we
may fix two hours.

[ Translation)

SHRI L.K. ADVANI (New Delhi): Mr.
Chairman, Sir, | remember that a period of
more than 20 years has passed that my
senior colleague Shri Atal Behari Bajpai had
formally raised the issue of electoral reforms
for the first time in this House. On that
occassion | was present inthe Press Gallery.
He had emphasized that for a healthy func-
tioning of democracy in India, the electoral
process should be free and fair. it should be
free from all snags and he had also sug-
gested that on the analogy of Britain where
after every general election, they conven
Speaker's Conference, which is really an all
party meeting with a single point of electoral
reforms on its agenda, there should be some
such arrangement even in India. The then
Minister of Law Shri Govind Menon had
welcomed the proposal of Shri Bajpai and
said that he fully agreed with it, however it
was the sole discretion of the Speaker to
associate or not to associate himself with
such a process. Later the Speaker did not
associate himself with it but a Parliamentary
Committee was constituted but it stood dis-
solved with the dissolution of Lok Sabha in
1970. Again in the year 1971 a Joint Parlia-
mentary Committee was constituted to re-
view the entire gamut of electoral law. Shri

jpai, and myself as a member from Rajya
Sabha and my colleague CPI(M) leader Shri
Somnath Chatterjee were also the members
of the said Committee. In 1972, that Commit-
tee submitted its report to the House, after
working on it for a period of two years.

Mr. Chairman, Sir, till now, most of the
recommendations of that committee have
notbeen implemented, excepttheonewhich .
was implemented last year when the voting
age was lowered from 21 years to 18 years.
Perhaps that was the only recommendation
which was implemented last years.

After coming to power, the new Govern-
ment has again reiterated its commitment to
electoral reforms a reference to which as
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been made in the President’s Address also
and this time the Government has consti-
tuted an All-Party Committee in which Shri
Somnath Chatterjee and | get an opportunity
to work with the Minister of Law Shri Dinesh
Goswami and Shri Bhagat. Action is being
taken in this direction. Meanwhile, we have
got an opportunity to express ourviewsi n
brief in the House | would also like to express
my views.

There are two parts of my proposal.
First part of it relates to the details of the
reforms | would like to see through in the
present electoral system

Secondly, | am in favour of a change in
the existing system of elections. In my opin-
ion, itis due to this system of elections during
the last 40 years that the party system in our
country has not been stable and just be-
cause of this very system, the politics in our
country, | will say it in English in following
words;

[English)

It has been oscillating between single
party stagnancy and multi-party instability.

[ Transiation)

Firstly, | accept this process as it is,
according to which there is single Member
Constituency and whosoever gets the high-
est number of votes, even if it is only 35 per
cent, he is elected from there. But, gradually
the role of money power has increased inthe
electoral process over the last 40 years. It
has assumed such dimensions that the
phrase ‘ceiling lock’ has lost its meaning.
The only effect of the same was that the
previous Government had effected achange
with a provision that in case the expenditure
onthe election of a candidate is borne by the
party, it will not be taken into account. It
means that if a party and not the candidate
spends to the tune of crores of rupees thaen
there will be no check on it. In fact this
change has distorted the entire system.
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Whenever there is a discussion on this is-
sue, it is said that ours is a capitalistic struc-
ture, so the role of money power will also be
there. One cannot avoid it Cynicism is a very
dangerous thing and in my opinion, if the
political parties are themselves determined
in this regard and appropriate legal meas-
ures are taken-both are necessary only then
| think, the role of money power can be
checked to some extent, if not fully. Nothing
effective can be done by legal measures
alone.

In my bid to know about electoral re-
forms made in other countries, | got an
opportunity to go through the history of elec-
toral reforms in Britain; | was surprised to
learn how corruption was prevalent in their
electoral system during the 18th and 19th
centuries, but with the advent of 20th cen-
tury-ldo not say that the role of money power
has completely come to an end in Britain
there had been marked degree of reduction
in corruption, as a result no election petition
has been filed there for the past 60-70 years
on ground of corruption. In the course of my
study, | happened to go through one of the
Budget estimates pertaining to the 18th
century. When on one occasion the budget
estimaies were passed by the House of
Commons, aparticular member of the House
received letter from his electorate urging him
to oppose certain budget proposal regarding
excise duty. | would like to quote the reply
sent by the M.P. to his electorate.

[English)

“Gentlemen,

| have received your letter about the excise;
| am surprised on your insolence in writing to
me at all. You know, and | know, that | bought
this constituency. You know, and I know, that
lam now determined to sell it. And you know,
what you think | do not know, that you are
now looking for another buyer; and | know
what you certainly do not know, that | have
found another constituency to buy.”

This is the formal letter.
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So this was the position in Britain. The con-
stituencies were bought and sold there.
According to a publication of the House of
Commons entitled “Our Parliament” by
Gordon:

[English]

“Between £ 1812 and 1832, £ 5,000 to
£ 6,000 was the ordinary price of a seat
purchased for Parliament or £ 1800 if rended
for a year.”

This is an official publication.
[ Translation)

So at that time the price of a seat for Parlia-
ment was five 1o six thousand pounds and 1t
was given on lease also at a price of £ 1,800
foroneyear. The term of the House in Britain
is for 4 years and not for 5 years as is the
position in our case. | am referring to this to
show as to how Britain could be able to
remove, though not completely yetto agreat
extent, loopholes in their electoral system. In
our country, it is often said that the situation
can notimprove. Lastyear during the discus-
sion on election reforms, we gave the sug-
gestion of public funding of elections but it
was rejected by the Committee constituted
for this purpose by the Congress Party. That
committee, after undertaking extensive tours
of the country and holding seminars after
seminars, arrived at a conclusion thatthough
they appreciate the need of public funding of
elections; yet it could not be done due to
certain practical difficulties. | also know the
difficulties in public funding of elections. It is
not that | am not aware of it, but no one can
deny the fact that the present system is very
defective and steps are required to be taken
to correct it. If the Government can not do it,
it should say so and then we will reconcil with
the situation. That is why | consider public
funding of elections a dire necessity, but | do
agree that it will make the elections more
expensive. The rich countries like Japan,
U.S.A. and Germany can afford it but we
can't. If public funding in India is introduced,
private funding will have to be banned but it
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would not be possible to ban it completely.
But at least, the external props in election as
to how many posters and pamphiets are
printed, how much is spent on advertise-
ments in newspapers and how many motor
vehicles are used, these visible aspects
during election campaign can be kept under
control. Japan has made a successful expri-
ment in this connection and various other
countries have also made such experiments
in different ways.

if we are interested in bringing about elec-
toral reforms, we should keep in our mind
the experiments made in this regard in vari-
ous countries of the world and the results
achieved, before going in for electoral re-
forms. The shortcomings in our electoral
system have already been indentified and all
the parties agree to remove them but that
decision is yet to be implemented. Issue of
multi-purpose identity card to voters is one of
them. Many years ago, | don’t remember
exactly how many years ago, but M.
Goswami might be knowing it, Representa-
tion of people Act was amended to make a
provision for issuance of multi-purpose iden-
tity cards to voters. Therefore, there is no
need to go in for constitutional amendment
for this now. What is required to be done is to
decide the purposes for which the multi-
purpose identity card will be used. Being a
member of Parliament, we have to append
our signatures recommending applications
for a number of purposes and sometimes we
do not know the bonafides of the persons for
whom we are making recommendation are
bonafide or we may not be knowing whether
they are actually residing these | put signa-
ture on the forms of ration card of five per-
sons but Idon't know whether the addresses
given by them in the forms are correct or not.
With the introduction of identity card to vot-
ers, a lot of information which we now expect
the administration to provide us to discharge
ourduty will be directly available to us. lknow
that it is very difficult for us to know whether
a person is actually living at the address he
has given or whether he belongs to S.C./
S.T., even then we certify his address and
his status as a person belonging to Sched-
uled Caste.
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SHRI UTTAM RATHQOD (Hingoli): But it
is supposed to be issued by the Tehsildar of
the area.

SHRI L.K. ADVANI: Instead, if you
provide identity card, it will not only stop the
impersonation taking place on massive scale
in elections but there will be other incidental
benefits also. At present | am talking about
the electoral reforms and theretfore, | wouid
like to suggest that first of all identity cards
must be issued before the next elections and
this practice should begin with cities and
towns first where impersonation takes place
most. The evil of impersonation and both-
capturing can now be seen in the villages
also. Individual impersonation is not the
practice there. Infact, entire village or entire
polling station is impersonated by way of
booth-capturing which is yet another prob-
lem. That is why it becomes necessary to
issue identity cards and strong will is re-
quired for its proper implementation. The law
on this is already there and it is not lacking.
The photograph of the person should also be
pasted on the identity card. Similarly, | fee
that delimitation of constituency should take
place now and fresh delimitation is required
to be made. Earlier, there was a provision in
the Constitution that de-limitation will take
place after every census but we had changed
it. Now if the Government wishes to start de-
limitation again, it will have to amend the
Constitution first. Last de-limitation had taken
place twenty years ago in 1973-74, the elec-
toral rolls were prepared on the basis of the
census conducted in 1971. Since then, no
delimitation has taken place. Consequently,
allthe constituencies vary greatly in terms of
size. In addition to it the Government should
examine if there could be some rotation of
the constituencies of the Scheduled Castes
and Scheduled Tribes? Rotation is a must.
This demand is being made from both the
sides. The Scheduled Castes and the Sched-
uled Tribes have also pointed out that this
exercise has been completed in certain dis-
tricts. The population of Scheduled Castes
has increased in some constituencies but
they continues 1o be in general category and
therefore it is necessary to have rotation and
de-limitation of the constituencies. The House
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might not share my viewpoint, but one thing
| must say that the decision not to increase
the strength of the Membership of Lok Sabha
and Legislative Assemblies upto 2000 A.D.
is not proper. | feel that there is a need to
increase the present strength. Prasently, the
strength of Lok Sabha is 543. At the time of
first elections which were held in 1952, the
strength of Lok Sabha was 489. it wentupto
543 during the last 30 years. There has been
an increase of only 53-54 members during
these years. | do not think that there will be
any difficulty inincreasing the strength. Some
hon. Members are of the view that further
increase in the strength may cause incon-
venience to the House and this is the rea-
sons that they prefer to maintain the present,
strength. | think an additional line of chairs
can be adjusted in the House. If the present
strength of 543 goes upto 600, there will be
nothing unusual about it. The present strength
of House of Commons is 650. It is true that
there are no Legislative Assemblies in the
United Kingdom but even then the Parlia-
ment or the Lower House of the country has
astrength of 650 Members. Why can't a vast
country like India have 600 or 625 Members
in its Lower House. | am, therefore, of the
view that we should increase the strength of
the House. Today there are constituencies
which have 15-18 lakh voters on the one
hand while there are also constituencies
which have about 30 lakh voter. | do not think
it proper that a population of 25-30 lakh
should have one representative only. It is not
at allgood in terms of the size of the constitu-
ency and for the M.P. as well to represent
such a huge populace. |, therefore, request
the Government to give some fundamental
thought to this matter. | have always ex-
pressed the view that the Election Commis-
sion should be independent like the Parlia-
ment Secretariat, the Supreme Court and
the Comptroller and Auditor General of In-
dia. The Election Commission should be
made an independent statutory body. Though
the Election Commission has aiready been
functioning as a statutory body, yet it works
as a wing of the Law Ministry. In Parliament,
the Minister of Law is answerable for the
Commission. But its employees and officers
should not be put under the control of the
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Ministry of Law. Just as the officers and staff
of Parliament are under the Speaker and
none else, the officars and staff of the Elec-
tion Commission should be fully under the
control of the Election Commissioner. | feel
that the process of nomination for the post of
Chief Election Commissioner should be made
in such a way so that nobody points a finger
atit. Just as we have made provisiors forthe
Press Council, we could also have similar
provisions which could guarantee freedom
to the Chief Election Commissioner and
Election Commissioners. | also fee that asin
the case of Comptroller and Auditor General
of India, the Chief Election Commissioner
and the Election Commissioners should not
be appointed to any other posts after their
retirement as Is being done now when some
persons are appointed as Governors, Am-
bassadors after their retirement, or given
some other assignments. Such an assign-
ment is not good for the Chief Election
Commissioner and Election Commission-
ers.

| support the i1dea of having multi-
member Election Commussion. The original
provisions in the Constitution also provide
for a mutti-member Election Commission. It
has been the basic concept in the Constitu-
tion also. Of course, the words ‘if any’ have
been used. But the original concept is not
that the Election Commission should be a
single body. it has therefore, been stated
therein that-

[English)

The Election Commission shall com-
prise the Chief Election Commissioner and
other Election Commissioners, if any.

[ Translation]

The words ‘it any' have conceded the
possibility that there could be a single member
body also, but the original concept was of a
multi-memberbody. Multi-member body has
a number of advantages, but | would not like
1o go into its details now. Many years ago a
case relating to payment of discretionary
grants at the time of election was filed in the
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court. While delivering his judgement in the
case, the then Chief Justice of India, Justice
Hidayatullah had said that though what was
done was wrong, he did not think that it was
covered by the term 'corrupt practice’. He
had given his judgement in English which
read:

[English]

Even thought it is an evil practice, it is
not a corrupt practice in the legal sense ofthe
word.

[Trans/ation]

Thereafter, the Election Commissioner
prepared a code of conduct after discussing
the matter in detail. He specified certain
things as evil practices and advised not to
foliow those things. He wrote that:

[English]

This is the code of conduct for candi-
dates, for parties drawn by the Election
Commission.

[ Translation)

This code of conduct is being followed
for last several years and at the time of
elections it is circulated and it stipulates
certain things. No Minister should use his
official vehicle. No minister should utilise the
services of his staff for election work. He
should not occupy the official guest house
nor put the guest house at the party's dis-
posal. A lot of such things have been written
in it. By and large, it has been my experience
that whichever Government or party may
come to power, it makes gross misuse of its
office and all the codes of conduct are vio-
lated.

[English)
it i‘s observed only in the breach.
[ Translation)

That is why the Election Commission
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. has time and again been demanding that the
code of conduct should be given a legislative
teeth. It should be given legal sanction. if
somebody violates it, it will be treated as
corrupt practice and not limited to evil prac-
tice only. | would like to recommend that
whatever legislation the Government might
bring to this effect, it mustincorporateinitthe
terms evil pract.ce along with corrupt prac-
tice, Government should also make suitable
amendments in the Representation of
Peopie’s Act incorporating in 1t sutable pro
vision form the code of conduct piescribed
by the Election Commissioner. Besides.
leaving out the points which are of pro-is
platitude, all ather things about which tisfet
that they should come within the purview of
corruption. must be brought under it.

While repating my view-pamnt about the
policy, | would like to say tha! India is the only
country where the voting percentage is higher
in the areas where the rate of iteracy is low.
Theposition s quite reverse inthe areas with
high literdcy rate. The areas which have
maximum number of educated people wit-
ness lower percentage of voting. It is harmful
for democracy. In order to check this ten-
dency | cannot think of any other measures
axcept the suggestion that voting should not
be treated just a right only but it should also
be treated as duty ¥ a person dess not cast
his vote, a token penalty should be imposed
on him no matter even if the penalty is
Rs.1000nly. ifthe penaity is Rs. 100, afamily
which has 5 voters will have to pay a penaity
of Rs.500. Nobody will like to pay the pen-
alty. There are many who start talking about
the elections intheir houses, inclubs, parties
drawing room and at various other places 20
days before the actual polling day; they pass
comments on the merits and demerits of
various candidates contesting the elections;
but on the poliing day they remain indoors
and gossip about the elections rather than
going to cast their votes. | know that it may
create certain difficulties also but even then,
like many other countries, we should experi-
ment in this direction. In many countries,
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voting is compulsory. | recommend compul-
sory voting.

In brief, | would like to revert to the same
point which | mentioned in the beginning of
my speech that fundamental change should
be brought about in the electoral system. |
remember that in the joint committee, of
which Shri Somnath, Shri Vajpayee and
my self were the members, | recommended
the adoption of the List-System in India. | do
not say that list-system should be adopted in
totality but a mixed-system of the list-system
and existing majority system could be
adopted on experimental basis. Under the
list-system, broadly, multi-member constitu-
encies are formed and all parties present list
of their Members, Suppose there is a ten
Member Constituency each party will have
the nght to present a list of ten members.
Voters sec the list and vote for the party and
seats are given to each party in proportion to
the percentage of votes they get. Out of ten
seats, one party may get three seats, the
other may get four seats. | have been in
favour of this system for the last many years.
Forthe firsttime, it was advocated in 1967 by
our Senior Party leader Pt. Deen Dayal
Upadhyaya in his Presidential Address of
the Bharatiya Jansangh Session held at
Calicut. Since then, | have been studying it.
Now | know about its merits and demerits. |
do not say that it has merits only and not
demerits. Certain difficulties are also there
and 1o get rid of these difficulties some
countries, where this system has been
adopted, have fixed a minimum percentage
also and the party getting votes below the
fixed minimum percentage will not be given
representation and it is called threshold.

16.00 hrs.
[English)

List system is combined with the con-
cept of threshold in order to prevent prolif-
eration of the parties.

[ Translation)

Otherwise the number of parties will
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increase too much. That situation too neaeds
to be avoided. West Germany and many
other European countries have achieved
success by combining the two systems. After
adopting the system, many things happen
automatically, Now-a-days, the people are
discussing the question whethaer election
shouid be held in Punjab or not. Gradually all
parties are reaching the conclusion that
favourable atmosphere is not there to hold
the elections. What is the reason for it?

[English)

MR. CHAIRMAN: Mr. Advani, today
alone, you have taken about 30 minutes.
How many more minutes do you want?

SHRI L.K.ADVANI: | will complete in
five minutes. With this last point, | am going
to complete because | think it is relevant to
the present situation, it is relevant to Punjab
and it is relevant to Kashmir. Why?

[ Translation]

| was thinking that | have always sup-
ported every element of democracy buttoday
the situation in Punjab is such that even | am
not in favour of holding the elections. Why |
say so because | analysed the system and
found that our present system ins like ‘Win-
ner takes all’. The position of the winner is
that they may have secured 25 to 30 per cent
of votes but on the strength of this
percentage.it is just possible that they may
capture even 90 per cent of the seats. Some
of my colleagues of Congress Party are
sitting here and | would like to tell them that
in recent Lok Sabha elections Congress
Party secured 39.96 or say 40 per cent of
votes in Rajasthan but it did not get even a
single seat out of 25 seats in Rajasthan. Is it
a fair system? | do not consider it a fair
system. The system has abasic defect which
sometimes favours one party and some-
times the other and it does not allow the

people to have proper representation. Due

. tothis system, Liberals have been ousted in

Britain. Its critics say"that-
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The Englishman has an instinctive
weakness for betting, for gambling and for
horse-racing. And this weakness of the
Englishman has found a reflection aven in
his electoral system. This electoral system
has become a big gamble.

[ Translation]

Even after securing 40 percent of votes
the party could not win a single seat in
Rajasthan. | consider it a defective system.
We all have apprehension about Punjab that
through this system a party securing 30to 35
per cent of votes would sweep the polls and
what would be the consequences of such
elections. | f the present system is changed,
the true will of the people will be reflected in
Lok Sabha and Vidhan Sabhas. The position
will not be that of winner takes all. In coun-
tries like India where the society is pluralistic
and can never bacome monolithic, people of
all faiths will definitely have their representa-
tion in the House and may not face the
situation of total wipe out. The representa-
tion sometime may be slightly less and
sometime slightly more but they will have
representation. All the political parties will
have sympathetic consideration for one
another and will not try to eliminate anyone,
rather they will be more accommodative.
Therefore, the time has come to review the.
entire system. | remember that when | advo-
cated the theory of list system in the Parlia-
mentary Committee constituted for this pur-
pose, many members were of the view that
they were not much acquainted with the
system and it consequances, hence they
would not approve it but they all agreeonone
thing and unanimously recommended-

[English]

“That this Parliamentary Committee
recommends that Government set up an
expert body to examine the feasibility of
adopting the list system in india”. Thiswas a
unanimous recommendation of that Parlia-
mentary Committee at that time.
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« [ Translation)

Since the new Government has come to
power and it is also thinking about electoral
reforms, | think that all these things will also
be taken into consideration.

The subject is very vast but the time is
short. | am also a Member of that committee
and | will get another opportunity to express
my views on the subject when its report
comes up for discussion.

SHRI YUVRAJ (Katihar): | beg to move:
That in the resolution,-
add at the end-

“and people's power in democ-
racy may receive an impetus” (1)

SHRIHUKUMDEO NARAYAN YADAV
(Sitamarhi): | beg to move:

That in the resolution,-
for"'money-power and muscle power”

substitute “many-powar, muscle
power, criminals, anti-social ele-
ments and persons attached with
business houses and establish-
ments” (2)

SHRI BHAJAN LAL (Faridabad): Mr.
Chairman, Sir, the resolution that Shri L.K.
Advani has moved in the House for a discus-
siondeservesto be welcomed, | would like to
congratulate and felicitate Shri Advani for it.
it is imperative to bring about reforms in our
electoral process. It would not be possible
for a democracy to survive in a democratic
country, if the democratic process itself is not
in order.

In case democracy does not survive in

this country, it will pose a serious situation

. before the country. Therefore, it becomes
our bounden duty to stand united to protect
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this democracy. However, the question as to
how the democracy could be saved, needs
our attention. | am in agreement with what-
ever Shri Advani has said on this subject. It
is imperative to reform our electoral system.
The previous Government had tried to do it
to the best of its ability and had also consti-
tuted an all-party committee with the same
purpose. The committee had deliberated on
this subject but they have not been able to
arrive at any conclusion so far. However, it is
absolutely necessary. The suggestions,
which Shri Advani has put forward in this
regard are praiseworthy.

Shri Advani has suggested that identity
cards with photographs should be issued to
the voters, but | think that only identity cards
will not do. Along with the provision of iden-
tity cards, there should the provision for the
installation of such foolproof machines atthe
polling booths, that would allow a voter to
exercise his franchise only once. If this is not
done, then any person can cast as many
votes as he wants, by just pressing the
button of that machine. So foolproof system
should be devised so thatthe machine is not
misused and a voter is able to cast his vote
only once.

Right now, Shri L.K.Advani mentioned
about Scheduled Castes and Scheduled
Tribes. The delimitation of constituencies
was last undertaken in 1973. My suggestion
is that a fresh delimitation of constituencies
should be undertaken. | have been observ-
ing that a constituency one delimited as Lok
Sabha Constituency or reserved for Sched-
uled Castes has continued to be the same,
forthe past 25-30years. The people of these
constituencies feel restiess over the fact that
they are not being treated equally. Constitu-
encies shouid be delimited as 'Reserved’ on
a rotation basis. A Constituency having the
largest number of votes should be first to be
delimited as 'Reserved’ then in the next turn
the second largest constituency may be
delimited as ‘Reserved’. In that way, the
process of rotation may go on. If the Re-
served Constituencies go on changing on
rotation then the Scheduled Caste popula-
tion throughout the country would feel reas-
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sured. Further, the work of delimitation should
be undertaken alongwith that of the census.
Whole the work of census was undertaken in
1971, the work of delimitation was under-
taken in 1973. Similarly, the work of delimi-
tation should have been undertakenin 1983-
84, after the 1981 census. There would not
be anything wrong, if onthat basis the number
of Lok Sabha Constituencies increases from
543 to 600. However, the term of office for
Members of Parliament, which is currently
fixed at five years is more appropriate than
six years. Our entire system is based on a
five year pattern, even our plans are formu-
lated for a period of five years. The introduc-
tion of a six year term means, bringing about
changes in the entire system. Moreover
people would feel that the politicians want to
stick to power for a longer period i.e. six
years and that would not be fair. So, the term
of office for the Members of Parliament should
continue to remain five years.

Similarly, the Election Commission
should be given full powers. There should be
an independent Chief Election Commission
well equipped with allthe necessary powers.
Elections held throughout the country, should
be under its supervision and there should not
be any interference of the State Government
in its working. The interference of the state
Government creates ﬁpprehensions about
the large scale bungling in the elections.
Recently, you have seen that elections were
held in Meham... (Interruptions) . There is no
harm in it, you are free to make a mention of
that, we will not stop you, you can make a
mention of it as well, but be kind enough to
listento me. For some time... (Interruptions)
if anyone says that electoral irregularities
had taken place in my constituency, | am
prepared undergo any punishment that you
decide. Merely you levelling charges does
not prove anything. You are staying near
Delhi, if you are prepared, | will take you
there.

SHRI MADAN LAL KHURANA (South
Delhi): Their approach changes with the
change in their position. Similarly, when
power changes hands, it also brings in a
change in the thinking of an individual.
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SHRIBHAJAN LAL: Mr. Chairman, Sir,
| was saying that the Election Commission
has its own limitations and under this law and
due to thesae limitations, it cannot interfere.
Now, when we ask the Election Commission
for the deployment of C.R.P.F. and B.S.F.,
they get it deployed, but these forces work
under the control of the State Government
because the responsibility of law and order
rests with the State Government. The State
Government either deploys them or makes
them sit idle in the Police Stations. As these
forces are under the direct control of the
State Government, the Election Commis-
sion is able to utilise the services of these
forces only when it becomes necessary and
they are not empowered to deploy these
forces on duty. The State Government de-
ploys these forces in those places where
they are of no use. Therefore, the Election
Commission should be fully empowered and
the C.R.P.F. and B.S.F. should be under
their direct control. The officials on election
duty, who are drawn from various agencies,
should also work under the control of the
Election Commission. Thus, in order to
conduct fair and impartial polis, the polls
should be held under the overall supervision
of the Election Commission.

Now, | will tell you about the Meham
affair. It has taken a serious turn only be-
cause the State Government has got all the
powers. Today, the situation in Meham is
quite serious, but earliertoo, in neighbouring
areas of Uttar Pradesh also, there have been
instances of booth-capturing in the
Chhaprauli Constituency and samething has
been followed now in Meham, which is noth-
ing but a Haryana version of the Chhaprauli
incident. Our colleagues from Uttar Pradesh,
who are sitting here in the House, are aware
of this. Please go and see for yourself the
Harijan locality of Chhaprauli. We had gone
there, during the elections. The people there
said that... {Interruptions) you are free to
talk about Amethi too, we will answer it, but
atthe moment you should be kind enough to
listen to us. The Harijans in Chhaprauli said
that they had never exercised their franchise
during the past 35-40 years. Somany valiant -
sons of the country kissed the hangman'’s
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noose for the freedom of the country. Today
is the martyrdom day of Shaheed-E-Azam
Bhagat Singh, Rajguru and Sukhdev and on
this occassion... (Interruptions) . Those
people had sacrificed their livas so that this
country might see the down of independ-
ence and all its citizens might enjoy the bliss
of tull freedom of exprassion and choice of
electing their own Government to entrust
them the reins of the Union and the States.
What sort of a situation is sought to be
created in the country and who is trying to do
s0? What could be worse than the fact, that
while the Chief Minister of Haryana, ShriOm
Prakash Chautala, who is also the son of the
Deputy Prime Minister, Shri Devi Lal, is
contesting the elections, the Chief Minister's
son, Shn Abhay Singh, who 1s also the
grandson of the Deputy Prime Minister is
indulging in fanning the flame of violence
and killings. He did not allow the people to
exercise their franchise and bogus voting
was resorted to. Mr. Chairman, Sir, | am not
saying this if | say that, then you will say that
Bhajan Lal 1s saying this because he is a
congressman. This fact is vouched by the
Election Commission report, the independ-
ent observers and the national press which
had made its significant and immense contri-
bution to the country’'s freedom. When the
brave sons of the country were fighting for
the country’s iIndependence, when our val-
iant youngmen were making sacrifices for
the liberation of their country, it was the
press which had aroused the sentiments of
the masses by presenting the complete pic-
ture before the entire nation. Had it not been
for the press, would it have been possible to
arouse the sentiments of the masses and to
make the freadom struggle & success? You
look into what the national press has said,
what the Election Commission report has
said, not only this, but also what a senior
cabinet Minister, Chaudhary Ajit Singh and
the wife of Late Chaudhary Charan Singh,
Shrimati Gayatri Devi, who had visited the
place, have to say about it, they know it very
well. Then, this Government says that it
believes in value-based politics... (Interrup-
tions) | am takking about the electoral re-
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forms. It is concerned with the selectoral
reforms... (Interruptions) why has this mat-
ter come up? (Interruptions) Why are you
feeling uneasy, when the.truth is being spo-
ken out?... (Interruptions).

[English)

MR. CHAIRMAN: If any hon. Member
wants to ask any question, he can getup and
ask the permission of the Chair for the same.
But if you go on interrupting without my
permission, that will not go on record.

[ Translation)

SHRIBHAJAN LAL: lwould like to submit
before you that you are speaking in their
favour. With folded hands, | would like to tell
them that the Meham Parliamentary Con-
stituency is not very far off. it is hardly a
hundred kilometres away from here. | will
take you there. You please go there. Of
course, you can form a five member commit-
tee for the purpose. Pleasa go and see the
site of occurence, even after that if you utier
even a single word stating that Bhajan Lal is
wrong, | would resign. Then you may ask me
to tender my resignation. So many people
belonging to the public, so many officials on
duty including the policemen had been killed
in that incident. The Election Commission
has stated that Senior Police Officers were
stamping the ballot papers... (Interruptions)

SHRI DEVENDRA PRASAD YADAV:
Mr. Chairman, Sir, | am on a point of order.
The hon. Member, Shri Bhajan Lal is speak-
ing directly to us, whereas he should ad:
dress the Chair. That is my Point of Order...
(Interruptions)

[English)

MR. CHAIRMAN: Ploase address the
Chair.

SHRIBHAJAN LAL: Kindly listen to me.
Green Brigade indulges in booth capturing.
The area of operation of Green Brigade of
Ch. Devi Lal and ShriOm Prakash Chautala
is noi confined to Haryana only. Many people



437 Res. re. Poll Reforms

belonging to the Green Brigade went to
Allahabad also from.where Shri V.P.Singh,
the present Prime Minister of the country
contested election. Many others went to
Rajasthan and other places and the only
work Green Brigade did was to-resort to
booth capturing. Would you call it a democ-
racy? if democracy does not survive what
would happen to the nation? We will again
become slaves. Today you speak in support
of them. If there is no democracy, all of us
who are sitting here will not find a place here
and it will be difficult to imagine what kind of
persons will occupy our seats. (/nterrup-
tions) You cannot imagine the atrocities
committed in Meham.

Mr. Chairman, Sir, | will not take much
time and will conclude within 5 minutes.
Electoral reforms are essential to save
democracy but at the same time it 1s more
important to consider the methods to be
adopted for bringing about electoral reforms
in order to preserve democracy. Recently an
all party committee was constituted and this
matter could be resolved after holding thor-
ough discussion in that committee.

Some time back, a legislation was
enacted which provides that if a person is
found guilty of or is otherwise involved in
booth capturing should be debarred for 6
years. The Election Commission has admit-
ted that Government machinery was used
for booth capturing in Meham and the son of
the Chief Minister was involved in stamping
of ballet papers. He ordered firing as a result
of which a number of people were killed.
Should he not be debarred for 6 years? You
talk of morality but where is the morality? Not
even a word has been uttered by the Prime
Minister and Home Minister in this regard
leave aside taking any action against them.
(Interruptions)

[English]

THEMINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): Sir, I will like to
only point out one thing that this power of
debarment does not rest with the Govern-
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ment. The power of debarment comes only
after certain conclusions are drawn by the
Election Commission in an election petition
or through a criminal code.

[ Translation]

SHRIBHAJAN LAL: Hon. Law Minister,
I have not said any such thing yet, but kindly
do visit that place. Assam is quite far off, but
Haryanais very near. Kindly pay a visitthere,
see things for yourself, and then say if | am
wrong.

*

[English]

SHRIDINESH GOSWAMI: Sir, |am not
making any comment, | am only pointing out
that the Government has no power of de-
barment. The power of debarment is only if
a case is disposed of either in an election
petition or through a criminal codse. It wiil be
dangerous to give the power of debarment to
the Government because in that case that
may be used against the political adversar-
ies.

[ Translation)

SHRI BHAJAN LAL: Mr. Chairman, Sir,
| will conclude in a minute.

Sofar as the question of giving recogni-
tion to parties is concerned, we should also
consider seriously as to how the number of
candidates contesting election could be
reduced. Notonly the election expenditure is
a burden on the candidates but unduly large
number of candidates create difficulties for
the administration also. During last elec-
tions, | have seen that as many as 122
candidates were contesting from one seat.
You can well imagine the ditficulty faced in
printing of ballet papers. It must be given a
serious thought. It is true that in democracy
everybody has got a right to contest elec-
tions and you cannot stop anybody from
doing so, but certainly there should be some
rules for giving recognition to a party. A
minimum percentage of votes should be
fixed for a party to get recognition. Inthe end,
| would like to say some thing about inde-

1
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pendent candidates. So far as the question
of holding elections in Punjab is concerned,
some views have appeared in the newspa-
pers” and some political parties are also
demanding elections in the State but the
situation in Punjab is so bad that elections
should not be held there as yet. Unless the
situation improves, elections should not be
held there. If elections are held there right
now, the situation will deteriorate there and
the terrorists will come to power with the
result that nobody will be able to live peace-
fully in the State and the people will start
migrating from there Therefore, elections
should be held there only after there is im-
provement in the situation.

SHRI PREM PRADEEP (Nawada): Mr.
Chairman, Sir, while we talk of electoral
reforms in this democratic country of ours,
we have to see where we have reached after
so many years of independence. Today bullet
has replaced ballot and ballot is for sake of
name only. Today most of the people get
elected through the power of bullet. We
should think over the reasons which led to
the present situation. The people who be-
lieve in bullets, weild power. We should bring
about such electoral reforms that criminals
do not interfere in elections and they are not
able to get elected to Assemblies or Lok
Sabha. We have to consider such athing. In
the prevailing conditions, we see that on the
one hand there are hired persons who help
in the victory of their candidate by stamping
the ballet papers and on the other hand there
are persons who want that elections should
be canducted in a fair manner. | am sorry to
say that under these circumstances, the
work which cannot be carried out in police
stations is got done through courts. Simi-
larly, if stamping of ballet papers is not pos-
sible through goondaism, the presiding offi-
cers and his team is won over and bogus
voting is done at night or during the day time.
| can give you one example.

Such a thing was noticed in one of the
Assembly segments of the constituency from
where | have been elected. The S.P.himself
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apprehended the culprit. | am presenting this
fact before you. In these circumstances, we
have to evolve a way through which free and
fair election could be held in a peaceful
atmosphere. We do not say that people of a
particular party adopt corrupt practices. We
do not believe in it. If we get an opportunity
we will also do it, others can also do fit,
whenever they get an opportunity. We feel
that people of all parties have assembled
here to consider ways and means to check
this corrupt practice in elections. Some people
have suggested that identity card should be
issued. Can fair elections be held only by
issuing identity cards? |have my doubt about
it, as | said earlier, if the intention of the staff
on election duty was malafied, they would
manoeuvre voting in favour of their candi-
date ignoring the identity cards. To avoid i,
arrangements for double vote should be
made whereby a voter should be given a
ballet paper in advance which he may carry
with him while going to cast his vote and the
Presiding officer should return it after putting
his signatures. In this capitalistic system,
this could be an alternative. However, proper
voting cannot be ensured even under this
method because people belonging to weaker
sections, Harijans and Adivasis are not al-
lowed to come out of their houses to cast
their votes. Only those who weild lathi or
muscle power would be able to cast their
votes. Therefore, special arrangements
should be made for them. Booths should be
set up, if possible, at the places where people
belonging to weaker section live in large
number so that they could cast their votes.

Just now, Shri Advani suggested impo-
sition of penalty on the voters who abstain
from voting. | do not agree with him that
penalty of Rs. 25 should be charged from the
persons who do not cast their votes. In that
case it would not be called an election. What
will happen if all the candidates have a
dubious past? Harijans, Adivasis get Rs. 5§
after working the whole day and the day on
which he has to go for casting vote, owners
invariably give them work for that day. On
that particular day, they engage the labour-
ers on their own field saying that their is a lot
of work to be done. Exercising one’s fran-
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chise means exercising the right to vote in
favaour of the candidate of one's choice. It
does not mean casting our vote under coer-
cion or pressure. | believe that we have
certainrights as the citizens of ademocractic
country and it is the duty of the Government
to ensure that we are able to use those
rights. As compared to educated abstaining
from the exercise of their franchise, better
are the villagers who are keen to exercise
their right. The electoral process should be
fair and, right from the level of the election
commissioner to the level of those who
manage the polling booths, impartial per-
sons should be deputed with a view to en-
sure fair elections. There should be a provi-
sion of punishment for those who are found
guilty of committing irregularities in this re-
gard. Only then can we ensure the free and
fair elections. Constituencies inthe hilly areas
have been delineated on the basis of the
lower density of population in the area. But
the constituencies in the desert areas like
Bikaner and Jaisaimer are even bigger than
those in Haryana, Punjab or Kerala. These
areas have to be protected against fioods as
well as drought. But that very criterion of
population as is applicable inthe case of hilly
areas, from where representatives are
elected on the basis of the low population
should be made applicable even in the case
of desert areas. As regards, the preparation
of Party’s list of candidates, it can also be
prepared in a better way if it is also based on
the factor of public awareness. At the mo-
ment, alithe parties can do this much. There
should be either acheck onthe large number
of independent candidates who come for-
ward to contest elections or they should not
be allowed to contest elections. They will
then ba compelled to contest the elections
under the banner of a political party. As you
have rungthe bell, now | conclude my speech.

SHRIHUKUMDEO NARAYAN YADAV
(Sitamarhi): Just now hon. Shri Advani has
moved his Resolution. There is difference
between what we profess in the public out
side this House and what we actually say
here as the member of the House. The issue
of electoral reforms has been raised here
time and again but there has been no im-
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provement in this regard till now. Itis for long
that a voice is being raised in this regard and
pariiamentary discussions are held on this
issue. In the past, committees have also
been appointed to report on the reforms but
to no avail as it has not brought about a
change in the election process. Some people
say that a particular leader had raised this
issue of electoral reforms. But hon. Shri
Kalpnath Rai, | am a witness to the events,
during the struggle for a socialist structure in
this country. It was in those days that late Dr.
Ram Manohar Lohia had first raised the
issue of electoral reforms. Whenever, he
raised the basic issues, he was labelled as a
lunatic by the intellectuals of this country
who termed it something impractical. Late
Dr. Lohia was for sometime a Member of this
House. Today, the entire country is celebrat-
ing his birth anniversary. Dr. Lohiahad raised
these issues in this House and when a
person talks of the upliftment of the poor and
the weaker sections or bringing about a
radical social change, he is called an eccen-
tric. However, | would like to say that Elec-
toral reforms have not been brought about in
this country because of the feudal character
and dictatorial and dynastic composition of
political parties in this country. These politi-
cal parties have on them the effect of narrow
minded and reactionary elements. You may
say that you are a political party with a liberal
outiook then how could you be labelled as
reactionary. Anybody can say that. But let
me explain the meaning of both the terms-
action and reaction. In the words of my
Guruji, and action is an act which is done by
an individual on his own-whereas reaction is
an act which is done in response to an act
done by another individual and when we
copy the action of an individual, it is called
imitation. | was listening to hon. Shri Bhajan
Lal who was talking of morality. He may talk
like that but his position is similar to that of
Karna in Mahabharata, whose chariot’s wheel
had become jammed and Arjuna had started
shooting his arrows atthe defenceless Karna.
At that moment, Karna had inquired 'of him
about his sense of ‘dharma’ and gyan. Then
referring to an earlier occassion, Arjun asked
him as to why he had not acted according to
that ‘dharma’. To this question Lord Krishna
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replied and Arjuna pierced his arrows into
the body of Karna. Similarly, the hon, Mem-
ber istalking of morality! On an earlier occas-
sion, he was the Chief Minister of Haryana
and had defected from the Janata Party
alongwith his entire Cabinet. Why had be
forgot his meaning of Dharma, honesty,
character, decency and values on that oc-
cassion? Still you talk of moral values? Kabir
had also said that “Darshan Karna chahiye
to darpan Manijat rahiye, darpan mein laaga
kaai to daras kahan se paai?” Only those for
whom democracy is a way of life, may have
a moral authority of upholding the cause of
democracy values. Such persons will not
hesitate to sacrifice their lives before allow-
ing the degeneration of democratic values.
Only a man with that level of courage can
steer through while upholding the cause of
democracy and take his country ahead on
the path of progress. But aself-centred person
can never be the saviour of democracy. So
these arethefactorsthat have hamperedthe
way of reforms in our electoral system. If
electoral reforms are brought about then |
can say with surety that 60% - 80% of the
hon. Members who have been elected to this
august House, will not be able to get elected
again. Instead farmers, labourers, grasscut-
ters and cowherds will be elected as the
representatives of the people to the Parlia-
ment. if Shri Om Prakash Chautala cannot
get elected to this House from Mahem then
Shri Rajiv Gandhitoo cannot be elected from
Amethi. Tell us if there is nay point of morality
in it. If an incident has occured in Mahem,
then the Janata Dal... (/Interruptions)

SHRI BHAJAN LAL: Mr. Chairman, Sir,
| am on a point of order. First thing is that he
has made personal remarks about me and
hon. Shri Rajiv Gandhi. Two years back, this
very person whom the hon. Member has
accepted his leader was in our party. Now
that he has started wearing a green turban
he has become an honest and noble man.
And as regard, Shri Devi Lal, he should be
awarded Padmashree for changing his loy-
alty a number of times. Barring 3-4 persons,
there is no person in their party who has not
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changed his loyalty at least 5-7 times. Elec-
tions in Amethi have been fair... (Mterrup-
tions) These is no point in making baseless
statement in the House. He has referred to
Amethi and commented on hon. Shri Rajiv
Gandhi. Does anyone about the sacrifices,
hon. Shri Rajiv Gandhi has made? Nobody
can forget the sacrifices made by his family.

[English)

MR. CHAIRMAN: Please resume your
seat. A senior Member cannot just stand up
like this and deliver a speech. There is no
point of order.

[ Transiation]

SHRIHUKUMDEO NARAYAN YADAV:
Mr. Chairman, Sir, a respected leader of the
Congress Party has been the Chief Minister
of a State. | would like to ask him as to how
could he have been the Chief Minister of a
State like Haryana when he does not know
the meaning of ‘a point of order'? They talk of
green turbans, red turbans or of white caps
but such things do not make a person re-
formist. However, | am narrating a fact i.e.
the actual situation. That is why | have said
“Darshan Karna chahiye to darpan maanjat
rahiye, darpan mein laaga kaai to daras
kahan se paai.” When your own face is
blackened how can you see a clearimage of
yourself in the mirror. First, clean up your
face and then talk of democratic values.

| was putting a question as to what are
the main impediments in the way of electoral
reforms? There are three impediments: firstly
the feudal outlook, secondly the use of
money-power in elections and thirdly, want
of sense of dedication among people for
ideals and values. The entire structure of our
political systam in India is such that it does
not allow for a truly democratic system of
Government for this country.

f we want to develop really a true
democratic sst up in this country, the Gov-
ernment will have to represent the majority of
the people and that being the case 80 per
cent of the elected representatives will be
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from villages, because 80 per cent of the
country's population lives in villages and
represents those poor masses of this coun-
try who cannot afford even proper food, cloth
and shefter and lack in the modern ways of
living. As such they cannot be adjudged as
the civilized people on the basis of the afore-
said criterion of falsehood of modern life. So,
you do not want to change the character of
this country by electing your representatives
from that section of the society, who have to
live without food and cloth. That is why you
do notwantthat such reprasentatives should
come here. So, | am saying that if we want to
bring in a change, we should change the
society. Shri Pradeep has just suggested
that they should be issued identity cards. In
this way reforms can be brought about in the
electoral system. Some Members have
suggested that votes should be cast for the
parties which will in turn send their represen-
tatives on the basis of the percentage of
votes cast in their favour but so far as the
very set up of political parties i1s concerned,
I think there is no political party which allows
a dedicated labour, grass root level worker
or farmer to emerge as a candidate of the
party. His name will never appear on the list
of candidates. No doubt such lists will be
prepared one after the other but as soon as
the name of an influential candidate appears
on the list, he starts thinking that only such
candidates should be given priority who could
place him in a secured position. Such per-
sons or leaders who take care more of their
political stability weaken the very fibre of
demncracy. Such a thirst of power brings in
the degeneration of democracy. Only the
selfless work will strengthen the roots of
democracy.Only then, the reforms can be
brought in the real sense of the term. Until
the leader, rises above all these things, no
reform can be done. So, in the end, | will
conclude with the following words of Tul-
sidas:

“Moh sakal vyadhin kar moola”
Today, one has no love for democracy or for

the country, but it is for one's own position,
political power, caste and community. So,
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we have not been able to bring any reform in
the electoral process. | would like to see that
a Committee is constituted to give its sug-
gestions in this regards. Our Government in
genuinely interested in bringing about a re-
form inthe electoral process and there shouid
be reforms in the electoral system.

[English]

SHRI T. BASHEER (Chirayinkil): Mr.
Chairman, thank you for giving me an oppor-
tunity to participate in this discussion. The
subject matter of this Resolution moved by
Shri Advaniji is of great importance espe-
cially in the context of recent happenings in
the Assembly election including what hap-
pened in Meham. Our Bhajanlalji said about
that. | do not want to repeat it.

We dre all proud that in India we have a
strong democratic system and we must be
grateful of our national leaders. We must pay
tributes to our architects of the nation and of
the Constitution for having such a strong
democratic system. In many parts of the
world, the system of democracy is vanish-
ing, diminishing and dictatorial rulers are
coming in. Military rule is coming in. But in
India, for the last 42 years, after independ-
ence, we could be proud that the roots of
democracy are deep and we should con-
gratulate the previous Government, Pan-
ditji's Government, Indira Gandhi's Govern-
ment and Shri Rajiv Gandhi' s Government
and our other leaders. Especially when we
look at the recent happenings inthe world, in
the neighbouring couniries and, of course, to
our Marxist and Communist friends | should
like to say that, events in the East European
countries and, of course, in China even, the
slogan rose for democracy and for multi-
party system. The countries alf over the
world look to India for the real content of
democracy and the experience of India and
to take lessons from us. We had gained lot of
experience. We had coalition Government.
We have a minority Government. We are
having a new experience here, a Govern-
ment which has no people’'s mandate. Of
course, this Government has no people’s
mandate.
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DR.RAM CHANDRA DOME (Birbhum):
Why?

SHRI T. BASHEER: | will tell you. You
have no majority. This Government has no

majority.

DR. RAM CHANDRA DOME: Have a
vote of confidence.

SHRI T. BASHEER: | wil tell you.

DR. SHAILENDRANATH SHRIVAS-
TAYA (Patna): | am on a point of order. The
hon. Member says that the Government has
no majority. The Government has proved its
majority. Perhaps you mean that Janata Dal
is not having the required majority.

MR. CHAIRMAN: It is certainly a minor-
ity Government.

SHRI T. BASHEER: May | repeat? In
the words of Shri Vishwanath Pratap Singh
himself, it is minority Government supported
by each majority parties. What I mean is, the
people never visualised such aGovernment.
They never wanted such a Government. If
they wanted such a Government, they would
have voted for that. Here there is no such
Government. This Government is the crea-
tion of the leaders who came here for their
endeavours, for their personal endeavours
and for their political endeavours. Nothing
more than that | would not like to go further.

What | said was that we had so many
experiences inthe past. Of course, there are
weaknesses in our system. But | will not
agree with Advani-ji that there should be a
fundamental change. Fundamentally, | think
our democratic system is correct. But there
are some weaknesses. There are shortcom-
ings. There are lapses. So, we haveto rectify
them. Allthese years, we have beentrying to
strengthen this system. We have been trying
to strengthen this system. We have been
trying to rectify our weaknesses. We know
that the previous Government headed by
Shri Rajiv Gandhi did two great things...
(Interruptions)

Please listen to me. You can have your
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say later on. Now | come to my point. The
previous Government did two important
things to strengthen our democratic system.
We have been, time and again, discussing
the electoral reforms here. | was telling that
the previous Government did two important
things. What were they? The first thing that
it did was bringing a legislation to stop defec-
tions. That was a major issue. It is Shri Rajiv
Gandhi's Government which brought for-
ward the Anti-Defection Bill for curbing de-
fections. We must congratulate Shri Rajiv
Gandhi and his Government for bringing
forward such an important legislation during
the last Lok Sabha. The next point is that we
have been discussing about the electoral
reforms in this House. Every section of this
House as also the people outside this House
belonging to every section desired that we
should reduce the voting age and it should
be 18. People felt that we should bring the
youth of this country, the young blood of this
country to the manstream of democracy in
order to strengthen this democratic system.
It is Shri Rajiv Gandhi who did it. It is the
previous Govarnment which did it. We gave
the voting right to the youngsters of 18 years
age.

SHRISATYAGOPAL MISRA (Tamluk):
This House gave it.

SHRIT. BASHEER: Itis because of Shri
Rajiv Gandhi's initiative. It is because of the
Congress Party's Initiative. It is we who
moved that Bill... (Interruptions) Of course,
| agree that this House in its wisdom gave
that right to the youngsters. So, two major
things were done by the previous Govern-
ment headed by Shri Rajiv Gandhi. | am
proudtobe aparty toitinthe last Lok Sabha.
Of course, some more steps would be nec-
essary and they would take more steps.
After coming to powaer, this Government is
trying to find out some measures for improv-
ing this system. They are going to take
measures for the reformation of the etectoral
system in our country. They have consti-
tuted an All-Party Committee for that. | wel-
come it. Let us see what they are going to do;
what they are going to contribute and what
results they are going to achieve. Regarding
issue of photo-identity cards, everybody has
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said it. There are no two opinions about that.
There are no differences about that. There is
near unanimity in this issue. What | would
like to say is that we should take steps atthe
earlier stages and not on the eve of elec-
tions. Our efforts will not materialise be-
cause a lot of efforts is required, a lot of
finance is required. So, we have to start now
itself as far as issue of photo-identity cards is
concerned. Everybody agrees to the sug-
gestion of issuing photo-identity cards. The
photo-identity cards will serve other pur-
poses also. They willbe multi-purpose cards
because we can use them for other pur-
poses also. Therefore, putting some money
in this venture is definitely useful for the
people of this country. | also like to add here
that this scheme of i1ssue of identity cards
was introduced in the Sikkim election. To my
knowledge, it was a success. And again, it
was tried in Nagaland and Manipur elec-
tions. There also, it was a success. So, that
could be a good proposal. You can accept
that.

| come from Kerala. The booth-captur-
ing and all that 1s not acommon phenomena
there. But our CPM is very expert in bogus
voting. We just had a by-election. My col-
league ShriRamesh Chennithalawas repre-
senting that constituency. When he came to
this House, he told us about that election
game, about that bogus voting.

(Interruptions)

SHRI T.BASHEER: What happened in
Meham? They talk of value-based politics,
value-based politician. What happened
there? Our Bhajan Lal ji said that some team
should be sent to Meham. Why should such
a team be sent? An hon. Minister Shri Ajit
Singh had gone to Meham. What did he say?
He said: Whar happened in Meham is a
murder of democracy”. That is what had
happened. That is what Mr. Ajit Singh said.
That may be the reason for his losing the jeb
in the Janata Dal Party.

(Interruptions)
MR. CHAIRMAN: Come to the point.
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SHRI T. BASHEER: | say that booth-
capturing and bogus voting shouid be
stopped.

Another thing is about the election
expenditure. Everybody knows that election
is a costly affair. Common people cannot
afford it. Advaniji asked whether it was pos-
sible to have a State funding. My request to
the hon. Minister is that we should do some-
thing. Otherwise, it will spoil the whole elec-
tion process. We should find out some ways
and, I think, the State funding is possible. We
must put our mind to it and find our some
measures for that. Government must find
out some ways for this State funding. | have
some more points to say. But there is a
shorfage of time. So, | conclude my speech.
| thank you for giving me this opportunity to
speak. Thank you.

[Translation]

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, | would
also like to express my view during this
discussion on the resolution moved by the
learned member Shri L.K.Advani.

First of all, | would like to submit that it is
the most opportune moment for reforms in
the electoral system. In case we do not bring
any changeinit, it will have an adverse effect
on the unity and integnty of this country
because here we have adopted the system
of democracy and every person has got his
political rights.

Mr. Chairman, Sir, we all have been
elected to this House through the present
electoral system only. Several

17.00 hrs.

Members have expressed their views
heretoday. Allthis discussion, which is going
on here, is not a purely academic but ideol-
ogy based discussion and as long as we
continue with these narrow political consid-
eration, unity of the country can not be main-
tained. Our hon. Member Shri Hukumdeo
Narayan has rightly said that this s a feudal-
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istic ideology. The question is how to save
the country and keep and democracy alive,
so all the members who are present here
irrespective of their political affiliations, should
take it as their duty to make a unanimous
demand for such reforms. No doubt irregu-
larities have been committed in the elections
which had led us to present state of affairs.
Had there been no such irregularities how
would have such person been elected as the
Member of this House, who had once hi-
jacked the aircraft. How was it done and who
did it needs no elaboration. However the
question remains as to how such persons
are getting elected. After all what are the
underlying reasons. The reason is that the
system has been riddled with many short-
comings. Money and muscle power are
contributing to it today. Particularly, | would
like to say about those who were in power for
the last 42 years. During the elections of
1952 there were no such irregularities. But
when they started losing ground, they were
left with no option except to use muscle
power to stick to the seat of power in this
House. They care a fig for the country. It has
no meaning for them, be it the question of
Meham or anywhere else. We have been
elected through this electoral process and
representatives of the people, we come to
this august House to represent represent the
country, not to represent the parties. If
someone speaks about poverty, others also
speak on the same issue. | would like to
request you to act on the suggestions you
have received.

17.02 hrs.
[DR. THAMBI DURAI in the Chain

There should be reforms in the electoral
system today. Our party has always main-
tained that there should be system of propor-
tional representation. Then there will be no
tussel on the basis of caste. Instead there
will a contest onthe basis of symbols and the
winning party will decide its candidates on
the basic of percentage of votes it has won.
We can accept the suggestion of Shri
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Hukumdeo upto an extent, byt it cannot be
80 in everybody's case.

As we are bound by our party organisa-
tion in which we have full faith that it will take
judicious decision in this matter. However, |
would like to submit that steps should be
taken to remove the drawbacks in our elec-
toral system. To my view, introduction of
identity card to voters would go a long way in
rooting out the evil of booth capturing and
bogus voting. Now whole village is imper-
sonated and bogus votes are cast. With the
introduction of identity cards, this could be
checked as so long as identity card holder
remains in his home, his vote can not be cast
by another person. At present money power
plays a great role in the elections and there
have been instances in which some candi-
dates have spent moneytothetuneofRs. 75
to 80 lakhs or even Rs. 10 million on their
elections. Afterall what is the legic behind it
that a person who fights election inthe name
of serving the nation spends crores of rupees?
If the present Government really considers
itself to be a progressive and a custodian of
common man's rights, it should order en-
quiry into the assets of all persons who were
or are the Members of this House, so that it
could be known as to how much money has
been minted by them or how much money
has been deposited outside the country.
This has led to the corruption in the admini-
stration and all this is due to of our faulty
election system. Meham issue is being raised
with all vigorousness that a lot of irregulari-
ties and bungling have been committedthere.
But their party at least has shown courage to
accept this fact. It is also no less significant
that the incidence of Meham has come under
severae criticism from the Prime Minister and
the Election Commission also but what had
happened in Amethi, nobody in the Con-
gress Party has courage to criticize it. These
things were started in their time only and
they should think honaestly in this connection.
The second thing | would like to ask as to
whether the elections were held anywhere
under curfew? Muzzafarpur was under the
curfew on the day of elections and Shri
Bhajanlalji and all the hon. members of
Congress Party also admit this fact, so a
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survey should be undertaken in this connec-
tion. | was an eye witness to the incident
taken place in the Ghosi Assembly Constitu-
ency in Bihar in which a Police Sub-inspec-
tor, An Asstt. Police Sub-inspector and the
bodyguards of the candidate of the Con-
gress party were arrested red handed by
Shri Manohar Ram, D.S.P. and the
B.S.F.personnel while they were rasorting to
gun shots in favour of the congress candi-
date. A large number of arms and ammuni-
tion and bombs were recovered from their
possession. These people get elected
through such tactics and that is why we are
not getting true representation of the people
in the Lok Sabha. All such incidents which
are taking place etther in Punjab or in Ka-
shmir or in Mizoram are the outcome of the
misrepresentation of the people.

This is a hard fact. If this Government
thinks that it will complete its full five years
terms with the help of one or the other
dramas; then they are mistaken. This sort of
drama is not going to help them for long. In
their zeal for mutual infighting, they are play-
ing with the nation as children play with a toy.
They are hardly concerned for our people
who are reeling under poverty. They are
better occupied with their internal bickering
and fighting. They don't have courage to
face the people of our villages who are
deeply agitated and are making open show
of their anger. Therefore, | would like to
submit that when such incidents take place,
people of villages also take note of them and
the situation assumes serious proportion
and becomes out of control. Therefore, it is
essential that the election system, which is
vital for a democracy, should be reformed at
the earliest. With this, | conclude.

[ Translation)

DR. SHAILENDRANATH SHRIVAS-
TAVA (Patna): Mr. Speaker, Sir, India to the
largest democracy of the world and elections
are the very basis of democracy. This motion
has been brought forward to bring about
certain reforms in our electoral system. It is
very important from the point of view of
democracy as well as the future of India.
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How much importance we are going to it is
evident fromthethin attendance inthe Houss.
Be it members of the ruling party or the
opposition or the people sitting in the gallet-
ies it seems that we are interested in merely
having a discussion on the electoral reforms
but are not at all serious about its proper
implementation. It is definitely condemnable
that we do not show any interest in discuss-
ing it. If we want to safeguard the democracy
we should give due importance to this dis-
cussion and extend constructive sugges-
tions to make the electoral system of India
more effective. Where does this election
process start from? If the electoral system
gets poliuted then it will in turn polute the
antire democracy. We can always prepare a
scheme and spend millions of rupees to
clean the polluted Ganga but once the entire
democracy and the system gets polluted,
the damage would not be undone even if
billion of rupees are spent.

The process starts with electoral rolls. |
do not want to go into the details. Hon. Shri
Advani has mentioned about de-limitatior
and | fully agree with him, though it is an
altogether different issue whether this con-
stituency will be reserved orthat and whether
the area would be fifty square kms. of fifty
five square kms. Now | want to draw your
attention to the way the electoral rolls are
prepared, on basis of which the elections are
held.

Today if and enquiry iz conducted at any
level, then you will find that more than ninty
five percent of the electoral rolls are either
incomplete or incorrect or misieading. Thou-
sands of names are either added to or de-
leted from the electoral rolls at one’s own will
in various streets and colonies. Although,
sometimes it is done by mistake but we all
know it that mostly these changes in elec-
toral rolls are politically motivated. The rea-
sonforthis is thatthe tedious job of preparing
electoral rolis is allotted to the low paid
employees and teachers, particularly pri-
mary school teachers. Besides, adding or
deleting any names is not a punishable crime.
Preparing electoral rolls is the most impor-
tant work and the fore most step of electoral
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system. Persons preparing electoralrollknow
it very well that so and so person is fighting
the election from a particular constituency
and they deliberately leave his name. After-
wards, it becomes very difficult to get the
name added to electoral rolls. The proce-
dure of getting one's name included is very
difficulty and there are many instances that
a number of important personalities were
deprived of their candidature only because
their names were not there in the electoral
rolls. The vice-Chancellor of Bhagalpur
University Dr. Toheed was given Congress
party ticket by Dr. Jagannath Mishra the
former Chief Minister of Bihar who is known
for his shrewd political moves. But Dr. Toheed
could not fill upthe nomination form because
his name was not on the voters list of
Bhagalpur. Just now Shn Hukumdeo Nar-
ayan Yadav said that educated people donot
go to cast their votes and that is why we are
compelled to elect a different kind of Govern-
ment. | am citing an example.The names of
eve educated people are not included in the
electoral rolls and this is because it is not a
punishable crime. Mr. Speaker, Sir, | would
like to demand that it should be the foremost
responsibility of the returning officer to bring
out a correct electoral roll and if any error is
found in it, the returning officer whether he is
district commissioner or S.D.O., should be
punished without fail.

Until the electoral rolls are corrected,
the elections will continue to be unfair.

There is also a proposaltoissue identity
cards. The government might find it to be a
very expensive exercise® while starting the
process of issuing identity cards afresh. It
will be an object of ridicule for several of our
friends including Shri Kalpnath Rai. They are
the people whose photographs are shown
on the television and published in the news-
papers daily. They will never appreciate the
very idea that a commonman’s photograph
should be displayed in the ration card. | may
tell you that even today ration cards are not
available with most of the people espacially
those living in rural areas. |, therefore, want
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that while people should be provided ration
cards for making both ends meet, they should
also be allowed to take the ration cards

affixed with their photographs to the polling
booths to exercise their democratic rights.

Iwould like to make yet another submis-
sion. As per present practice, a Returning
Officer has been empowered by the Election
Commission to reject as many as 10 nomi-
nations out of total of 20 nomination filed. We
cannot say anything whether the grounds on
which the nominations were rejected were
valid or not, but one thing is certain that the
Returning Officer has got the powers to
reject anybody's nomination. Thereafter the
elections are held. Then the person whose
nomination papers were rejected may go to
the court and file a case. The law of the land
provides that in such an event the election of
the person who wins the election will be
declared null and void. The decision to reject
the nomination papers was taken by the
returning Officer but it is the person wining
the elections who receives the punishment
though he is no way involved in accepting or
rejecting the nomination papers.

| am reminded of the caption of an old
cartoon published in the Dharmyug which
said that some ‘Ram Swaroop’ Committed
the theft but it was ‘Phalswaroop’ who was
apprehended. If a situation like this emerges
in which the Returning Officer commits the
mistake and the winning candidate is pun-
ished, naturally everybody will suspect the
wisdom of the Election Commission. If the
Election Commission is, really a parmanent
body, it must have its permanent offices in
each State. Right now, its position is really
funny. What happens actually is that at the
time of the elections, offices are opened in
the camps for about S days only. The officials
work round the clock. Even then it is not
possibla on their part to dispose off all the
cases in a proper way for want of sufficient
time. Therefore, permanent arrangements
in this regard should be made throughout the
country and so far as Bihar is concerned it
should be done immediately. Discussion on
Meham alone has taken a lot of time of the
House. If we take up a full debate on elec-
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Some reform should be made in the
process of nomination so as to reduce the
number of unattached legislators and Mem-
bers of parliament. Finally, | would like to
make a submission which many of my friends
in the House including my party colleagues
might oppose. My submission is that when
advocates, doctors professors and several
other categories belonging to the salaried
class have been permitted to contest elec-
tions why not the Government employees
getthe same opportunity? How for is it true
to say that only because they are Govern-
ment employees, they have no plans, they
are not concerned for the country and they
have no dreams. A large number of highly
educated and sensible people cannot con-
test the elections only because they are in
Government service. If they are given this
chance and consequently they win the elec-
tions, they should be relieved of their duties
in the Government. But if they are not given
this opportunity, it will be a great injustice to
them. ' '

Now | would like to make my final sub-
mission. | call upon all the hon. Members
present in the House to seriously think over
the measures as to how to reduce the num-
ber of criminals entering the election arena.
Today such asituation has emerged in Bihar.
The hon. Prime Minister was informed by
some people in writing that some criminals
had been givén tickets by the Janata Dal in
Bihar and, as such, he should not come for
election earing. He was pained to hear this
and felt ashamed to say that if such people
have been given party tickets, it is the people
who will decide their fates. | do not say that
this charge is applicable to Janata Dal only.
There are other parties also which have
given party tickets to criminals. When people
raised their voice against this move, they
were pacified with the logic that a person
whose offence has not been proved in the
court of law is not a criminal and til such time
he could be given a party ticket. In this way,
there were 193 candidates in Bihar put up by
various parties for the elections against whom
casaes of murder, dacoity, abduction, rape
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have been registered or were under trial in
the courts. Because their offence could not
be proved, they could become candidates
for the elections. But | know that even the
courts do not establish charges against the
persons who win the elections, because
there people can influence the circum-
stances.

Mr. Chairman, Sir, through you, | would
like to make an appeal to the Election
Commission to take stringent measures so
as to curb criminalisation of politics and
debar the criminal elements from filing
nomination papers in the elections. Other-
wise, the people of this country will loss their
faith in the elections. People openly say that
if today Mahatma Gandhi were to contestthe
elections in Meham, he would have lost his
security deposit. If even Dr. Rajendra Prasad
were to contest the elections in Bihar today
under the present process of elections, he
would have lost his security deposit. It is
therefore, necessary that reforms should be
made in the election process, if the Govern-
ment wants the people’s confidence in
democracy to be maintained.

[Engiish]

SHRI MANDHATA SINGH (Lucknow):
| rise on a point of information. | do not know
what i1s the procedure adopted here on the
non-official business days. | myself sent you
my slipround about 12 O'Clock and lcan see
with my own eyes people approaching you
personally and their names being called out.
I have had enough patience...(Interruptions)

MR. CHAIRMAN: You cannot cast
aspersions on the Chair like that. You may
have your own objection, but |want totell you
that | am not just entertaining the slips like
that. We callthe Members inthe order as the
slips are received.

SHRI MANDHATA SINGH: Can you
assure me that some Members gave their
name before | sent my slip?

MR. CHAIRMAN: That | do know; | will
find out.
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SHRI MANDHATA SINGH: It is a seri-
ous matter and | lodge my serious protest.

MR. CHAIRMAN: ltis the prerogative ot
the Chair to call the Members. There is no
particular rule that | have to call you because
you sent the slip at 12 O'Clock, according to
you. Thatis notfaironyourpart. Itis leftto the
Chair.

SHRIMANDHATASINGH Idonotchallenge
your discretionary powers.

MR CHAIRMAN" We aregetting names
fromthe Whips of the various parties and the
Members are called according 1o that hst

SHRIMANDHATA SINGH' Butthe Whip
saysthathedoes notgive names onthe non-
of